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I, Mr. Prakash Agrawal, Age: Adult, Occupation: Business,

R/at: PO4, Nahar’s Amrit Shakti, Sector-12, Chandvali, Mumbai-

400072, do hereby solemnly affirm and state on oath as follows:

1.1

1.2

1.3

PART-A: BRIEF BACKGROUND OF CASE
I respectfully states that, this Original Applicant filed this
OA vide dated 29.07.2016 seeking restitution & restoration
of the area by applying “principles of sustainable
development, the precautionary principle and the
polluter pays principle” at the hands of this Hon’ble NGT
and OA is admitted and notices were issued vide Order
dated 19.08.2016.
That the OA is filed for the blatant violations of
environmental norms and irreparable damage caused by
the Respondent No. 1-Nahar Builder Ltd.-Project Proponent
(in short “PP”) to the environment, ecology and area thereby
carrying out substantial illegal construction of its entire
project without prior EC, CTE and CTO for operation of the
project.
That the Respondent No. 1-PP filed its reply vide dated
19.01.2017, Respondent No. 2-MPCB filed its reply vide
dated 26.10.2016, Respondent No. 4-MCGM filed its reply
vide dated 29.11.2019, Respondent No. 3-DoE & R-5-SEIAA
filed its reply vide dated 12.01.2017 and Respondent No. 6
to 18-Individual flat buyers filed their replies vide dated
20.12.2016, 23.12.2016, 04.01.2017.
That the Respondent No. 1-PP filed M.A. No. 334/2016 vide
dated 15.10.2017 raising preliminary objections to the
maintainability of OA and this Original Applicant have filed
its reply vide dated 22.10.2016.
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That this Original Applicant is filing present rejoinder to the
reply of Respondents and to assist this Hon’ble NGT on
account of true facts as well as to bring on record the

documents which PP have suppressed since 2017 to 2023.

PART-B: IMPORTANT DATES & EVENTS

That the following dates & events are important for deciding
the OA on merit as well as on preliminary issues and also
to know the settled position of law;

That the project is the large layout and R-1-PP have
expanded the major part of the project after 07.07.2004 and
also after 14.09.2006. Therefore, EIA Notifications,
mandates prior Environment Clearance and Consents. That
the following events will prove that the present OA is well
within the limitations as well as ill practices adopted by the

R-1-PP to overcome the violations;

Sr.

Date

Event Para No. & Page No.

27.01.1994 | MoEF Notification mandating |12 (I) (a):

or Modernization
P@w2381

New

prior EC Projects, Expansion

07.07.2004 | Amended Notification issued by | q (ii) (g), P@2396

MoEF T (i) & (iii), P@2396

29.06.2005 | PP letter to MCGM

Required
P@28A-29A

Entire Project, No EC

14.09.2006 | MoEF Notification mandating | §2(ii): Expansion,

prior EC P@2399
New Projects, Expansion &
Modernization, Change in | §7(ii): Expansion,
product mix P@w2404

02.07.2016 | Complaints to SEIAA, MPCB P@2440-2447

o

29.07.2016 | OA filed before this Hon’ble NGT | P@2448-2456

14.03.2017 | MoEF Notification 113(7), P@2463
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8. 12.08.2017 | R-1-PP Application for ex-post | Layout, P@2529
facto EC before MoEFCC

9. 20.06.2018 | R-1-PP Application for ex-post | P@2557-2581
facto EC before SEIAA

10. | 10.08.2018 | Goel Ganga Judgment 926, P@2125

11. | 10.07.2019 | Undertaking of PP on TBUA, CC, | P@2582-2606
PCC, OCC before SEIAA

12. | 25.09.2019 | SEIAA granted ex-post facto EC | P@2635-2649

13. | 03.12.2019 | Keystone  Realtor Vs Anil | 13, P@2247
Tharthare case judgment 119-20, P@2249

14. | 19.09.2022 | SEIAA granted ex-post facto CTE | P@2650-2657

2.2

That in OA No. 184/2015 (WZ) filed before this Hon’ble NGT
was based on the complaint dated 25.06.2015 as cause of
action to consider the limitation because the construction
of the project was under expansion beyond the EC dated
04.04.2008 and as per the clause 2 (i) & 7 (ii) of EIA
Notification, 2006, it is mandatory to obtain the prior EC
even for the expansion activity as held in “Keystone
Realtor Vs. Anil Tharthare” and “Tanaji B. Gambhire Vs.
Uol & Ors. i.e. Goel Ganga Case”. Therefore, here also
Original Applicant filed complaint vide dated 02.07.2016
before the SEIAA & MPCB informing the violations
committed by R-1-PP in his expansion of the project even
after 07.07.2004. However, MPCB & SEIAA neglected to
perform on the complaint of Original Applicant and as the
project under challenge is the expansion project mandating
prior EC under both the regime of 2004 & 2006. Therefore,
Complaint dated 02.07.2016 is constituting the cause of
action and limitation is to file the OA is five years as the OA
is not the simplicitor under section 14 of NGT Act, but also
under Section-15 establishing the damage to the

environment and ecology. Thus OA is filed within five years
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from 02.07.2016 as per the undertaking dated 10.07.2019
of PP filed before SEIAA admitting the expansion of the
project beyond 2018 and Therefore, it can be stated that the
OA is well within the limitation and maintainable.

Further, R-1-PP have procured the ex-post facto EC vide
dated 25.09.2019 & ex-post facto CTE vide dated
19.09.2022 which are procured after OA vide dated
29.07.2016 and therefore, this Original Application is the
admitted case of violation and cannot be said to be
infructuous and this Hon’ble NGT shall hear & decide this

OA on its merit.

PART-C: ADMITTED FACTS & GROUNDS

ADMITTED FACTS & GROUNDS:

ITS ADMITTED CASE OF VIOLATION AND
PROCUREMENT OF EX-POST FACTO EC, CTE AND NO
CTO TILL DATE:

That the Original Application is the admitted case of
violations in totality as the Respondent No. 1-PP have
procured the EC, CTE in ex-post facto manner and till date

there is no CTO procured by the R-1-PP.

Sr. | Date Particular Remark
1. 29.07.2016 | OA filed before this | For entire project
Hon’ble NGT

2. 25.09.2019 | Ex-post facto EC | For project completed
procured by PP | after 2004 & 2006 and
from SEIAA for TBUA 518523.31 M2

3. 19.09.2022 | Ex-post facto CTE | For project completed
procured by PP | after 2004 & 2006 and
from MPCB for TBUA 518523.31 M?2
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27.09.202 Ex-post facto CTO |Only For Building
procured by PP|R12/13 on having
from SEIAA TBUA of 11950 M2 out

of 518523.31 M2

3.2 OA DEALS WITH ENTIRE PROJECT AND NOT LIMITED
TO SECTOR-12: Original Application is dealing with the

entire project of township and it’s not limited to the Sector

R-12 of the said township. Following averments mentioned

in the Original Application clearly shows that the filed

Application is for determining the issues related to the

entire project/ township;

OA Para No. Particulars
PP Letter dated | Re: Proposed Development in Sector R-1 & R-12 and
29.06.2005 balance Sectors in “AMRIT SHAKTI” and CHANDIVALI.
attached to OA | NAHAR AMRIT SHAKTI, comprises of various buildings
P@28A-29A and is one composite project.
Para-9 e Area-peaceful & surrounded with greenery
e Heavy construction carried out by R-1
e R-1 Operates stone quarry & crusher in the area
near the residential premises leading to lots of dust
& pollution in the air and noise problem
Para-10 e Long term construction activity going on
e Residents in the area are suffering from noise
pollution. They are facing health hazardous.
e The environment is adversely affected and due
to this the flora and fauna has suffered. Human life
is also being adversely affected.
Para-11 ¢ R-1-PP, not taking any precaution to manage the

environment during construction

e Asked about ‘Environment Clearance’ and
‘Consent To [Establish® for project under
construction and ‘consent to operate’ for project
already.

¢ R-1 has taken recourse to some letter obtained in
2005 purported to be exemption from obtaining
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‘Environment Clearance’ and hence proceeding
without Environment Clearance for projects which
had been completed upto the Plinth Levels.

Para-12

e Notification of 2004, Actually, as on date, only
plinth of two building was completed.

o All rest of the buildings have been started after
that and ought to have obtained the ‘Environmental
Clearance’ as per amendment of 7.7.2004 and then
‘Environmental Clearance’ Notification of
14.06.2006. None of them has been obtained. As
such entire huge project which is being
constructed has been executed by blatantly violating
the need of the ‘Environmental Clearance’ and also
requirements that would have consequently
followed to safeguard the environment. The total
area of separate Dbuildings constructed
subsequently after 2004 and 2006 including FSI
and non-FSI is much more than 20,000m?2 and
hence needs the ‘Environmental Clearance’.

Para-13

e However, the Respondent No. 1 proceeded for all
the towers which were constructed even after 2005
without any environmental clearance. As a result,
the residents are suffering adverse effect due to
pollution and health hazards

Para-14

e there is only 1 STP for the entire project which
consists of around 2500 tenements

Para-19

e Respondent no. 1 had promised a road width of
18.3m throughout the project.

Para-21

e in spite of cutting down so many trees for the
project,

Para-22

e Respondent No. 1 has acquired various
permissions from the BMC through malicious
means, fraud and manipulation. He has even
obtained the OC for some projects where the
buildings are under construction and not even
completed. In some cases, even the water
connections are not in place.

Para-28

e That to the shock and surprise of the Applicant,
he found that the Respondent No. 1 has proceeded
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without obtaining an environment clearance for the
plans/ buildings constructed after 2005, on the
pretext that the initial approval was in 2005.
However, the Applicant would again like to reiterate
here that the Notification of 2004 and 2006 was
applicable in this case also and only for those
buildings which had been already constructed till
the plinth level. By submitting false information, the
Respondent No. 1 has acquired permission for the
projects which commenced in 2005 and thereafter
applied it across the project even for buildings which
were constructed post 2006

Para-32

e a test needs to be carried out to determine the
level of noise and air pollution occurring in the area
and the effect it is having on the environment, the
flora, and the human life

Para-33

e present application is being filed under Section
14, 15 of the National Green Tribunal Act, 2010, in
order to seek immediate relief, compensation and
restitution for the damage suffered by the
Applicant and others in the vicinity along with the
damage to the environment and ecological system
which remains to be studied in detail

Para-38

e Moreover the Respondent no. 1 is also providing
the project area for shooting. Due to this there is a
heavy congestion of traffic_in the area. Also there
is increase in noise pollution also due to heavy
vehicular emission

Para-42

e That a great deal of harm has already been
suffered and its effects are being seen on the health
of the Applicant as well as the people in the
vicinity like frequent headaches, lack of
concentration, fatigue, respiratory problems, etc. If
this construction work is not stopped till all the
Environment Clearances are in place, and if no
proper Sewage Treatment plan is considered then
there will be further damage to the environment and
in particular to the air and through it to the human
life. Many times the sewage has been let out in the
Municipal Nalla without even being treated. Thus it
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is necessary that immediate compensation is offered
to the victims of noise and air pollution and the
purity of nature and the ecosystem in the area be
restituted to its former glory. For this it is imperative
that the interim/ preventive order be passed
otherwise irreparable loss and prejudice shall be
caused to the applicant, his staff, the people staying
in the vicinity and the overall environment

Para-49

¢ Interim Relief:

A ... pass an order of injunction restraining /
preventing the Respondent No. 1 from doing any
further construction work in the said area,
particularly in case of the new tower which he is
planning to construct

Final Relief:

e E....... Hon’ble Green Tribunal may be pleased to
direct to obtain ‘Environmental Clearance’ and
‘Consent to Operate’ for all the activities being
done and to be done in accordance with the
provisions of Acts and Notifications issued under
that specifically the EC Notification of 14.09.2006

e N. ...Hon’ble Green tribunal may be pleased to
order the Respondent no. 1 to pay cost of damages
to environment from 2005 to 2016 for contravening
the above provisions and using the saving clause
which was actually provided for sanction to only 4
buildings, and which he has in a malafide manner
for the entire project.

Para-11 of
Reply dated __
to MA No.
334 /2016 filed
by Applicant

e 11. Applicant wants to clarify here that this total
project spread on about 125 Acres of land in
various sectors was entitled for the total built-up
construction of about 125 x 4000 m2/acres x (2+1)
FSI and non-FSI construction area i.e. about
15,000,000 m=2. This entitlement was as per the
then prevailing FSI area. (FSI or FAR is the area
entitled to be constructed in relation to the land area
in the corporation limits as per the D. C. Rules)




2359

PP Reply e PP have taken stand of OA is dealing with only
affidavit Sector R-12 and OA is limited to Sector R-12 and
19.01.2017 same is after thought.

PP affidavit e PP mischievously filing such affidavit to overcome
dated the violations and final environmental
31.07.2023 compensation and PP cannot be dictator to this

Hon’ble NGT.

project and its limited to the Sector R-12.

Therefore, entire pleading has to be considered and it
can clear that the OA is dealing with entire project and
not limited to the Sector-12 of the project. That the even
2004 & 2006 regime recognizes project/activity and not
the Sectors and project 1is combination of
Sectors/Phases/Modules. Final prayer ought to be
granted on facts and circumstances of the case as held
in MCGM Vs. Ankita Sinha case. This crucial issue has
to decide at final stage and opinion expressed by this
Hon’ble NGT is limited to the Amendment Applications
giving precise details and not deciding the scope of the

OA dealing with entire project.

3.3 PRIOR EC & CTE WAS MANDATORY UNDER BOTH
REGIME 07.07.2004 & 14.09.2006, PCC & OC:

A. PRIOR EC & CTE WAS MANDATORY UNDER BOTH
REGIME 07.07.2004:

e Not allowing amendment applications does not
construct that the OA is not dealing with the entire

Sr. | Parameters

Admitted by PP in | Admitted by PP in
Ex-post facto EC | Ex-post facto CTE
dated 25.09.2019 | dated 19.09.2022

1. | Population
1000 persons

more than | 19466 Nos. --
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Sewage Discharge more | 1812 KLD 1550 LKD

than 50000 Liters/day

Total Investment more | Rs. 17495 Crores Rs. 17495 Crores
than Rs. 50 Crores

That all the Parameters of projects are exceeding threshold
limits under amended Notification, 2004 for population,
Sewage discharge as well as total investment. Therefore, it
was obligatory on part of R-1-PP to obtain the prior EC
under regime of 2004.

B. PRIOR EC & CTE WAS MANDATORY UNDER BOTH
REGIME 14.09.2006
Sr. | Parameters Not under EIA | Under EIA
Notification, 2006 Notification, 2006
1. Sectors R2, R3, R4, R5, R6 | R2, R3, R6, RI14,
& R14 R12, R18, R19, R20,
R21
2. FSI Area (M2) 52036.13 270196.94
3. Non-FSI Area (M2) | 15155.36 248326.37
4. | TBUA (M?) 67191.49 518523.31
That the R-1-PP have expanded the scope of project from
TBUA 67191.49 M2 to TBUA 518523.31 M2 from
14.09.2006 without prior EC and EIA notification, 2006 is
mandating prior EC under clause 2(ii) & 7(ii) of the said
notification for expansion project increasing the capacity of
the project/activity.
C. PCC-Plinth Check Certificate & OC-Occupancy

Certificates procured after 07.07.2004 & 14.09.2006:
That the following table show that the construction activity
of expansion of project increasing capacity of the project

was going even after filing of this OA and R-1-PP have
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admitted the following fact from his undertaking dated

10.07.20109 filed before SEIAA as stated below;

Sr. | Sector/ BUA (M?) | PCC date OC Date

Building
1. |R2/6 12535.78 | 20.04.2005 | 09.05.2007
2. |R2/7 11193.94 | 21.09.2004 | 28.09.2006
3. |R2/8 4757.13 | 22.09.2004 | 30.09.2006
4. |R2/9 11193.94 | 21.09.2004 | 28.09.2006
5. |R2/10 13374.79 | 20.04.2005 | 09.05.2007
6. | R3/F 8022.00 | 02.02.2006 | 23.01.2015
7. | School 17660.00 | 09.01.2007 | 29.10.2015
8. |R6/5 295.18 | 02.07.2007 | 12.08.2009
9. |R12/1 52650.00 | 15.07.2005 | 03.02.2009
10.| R12/2 26753.12 | 15.07.2005 | 05.03.2011
11.| R12/3 28091.69 | 15.07.2005 | 05.03.2011
12.| R12/4 28091.69 | 15.07.2005 | 05.03.2011
13.| R12/5 27511.50 | 15.07.2005 | 05.03.2011
14.| R12/6 79911.00 | 15.07.2005 | 30.10.2009
15.| R12/7 13636.00 | 15.07.2005 | 12.08.2015
16.| R12/8 12255.75| 15.07.2005 | 12.08.2015
17.| R12/9 40552.20 | 15.07.2005 | 28.02.2014
18.| R12/10 40552.20 | 19.08.2005 | 28.02.2014
19.| R12/11 25757.28 | 19.08.2005 | 12.08.2015
20.| R12/13 7514.43 | 03.12.2010 | -
21.| Temple 2062.12 | 26.02.2007 | 11.06.2108
22.|R14/3 10350.00 | 03.07.2010 | 15.02.2018
23.| R18 (Res) 21200.00 | 28.04.2010 | 07.04.2016
24.| Municipal 980.64 | 24.11.2009 | 03.10.2013

Market

& Dispensary
25.| R19: D Mart 2335.00 | 26.02.2007 | 04.12.2010
26.| R20: offices 5930.00 | 07.01.2008 | 23.01.2015
27.| R21: 1840.35|01.01.2008 | 02.12.2010

Diagnostic

Centre
28.| Total 506007.73
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That it can be evident from the undertaking given by R-1-
PP that the expansion activity of project construction was
going on from 2005 to up till 2018 without prior EC, CTE
and operation without CTO till date. As per Clause 2(ii) &
7(ii) of the EIA Notification, it is mandatory to obtain EC for
the expansion of the project, which this PP failed to obtain
EC & CTE. Therefore, stand of R-1-PP is totally false on
account of not requiring EC to his project. OA is dealing
with the entire project as well as OA is well within the

limitation having single cause of action dated 02.07.2016.

SUPPRESSION/ MISLEADING FACTS BY R-1-PP:

R-1-PP have suppressed the layout of entire project.
R-1-PP have suppressed the actual tree plantation and
relied on the MCGM NOC dated 30.11.2011 {Exhibit-S}
stating plantation of 1421 trees and in actual No. of trees to
be planted as mandated in EC is 2875 no. of trees {SEIAA
Minutes of 174 meeting, item#43}. And therefore, there is
not adequate plantation of tree.

R-1-PP have suppressed the RMC plant installation,
operation and captive use of Ready Mix Concrete from said
RMC plant for the construction.

R-1-PP have suppressed the plinth Check Certificates (PCC)
received after 07.07.2004 and made statements that the
building from Sector R-12 have received Plinth Check
Certificates prior to 07.07.2004. In actual there are number
of PCC procured after 07.07.2004 & 14.09.2006 for
buildings from Sector R2, R12, R-14 etc. and construction
was blatantly going on even after 2004 & 2006 without prior
EC & CTE. Therefore, OA is well within limitation.
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R-1-PP have suppressed the Occupancy Certificates (OCC)
received after 2016 and made statements that the building
from Sector R-12 have received Occupancy Certificate prior
to 2012. But in actual there was blatant construction
carried out expanding the scope of the project without prior
EC & CTE. Therefore, OA is well within limitation.

R-1-PP have suppressed the Application for EC, Form-1, 1A
and documents submitted before MoEFCC & SEIAA to
procure the ex-post facto EC & CTE.

R-1-PP have suppressed the Application for CTE, Forms and
documents submitted before MPCB to procure ex-post facto
CTE dated 19.07.2022 & part CTO dated 22.07.2022 for
Building R12/13.

R-1-PP is misleading this Hon’ble NGT on account of
limiting the OA to the Sector R-12 and in actual OA is
dealing with entire project which is carried out after
07.07.2004.

TOTAL ENVIRONMENTAL COMPENSATION OUGHT TO
BE IMPOSED ON R-1-PP BY THIS HON’BLE NGT:

That the amount of Rs. 13.48 Crores kept in bank
guarantee is the amount required for remediation plan and
natural and Community augmentation plan and it’s not the
Environmental compensation that ought to be imposed on
the basis of the principles laid down by the Hon’ble
Supreme Court, this Hon’ble NGT as held in M.C. Mehta
Case, Sterlite Industry Case, Goel Ganga Case and also not
based on the scientific methods.

That this Rs. 13.48 Crores amount is just penny and it
indicates the collusion of SEIAA official & PP. that the PP &

SEIAA have misconstrued, misused the principles of
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“Polluter Pays Principle” as “pay the penny amount &
pollute the environment adversely and get escape”.

C. That the Total project cost shown by the PP to the tune of
Rs. 1749.5 Crores is false, misleading, baseless and actual

total project cost is more than Rs. 50000 Crores.

Sr. Date Document | Total Project Coast
1. 25.09.2019 | EC Rs. 1749.5 Crores
2. 19.09.2022 | CTE Rs. 1749.5 Crores
D. That the formula of 10% Environment Compensation is not

applicable here and this Original Applicant have given
detailed affidavit dated 21.05.2022 {Page No. 1726-1774} on
the basis of Computation of Environmental Compensation
based on carbon footprint of the project and there is huge
consumption of causing substantial & irreparable damage

to the environment & ecology as below;

E. TOTAL CO2 EMISSION:

Sr. | Particulars CO3 Emission
In Tones

1 | CO; Emission from the Materials

. 80339121.09
Processing

2 | CO2 Emission from Transportation

of Material 93079.3

3 | CO2 Emission from Energy
Consumption

4 | CO2 Emission from (LCA-Life Cycle
Assessment) of Building

Total CO: in Tones 142778339.2

2222406.92

60123731.89
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TOTAL DAMAGE TO ENVIRONMENT AND ECOLOGY
FROM ILLEGAL PROJECT CONSTRUCTION AND
OPERATIONS:

Restitution Cost of RG Area 890.91

Cost of Damage on account of Water Pollution 131.61

PRI

Cost of Damage on account of Solid Waste 15.14

That the reply dated 02.05.2023 {Page No. 1805-1825} filed
by the R-1-PP to this affidavit dated 21.05.2022 of
computation of Environmental Compensation is totally
vague, baseless, meaningless, unscientific, causal and
cursory. R-1-PP have not rebutted any of the scientific data.
Therefore, this affidavit of R-1-PP shall not be considered at
all and R-1-PP shall be directed to deposit the heavy amount
of compensation as per the affidavit dated 21.05.2022 of
this Original Applicant.

That this Hon’ble NGT has to consider the total fresh water
consumption, total waste water generation, total solid waste
generation, total energy consumption by the PP for the
construction as well from the construction from 07.07.2004
to till 24.09.2019-obtaining EC and also, till 19.09.2022-
obtaining CTE. Total consumption of natural resources as

well as waste generation per day is as below;

Table: Actual Construction carried out at site without

Environmental Clearance and Consent to Establish.

Description Details

Project Type Residential & Commercial

Total Plot Area 4, 85,232.67 M?

Deductions 1,62,039.97 M2

ARIWIN[—~|W
D R g M

Net Plot area 3,23,192.70 M2

Description of Damage Heads Amount (Cr.)
Carbon footprint only due to illegal construction |25700.10

Total Damage due to this Illegal Project 25936.76 Cr.
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Plot area of 11 Sectors
EC Application for: 2, 07,290.02 M2

S. Proposed Built-up | FSI area 2,70,196.94 M2
0. Area Non FSI area 2,48,326.37 M2
7. Approved Built up | FSI area 330968.93 M2
8. area as per DCR Non FSI area 263910.52 M2
0. Total Approved BUA | 594879.45 M2
10. | Total construction Existing Buildings not under purview of EIA
built-up area Notification: 67,191.49 M2
11. Existing Buildings under purview of EIA
Notification: 5,18,523.31 M2
12. | Buildings Existing Buildings not under purview of EIA
Notification: 19
13. Existing Buildings under purview of EIA
Notification: 29
14. | Number of Tenants under purview of EIA Notification
tenants and shops :Flats 3250 Nos, Shops: 48 Nos.,
Classrooms: 73 Nos, Dispensary, Offices,
Diagnostic Center and Demart
15. Tenants not under purview of EIA
Notification: Flats : 740 Nos, Shops : 66
Nos.
16. | Residents under purview of EIA Notification : 19466
Nos.
17. not under purview of EIA Notification: 3898
Nos
18. | Total ground | 75069.57 M2
coverage
19. | Estimated cost of the | Rs. 17495000000/ -
project
20. | Fresh water For Buildings under purview of EIA
Notification: 1812 KLD
21. Buildings not under purview of EIA
Notification: 512 KLD
22. | Rain Water | 27 nos. of recharge pits
Harvesting (RWH)
23. | Sewage and Buildings under | Existing Buildings not
Waste water purview of EIA |under purview of EIA
Notification: Notification: 444 KLD
1405 KLD
24. | STP technology: Sector R12: | Some of the buildings

Existing STP of
950 KL of SAFF

of Sector R2, R3, R6, R-
14, R18, R19, R20 and
R21: Disposal to sewer
line
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25. | Waste Generation | Not provided
during Construction
26. | Waste Generation | Dry Wet
27. | during Operation Buildings under | Buildings under purview
purview of EIA | of EIA Notification:
Notification: 893 kg/day + Sector
1340 kg/day +|R12:2161 kg/day
Sector
R12: 3242 | 3054 kg/day
kg/day
4582 kg/day
28. Existing Existing Buildings not
Buildings not | under purview of EIA
under purview of | Notification: 674
EIA Notification: | kg/day;
1011 kg/day
29. | Mode of Disposal To  Authorized | Existing Buildings not
of waste: recyclers under purview of EIA
Notification: Segregated
waste to M.C.G.M.
30. Sector R12: Treatment
in Organic
Waste Converter (OWC)
31. | Power Connected Demand
requirement: Load Load
32. 32147 KW 20761 KW
33. | Green Belt RG on the ground: 15,446.68 M2
Development RG on the podium: 35,962.35 M2
34. | Total Parking area: 1,19,477.00 M2

That there is no compliance till date by the R-1-PP to the

installation of environment infrastructure i.e. requisite Rain

Water harvesting,

Solar Water Heaters,

Solar Energy

System, STP Installation to other sectors, tree plantation,

RG Area on virgin Land, scientific operation of STP etc.

Therefore considering the above facts and circumstances,

direct R-1-PP to deposit an amount of Rs. 25936.76

Crores.
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PART-D: JUDGMENTS/CASE LAWS RELIED BY
APPLICANT
JUDGMENTS /CASE LAWS RELIED BY APPLICANT:

4.1 That the following judgment are relied upon by the Original
Applicant to support his submissions on settled position on
various point as well as to support his legal submission;

Sr. | Description Para Page No.
1 M. C. Mehta Vs. Union of India Y31-32: Damage, P@1885
) 1987 (1) SCC 395 magnitude of PP
Indian Council for Enviro-Legal
2. Action Vs Union of India & Ors, | 947: Locus P@1910
(1996) 5 SCC 281
Vellore Citizens Welfare Forum q11 (ii): Onus of
3. Vs. Union Of India & Ors, ’ P@1924
(1996) 5 SCC 647 proof on polluters
Sterlite Industries (I) Ltd. Vs. ]lii::;l.ary
4. Union of India & Ors., 2013 (4) . P@1966
SCC 575 Compensation &
deterrent effect
The Forward Foundation Vs | 424-33: Limitation
S. State of Karnataka & Ors. 929: Singular | P@1982
2015 SCC OnlLine NGT 5 remedy
Tanaji B Gambhire Vs Union of | §47: Polluter shall
0. India & Ors. be at economical P@2025
2016 SCC OnlLine NGT 4213 disadvantage
9125: Prior EC,
Common Cause Vs. Uol & Ors. | Ex-post facto EC
7| (2017) 9 SCC 499 alien to Enviro. P@2082
jurisprudence
M/s. Goel Ganga Developers | 964: Exemplary
8. India Pvt. Ltd. Vs Uol-MoEFCC | Damages & | Pw2137
& Ors. (2018) 18 SCC 257 conduct of PP
Mantri Techzone Pvt. Ltd. Vs. | 39-50:
9. Forward Foundation & Ors. Preliminary issues P@2163
(2019) 18 SCC 494 & Maintainability
Hanumant Laxman Aroskar Vs. | 1164: Bonafide in
10. Uol, (2019) 15 SCC 401 i;l;/érsonmental P@2238
Keystone Realtor Pvt. Ltd. Vs. | §13-15, 19-20: EC
11. Anil V. Tharthare for expansion is P@2247
P@2249

(2020) 2 SCC 66

mandatory
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12 MCGM Vs Ankita Sinha & Ors. | 38, 41, 42, 75,| P@2260
] 2021 SCC Online SC 897 76-80, 86
Tanaji B Gambhire Vs Union of | 8: Ignorance of| P@2280
13. India & Ors, In OA No. .
34/2020(WZ) law is no excuse
95:Patently P@2286
integral projects,
Grant of
Tanaji B Gambhire Vs Union of | subsequent EC
14. India & Ors, In OA No. |does not exonerate
33/2020(WZ) the PP of
consequences  of
violation in
obtaining prior EC
913: Even if ex| P@w2294
. ' . post facto EC is
Tan.aJ1 B Gambhire Vs Union of granted, PP has to
15. India & Ors, In OA No. be held
64 /2020(WZ)
accountable for
past violations
Tanaji B Gambhire Vs Uol- i o P@2317
16. | MOEFCC & Ors., 1 ;z'e 10%
In Appeal No. 32/2020(WZ)
Tanaji B Gambhire Vs Uol- ) o P@2345
17. | MoEFCC & Ors., T-15: 10%
In Appeal No. 34/2020(WZ) &
Union of India & Ors. Vs P@,
18. Narender Singh”, (2005) 6 SCC | 5-7: Infructuous

106

4.3

4.2 That the Applicant is the resident of the project under

challenge and informed to the court of law by adopting due

process of law and there is no single incident towards his

integrity and therefore, bonafide of the Applicant cannot be

questioned as the present matter is dealing with the blatant

violations of environmental norms and environmental

protection is the duty of every citizen and Environment has

to be protected by the individuals from the area on priority.

That the environmental compensation must be imposed

considering the magnitude of the polluter and we cannot
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reach to the exactitude in calculating the environmental
compensation as the environmental issues are complex and
Therefore, in present case R-1-PP claims mighty,
resourceful, well established profit making entity must be
saddled with heavy environmental compensation. Also,
polluter must be put to the economical disadvantage.

That the locus in environmental cases is the liberal and not
acid test or straight jacket formula and its tailor made
interpretation and this Hon’ble NGT having Suo Motu
powers as well as held in MCGM Vs. Ankita Sinha & Ors.
Therefore, this Original Applicant is the aggrieved person
u/s. 18 of the NGT Act, 2010 and his locus cannot be
challenged before NGT.

That the R-1-PP cannot claim the ignorance of law and also,
PP cannot exonerate from its past violations as this is
admitted case of violation.

That the OA is not the simplicitor u/s. 14 of the NGT Act,
2010 and also it is u/s. 15 r/w. s-20 of the NGT Act, 2010
and entire pleading has to be consider while adjudicating &
deciding the OA. That the OA is well within limitations and
filed on the basis of single cause of action i.e. 02.07.2016.
That this Hon’ble NGT shall consider the facts &
circumstance of the case and accordingly modify the final
relief.

That the project is formed from the phases or modules and
Sector is the alien terminology to the environmental
jurisprudence and entire project has to be consider while
computing the adverse environmental impact on the area
and also the application for the EC has to be filed for entire
project and R-1-PP have also obtained single ex-post facto

EC and single ex-post facto CTE for the entire project under
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violation regime. Therefore, OA is dealing with entire project
and not limited to the Sector R-12.

That the Original Applicant is entitle for the relief sought in
OA.

PART-E: IMPORTANT DOCUMENTS
IMPORTANT DOCUMENTS:
That on 27.01.1994, MOEF issued EIA notification
mandating prior Environment Clearance for 30 (Thirty)
types Projects/Sectors/industries/activity {ANNEXURE-R-
1.
That on 07.07.2004, MOEF issued amendment to
notification, 1994 mandating prior EC for newly added 2
(two) sectors/industries/activity, i.e. “31. New Building
Construction projects, 32. New Industrial Estates”
{ANNEXURE-R-2}.
That on 14.06.2006, MoEF issued EIA Notification
superseding the notifications of 1994 & 2004 and
mandating the prior Environment Clearance (EC) for the
projects/activities listed in schedule to the notification
{ANNEXURE-R-3}.
That on 02.07.2016, this Original Applicant filed complaint
before Respondent No. 2-MPCB for illegal constructions
carried out by R-1-PP in violations of the Water (P&CP) Act,
1974 and Air (P&CP) Act, 1981 and without Consent to
Establish (CTE) & Consent to Operate (CTO) along with non-
installation & operation of the environmental infrastructure
at the project site {ANNEXURE-R-4}.
That on 02.07.2016, this Original Applicant filed complaint
before Respondent No. 5-SEIAA for illegal constructions
carried out by R-1-PP in violations of the EIA Notification,
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2004 & 2006 r/w Environment (Protection) Act, 1986 and
without prior Environment Clearance (EC), without
appraisal, without impact assessment along with non-
installation & operation of the environmental infrastructure
at the project site {ANNEXURE-R-5}.

That on 14.03.2014, MoEFCC issued notification for dealing
with the violation cases reported under EIA Notification,
2006 and provided amnesty scheme for grant of ex-post
facto EC with having six month window period with
additional one month as per the Order of Hon’ble Madras
High Court {ANNEXURE-R-6}.

That on 14.08.2017, R-1-PP filed application before
MoEFCC seeking ex-post post facto EC and admitted the
violation as alleged in OA {ANNEXURE-R-7}.

That on 20.06.2018, R-1-PP filed application before SEIAA
seeking ex-post post facto EC and admitted the violation as
alleged in OA {ANNEXURE-R-8}.

That on 10.07.2019, R-1-PP filed undertaking before SEIAA
for clarifying position of total constructed built-up area with
Commencement Certificate (CC), Plinth Check Certificate
(PCC), and Occupancy Certificate (OC) for the construction
falling under EIA Notification, 1994 as amended on
07.07.2004 along with EIA Notification, 2006 {ANNEXURE-
R-9} and this undertaking is clear cut admission to the
violation committed by R-1-PP.

That on 19.07.2019, SEAC-II considered the proposal of R-
1-PP in its 106t meeting for appraisal and imposed the
condition for utilization of damage assessment amount to
the tune of Rs. 13.48/-Crores to be used for Environmental
Restoration programme, also directed PP to install STP for

Sector R-2 & R-18, also to develop forest/ Miyawaki
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garden/ MCGM gardens in consultation with MCGM and
recommended the proposal to SEIAA for grant of EC
{ANNEXURE-R-10}

5.11 That on 29.08.2019, SEIAAC considered the proposal of R-
1-PP in its 174th meeting for assessment and directed PP to
submit the bank guarantee to the tune of Rs. 13.48/-Crores
to be deposited with MPCB and adopting the
recommendation of SEAC-II without application of mind
decided to grant the ex-post facto EC {ANNEXURE-R-11}.

5.12 That on 25.09.2019, R-1-PP procured the ex-post facto EC
under MoEF Notification, 2017 from SEIAA to the project
already under violation and subject matter of the OA
pending before this Hon’ble NGT and without seeking any
permission of this Hon’ble NGT and there is no
consideration to the pending hearing of this OA, which
shows non-application of mind by SEIAA {ANNEXURE-R-
12}.

5.13 That on 19.09.2022, R-1-PP procured the ex-post facto CTE
from MPCB to the project already under violation and
subject matter of the OA pending before this Hon’ble NGT
and without seeking any permission of this Hon’ble NGT
and there is no consideration to the pending hearing of this
OA, which shows non-application of mind by MPCB
{ANNEXURE-R-13}.

5.14 That on 27.09.2022, R-1-PP procured the ex-post facto CTO
from MPCB for only building R12/13 for construction BUA
of 11950 M2 out of 518523.31 M? and this CTO is valid
upto 31.01.2023 and there is no CTO coterminous to the
EC dated 25.09.2019 as well as there is no CTO for the
completed area of 518523.31 M2 {ANNEXURE-R-14}
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5.15 That the Google Earth Images from 2002 to 2018 shows that
there substantial construction after 07.07.2004 &
14.09.2006 and same is without prior EC & CTE
{ANNEXURE-R-15}.

PART-F: REJOINDER TO THE REPLY OF R-1-PP

6 REJOINDER TO THE REPLY OF R-1-PP:

That the Reply affidavits of R-1-PP vide dated 19.01.2017,
10.10.2022, 02.05.2023, 31.07.2023 are baseless, false,
misleading and suppressing the actual facts from this
Hon’ble NGT.

A. That the Reply of R-1-PP vide dated 19.01.2017 is vague,
false & misleading and just revolving around the issue of
cause of action, bonafide of applicant, limiting the OA only
to sector R-12 instead of entire project, Farce compliance of
the environmental infrastructure (STP, RG Area/Open
Spaces, parking, tree plantation, Rain Water Harvesting,
Solar System, soil preservation) old layout sanction, project
does not falls under regime of EIA Notifications, 2004 &
2006. However, actual fact is that the R-1-PP have procured
the ex-post facto EC vide dated 25.09.2019 and ex-post
facto CTE vide dated 19.09.2022 and himself have admitted
the violations as the project is falling under the expansion
category and PP himself have given undertaking in respect
of the construction carried out after the regime of EIA
Notification dated 07.07.2004 & 14.09.2006, wherein R-1-
PP himself have categorically mentioned the TBUA of
518523.37 M2 has been carried out in violation of said
regime. Therefore, stands of R-1-PP in its all affidavit have
become false and misleading and on the contrary admitting

the violations on account of sub-sequent procurement of ex-
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post facto EC & CTE and therefore, sub-sequent grant of ex-
post facto EC & CTE will not exonerate PP from his past
violations and PP is liable for past violation and resultantly
to pay the exemplary damages to have deterrent effect.
That the Reply of R-1-PP vide dated 10.10.2022 is
misleading on account of the amount of Rs. 13.48 Crores
plus Rs. 2 Crores additional amount as against the
Environmental Compensation. However, true fact is that
the said amount is the bank guarantee given under
Notification, 14.03.2017 and it cannot be said to be
Environmental Compensation. That the MoEF, MCGM,
MPCB & SEIAA are not having power to distribute the
certificate of innocence to the R-1-PP and the
communication disclosed in this affidavit is the best
example of their collusion having deep unholy nexus.

That the Reply of R-1-PP vide dated 02.05.2023 is false,
misleading, baseless, unscientific and said affidavit is the
reply to the Affidavit dated 21.05.2022 of this Original
Applicant on computation of damage to the environment
based on scientific study. And R-1-PP have alleged that the
amount of Rs. 13.48 Crores as environmental compensation
as calculated by SEIAA. In fact, SEIAA have not calculated
any compensation and also, not recovered the any
environmental compensation. Therefore, the reply affidavit
of the R-1-PP vide dated 02.05.2023 may kindly be ignored
and affidavit dated 21.05.2022 of Original Applicant may
kindly be upheld and environmental Compensation of Rs.
25936.76 Crores may kindly be imposed on R-1-PP.

That the Reply of R-1-PP vide dated 31.07.2023 is false,
misleading, baseless and by way of said affidavit, R-1-PP is

trying to regale out the cause of violation to the limit of
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Sector R-12 instead of entire project. Basically, the pleading
of Original Applicant are dealing with the entire project.
Therefore, this Hon’ble NGT may kindly allow the OA to the
entire project by considering entire pleadings.

That the present case is admitted case of violation and PP
may kindly be put under huge financial disadvantages for

his blatant & intentional violations.

PART-G: REJOINDER TO THE REPLY OF R-2-MPCB
REJOINDER TO THE REPLY OF R-2-MPCB:
That the R-2-MPCB have admitted the violation and issued
proposed direction vide dated 24.10.2016. However, there
is no action since 2016 till date and granted ex-post facto
CTE vide dated 19.09.2022 to the project under violations
without recovery of environmental damages as well as

penalty under circular dated 12.07.2022.

PART-H: REJOINDER TO THE REPLY OF R-3 & 5-PS-
DOE & SEIAA

REJOINDER TO THE REPLY OF R-3 & 5-PS-DOE &
SEIAA:

That the SEIAA failed to take action on the complaint dated
02.07.2016 of this Applicant and it is the authority of paper
tigers and pro-polluter shop, which grant the EC without
application of mind. And SEIAA even not applied their mind
to compute the environmental compensation and accepted
the calculations given by PP in its standard forms. That the
SEIAA even failed to issue show cause notice u/s. 5 of EPA,
1986. On the contrary SEIAA have facilitated & provided
their best services to PP to violate the environmental norms

broad daylight and neglected to perform their duties. There
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is clear cut collusion between SEIAA officials & PP as the
SEIAA failed to take action against PP as well as to impose
& recover the environmental compensation and just asked
PP to submit the bank guarantee of Rs. 13.48 Crores, which
is not environmental compensation. Therefore, this Hon’ble
NGT may kindly take serious actions against the former

SEIAA officials and impose heavy cost upon them.

PART-I: REJOINDER TO THE REPLY OF R-4-MCGM

REJOINDER TO THE REPLY OF R-4-MCGM:

That reply affidavit of R-4-MCGM is clearly indicating that
the said affidavit is prepared by the R-1-PP and just filed by
the officials of MCGM without application of mind. That the
MCGM itself defaulter of non-compliance towards the
implementation of EIA Notifications, 1994, 2004 & 2006.
That the MCGM have not disclosed true information and
suppressed the layout of project, plinth Check Certificates,
Occupancy Certificates, TBUA etc. moreover MCGM is
challenging the limitations issue and this vary fact shows
the honesty with PP. Therefore, reply of MCGM cannot be
relied upon and on the contrary MCGM must be saddled
with heavy cost and its officers indulged into the present
violations must be put under inquiry and then to strict legal

action to send clear legal message of equinity before law.

PART-J: REJOINDER TO THE REPLY OF R-6 TO R-18
REJOINDER TO THE REPLY OF R-6 TO R-18-
INDIVIDUAL FLAT PURCHASER:

That the replies of the R-6 to R-18 are filed on behest of the
R-1-PP and it is blatant false on account of STP, RMC, Tree

Plantation and these replies cannot be believed to filed
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honestly, but from bare perusal of reply itself shows that
these respondents are sponsored litigant and such reply are
filed with malafide intention and same are abuse of process

of law.

PART-K: REPLY TO THE IA NO. 334/2016 ON
PRELIMINARY OBJECTIONS

REPLY TO THE IA NO. 334/2016 ON PRELIMINARY
OBJECTIONS:

That in addition to the above submissions, this Original
Applicant have filed detailed reply affidavit vide dated
22.10.2016 to the IA No. 334/2016 and would like to rely
the same. That the cause of action alleged by the R-1-PP
vide dated 15.07.2005 is wrong and actual cause of action

is 02.07.2016 as stated by this Original Applicant.

PART-L: HON’BLE HIGH COURT ORDER
HON’BLE HIGH COURT OF JUDICATURE AT BOMBAY
ORDER IN SMPIL NO. 01/2019 ORDER DATED
09.07.2019:

That this Hon’ble NGT has to consider the order dated
09.07.2019 passed by Hon’ble High Court in SMPIL No.
01/2019 (Old PIL No. 22/2018) and issues arising from
therein shall be decided. That this Hon’ble NGT can
consider the Order of Hon’ble High Court as direction/
request/ suggestions or otherwise, but this Hon’ble NGT
cannot ignore the said order as this Hon’ble NGT being
specialized institution established to deal with only
environmental matter and adopting the pro-environment
jurisprudence. That not giving any consideration to the said

order will be seen as pro-polluter view and it will send wrong
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message amongst the citizens and also, it will give high

confidence to the lobby of polluters.

PART-M: SUGGESTIONS ON BEHALF OF ORIGINAL
APPLICANT

SUGGESTIONS ON BEHALF OF ORIGINAL APPLICANT:
That the present case is totally covered Common Cause
Case, Goel Ganga Case as the PP have carried out
substantial illegal construction of more than BUA
518523.31 M2 without prior EC & CTE and thereafter
procured ex-post facto EC dated 25.09.2019 & Consent to
Establish dated 19.09.2022 with misdeeds, maneuvered &
manipulated the Government Authorities as similarly
happened in Goel Ganga Case as observed by the Hon’ble
Supreme Court in Para-64 of (2018) 18 SCC 257, Sterlite
Industries Case (2013) 4 SCC 575. Therefore, this Hon’ble
NGT may kindly pass appropriate Orders/directions/reliefs
for restitution & restoration of area considering the ratio
laid down in Para-41 of MCGM Vs. Ankita Sinha 2021 SCC
Online SC 897.

Hence this rejoinder

Date: 02.08.2023

g

PRAKASH AGRAWAL
(ORIGINAL APPLICANT)
(Bibriae
TANAJI B. GAMBHIRE
(ADVOCATE FOR APPLICANT)



2380



2381
ANNEXURE-R-1

MINISTRY OF ENVIRONMENT AND FORESTS

ENVIRONMENT IMPACT ASSESSMENT NOTIFICATION S.0.60(E), dated

27/01/1994

(incorporating amendments vide S.O. 356(E) dated 4/5/1994, S.O. 318(E)
dated 10/4/1997, S.O. 319 dated 10/4/1997, S.O. 73(E) dated 27/1/2000, S.O.
1119(E) dated 13/12/2000, S.O. 737(E) dated 1/8/2001, S.O. 1148(E) dated
21/11/2001, S.O. 632(E) dated 13/06/2002 )

1) S.O. 60 (E)- Whereas a notification under clause (a) of sub-rule (3) of rule 5

2)

of the Environment (Protection) Rules, 1986 inviting objections from the public
within sixty days from the date of publication of the said notification, against
the intention of the Central Government to impose restrictions and
prohibitions on the expansion and modernization of any activity or new
projects being undertaken in any part of India unless environmental clearance
has been accorded by the Central Government or the State Government in
accordance with the procedure specified in that notification was published as
SO No. 80(E) dated 28™ January, 1993;

And whereas all objections received have been duly considered;

Now, therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby
directs that on and from the date of publication of this notification in the
Official Gazette, expansion or modernization of any activity (if pollution
load is to exceed the existing one, or new project listed in Schedule | to
this notification, shall not be undertaken in any part of India unless it has
been accorded environmental clearance by the Central Government in
accordance with the procedure hereinafter specified in this notification;

Requirements and procedure for seeking environmental clearance of projects:

I.(2) Any person who desires to undertake any new project in any part of India
or the expansion or modernization of any existing industry or project
listed in the Schedule-lI shall submit an application to the Secretary,
Ministry of Environment and Forests, New Delhi.

The application shall be made in the proforma specified in Schedule-II of this
notification and shall be accompanied by a project report which shall, inter

TRUE COPY
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alia, include an Environmental Impact Assessment Report, Environment
Management Plan and details of public hearing as specified in Schedule-IV
prepared in accordance with the guidelines issued by the Central Government
in the Ministry of Environment and Forests from time to time. However, Public
Hearing is not required in respect of (i) small scale industrial undertakings
located in (a) notified/designated industrial areas/industrial estates or (b)
areas earmarked for industries under the jurisdiction of industrial development
authorities; (ii) widening and strengthening of highways; (iii) mining projects
(major minerals) with lease area up to twenty five hectares, (iv) units located
in Export Processing Zones, Special Economic Zones and (v) modernisation
of existing irrigation projects.

Provided that for pipeline projects, Environmental Impact Assessment report
will not be required:

Provided further, that for pipeline and highway projects, public hearing shall
be conducted in each district through which the pipeline or highway passes
through.

(b) Cases rejected due to submission of insufficient or inadequate data and
Plan may be reviewed as and when submitted with complete data and
Plan. Submission of incomplete data or plans for the second time would
itself be a sufficient reason for the Impact assessment Agency to reject the
case summarily.

Il. In case of the following site specific projects:

a. mining;

b. pit-head thermal power stations;

c. hydro-power, major irrigation projects and/or their combination
including flood control;

d. ports and harbours (excluding minor ports);

e. prospecting and exploration of major minerals in areas above 500
hectares;

The project authorities will intimate the location of the project site to
the Central Government in the Ministry of Environment and Forests
while initiating any investigation and surveys. The Central
Government in the Ministry of Environment and Forests will convey
a decision regarding suitability or otherwise of the proposed site
within a maximum period of thirty days. The said site clearance
shall be granted for a sanctioned capacity and shall be valid for a
period of five years for commencing the construction, operation or
mining.
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lll. (&) The reports submitted with the application shall be evaluated and
assessed by the Impact Assessment Agency, and if deemed
necessary it may consult a committee of Experts, having a composition
as specified in Schedule-Ill of this Notification. The Impact Assessment
Agency (IAA) would be the Union Ministry of Environment and Forests.
The Committee of Experts mentioned above shall be constituted by the
Impact Assessment Agency or such other body under the Central
Government authorised by the Impact Assessment Agency in this
regard.

(b) The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises at any
time prior to, during or after the commencement of the operations
relating to the project.

(c) The Impact Assessment Agency shall prepare a set of
recommendations based on technical assessment of documents and
data, furnished by the project authorities supplemented by data
collected during visits to sites or factories, if undertaken and details of
the public hearing.

The assessment shall be completed within a period of ninety days from
receipt of the requisite documents and data from the project authorities
and completion of public hearing and decision conveyed within thirty
days thereatfter.

The clearance granted shall be valid for a period of five years for
commencement of the construction or operation of the project.

IV. In order to enable the Impact Assessment Agency to monitor effectively
the implementation of the recommendations and conditions subject to
which the environmental clearance has been given, the project authorities
concerned shall submit a half yearly report to the Impact Assessment
Agency. Subject to the public interest, the Impact Assessment Agency
shall make compliance reports publicly available.

V. If no comments from the Impact Assessment Agency are received within
the time limit, the project would be deemed to have been approved as
proposed by project authorities.

3) Nothing contained in this Notification shall apply to:
a. any item falling under entry Nos. 3, 18 and 20 of the Schedule-I to

be located or proposed to be located in the areas covered by the
Notifications S.0. N0.102 (E) dated 1% February, 1989, S.O. 114 (E)
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dated 20" February, 1991; S.O. No. 416 (E) dated 20" June, 1991
and S.0. No.319 (E) dated 7™ May, 1992.

b. any item falling under entry
no.1,2,3,4,5,7,9,10,13,14,16,17,19,21,25,27 of Schedule-l if the
investment is less than Rs.100 crores for new projects and less
than Rs. 50 crores for expansion / modernization projects.

c. any item reserved for Small Scale Industrial Sector with investment
less than Rs. 1 crore.

d. defence related road construction projects in border areas.

e. any item falling under entry no. 8 of Schedule-l, if that product is
covered by the notification G.S.R. 1037(E) dated 5" December
1989.

f. Modernization projects in irrigation sector if additional command
area is less than 10,000 hectares or project cost is less than Rs.
100 crores.

4) Concealing factual data or submission of false, misleading data/reports,
decisions or recommendations would lead to the project being rejected.
Approval, if granted earlier on the basis of false data, would also be revoked.
Misleading and wrong information will cover the following:

False information

False data

Engineered reports

Concealing of factual data

False recommendations or decisions

O O O O o
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SCHEDULE-I

(See paras 1 and 2)

LIST OF PROJECTS REQUIRING ENVIRONMENTAL CLEARANCE FROM

8.
9.
10.
11.
12.

THE CENTRAL GOVERNMENT

. Nuclear Power and related projects such as Heavy Water Plants, nuclear

fuel complex, Rare Earths.

River Valley projects including hydel power, major Irrigation and their
combination including flood control.

Ports, Harbours, Airports (except minor ports and harbours).

Petroleum Refineries including crude and product pipelines.

Chemical Fertilizers (Nitrogenous and Phosphatic other than single
superphosphate).

Pesticides (Technical).

Petrochemical complexes (Both Olefinic and Aromatic) and Petro-
chemical intermediates such as DMT, Caprolactam, LAB etc. and
production of basic plastics such as LLDPE, HDPE, PP, PVC.

Bulk drugs and pharmaceuticals.

Exploration for oil and gas and their production, transportation and storage.
Synthetic Rubber.

Asbestos and Asbestos products.

Hydrocyanic acid and its derivatives.

13 (a) Primary metallurgical industries (such as production of Iron and Steel,

14.
15.

Aluminium, Copper, Zinc, Lead and Ferro Alloys).
(b) Electric arc furnaces (Mini Steel Plants).
Chlor alkali industry.
Integrated paint complex including manufacture of resins and basic raw
materials required in the manufacture of paints.
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16.Viscose Staple fibre and filament yarn.

17.Storage batteries integrated with manufacture of oxides of lead and lead
antimony alloys.

18. All tourism projects between 200m—500 metres of High Water Line and at
locations with an elevation of more than 1000 metres with investment of
more than Rs.5 crores.

19. Thermal Power Plants.

20.Mining projects (major minerals) with leases more than 5 hectares.

21.Highway Projects except projects relating to improvement work including
widening and strengthening of roads with marginal land acquisition along
the existing alignments provided it does not pass through ecologically
sensitive areas such as National Parks, Sanctuaries, Tiger Reserves,
Reserve Forests

22.Tarred Roads in the Himalayas and or Forest areas.

23.Distilleries.

24.Raw Skins and Hides

25.Pulp, paper and newsprint.

26.Dyes.

27.Cement.

28.Foundries (individual)

29.Electroplating

30.Meta amino phenol
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SCHEDULE-II

[See Sub-para | (a) of para 2]

Procedure for seeking environment clearance of projects.

1. Q) Any persons who desires to establish a thermal power plant of any
category mentioned n Schedule-I, shall submit an application to the Department
of the State Government dealing with the subject of environment.

(2) The application shall be made in the Form ‘A’ specified in
Schedule-Il annexed to this notification and shall be accompanied by a detailed
project report which shall, inter alia, include an Environmental Impact
Assessment Report and an Environment Management plant prepared n
accordance with the guidelines issued by the State Department of Environment
from time to time.

3) Cases rejected due to submission of insufficient or inadequate data
and Action Plans may be reviewed as and when submitted with complete data
and Action Plans. Submission of incomplete data for the second time would itself
be a sufficient reason for the State Government to reject the case summarily.

5) In case of the pit-head thermal power plants, the applicant shall intimate the
location of the project site to the State Government while initiating any
investigation and surveys. The State Government will convey a decision
regarding suitability or otherwise of the proposed site within a maximum period of
thirty days. The said site clearance will be granted for a sanctioned capacity and
it will be valid for a period of five years for commencing the construction or
operation of the project.
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3. Q) The applicant shall obtained No Objection Certificate from the
concerned Pollution Control Board. The State Pollution Control Board shall issue
No Objection Certificate to establish only after completing public hearing as
specified in Schedule-1V annexed to this notification.

(2) The reports submitted with the application and No Objection
Certificate from the State Pollution Control Board shall be evaluated and
assessed by the State Government, in consultation with a Committee of experts
which shall be constituted by the State Government as specified in Schedule-lll
appended to this notification.

(3) The said Committee of experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises at any time prior to,
during or after the commencement of the preparations relating to the plant.

4) The State Government Department dealing with the subject of
Environment shall prepare a set of recommendations based on technical
assessment of documents and data furnished by the applicant supplemented by
data collected during visits to sites, if undertaken and interaction with affected
population and environment groups, if necessary.

(5) The assessment shall be completed within a period of ninety days
from receipt of the requisite documents and data from the applicant and decision
conveyed within thirty days thereafter.

(6) the environmental clearance granted shall be valid for a period of
five years from commencement of the construction or operation of the project.

4, Concealing factual data or submission of false, misleading data reports,
decisions of recommendations would lead to the project being rejected. Approval,
if granted, earlier on the basis of false data, can also be revoked.

(FORM A)
APPLICATION FORM
1. (a) Name and Address of the project proposed :
(b) Location of the project:

Name of the Place:
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District, Tehsil:
Latitude/Longitude:

Nearest Airport/Railway Station :

(c) Alternate sites examined and the reasons for selecting the proposed site:

(d) Does the site conform to stipulated land use as per local land use plan:

Objectives of the project:

(a) Land Requirement:

Agriculture Land:
Forest land and Density of vegetation.

Other (specify):

(b) (i) Land use in the Catchment within 10 kms radius of the proposed site:
(i) Topography of the area indicating gradient, aspects and altitude:
(iii) Erodibility classification of the proposed land:

(c) Pollution sources existing in 10 km radius and their impact on quality of
air, water and land:

(d) Distance of the nearest National Park/Sanctuary/Biosphere
Reserve/Monuments/heritage site/Reserve Forest:

(e) Rehabilitation plan for quarries/borrow areas:

() Green belt plan:

(g) Compensatory afforestation plan:

4. Climate and Air Quality:

(&) Windrose at site:

(b) Max/Min/Mean annual temperature:

(c) Frequency of inversion:

(d) Frequency of cyclones/tornadoes/cloud burst:

(e) Ambient air quality data:

(f) Nature & concentration of emission of SPM, Gas (CO, CO,, NOx,
CHn etc.) from the project:

5. Water balance:

(a) Water balance at site:

(b) Lean season water availability;
Water Requirement:

(c) Source to be tapped with competing users (River, Lake, Ground,
Public supply):

(d) Water quality:

(e) Changes observed in quality and quantity of groundwater in the last
years and present charging and extraction details:
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() () Quantum of waste water to be released with
treatment details:
(i) Quantum of quality of water in the receiving body before
and after disposal of solid wastes:
(i)  Quantum of waste water to be released on land and type of
land:

() (i) Details of reservoir water quality with necessary Catchment
Treatment Plan:
(i) Command Area Development Plan:

6. Solid wastes:

(@) Nature and quantity of solid wastes generated
(b) Solid waste disposal method:

7. Noise and Vibrations:
a. Sources of Noise and Vibrations:
b. Ambient noise level:
C. Noise and Vibration control measures
proposed:
d. Subsidence problem, if any, with control
measures:
8. Power requirement indicating source of supply: Complete environmental
details to be furnished separately, if captive power unit proposed:
9. Peak labour force to be deployed giving details of:

o Endemic health problems in the area due to waste water/air/soll
borne diseases:
o Health care system existing and proposed:
10. (a) Number of villages and population to be displaced:
(b) Rehabilitation Master Plan:
11. Risk Assessment Report and Disaster Management Plan:
12. (a) Environmental Impact Assessment
(b) Environment Management Plan:
(c) Detailed Feasibility Report:
(d) Duly filled in questionnaire

Report prepared as per guidelines issued by the Central Government in the
MOEF from time to time:
13. Details of Environmental Management Cell:

| hereby give an undertaking that the data and information given above are
due to the best of my knowledge and belief and | am aware that if any part of the
data/information submitted is found to be false or misleading at any stage, the
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project be rejected and the clearance given, if any, to the project is likely to be
revoked at our risk and cost.

Signature of the applicant
With name and full address

Given under the seal of
Organisation
on behalf of Whom the applicant is
signing.
Date:

Place:

In respect to item for which data are not required or is not available as per the
declaration of project proponent, the project would be considered on that basis.

SCHEDULE-III

[See Sub. Para(2), Para 3 of Schedule- I1]

COMPOSITION OF THE EXPERT COMMITTEES FOR ENVIRONMENTAL
IMPACT ASSESSMENT

1. The Committees will consist of experts in the following disciplines:

i.  Eco-system Management
ii.  Air/Water Pollution Control
iii. Water Resource Management
iv.  Flora/Fauna conservation and management
v. Land Use Planning
vi.  Social Sciences/Rehabilitation
vii.  Project Appraisal
viii.  Ecology
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ix.  Environmental Health

X.  Subject Area Specialists

xi.  Representatives of NGOs/persons concerned with
environmental issues.

2. The Chairman will be an outstanding and experienced ecologist or
environmentalist or technical professional with wide managerial
experience in the relevant development sector.

3. The representative of Impact Assessment Agency will act as a Member-
Secretary.

4. Chairman and Members will serve in their individual capacities except
those specifically nominated as representatives.

5. The Membership of a Committee shall not exceed 15.

SCHEDULE IV

(See para 3, subparagraph (2) of Schedule- II)

PROCEDURE FOR PUBLIC HEARING

(1) Process of Public Hearing: - Whoever apply for environmental clearance of
projects, shall submit to the concerned State Pollution Control Board twenty sets
of the following documents namely: -

An executive summary containing the salient features of the project
both in English as well as the local language along with
Environmental Impact Assessment (EIA). However, for pipeline
project, Environmental Impact Assessment report will not be
required. But Environmental Management Plan including risk
mitigation measures is required.

Form XIIl prescribed under Water (Prevention and Control of
Pollution) Rules, 1975 where discharge of sewage, trade effluents,
treatment of water in any form, is required.

Form | prescribed under Air (Prevention and Control of Pollution)
Union Territory Rules, 1983 where discharge of emissions are
involved in any process, operation or industry.
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V. Any other information or document which is necessary in the
opinion of the Board for their final disposal of the application.

(2) Notice of Publics Hearing: -(i) The State Pollution Control Board shall cause
a notice for environmental public hearing which shall be published in at least two
newspapers widely circulated in the region around the project, one of which shall
be in the vernacular language of the locality concerned. State Pollution Control
Board shall mention the date, time and place of public hearing. Suggestions,
views, comments and objections of the public shall be invited within thirty days
from the date of publication of the notification.

(i) All persons including bona fide residents, environmental groups and others
located at the project site/sites of displacement/sites likely to be affected
can participate in the public hearing. They can also make oral/written
suggestions to the State Pollution Control Board.

Explanation: - For the purpose of the paragraph person means: -

a.

b.

any person who is likely to be affected by the grant of
environmental clearance;

any person who owns or has control over the project with
respect to which an application has been submitted for
environmental clearance;

any association of persons whether incorporated or not like
to be affected by the project and/or functioning in the filed of
environment;

any local authority within any part of whose local limits is
within the neighbourhood wherein the project is proposed to
be located.

(3) Composition of public hearing panel: - The composition of Public Hearing
Panel may consist of the following, namely: -

() Representative of State Pollution Control Board;

(i) District Collector or his nominee,;

(i) Representative of State Government dealing with the subject;

(iv) Representative of Department of the State Government dealing with
Environment;

(v) Not more than three representatives of the local bodies such as
Municipalities or panchayats;

(vi) Not more than three senior citizens of the area nominated by the District

Collector.

(4) Access to the Executive Summary and Environmental Impact
Assessment report:- The concerned persons shall be provided access to the
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Executive Summary and Environmental Impact Assessment report of the project
at the following places, namely:-

(i) District Collector Office;

(i) District Industry Centre;

(i) In the Office of the Chief Executive Officers of Zila Praishad or
Commissioner of the Municipal Corporation/Local body as the case may
be;

(iv) In the head office of the concerned State Pollution Control Board and its
concerned Regional Office;

(v) In the concerned Department of the State Government dealing with the
subject of environment.

5. Time period for completion of public hearing:

The public hearing shall be completed within a period of 60 days from the
date of receipt of complete documents as required under paragraph 1.

TRUE COPY
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ANNEXURE-R-2

THE GAZETTE OF INDIA
EXTRAORDINARY
PART Il — Section 3 — Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION

New Delhi, the 7" July, 2004

S.0.801(E), dated 7" July, 2004 - Whereas a draft of certain amendments to the
notification of the Government of India in the Ministry of Environment and Forests number
S.0.60 (E), dated the 27" January 1994 was published in the Gazette of India, Extraordinary,
Part Il, section 3, sub-section (ii) vide number S.0.1236 (E), dated the 27" October, 2003
inviting objections and suggestions from all persons likely to be affected thereby within a
period of sixty days from the date on which copies of the Gazette containing the said
notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 27"
October, 2003;

And whereas, the Orders of the Hon’ble Supreme Court in the Writ Petition (C)
No0.725 of 1994 with I.A. No.20, 21, 1207, 1183, 1216 and 1251 in Writ Petition (C) No.4677
of 1985 in the matter of news item published in Hindustan Times titled “And Quiet Flows the
Maily Yamuna” vs. Central Pollution Control Board and Others have been duly considered;

And whereas, the Orders of Hon’ble High Court of Madras in W.P. (C) No0.33493 of
2003 and W.P. No0s.35205, 35517, 35691, 35692 and 35825 of 2003 and W.P. M.P.
No0s.40556, 42562, 43720, 45348 to 45350, 42791, 42792, 43882, 43181, 43366 to 43369,
43544 and 43545 of 2003 between C.S. Kuppuraj and others Vs. the State of Tamil Nadu and
others have also been duly considered;

And whereas, all objections and suggestions received have been duly considered by
the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v)
of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read
with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the
Central Government hereby makes the following further amendments in the notification
number S.0. 60 (E), dated the 27" January 1994, namely:-

In the said notification, -
l. in paragraph 3-

Q) in item (a), for the letters, word and figures “Nos.3,18 and 207, the letters,
word and figures “Nos.3,18,20,31 and 32” shall be substituted,
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(i)  after sub-para (f), the following shall be inserted, namely:-

“(2)

(h)

any construction project falling under entry 31 of Schedule-I including
new townships, industrial townships, settlement colonies, commercial
complexes, hotel complexes, hospitals and office complexes for 1,000
(one thousand) persons or below or discharging sewage of 50,000
(fifty thousand) litres per day or below or with an investment of
Rs.50,00,00,000/- (Rupees fifty crores) or below.

any industrial estate falling under entry 32 of Schedule-I including
industrial estates accommodating industrial units in an area of 50
hectares or below but excluding the industrial estates irrespective of
area if their pollution potential is high.

Explanation.—

(i)

(i)

(i)

New construction projects which were undertaken without
obtaining the clearance required under this notification, and where
construction work has not come up to the plinth level, shall require
clearance under this notification with effect from the 7" day of
July, 2004.

In the case of new Industrial Estates which were undertaken
without obtaining the clearance required under this notification and
where the construction work has not commenced or the
expenditure does not exceed 25% of the total sanctioned cost, shall
require clearance under this notification with effect from the 7" day
of July, 2004.

Any project proponent intending to implement the proposed project
under sub-paras (g) and (h) in a phased manner or in modules, shall
be required to submit the details of the entire project covering all
phases or modules for appraisal under this notification”;

I1. in Schedule-I, after item 30 and the entry relating thereto, the following shall be inserted,

namely:-

“31. New construction projects
32. New industrial estates.”;

1. in Schedule-11, -

(i) in para 5, for sub-para (f), the following shall be substituted, namely:-
“(H() The quantum of existing industrial effluents and domestic sewage with
incremental load to be released in the receiving water body due to the
proposed activities along with treatment details;

(i)  The quantum and quality of water in the receiving water body before and
after disposal of solid wastes including municipal solid wastes, industrial
effluents and domestic sewage;
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(iii)  The quantum of industrial effluents and domestic sewage to be released on
land and type of land;”;

(i) in para 6, for sub-para (a), the following shall be substituted, namely:-
“(a) Nature and quantity of solid wastes generated including municipal solid
wastes, biomedical wastes, hazardous wastes and industrial wastes.”.

[No. Z-11011/1/2002-1A-1]
R. Chandramohan, Jt. Secy.

Note: The principal notification was published in the Gazette of India vide number S.0.60
(E) dated 27-1-1994 and subsequently amended vide:
1) S.0. 356 (E) dated 4" May, 1994,
2) S.0 318 (E), dated 10" April, 1997,
3) S.0. 73 (E) dated 27" January, 2000,
4) S.0. 1119 (E) dated 13" December, 2000,
5) S.0. 737(E) dated 1% August, 2001,
6) S.0.1148 (E) dated 21 November, 2001,
7) S.0. 632 (E) dated the 13" June, 2002,
8) S.0. 248 (E) dated the 28" February, 2003,
9) S.0. 506 (E) dated the 7" May, 2003,
10)  S.0O. 891(E) dated the 4™ August, 2003,
11)  S.O. 1087(E) dated the 22" September, 2003.
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ANNEXURE-R-3

(Published in the Gazette of India, Extraordinary, Part-1I, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14™ September, 2006

Notification

S.0. 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18" May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15" September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number S.0. 60 (E) dated the 27™ January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

ncludes the territorial waters
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2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

@) All new projects or activities listed in the Schedule to this notification;

(i1) Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

(iii)) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

3) The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

4 One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

5) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(6) The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

@) All decisions of the SEIAA shall be unanimous and taken in a meeting.

4. Categorization of projects and activities:-

@) All projects and activities are broadly categorized in to two categories - Category A and

Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.
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(i)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(iii))  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project;

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a)  The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(b) The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost;

(c)  The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days to the applicant, who shall provide necessary facilities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix II, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided, instead of the pre-feasibility report.

3
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7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

Stage (1) Screening (Only for Category ‘B’ projects and activities)
Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal

I. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form 1 by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘B1’ and remaining projects shall be termed
Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

II. Stage (2) - Scoping:

(6] “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i1) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
4
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Reference shall be displayed on the website of the Ministry of Environment and Forests and the
concerned State Level Environment Impact Assessment Authority.

(ii1) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

I11. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake
Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).

(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(©) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d) all Building /Construction projects/Area Development projects and Townships
(item 8).

(e) all Category ‘B2’ projects and activities.

® all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(i)  The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b)  obtain responses in writing from other concerned persons having a plausible stake in the
environmental aspects of the project or activity.

(ii1) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

@iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period

5
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directly to the regulatory authority concerned as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority, to
complete the process within a further period of forty five days,.

(v)  If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which
may, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summary EIA report prepared in the format given in Appendix IIIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
legally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii)  After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the
public consultation.

IV. Stage (4) - Appraisal:

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(i1) The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as applicable, any other relevant



2404

validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii)) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fifteen days .The prescribed procedure
for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form I and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence
necessary including preparation of EIA and public consultations and the application shall be
appraised accordingly for grant of environmental clearance.

8.Grant or Rejection of Prior Environmental Clearance (EC):

(6] The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of the
final Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days of the receipt of the complete application with
requisite documents, except as provided below.

(i1) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned, the regulatory authority shall request reconsideration by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
intimation of this decision shall be simultaneously conveyed to the applicant. The Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
consider the observations of the regulatory authority and furnish its views on the same within a
further period of sixty days. The decision of the regulatory authority after considering the views
of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
be final and conveyed to the applicant by the regulatory authority concerned within the next
thirty days.

(iii))  In the event that the decision of the regulatory authority is not communicated to the
applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
7
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applicant may proceed as if the environment clearance sought for has been granted or denied by
the regulatory authority in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequentially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant  within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:

(6] It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned, on 1** June and 1* December of each calendar year.

(i1) All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

8
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11. Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmental clearance was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12. Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (EIA) notification number S.0.60 (E) dated 27™ ) anuary, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I , or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of
this notification.

[No. J-11013/56/2004-1IA-1I (I)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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SCHEDULE

(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold limit

Conditions if any

Project or Activity
A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
1) 2) 3) 4) &)
1(a) | Mining of minerals | > 50 ha. of mining lease area <50 ha General Condition
> 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease area. Note
mining area Mineral  prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous
clearance for physical
survey
1(b) Offshore and | All projects Note
onshore oil and gas Exploration  Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley | (i) > 50 MW hydroelectric| (i) < 50 MW > 25 |General Condition shall
projects power generation; MW hydroelectric |apply
(i) = 10,000 ha. of culturable| power generation;
command area (i) < 10,000 ha. of
culturable command
area
1(d) Thermal ~ Power| > 500 MW (coal/lignite/naphta | < 500 MW |General Condition shall
Plants & gas based); (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and | gas based);
all other fuels -) <50 MW
> 5SMW (Pet coke

,diesel and all other
fuels )

10
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@) 2) 3 C)) )
1(e) Nuclear power | All projects -
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries > 1 million ton/annum | <lmillion ton/annum |General Condition  shall
throughput of coal throughput of coal apply
(If located within mining
area the proposal shall be
appraised together with the
imining proposal)
2 (b) Mineral > (0.1million ton/annum | < O.1million ton/annum |General Condition shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation shall
be appraised together for
grant of clearance)

11
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3 Materials Production
@ 2 (&) “ (6))
3(a) Metallurgical a)Primary
industries (ferrous | metallurgical industry
& non ferrous)
All projects
b) Sponge iron
manufacturing Sponge iron |General Condition shall
>200TPD manufacturing apply for Sponge iron
<200TPD manufacturing
c)Secondary
metallurgical Secondary  metallurgical
processing industry processing industry
All toxic and heavy | i.)All toxic
metal producing units | andheavymetal producing
> 20,000 tonnes | units
/annum <20,000 tonnes
/annum
R ii.)All other
non —toxic
secondary  metallurgical
processing industries
>5000 tonnes/annum
3(b) Cement plants > 1.0 million | <1.0 million |General Condition shall
tonnes/annum tonnes/annum production |apply

production capacity

capacity. All Stand alone
grinding units

12
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4 Materials Processing
@) ) 3) “ (6))
4(a) Petroleum refining | All projects - -
industry
4(b) Coke oven plants | >2.50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
4(c) Asbestos  milling| All projects - -
and asbestos based
products
4(d) Chlor-alkali >300 TPD production| <300 TPD  production|Specific ~Condition shall
industry capacityor ~a  unit| capacity apply
located out side the|and located within a
notified industrial area/| notified industrial area/| No new Mercury Cell
estate estate based plants will be
permitted and existing
units converting to
membrane cell technology
are exempted from this
Notification
4(e) Soda ash Industry | All projects - -
4(f) Leather/skin/hide | New projects outside| All new or expansion of| Specific condition shall
processing the industrial area or| projects located within a| apply
industry expansion of existing| notified industrial area/
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a) Chemical All projects - -
fertilizers
5(b) Pesticides industry| All units producing| - -
and pesticide | technical grade
specific pesticides
intermediates
(excluding
formulations)

13
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@

2

(&)

@

(6]

5(c)

Petro-chemical
complexes
(industries  based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

All projects

S(d)

Manmade  fibres
manufacturing

Rayon

Others

General
apply

Condition

shall

5(e)

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific
apply

Condition

shall

5(6)

Synthetic  organic
chemicals industry
(dyes &  dye
intermediates; bulk
drugs and
intermediates
excluding
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic ~ organic
chemicals and
chemical
intermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific
apply

Condition

shall

5(g)

Distilleries

(1)All Molasses based
distilleries

(ii) All Cane juice/
non-molasses based
distilleries 230 KLLD

All  Cane  juice/non-
molasses based distilleries

<30 KLD

General
apply

Condition

shall

5(h)

Integrated
industry

paint

All projects

General
apply

Condition

shall

14
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@)

2

(&)

@

(6]

53i)

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture of
paper from ready
pulp with out
bleaching

Pulp
and

manufacturing

Pulp& Paper
manufacturing industry

Paper manufacturing
industry  without pulp
manufacturing

General
apply

Condition

shall

S0

Sugar Industry

> 5000 tcd cane crushing
capacity

General
apply

Condition

shall

5(k)

Induction/arc
furnaces/cupola
furnaces 5TPH or
more

All projects

General
apply

Condition

shall

Service Sectors

6(a)

Oil & gas
transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through  national
parks
/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

All projects

15
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@ 2 (&) “ (6]
6(b) Isolated storage &/ - All projects General Condition shall
handling of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
7(a) Air ports All projects - -
7(b) All ship breaking| All projects - -
yards including
ship breaking units
7(c) Industrial estates/| If at least one industry | -Industrial estates housing |Special condition shall apply
parks/ complexes/| in the proposed | at least one Category B
areas, export | industrial estate falls| industry and area <500| Note:
processing Zones| under the Category A, | ha. Industrial Estate of area
(EPZs), Special | entire industrial area below 500 ha. and not
Economic Zones| shall be treated as housing any industry of
(SEZs),  Biotech | Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes.
Industrial estates with
area greater than 500
ha. and housing at least | Industrial estates of area>
one Category B| 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities | All facilities having land |General = Condition shall
hazardous  waste| having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone

facilities (TSDFs)
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@) ) 3 C)) 3)
7(e) Ports, Harbours | > 5 million TPA of| < 5 million TPA of cargo|General Condition shall
cargo handling | handling capacity and/or | apply
capacity (excluding | ports/ harbours >10,000
fishing harbours) TPA of fish handling
capacity
7(f) Highways i) New National High| i) New State High ways; |General Condition shall
ways; and and apply
ii) Expansion of | ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM,|than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving | involving land
land acquisition and| acquisition.
passing through more
than one State.
7(g) Aerial ropeways All projects General Condition shall
apply
7(h) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
7() Common All projects General Condition  shall
Municipal Solid apply

Waste
Management
Facility
(CMSWMEF)

17
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M 2 3) | ) | 5

8 Building /Construction projects/Area Development projects and Townships

8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it

will be the activity area )

8(b) Townships and Covering an area > 50 ha| "All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
projects. >1,50,000 sq .mtrs ++ Category B1

Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f),
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior environmental clearance, individual industries including proposed industrial
housing within such estates /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
complex/estate).

18
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APPENDIX I

(See paragraph - 6)

FORM 1

@ Basic Information

Name of the Project:

Location / site alternatives under consideration:

Size of the Project: *
Expected cost of the project:
Contact Information:

Screening Category:

® Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral

production, area for mineral exploration,

length for linear transport

infrastructure, generation capacity for power generation etc.,)

D  Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodies, etc.)

Details thereof (with
approximate quantities /rates,

S.No. Information/Checklist confirmation Yes/No wherever possible) with source
of information data
1.1 Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)
1.2 Clearance of existing land, vegetation and
buildings?
1.3 Creation of new land uses?
1.4 Pre-construction investigations e.g. bore
houses, soil testing?
1.5 Construction works?
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1.6 Demolition works?

1.7 Temporary sites used for construction works
or

housing of construction workers?
1.8 Above ground buildings, structures or
earthworks including linear structures, cut
and
fill or excavations

1.9 Underground works including mining or
tunneling?

1.10 Reclamation works?

1.11 Dredging?

1.12 Offshore structures?

1.13 Production and manufacturing processes?

1.14 Facilities for storage of goods or materials?

1.15 Facilities for treatment or disposal of solid
waste or liquid effluents?

1.16 Facilities for long term housing of
operational workers?

1.17 New road, rail or sea traffic during
construction or operation?

1.18 New road, rail, air waterborne or other
transport infrastructure including new or
altered routes and stations, ports, airports etc?

1.19 Closure or diversion of existing transport
routes or infrastructure leading to changes in
traffic

movements?

1.20 New or diverted transmission lines or

pipelines?

1.21 [Impoundment, damming, culverting,
realignment or other changes to the
hydrology of watercourses or aquifers?

1.22 Stream crossings?

1.23 Abstraction or transfers of water form ground
or surface waters?

1.24 Changes in water bodies or the land surface

affecting drainage or run-off?
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1.25 Transport of personnel or materials for
construction, operation or decommissioning?

1.26 Long-term dismantling or decommissioning
or restoration works?

1.27 Ongoing activity during decommissioning
which could have an impact on the
environment?

1.28 Influx of people to an area in either
temporarily or permanently?

1.29 Introduction of alien species?

1.30 Loss of native species or genetic diversity?

1.31 Any other actions?

. Use of Natural resources for construction or operation of the Project (such as land,
water, materials or energy, especially any resources which are non-renewable or in
short supply):

Details thereof (with
approximate quantities /rates,

S.No. Information/checklist confirmation Yes/No wherever possible) with source

of information data

2.1 Land especially undeveloped or agricultural

land (ha)
2.2 Water (expected source & competing users)
unit: KLD

2.3 Minerals (MT)

24 Construction material — stone, aggregates,
and / soil (expected source — MT)

2.5 Forests and timber (source — MT)

2.6 Energy including electricity and fuels

(source, competing users) Unit: fuel (MT),
energy (MW)
2.7 Any other natural resources (use appropriate

standard units)
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3. Use, storage, transport, handling or production of substances

or materials,

which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.

Details thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
3.1 Use of substances or materials, which are
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and
water supplies)
32 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
33 Affect the welfare of people e.g. by changing living
conditions?
34 'Vulnerable groups of people who could be affected
by the project e.g. hospital patients, children, the
elderly etc.,
3.5 /Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (M'T/month)
Details thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
4.1 Spoil, overburden or mine wastes
4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste

Management Rules)
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4.4 Other industrial process wastes
4.5 Surplus product
4.6 Sewage sludge or other sludge from effluent
treatment
4.7 Construction or demolition wastes
4.8 Redundant machinery or equipment
4.9 Contaminated soils or other materials
4.10 Agricultural wastes
4.11 Other solid wastes
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)
Details thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
stationary or mobile sources
5.2 Emissions from production processes
5.3 Emissions from materials handling including
storage or transport
5.4 Emissions from construction activities including
plant and equipment
5.5 Dust or odours from handling of materials

including construction materials, sewage and
waste
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines,

ventilation plant, crushers

6.2 From industrial or similar processes

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic

6.6 From lighting or cooling systems

6.7 From any other sources
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7. Risks of contamination of land or water from releases of pollutants into the
ground or into sewers, surface waters, groundwater, coastal waters or the sea:

Details thereof (with
approximate

S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

7.1 From handling, storage, use or spillage of
hazardous materials

7.2 From discharge of sewage or other effluents to
water or the land (expected mode and place of
discharge)
7.3 By deposition of pollutants emitted to air into the

land or into water

7.4 From any other sources

7.5 Is there a risk of long term build up of pollutants in
the environment from these  sources?

8. Risk of accidents during construction or operation of the Project, which could
affect human health or the environment

Details thereof (with
approximate

S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

8.1 From explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances

8.2 From any other causes

8.3 Could the project be affected by natural disasters

causing environmental damage (e.g. floods,

earthquakes, landslides, cloudburst etc)?
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9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality

Details thereof (with
approximate

S. No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

9.1 Lead to development of supporting.

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

* Supporting infrastructure (roads, power supply,
waste or waste water treatment, etc.)

*  housing development
e extractive industries

*  supply industries

*  other

9.2 Lead to after-use of the site, which could havean
impact on the environment

9.3 Set a precedent for later developments

9.4 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

(IIT) Environmental Sensitivity

Aerial distance (within 15

S.No. Areas Name/ km.)
Identity Proposed project location
boundary
1 Areas protected under international conventions,

national or local legislation for their ecological,
landscape, cultural or other related value
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2 Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

3 Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

4 Inland, coastal, marine or underground waters

5 State, National boundaries

6 Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

7 Defence installations

8 Densely populated or built-up area

9 Areas occupied by sensitive man-made land uses

hospitals, schools, places of worship, community
facilities)

10 /Areas containing important, high quality or scarce

resources
(ground water resources, surface resources,
forestry, agriculture, fisheries, tourism, minerals)

11 Areas already subjected to pollution or

environmental damage. (those where existing legal
environmental standards  are exceeded)

12 Areas susceptible to natural hazard which could

cause the project to present environmental
problems
(earthquakes, subsidence, landslides, erosion,
flooding

or extreme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies
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APPENDIX II
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance to the local ecology).

1.4. Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT
2.1. Give the total quantity of water requirement for the proposed project with the breakup of

requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
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2.2. What is the capacity (dependable flow or yield) of the proposed source of water?

2.3. What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

2.4. How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

2.5. Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

2.6. What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
indication contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets
or any other use.

3. VEGETATION

3.1. Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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3.2. Will the construction involve extensive clearing or modification of vegetation? (Provide
a detailed account of the trees & vegetation affected by the project)

3.3. What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water bodies
etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the area? Provide details.

4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on fauna
5. AIR ENVIRONMENT

5.1. Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure of local
population? Provide the details.

30



2428

7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
conservation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1. Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the building? Illustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide

a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?
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9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire.
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APPENDIX III

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO

EIA STRUCTURE

CONTENTS

1.

Introduction

* Purpose of the report
* Identification of project & project proponent

* Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried
out (As per Terms of Reference)

Project Description

e Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project
* Need for the project

. Location (maps showing general location, specific
location, project boundary & project site layout)

. Size or magnitude of operation (incl. Associated
activities required by or for the project

*  Proposed schedule for approval and implementation
e  Technology and process description

* Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

. Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

* Assessment of New & untested technology for the risk
of technological failure
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Description of  the|e  Study area, period, components & methodology
Environment

. Establishment of baseline for valued environmental

components, as identified in the scope

. Base maps of all environmental components
Anticipated . Details of Investigated Environmental impacts due to
Environmental Impacts | project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or

Mitigation Measures

rehabilitation of a completed project

. Measures for minimizing and / or offsetting adverse
impacts identified

. Irreversible and Irretrievable commitments of
environmental components

*  Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

e Mitigation measures

Analysis of Alternatives| ¢ In case, the scoping exercise results in need for
(Technology alternatives:
& Site)
e Description of each alternative
e Summary of adverse impacts of each alternative
e Mitigation measures proposed for each alternative and
*  Selection of alternative
Environmental . Technical aspects of monitoring the effectiveness of

Monitoring Program

mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

Additional Studies

¢ Public Consultation
¢ Risk assessment

*  Social Impact Assessment. R&R Action Plans

Project Benefits

° Improvements in the physical infrastructure

° Improvements in the social infrastructure

. Employment potential —skilled; semi-skilled and
unskilled

° Other tangible benefits
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9. Environmental Cost | If recommended at the Scoping stage
Benefit Analysis
10. EMP e Description of the administrative aspects of ensuring
that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA
11 Summary & Conclusion | ¢ Overall justification for implementation of the project
(This will constitute the
summary of the EIA|-e Explanation of how, adverse effects have been
Report ) mitigated
12. Disclosure of | e The names of the Consultants engaged with their

Consultants engaged

brief resume and nature of Consultancy rendered
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APPENDIX IIT A
(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4
size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: -

. Project Description

Description of the Environment

Anticipated Environmental impacts and mitigation measures
Environmental Monitoring Programme

Additional Studies

Project Benefits

N o kLN =

Environment Management Plan

36



2434

APPENDIX 1V
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jurisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
authorities or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

(©) District Industries Office

(d) Concerned Regional Office of the Ministry of Environment and Forests

2.3 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Delhi.

2.4 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix III A) for
inspection in select offices or public libraries or panchayats etc. They shall also additionally
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make available a copy of the draft Environmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

3.2 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Pollution Control Committee;

34 In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

4.0 The Panel

4+  The District Magistrate or his or her representative not below the rank of an
Additional District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while

forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4 Every person present at the venue shall be granted the opportunity to seek
information or clarifications on the project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations.

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.
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APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

¢ Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one)
soft copy)]

e A copy of the video tape or CD of the public hearing proceedings
+ A copy of final layout plan (20 copies)
= A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form 1
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended for grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.
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APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
);or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not
available, Professionals in the same field with sufficient experience may be considered:

. Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

o Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts
. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts
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. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4. The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
development sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8.  The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.
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RS Ho SHo TeHo-33004/99 ANNEXURE-R-6 REGD. NO. D. L.-33004/99

Che Gazette of India

STETEATUT
EXTRAORDINARY
9T || —WUg 3—3U-@ug (ii)
PART I1—Section 3—Sub-section (ii)

YRR A YehTiyTa
PUBLISHED BY AUTHORITY
| 723 =3 faeell, WreraR, WTe 14, 2017 /FEA 23, 1938
No. 723] NEW DELHI, TUESDAY, MARCH 14, 2017/PHALGUNA 23,1938

IITEL, A R TAG TRFdT FA
FrfergEeT
< fawelt, 14 @, 2017

AT, 804(3T).—TATa<0r (HXeAw) Fow 1986 & =\ 5 F IufMaw (3) FT AUATIHTE, TTALIT (FTLT)
ferfa=m 1986 (1986 & 29) Y &m=T 3 &t ITEMRT (1) AT ST (2) F @ (v) F A7 AT F TSI, SFHTLTI,
AT |1, @ 3, IUEe (i) # ATeE=aT . F1.37. 1705(37) qir@ 10 7, 2016, TATE0T FaT9feq & Haer [aei =
e FA & (o7 TRATSIATSA & qedTshd i AT T T F % (o, [DEd #9a 9 F71F ars #7337 g, 79iaweiT
sTafeq Y HAT T 9 Iered # FErEaw fRET g A1 awtawer surd Afeg=_r 2006 F efiw g wHtawor sEateq
srtHTe o AT 3o [ ® afedd BT 8, 31T 39 a4t SAReAT |, 59 399 warEd g 6 geradr ot 39

e | et 39 o= it wtaar, Sead 78 afeg=er dqfae g, Iuesd #37 &F A1y 8, 916 & i ety F faw
AT 37T AT AHAT X gU Uah TTRT STTeE=AT TR & 7% o ;

2. 3 I TS AT AiAAT SEar w10 6L, 2016 T IqAsT FAT o&F TS AT

3. ST q@TEq Atud ATET STegEaT 9 UTH THT AL AT AT T2 Ha 1T YR G T9I<h: (A= & fEr /@ g

4. gaETaver (Eeern) sfafae, 1986 F Sust F srexefd, srfafaaw Y ey 3 Fff SwamT (1) F swefiw Fw v
T UH T IUTT FA AT 9T §, ST a8 TATEL0T T FATCIET % HLEA i T TAT TG0 TgU0r 7 T, [t
A ST THTS FEA % TSI o [0 AF9TF 3T THH T T0=AdT 2

5.  9ATaTr (FveAvr) Afefaae, 1986 FT 91T 5 Fald AT &l (Aol & & oIy Ferrq #¥dt g, S 37 Y1 8 “FaiT
e BT s fafer § felt ara * g gu oft, g =9 afafaes % Suaet ¥ oefla d gy 30 dtaaw & o
AT oA & TART 3T o9 FoAl & Hagd § et sataq, sTiarr A1 rfeeneor & fofed =aer 3 il ofiv vEr
=3, erfereRrdt =T ferweer TF f=ert st st e F forg arag 2 ;
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6. TATAYE, A9 T FAATY TEadd HATAT F Ioerad & AHAT H TATALO0T SATI(cq SAqacd FeA & o0 THmar
T 3 o forT e 12.12.2012 3 aie 27.06.2013 T U Faierd [r9+ Sl a7 8 ;

7. TRegeam s forfies a9m w99 % 7w § 2014 i Rz af=er (Rfae) 90 2364 & AT amEs 3=
AT % AR 28 a9, 2014 F LT & AT H AT AT T T2 ArHi=eitea fwar & aria 12 fGEer,
2012 % AT S99 % Tefie 927 |0 5(i) e Gwr /0 5(ii) i orct e ¥ srwaenfAw off s F=rarery T a8 siw
afafratfia G B afvwta aftwaor i wars w=d FEaET i g sEarEr erft =i afer gmtawor samfa
F foro yeama 9 A= # F forg oS searad % ey FaTS s A T ST T8t Y S Fwdy | /e
ATATAT § g SAFeAT T &7 T aFiawor semafed & J&aqra 0 TEer THE O, a7 et & st
st & forw feft seaTfaa rears & qaFd e a7 it S AR

8. v wredr g srferseer & e = dis 7 2015 F g saed €0 37 47 2015 F A saed €0 213 § qg
7 TS, 2015 F T AT FIT g AT AT 3 qartawor (F2eqon) sferfe=s, 1986 a1 axfawer qarema fAgior
Aferg=AT, 2006 TAT T fAfATwe S srfarg=mT, 2011 % stfawaon arer fEer % FAegat a1 agtawor samfcg a7
T TR ST eTteq & el 97 @A & Aug 07 i 12 REaw, 2012 # 24 7, 2013 F Fiad qraT
TATALI FHTET eieor srfesg=ar, 2006 F T w1 qRafad a1 Fofed T8t F7 T I 37T ST 7 37 oI9req
T e o ;

9. 3T TATA, A9 ¥ AAATY TEAT HATAT TAT T5T TATALI THTHATA LT ST T Ao weara, Faen

F et o wafaweiia samatcq F forg aatawer qarama Faior sfar=ar, 2006 # srefia vt afigrses & o
T B T8 8, Srai™ T8 9¥ F1F AW w7 (AT 8, TATEuiid Saraied il HHT § 9¥ Icq1a & faeqe a1 g a1 @
TTEeeit sETated 1 e R AT 3eare e § qfiede A g

10. TATEAL, A9 ¥ FTAGT TRAGT HATAT T TATALO 6T FATET F HXE 3T ITH AT F FATSA % [org ¥
IO TGO FT SULTHA FIA 6 (70 g A@eqT qo=A1 & ag Gt [, s q@tawor gura [aior s,

2006 F eI TaTawer fAfe= &7 SIquTe 981 #¥ ¥ 8, F aHi== Ofd 7 wxiawetry fEfeat i sruremT & oo @
AT AT AT ;

1. &Y 9ATEwy, a9 3T Foarq TRaaq §ares UHT a7 Gt i oftgaw aatawefr &t i
AAITAAT & SN AT AT TGHAAT & 7 T v ATAAAHT e foar Bt = F e, S aatawor & for siferew
THFATAETIF R TAT TH IZ9F FT SRET FIA % [oI0 AT AL THT Tqraqt &, ST AT F, AT a4 %
o aqfra Tt F ATy T=EeiT AATicd Y& AT AEeTE AT 8, TehAT UHT g1 AR 0, ST qarawr

TATET fAeTor sfaR=mT, 2006 F IUSUl F Soddd 9T U Y, SEH AATATAAT ST SAATATAAT F AT ATH
TATTT B TAT THTALIT o THAT & [0 FHT =T & JTaaHh av ;

12, S gTT I=9q9 “ITETT 9 249 FTSHA R TraTai-o el UFe a919 9 &9 (e e sienfies
TEUOT FT ATAAT) H 13 wea<y, 1996 #1 Ao 30 ww f&far % o+t qem suae &1 fresrr G siw a7 fFAeed T
& wafawor (") sfaf==m, 1986 & stefie qFaT=T #T agel &f ST Jhdl § (1996(3) TEHET 212) | "e+=T
=TT § 7g "ufera A & aatawer (w@veron) sfafRem, 1986 FY gy 3 T weaTe (A, FamlRafy, suw wfafate)
FTH AT ITT FIA, ST dg TGl FATCIEl F HLAT 3T U & YA (o0 qaeds® a1 o=
L3 = U " FTETEd T H FIFT FAT g | T 5 Fal T T (AT 3Tk T e) T ATAHAHW F Igeat
T UTed 3 % o fAer ST e i ofaFd 989 F2dt g | 9T 2(F), 9T 3 3% g 5 # “umiawr’ fi g
TRCATYT o STET Haid qYhIT HT UHT FHT AqOFqaT &, ST “TATEL0r T FaTeer & F2e07 ST h1T & TS & o

AELTF AT GHIAA & | FT AR, U FAT IUTT 0 7 TH a9t [aer S #33 % e qerq g, S0 w@iaa
TS % oI saes 21 | 30 7o § S gfF At F o e FiFE F g2, ST SUTT Fe ¥ IR
AT FIA T AT AT Jeerad FA AT IAN 9T 0T Fw2 it orfq oft & qom =0 7w agqa ft 1€ w6 =7,
AT IUTAT T FATead A o7 ITART FeAT T § | AT =TT § 78 & @ufera fBFar g & o=t
ITAT T HITIeAT Flel o TIT AT AW T I 9T 3 377 9T 5 | siqtted &, o sreatas foega o =+
ATOT & o AT TAT & | T (S2er) SATefaaw, 1986 it oM< 3 T 9T 5 e Si¥ AT AT % 37+ ITaet
F AT TeanTe &l vg g7 Faer w2 & forw o ve |9ft SuTT 2 & o |qered &3 g, S “9aiawor’ % 6 i
e F o sraegs a1 = 2, S afveataa wr qatawor (@wern) sferfaaa, 1986 &t e 2(F) # sweafas
Beqa i =T ereat § g R 19T 8 | 39 afd % stasia et e T e R e i afafus
FIA, STATE IUTAT T FTATvad F T A9 I T ST Fgl AT gl Ieerae FLd a7l I I ITATF I
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FT AR AT el ¥ rfad off g | TATHAT F ST SUTAT T AN T SAGTIAT & I HT T L oo
g oft T@r o1 7T g, S o@ "Eiiis =1 § 29 fgia & =7 § S R 19w 2, SF aguorhar g war g
FT Frgia | “wgurEat Sar At €, BEta fi a5 7 g B agur g w1 TEaT B T T ITEH STATT T A
et @R = F=aae, & ST Tgur F1RA FaT § AT UH /IS FT STEA F2dT 8, ST TG00 FA FdT 8, F a1
ARl

13. (1) AT s, FEHT qeFE, wtEr (@) e, 1986 F MW 5 % sufaaw (3) ¥ @ (7) F A afvd
TATET (S ST, 1986 Ft aTeT 3 ¥ ITETT (1) ¥ ITART (2) F @2 (i) F ITET (F) #T G2 (v) TR IET
oTTRAT T TN e U Aaer aoft § fo s ar ey a7 e aiasmret &1 faea ar s ar
ey, o g7 Tatawr gera fHaieer stfesEeT, 2006 F ot & atawofty srfeq srferd & wmea & ey
qRT H, FarfRata, e avw g saa stafeea f g 3 Y I7emer (3) F wefiw S FhT "t AT T T FT
Ttar Furd et i § 9 watavefe smmatey st fro e, Sad st ar senfef § ofiemds % anr
S HAT | AL IT AT T QTEH TR ST 8, 7 qrtaor sera eieor sfesg=aT, 2006 F Ieer=e FT AT T SO
s sar Ao O § Gt b F agem =i G s ;

(2) I T H, T TG FHTATT 0T ATTTAAT, 2006 F FeT Fataa DA F TrEFeor & 9@ qaEaoig
SATIT T STAT ATAT TRATSATS AT THATHRATT FTAATT T ST A F T9AT TATALONT SATTeq % [orT AT STt
g a1 Sl 0@ Taiaeoiiy serated & foAT fEaeam, sy oiiv Icare o & aRada BT §, S9 9 st &
ATAFAIT F ATHA o ®T H THAT JTUIT S U AMAT § Tl aF o6 T2 @ T qRFemme, ™eg qaiawor (§ee)
srferfaTe, 1986 #it &amer 3 FT ITLRT (3) F el Tioa T wAtaor Hard fReri=or srfgereor gy watawofiT smmafea
AT HT T, FT TAECOT sATfed Sqaed Fv & fory ferws geatda afufa g & geats A s s
TTALON SATI (T FEIT T I STAE 0l SATOAT |

(3) SoWHE F WIHAT H TATALOT (HeA0) Aferf==e, 1986 &t T 19 & ITaei & oefid Hafara o7 AT T TguT
=T a1 g aRESET SEaEE F fAeg AT i st #6369 it TR w aE@iEwr sAted daaaa
R0 ST T S=Tae F o o AT STfErs T Swrors S o S o for steeta At &7 Srus |

(4) TFTETOT (HTET) AT, 1986 FT aT 3 Ht ITUTT (3) F srefiw Aioa Hatara & forerasr qeaiaw atufa grer
IEAHT % HIHAT T AE ToATH 2 & oy ety fawar sro & afRarsET 1 o8 e o dfaator G @ g s
7 fafert % srefte s @ i e e mar 2, e ot watawefi grerarat & v gaiaeeii qreet
AITAAT o T AL T F FATAT ST THAT & ; AT 39 29T H &l (AT AT FIHIT T [ASHY THHT ¢,
EIREECIEERERCIFRIERICRIRIEp ko R e e icage e il

(5) 3H =TT | ST q@iad 37 97 (4) F favg wx fows gqeatea afffa & Fewd aheres €, o7 Ta & oA
TS T aAtEer Furd o #3 s mataeft yeea TeET Ta w3 F o agfa [ Feawat F arr
fafea o stmom | zwe srfafiea frerosr geatsa afafa oiRfEafadi T, e FisET i arHfas aor
AIETAT FETEA @ AT & FEior 9¥ qRaser & f&feree [ et & @RT w6 oiv 396 garag
TRTHLTETATSAT T TATE<0l HoTq ey RAre § U Taa feq7F & &9 # 47 a1 ST | qrfeafaehT 96,
AR TISET T FIA 3T A T9T AHETEF Sq1e9 Aadq TroET & Feieor & oo rer &1 §gw &7
oo, qateawer (F3e) Aterfaaw, 1986 & srefiT T¥ahar ATeEf=d TANTLTAT IT IISET ST ST ST TATAT
FTE ZIT TATAT TARTLTAT AT AT 37T TR ST TRug AT TAEG0T & &7 § F1d FT T TINATAT FIT
ERiESIal

(6) freros geatRT |fAfd, wataofi yaEaT TS, U ASET ST ITHRfdE a9 ATETaE g9 g

TISET | AT Fo= AT TATE0T Taed AT H SR FAT, ST o6 et By 0 aiaeois Gwam i
TATETT ATafed T 9T F Ieerae % FHTL I SAAF FAS T TEATHT g |
(7) ARATSET SEATEE U TISET ST ITHas JAT AEETAs Gare ada q1SHT 6 T6H & a0qed 9%

TATIT T T5F TGN AT 1S F ITE TEGA FLeA 00 STTAT FIAT 37 /AT T FBrprier Freras qeais afafa g
FT T S THeT At Tt g sifam = f&mr STua qo S yargia w1 aataweiia sEated e e
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H IF STHT 36T SO 377 38§31 % TSI FrAiad, e geaisd qiuta a1 Efama s arreeor # sqaed
AT FETLHT AT 3T TTHAF TAT ATRTAE HHTE AT ST F TRAATIa® Hawade & TaTq FHFT
ERuS sl

14, THT qRASETC ST BamEwaTT, ST =9 STfae=ET it aE F SeAaqail 8, TH ATIAAT & T qAraiy
ATITCd % {oIT ST 3 & TT5 g 37 TRATSHT SEaTa® 28 AfSg=T & A= qaiaeofiy st # o Fae za
ATEE=AT T TG | g ATH & S1a< gf ATaEd F7 TFd 3 |

[T &. 22-116/2015-3r50-111]
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 14th March, 2017

S.0. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3
of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part I,
Section 3, sub-section (ii), vide number S.0. 1705(E), dated the 10™ May, 2016, as required by sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of
Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit
of environmental clearance or changed the product mix without obtaining prior environmenta clearance under the
Environment Impact Assessment Natification, 2006 inviting objections and suggestions from all persons likely to be
affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification
were made available to the public;
2. And whereas, copies of the said notification were made available to the public on the 10" May, 2016;
3. And wheress, al objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government.
4.  Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of
the Act, the Centra Government has the power to take all such measures as it deems necessary or expedient for the
purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment
pollution;
5. Wheress, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions
which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the
Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions
in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such
directions;
6.  Whereasthe Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and
27.06.2013 to establish a process for grant of environmental clearance to cases of violation.
7. Whereas, the Hon'ble High Court of Jharkhand had passed an order dated the 28" November, 2014 in W.P. (C)
No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of Indiain which the High Court held that the
conditions laid down under Office Memorandum dated 12" December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal
and unconstitutional and had further held that action for aleged violation would be an independent and separate
proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against
the project proponent. The Hon' ble Court further ruled that the proposal for environment clearance must be examined on

its merits, independent of any proposed action for alleged violation of the environmental laws,
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8. And whereas, Hon'ble National Green Tribunal, Principal Bench vide its order dated 7" July, 2015 in Original
Application No. 37 of 2015 and Original Application No. 213 of 2015 had aso held that the Office Memoranda dated
12" December, 2012 and 24" June, 2013 on the subject of consideration of proposals for Terms of Reference or
Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act,
1986 or Environment Impact Assessment Notification, 2006 Coastal Regulation Zone Notification, 2011 could not alter
or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;

9.  And whereas, the Ministry of Environment, Forest and Climate Change and State Environment |mpact Assessment
Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant
of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the
production beyond the limit of environmental clearance or changed the product mix without obtaining prior
environmental clearance;

10. Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting
and improving the quality of the environment and abating environmental pollution that al entities not complying with
environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in
the environmental lawsin expedient manner;

11.  And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects
and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them
unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the
Government of India deems it essentia to establish a process for appraisal of such cases of violation for prescribing
adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of
Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is
adequately compensated for;

12.  And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri
village industrial pollution case), while delivering its judgment on 13". February, 1996, analyzed al the relevant
provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection)
Act, 1986 (1996 [3] SCC 212). The Hon'ble Court observed that ...... section 3 of the Environment (Protection) Act,
1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take al such measures as it
deems necessary or expedient for the purpose of protecting and improving the quality of environment......... ", Section 5
clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act.
Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all
such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment".
The Central Government is empowered to take all measures and issue al such directions as are called for the above
purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking
remedial measures and a so the power to impose the cost of remedial measures on the offending industry and utilize the
amount so recovered for carrying out remedial measures........ Hon'ble Court has further observed that levy of costs
required for carrying out remedia measuresisimplicit in Sections 3 and 5 which are couched in very wide and expansive
language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air
Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for
protecting and promoting the “environment', which expression has been defined in very wide and expansive terms in
Section 2 (&) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an
industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the

offending industry. The question of liability of the respondents to defray the costs of remedial measures can aso be
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looked into from another angle, which has now come to be accepted universaly as a sound principle, viz., the "Polluter
Pays" Principle. "The polluter pays principle demands that the financia costs of preventing or remedying damage caused
by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”.
13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause (i) and clause
(v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or
the expansion or modernisation of existing projects or activities requiring prior environmenta clearance under the
Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or
both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by
the State Level Environment Impact Assessment Authority, as the case may be, duly congtituted by the Central
Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment
Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-
(2) In case the projects or activities requiring prior environmenta clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the
construction work, or have undertaken expansion, modernization, and change in product- mix without prior
environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects
which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under
sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental
clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution
Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to
operate or occupancy certificate will be issued till the project is granted the environmental clearance.

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-
section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which can be run
sustainably under compliance of environmental norms with adequate environmenta safeguards; and in case, where the
finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other
actions under the law.

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the
projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment |mpact
Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a
specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and
community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage,
preparation of remediation plan and natural and community resource augmentation plan shall be done by an
environmental laboratory duly notified under Environment (Protection) Act, 1986, or a environmenta l|aboratory
accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of
Scientific and Industrial Research institution working in the field of environment.

(6) The Expert Appraisd Committee shall stipulate the implementation of Environmental Management Plan,
comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.
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(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan
and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification
will be recommended by Expert Appraisd Committee and finalized by Regulatory Authority and the bank guarantee
shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of
the remediation plan and Natura and Community Resource Augmentation Plan, and after the recommendation by
regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.
14. The projects or activities which are in violation as on date of this notification only will be €eligible to apply for
environmental clearance under this notification and the project proponents can apply for environmental clearance under
this notification only within six months from the date of this notification.
[F. No. 22-116/2015-IA-111]
MANOJKUMAR SINGH, Jt. Secy.
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ANNEXURE-R-7

APPENDIX I
(See Paragraph-6)

FORM 1

Note : If space provided against any parameter is inadequate, Kindly upload supporting document
under 'Additional Attachments if any' at the last part of the Form1. Please note that all such
Annexures must be part of single pdf document.

(I) Basic Information

Notification No. S.0.804(E) dated
14.03.2017 ?

S.No. | Item Details
Whether it is a violation case and
application is being submitted under Yes

Type of Violation

Started the work onsite without prior EC under EIA
notification,2006.

Details of Violation

Details are given in Covering letter along with our
application

Name of the Project/s
Brief summary of project
Proposal Number
Project Cost (in lacs)

|Residentia| & Commercial Development
|Annexure—Brief summary_of project

I IA/MH/NCP/67446/2017

| 174950.837

2. S. No. in the schedule
Project Sector

|8(b) Townships and Area Development projects. I
INew Construction Projects and Industrial Estates |

Proposed capacity/area/length/tonnage to
3. | be handled/command area/lease
area/number or wells to be drilled

Total Plot Area: 4, 85,232.67 Sq. mt.(for total layout)
Deductions: 1, 62,039.97 Sqg. mt. (for total layout) Net Plot
Area : 3, 23,192.70 Sg. mt. (for total layout) Plot area of 11
Sectors (The Project before this Hon’ble Authority): 2,
07,290.02 Sg.mt ha.

yes, please specify

4. New/Expansion/Modernization New

5. | Existing Capacity/Area etc. 0 ha.

6. | Category of project i.e. 'A' or 'B' A

7. Does it attract the general condition? If No
yes, please specify

8. | Does it attract the specific condition? If No

Location of the project

Shape of the project land
Uploaded GPS file

Plot/Survey/Khasra No.

Town / Village
State of the project

CTS No. 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B,50-B, 52-
B,53-B & 29V, 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C,
53-A/1-D, 53-C, 53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1
to 45/29 (pt), 50-A (pt), 51-A (pt), 52-A (pt), 48-F (pt), 48-
F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E,
20-B, 25/B/1, 26 A, 27 , 28A/1, 29 N, 50 A/6, 38 (pt),
50A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43
C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 50A/11, 52 A/3,
36A/9, 50A(pt), 52/A(pt), 50A/9 , 52A/6,36 A(Pt), 36A/10,
50A(pt), 52/A(pt) and 26-C Chandivali Farm Road,
Chandivali, Andheri (E), Mumbai - 400072, Maharashtra.
(Comprising of 22 Sectors)

|Block (Polygon)

|
|Annexure—GPS file

Uploaded copy of survey of India ToposheetlAnnexure-Survev of india toposheet

CTS No. 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B,50-B, 52-
B,53-B & 29V, 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C,
53-A/1-D, 53-C, 53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1
to 45/29 (pt), 50-A (pt), 51-A (pt), 52-A (pt), 48-F (pt), 48-
F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E,
20-B, 25/B/1, 26 A, 27 , 28A/1, 29 N, 50 A/6, 38 (pt),
50A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43
C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 50A/11, 52 A/3,
36A/9, 50A(pt), 52/A(pt), 50A/9 , 52A/6,36 A(Pt), 36A/10,
50A(pt), 52/A(pt) and 26-C (these City survey numbers are
for all 22 sectors as per approved layout. The present
project is only for 11 sectors wherein work is
commenced/completed)

I Chandivali I
| Maharashtra I

environmentclearance.nic.infauth/FORM_A_PDF.aspx?cat_id=IA/MH/NCP/67446/2017&pid=New

Details of State of the project

TRUE COPY

@2223‘ -

1/8


http://environmentclearance.nic.in/writereaddata/Online/TOR/14_Aug_2017_180305937YISIUSBJAnnexure-Briefsummaryofproject.pdf
http://environmentclearance.nic.in/auth/Testmap1.aspx?type=ca&fname=14_Aug_2017_180305890EXF43I2XProjectSite.kml&proposalno=IA/MH/NCP/67446/2017
http://environmentclearance.nic.in/download.aspx?files=writereaddata/Online/TOR/14_Aug_2017_180305890EXF43I2XProjectSite.kml
http://environmentclearance.nic.in/writereaddata/Online/TOR/14_Aug_2017_180305897EXF43I2XAnnexure-SurveyofIndiatoposheet.pdf

10/21/2019

246§eport Part 1

S.no State Name District Name Tehsil Name

(1.) | Maharashtra Mumbai City Andheri

Nearest railway station along with distance
10. | in kms

Nearest airport along with distance in kms | Mumbai Chhatrapati Shivaji Terminals, 4.00 km

Ghatkopar Railway Station, 4.00 km

Nearest Town/City/District Headquarters

11. along with distance in kms

Mumbai , 5.00 km

Village Panchayats, Zila Parishad, Muncipal
12. | Corporation, Local body (Complete postal Municipal Corporation of Greater Mumbai (M.C.G.M.)
address with telephone nos. to be given)

13. | Name of the Applicant Mahesh

B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road,

14. | Registered Address Mahalaxmi. Mumbai

Address for correspondance:

Name of the Company INAHAR BUILDERS LIMITED
Name of the Applicant IMahesh
Designation (Owner/ Partner/ CEO) IDirector
Pin code | 400026
15. | E-mail |est_legaI_vp@nahargroup.co.in
Telephone No. | 022-23538425
Fax No. |022-2351047O
Copy of documents in support of the
competence/authority of the person Annexure-Uploaded Copy of documents in support of the

making this application to make application | competence/authority
on behalf of the User Agency .

16. | Details of Alternative Sites examined, if
any. Location of these sites should be No
shown on a toposheet

17. | Whether part of Interlinked projects? No
18 Whether separate application of Interlinked N/A
" | project has been submitted?
19. | 1f Yes, MoEF file number | N/A
Date of submission |N/A
20. | If No, Reason N/A

21. | Whether the proposal involves Approval/ Clearance under: if yes, details of the same and
their status to be given

(i) Whether the proposal involves
approval/clearance under the Forest No
(Conservation) Act,1980?

(ii) Whether the proposal involves
approval/clearance under the wildlife No
(Protection) Act,1972?

(iii) Whether the proposal involves

approval/clearance under the C.R.Z No
notification, 20117

22. | Whether there is any Government

Order/Policy relevant/relating to the site? No
23. | Whether any Forest Land Involved? | No
Area of Forest land Involved (hectares) |N/A

24. | Whether there is any litigation pending
against the project and/or land in which the| Yes
project is proposed to be set up?

(a) Name of the Court |NGT
(b) Name of the Sub court |NGT Eastern Zone
(c) Case No. IAppIication no. 104 of 2016

(d) Orders/directions of the court, if any

and relevance with the proposed project No stay order

(II) Activity

Construction, operation or decommissioning of the Project involving actions, which will cause
physical changes in the locality (topography, land use, changes in water bodies, etc.)

environmentclearance.nic.infauth/FORM_A_PDF.aspx?cat_id=IA/MH/NCP/67446/2017 &pid=New
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Details there of (with approximate
quantities/rates, wherever possible) with
source of information data

Permanent or temporary change in land
use, land cover or topography including Project site is in residential zone, as per Master Plan of
1.1 . L . ) No
increase in intensity of land use (with M.C.G.M.
respect to local land use plan)
Clearance of existing land, vegetation and
1.2 S No | --
buildings?
1.3 | Creation of new land uses? No | --
1.4 Pre-constrl.Jctlon. investigations e.g. bore Yes | Geotechnical Investigation has been carried out
houses, soil testing?
1.5 | Construction works? Yes | Residential & Commercial development
1.6 | Demolition works? No | --
Temporary sites used for construction
1.7 - ; No | --
works or housing of construction workers?
Excavation & basement work is already completed for
Above ground buildings, structures or a!l buildings Excavate_d ma_terlal _has bet_an_ already
. . . disposed to the authorized sites with permission from
earthworks including linear structures, cut . -
1.8 ) . ) No | M.C.G.M. Construction waste material generated
and fill or excavations and fill or . . L
excavations during construction of Building R12/13 and Temple
shall be partly reused and remaining disposed to the
authorized land fill site.
Underground works including mining or As this is a construction project it only involves
1.9 . No . .
tunnelling? construction of basements in some of the sectors
1.10 | Reclamation works? No | --
1.11 | Dredging? No | --
1.12 | Offshore structures? No | --
1.13 | Production and manufacturing processes? No | --
1.14 | Facilities for storage of goods or materials? | No | --
From all sectors which are under purview of EIA
Notification Sector R2, R3, R6, R14, R18, R19, R20,
R21: Disposal of Sewage: M.C.G.M. sewer line:
Disposal of waste: Segregated waste to M.C.G.M.
1.15 Facilities for treatment or disposal of solid Yes Sector R12: Disposal of excess treated sewage to
) waste or liquid effluents? M.C.G.M. Sewer line eSegregation of waste
eTreatment of biodegradable waste in Organic Waste
Converter (OWC) eSegregation of Non-biodegradable
waste into recyclable & non-recyclable o Recyclable
waste: To recyclers o Non-Recyclable waste: To M.C
1.16 FaC|I|t|gs for long term housing of No | Cabins for Watchmen/gardener etc.
operational workers?
New road, rail or sea traffic during
1.17 . ] No | --
construction or operation?
New road, rail, air water borne or other
1.18 transport infrastructure including new or No | --
) altered routes and stations, ports, airports
etc?
Closure or diversion of existing transport
1.19 | routes or infrastructure leading to changes | No | --
in traffic movements?
1.20 N.ew or diverted transmission lines or No | -
pipelines?
Impoundment, damming, culverting,
1.21 | realignment or other changes to the No | --
hydrology of watercourses or aquifers?
1.22 | Stream crossings? No | --
Abstraction or transfers of water from
1.23 No | --
ground or surface waters?
1.24 | Changes in water bodies or the land No | runoft after development there.is some.increment in
) surface affecting drainage or run-off? P
runoff of storm water
Transport of personnel or materials for Transport of construction materials Precautions taken
1.25 | construction, operation or Yes | to reduce the impact of the vehicular movement by
decommissioning? trying to avoid the vehicular trips during peak hours
Long-term dismantling or decommissioning
1.26 . No | --
or restoration works?

environmentclearance.nic.infauth/FORM_A_PDF.aspx?cat_id=IA/MH/NCP/67446/2017 &pid=New
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1.27 | Ongoing activity during decommissioning --
which could have an impact on the
environment?
Influx of people to an area in either The total occupancy of the entire project is approx.
1.28 - Yes
temporarily or permanently? 18221
1.29 | Introduction of alien species? No | --
1.30 | Loss of native species or genetic diversity? | No | --
1.31 | Any other actions? No | --

Use of Natural resources for construction or operation of the Project (such as land, water,
materials or energy, especially any resources which are non-renewable or in short supply):

S.No Details thereof (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data
51 Land especially undeveloped or agricultural No Land is situated within limits of M.C.G.M. fully
' land (ha) developed area with all basic infrastructure available
During Construction Phase - (For Building R12/13 and
Temple only) For Workers : From M.C.G.M.: 5 KLD For
Construction: From Treated sewage from STP of R12:
10 - 20 KLD (Depending upon the activity) During
52 Water (expected source & competing users) Yes Operational Phase - From all sectors which are under
! unit: KLD purview of EIA Notification: Sectors: R2, R3, R6, R14,
R18, R19, R20, R21: Total water requirement:738
KLD: Source: M.C.G.M./Bore well/ Water Tankers
Sector R12: Total water requirement: 1610 KLD:
Source: M.C.G.M./ Treated sewage from
2.3 | Minerals (MT) No | --
Sources: The material required for construction
activities procured from company’s authorized /
Construction material — stone, aggregates, approved vendors only. The vendor’s performance will
2.4 . Yes ) -
sand / soil (expected source - MT) be monitored periodically. In case of urgency or non-
availability of materials from authorized/approved
vendors, procured from the open market.

2.5 | Forests and timber (source — MT) Yes | Timber required for doors sourced from local suppliers.
2.6 Energy |ncltrj]’:jlng:lectrlutyj:'(tjlf;:ells v Source of Electricity: TATA Power & Reliance
! (source, competing users) Unit: fue €S | Infrastructure Details shall be submitted in EIA report

(MT),energy (MW)
Any other natural resources (use
2.7 . . No | --
appropriate standard units)
Use, storage, transport, handling or production of substances or materials, which could be
3 harmful to human health or the environment or raise concerns about actual or perceived risks to
human health
S.No Details thereof (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data
Use of substances or materials, which are
3.1 hazardous (as per MSIHC rules) to human No | -
' health or the environment (flora, fauna,
and water supplies
Changes in occurrence of disease or affect
3.2 | disease vectors (e.g. insect or water borne | No | --
diseases)
Affect the welfare of people e.g. by
3.3 . o e No | --
changing living conditions?
Vulnerable groups of people who could be
3.4 | affected by the project e.g. hospital No | --
patients, children, the elderly etc.
3.5 | Any other causes No | --
4 Production of solid wastes during construction or operation or decommissioning (MT/month)

| S.No | Information/Checklist confirmation | Yes/No |

Details thereof (with approximate

environmentclearance.nic.infauth/FORM_A_PDF.aspx?cat_id=IA/MH/NCP/67446/2017 &pid=New
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quantities/rates, wherever possible) with
source of information data
4.1 | Spoil, overburden or mine wastes No | --
During Operation phase: From all sectors which are
4.2 Municipal waste (domestic and or Yes under purview of EIA Notification: The total quantity of
"~ | commercial wastes) solid waste: 7073 Kg /day. (Biodegradable and Non-
biodegradable)
Storage of waste oil generated from D.G. at separate
Hazardous wastes (as per Hazardous Waste ; .
4.3 Management Rules) Yes | location duly marked and sold to the authorized
recyclers
4.4 | Other industrial process wastes No | --
4.5 | Surplus product No | --
Sewage sludge or other sludge from Dried sludge from STP : Use as manure for plants
4.6 Yes s .
effluent treatment within the premises
Excavation & basement work is already completed for
all buildings Excavated material has been already
disposed to the authorized sites with permission from
4.7 | Construction or demolition wastes No | M.C.G.M. Construction waste material generated
during construction of Building R12/13 and Temple
shall be partly reused and remaining disposed to the
authorized land fill site.
4.8 | Redundant machinery or equipment No | --
4.9 | Contaminated soils or other materials No | --
4.10 | Agricultural wastes No | --
Office building is proposed in Sector R20 hence
quantification of E-waste generation is done for this
sector only (364 kg/annum) Storage of E — Waste in
separate space within project site and subsequently
. handed over to authorized recyclers. There is a
4.11 | Other solid wastes No dispensary & diagnostic center in Sector R18 & R21
respectively which generates small quantity of bio-
medical waste. Handling and disposal as per Bio-
Medical Waste Management Rules, 2016 of bio-
medical generated waste

5 Release of pollutants or any hazardous, toxic or noxious substances to air(Kg/hr)

storage or transport

S.No Details thereof (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data
5.1 Em|55|on§ from combus_t|on of fossil fuels Yes | CPCB approved D.G. Sets used during power failure.
from stationary or mobile sources
5.2 | Emissions from production processes No | --
Fugitive dust emission due to handling and loading-
5.3 Emissions from materials handling including Yes unloading activities is envisaged during construction.

Frequent water sprinkling will be done to minimise the
fugitive emissions.

Emissions from construction activities

The project may cause rise in dust levels during
construction phase. Precautions would be taken to

>4 including plant and equipment ves reduce dust generation by water sprinkling at regular
intervals.
55 :2] uclslf d(?l: O(ig:l\rsirzrgt% :i:]gtl?r?a(l)sf n;:vtvirlaels Yes Proper ventilation around STP and solid waste
’ 9 ! 9 management facilities for odour control
and waste
5.6 | Emissions from incineration of waste No | --
Emissions from burning of waste in open air
5.7 . . . No | --
(e.g. slash materials, construction debris)
5.8 | Emissions from any other sources No | --
6 Generation of Noise and Vibration, and Emissions of Light and Heat:
S.No Details thereof (with approximate

Information/Checklist confirmation

Yes/No

quantities/rates, wherever possible) with
source of information data

environmentclearance.nic.infauth/FORM_A_PDF.aspx?cat_id=IA/MH/NCP/67446/2017 &pid=New
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. . . For control of noise following measures adopted: e
6.1 52:,%:t?sr:atl|g:t0fcfj:|:2?;ent €.9- €NGINES, | ves | Acoustic enclosure for DG sets ¢ Acoustical enclosures
plant, for the blowers of the STP
6.2 | From industrial or similar processes No | --
Noise levels may increase due to operation of
machinery as well as transportation vehicles. Measures
to control noise pollution: e High noise generating
construction activities carried out only during day time
6.3 | From construction or demolition Yes | * Ir_15ta||at|0n, use and malntf—:'nance of mufflers -on
equipment e Workers working near high noise
construction machinery would be supplied with ear
muffs/ear plugs e Provision of barricades along the
periphery of the site e Plantation of trees e Acoustic
enclosure for DG sets
6.4 | From blasting or piling No | --
During Construction phase: (For Building R12/13 and
Temple) eProper traffic management for the
construction vehicles eRegular maintenance of vehicles
6.5 | From construction or operational traffic Yes | with suitable enclosures and intake silencers ePlanning
and ensuring effective implementation of the waste
movement plan Operation Phase Provision of
adequate parking spaces tree plantation as per norms
6.6 | From lighting or cooling systems No | --
6.7 | From any other sources No | --
7 Risks of contamination of land or water from releases of pollutants into the ground or into
sewers, surface waters, groundwater, coastal waters or the sea:
S.No Details thereof (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data
From handling, storage, use or spillage of
7.1 ) No -
hazardous materials
During Operation Phase: From all sectors which are
under purview of EIA Notification: Sector R2, R3, R6,
From discharge of sewage or other R14, R18, R19, R20, R21: Disposal of sewage :To
7.2 | effluents to water or the land (expected No | M.C.G.M. sewer line Sector R12:Disposal of sewage:
mode and place of discharge) eReuse of treated sewage for flushing and gardening
eDisposal of excess treated sewage to M.C.G.M. Sewer
line
Dust may be generated during construction phase
from earthworks and movement of vehicles. However
By deposition of pollutants emitted to air appropriate fugitive dust control measures, including
7.3 . . No -
into the land or into water water sprinkling of exposed areas and dust covers for
trucks, provided to minimize any impacts. Stack height
of DG set shall be as per CPCB guidelines
7.4 | From any other sources No | --
Is there a risk of long term build up of
7.5 | pollutants in the environment from these No | --
sources?
8 Risk of accidents during construction or operation of the Project, which could affect human
health or the environment
S.No Details thereof (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data
From explosions, spillages, fires etc from
8.1 | storage, handling, use or production of No | --
hazardous substances
8.2 | From any other causes No | --
g;:getrsecgzosjﬁ::t :sv?:(f)icr:\eednit:)ayl gg:;l;ale Earthquake: The structure of the building is designed
8.3 9 . 9 No | as per IS codes for zone III. Disaster Management
(e.g. floods, earthquakes, landslides, . -
Plan shall be submitted in EIA report
cloudburst etc)?
Factors which should be considered (such as consequential development) which could lead to
9 environmental effects or the potential for cumulative impacts with other existing or planned

activities in the locality

environmentclearance.nic.infauth/FORM_A_PDF.aspx?cat_id=IA/MH/NCP/67446/2017&pid=New
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S.No | Information/Checklist confirmation ;es/No

Details thereof (with approximate
quantities/rates, wherever possible) with
source of information data

Lead to development of supporting utilities,
ancillary development or development
stimulated by the project which could
have impact on the environment e.g.:
9.1 ° ngvzcr)rst:lng Imf\:vaassttreugtru\;?aggav(\j/;er Yes Supporting infrastructure is already in existence. The
' p PRIy, project is residential & commercial development
treatment, etc.)
o housing development
o extractive industries
o supply industries
o Other
Lead to after-use of the site, which could
9.2 . . No | --
have an impact on the environment
Has created job opportunities in operation phase with
support staff like security, maintenance, household
9.3 | Set a precedent for later developments Yes | workers, shop keepers etc. Also the commercial
development of the area have improved the economic
growth at local and regional level
9.4 g'fhveﬁ_cel:(?;;ftl\éi elf;i(;tzddureot_gcrzgommlty to Yes Impacts on water availability, storm water drainage,
’ her existing or p proj availability of electricity, traffic congestion etc.
with similar effects
(III) Environmental Sensitivity
. Aerial distance (within 15km.)
S-No Areas Name/Identity Proposed project location boundary
Areas protected under international
1 conventions, national or local legislation Yes Sanjay Gandhi National Park: Approx. 2.00 Km
for their ecological, landscape, cultural or Maharashtra Nature Park: Approx. 7.00 Km
other related value
. . . Arabian Sea- Approx. 8.00 Km Malad Creek -
Areas Yvhlch are important or sensitive for Approx. 10.00 Km Mahim Creek-Approx. 10.00
ecological reasons - Wetlands, .
2 . Yes Km Thane Creek-Approx. 6.00 Km Mahul Sewri
watercourses or other water bodies, coastal Creek-Approx. 11.00 Km Mithi River-Approx
zone, biospheres, mountains, forests 1.00 Km Poisar River-Approx. 12.00 Km
Areas used by protected, important or
3 sensitive species of flora or fauna for Yes Sanjay Gandhi National Park: Approx. 2.00 Km
breeding, nesting, foraging, resting, over Maharashtra Nature Park: Approx. 7.00 Km
wintering, migration
4 Inland, coastal, marine or underground Yes Due to size limit of 500 characters, given in Form
waters 1
5 | State, National boundaries Yes -~
Routes or facilities used by the public for Western Express Highway-Approx. 4.00 Km
6 | access to recreation or other tourist, Yes Eastern Express Highway -Approx. 3.00 Km
pilgrim areas Eastern Freeway-Approx. 5.00 Km
7 | Defence installations No --
8 | Densely populated or built-up area Yes Mumbai Metropolitan City
Areas occupied by sensitive man-made
9 | land uses (hospitals, schools, places of Yes Mumbai Metropolitan City
worship, community facilities)
Areas containing important, high quality or scarce
10 | resources.(ground water resources,surface No --
resources,forestry,agriculture, fisheries,tourism,minerals)
Areas already subjected to pollution or
environmental damage.(those where
11 . . No ==
existing legal environmental standards are
exceeded)
Areas susceptible to natural hazard which
could cause the project to present
environmental problems (earthquakes,
12 . . ) - No ==
subsidence, landslides, erosion, flooding or
extreme or adverse climatic conditions)
similar effects
(IV) Proposed Terms of Reference for EIA studies
1 | Uploaded Proposed TOR File Annexure-TOR file
environmentclearance.nic.infauth/FORM_A_PDF.aspx?cat_id=IA/MH/NCP/67446/2017 &pid=New 7/8
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Uploaded scanned copy of covering Annexure-scanned copy of covering_letter
letter

Uploaded Pre-Feasibility report(PFR) Annexure-PFR

U_ploaded af:ldltlonal FEE A (@ Annexure-Additional attachments
single pdf file)

Additional Attachments, if any

Attached File

V)

Undertaking

I hereby give undertaking that the data and information given in the application and enclosures
are true to be best of my knowledge and belief and I am aware that if any part of the data and
information found to be false or misleading at any stage, the project will be rejected and
clearance given, if any to the project will be revoked at our risk and cost.

(i)

Name of Applicant IMahesh

Designation | Director

Name of Company (Applicant Name |NAHAR BUILDERS LIMITED

should not be given here)

B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road,

(RS Mahalaxmi. Mumbai

environmentclearance.nic.infauth/FORM_A_PDF.aspx?cat_id=IA/MH/NCP/67446/2017&pid=New

8/8


http://environmentclearance.nic.in/writereaddata/Online/TOR/16_Aug_2017_123648957IDN6LHDZCoveringletter.pdf
http://environmentclearance.nic.in/writereaddata/Online/TOR/16_Aug_2017_123648970VRTLZCIMAnnexure-Pre-feasibilityReport(PFR)File.pdf
http://environmentclearance.nic.in/writereaddata/Online/TOR/16_Aug_2017_1236489908KYAYZ8NAnnexure-AdditionalAttachmentsFile.pdf
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FORM -1 & 1A

Residential & Commercial Development

At

Chandivali Farm Road, Chandivali, Andheri (E),
Mumbai - 400072, Maharashtra

By

M/s. NAHAR BUILDERS LTD.
B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road,
Mahalaxmi, Mumbai-400026
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FORM -1

Residential & Commercial Development

At

Chandivali Farm Road, Chandivali, Andheri (E),
Mumbai - 400072, Maharashtra

By

M/s. NAHAR BUILDERS LTD.
B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road,
Mahalaxmi, Mumbai-400026
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APPENDIX -1
(See paragraph - 6)
FORM 1
(I) Basic Information
Sr. | Item Details
1. | Name of the project/s | Residential & Commercial Development at Chandivali, Mumbai
2. | S. No. in the schedule | 8 (b)
3. | Proposed ¢ Plot area:
capacity/area/length/t | Total Plot Area: 4, 85,232.67 Sq. mt.(for total layout)
onnage to be | Deductions: 1, 62,039.97 Sq. mt. (for total layout)
handled/command Net Plot Area : 3, 23,192.70 Sq. mt. (for total layout)
area/lease Plot area of 11 Sectors (The Project before this Hon’ble Authority): 2, 07,290.02 Sq.mt.
area/number of wells
to be drilled Details Sectors Applicabil | Total Justification /Remarks
ity of EIA | construction
Notificatio | built-up area
n (Sq. mt.)
Existing Some | No 67,191.49 e As these buildings have
Buildings of the received plinth
not under | buildin commencement
purview of | gs of certificates prior to 7"
EIA Sector July,2004 those are not in
Notificatio | R2, R3, purview of EIA
n, 1994 as | R4, RS, Notification
amended in [ R6 & e Approved Layout dated
2004 R14 06.05.1996 and amended
(Plinth approved layout dated
completed 31.08.2006 and Copies of
before further Commencement
07.07.2004) Certificates (CCs) of
above mentioned sectors
are attached as an
Enclosure 1.
Buildings Some Yes 5,18,523.31 ® Received 10D &
under of the Commencement
purview of | buildin Certificate from
EIA gs of Municipal Corporation of
Notificatio | Sector Greater Mumbai after
n, 1994 as | R2, R3, EIA Notification.
amended in | R6, ® Received Occupation
2004 and /| R14 certificate
EIA and e Out of these 11 sectors,
Notificatio | Sectors the  constructions  of
n 2006 as| RI12, buildings are completed
amended R13, in 10 Sectors and partly
(Plinth R19, completed in 1 sector (i.e.
completed | R20, R-12).
after R21 e In R-12 total 11 buildings
7.7.2004) are completed; only one
building and Temple is
partly completed.
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Sr. | Item Details
Future Some of | Yes -- » Plans for future
development | the development are not yet
building finalized. Hence  not
s in R-6 seeking EC by this
(pt), and application
Sectors
R1, R-
7, R-§,
R-9, R-
11, R-
13, R-
15, R-
16, R-
17, R-
22
(11
Sectors)
4. | New/Expansion/ New application for EC for the buildings constructed on site which are in the
Modernization purview of EIA Notification (Plinth completed after 7.7.2004)
5. | Existing Capacity/ As mentioned above in Point no. 3
Area etc.
6. | Category of project | A
ie. ‘A’or ‘B’
7. | Does it attract the | Not Applicable
general condition? If
yes, please specify.
8. | Does it attract the | Not Applicable
specific condition? If
yes, please specify.
9. | Location Chandivali
Plot/Survey/Khasra CTS No. 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B,50-B, 52-B,53-B & 29V , 28A/3,
No. 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C, 53-A/1-B, 1-C, 44-C, 1-D,
44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49,
50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B , 25/B/1, 26 A, 27 , 28A/1,29 N
, 50 A/6, 38 (pt), SOA/T, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43
C/37, 39-A , 14(pt), 36A/4, 50A/11, 52 A/3, 36A/9, S0A(pt), 52/A(pt), SOA/9 ,
52A/6,36 A(Pt), 36A/10, 50A(pt), 52/A(pt) and 26-C (these City survey numbers are
for all 22 sectors as per approved layout. The present project is only for 11 sectors
wherein work is commenced/completed)
Village Chandivali
Tehsil Mumbai
District Mumbai Suburban
State Mabharashtra
10. |Nearest railway |Ghatkopar Railway Station: Within 4.00 Km (Road Distance)
station Vikhroli Railway Station: Within 6.00 Km (Road Distance)
Nearest airport Mumbai Chhatrapati Shivaji Terminals: Within 4.00 Km (Road Distance)
11. |Nearest Town, city, | Mumbai Metropolitan Region (MMR)
District headquarters
along with distance in
kms.
12. |Village Panchayats, | Municipal Corporation of Greater Mumbai (M.C.G.M.)
Zilla Parishad,
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Sr. | Item Details
Municipal
Corporation,  Local
body (complete postal
address with
telephone nos. to be
given)
13. | Name of the applicant | M/s. Nahar Builders Ltd.
14. | Registered Address B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road, Mahalaxmi, Mumbai-400 026
15. | Address for B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road, Mahalaxmi, Mumbai-400 026
correspondence
Name Mr. Mahesh Pradhan
Designation Director
(Owner/Partner/
CEO)
Address B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road, Mahalaxmi, Mumbai-400 026
Pin Code 400 026
E - mail est legal vp@nahargroup.co.in
Mobile number 9820768933
Telephone No. +91 22 2352 2784 /3390 / 3581
Fax No. --
16. | Details of Alternative | Not applicable
Sites examined, if
any. Location of
these sites should be
shown on a topo-
sheet
17. | Interlinked Projects Not applicable
18. | Whether separate | Not applicable
application of
interlinked  project
has been submitted?
19. | If yes, date of | Notapplicable
submission
20. | If no, reason Not applicable
21. | Whether the proposal involves approval/clearance under: if yes, details of the same and their status to be given
(a) | The Forest | Not Applicable
(Conservation)  Act,
19807
(b) | The Wildlife | NOC from Wild Life Board is Not Applicable as per final Notification reg. ESZ of
(Protection) Act, | SGNP published by MoEF & CC u/no. S.0.3645 (E) dated 05/12/2016 as our project
19727 site is not affected by the ESZ belt.
(c) | The C.R.Z. | Not Applicable
Notification, 19917
22. | Whether there is any | Not Applicable
Government
Order/Policy
relevant/ relating to
the site?
23. | Forest land involved | Not Applicable
(hectares)
24. | Whether there is any | Litigation details are as follows:

litigation pending

| Party Name

| Name of the Court | Case No.
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Sr. | Item Details

against the project | | Nahar Builders Ltd.

and/or land in which | | Prakash Agarwal (Applicant) | The Hon’ble National | Application no. 104 of

the project is propose | | v/s Green Tribunal | 2016

to be set up? Nahar Builder limited and | (Western Zone

(a) Name of the || others (respondents) Bench) at Pune No stay order

Court

(b) Case No. Prakash Agrawal | High Court, 0.0.C.J. | Chamber of Summons (L)
(Applicant/Intervener) No. 66 of 2017
In In
the matter between Notice of Motion No. 482
Nahar Amrit Shakti R-2 of 2016
Sector Residents Welfare In
Association & Ors. Public Interest Litigation
(Petitioners) No. 125 of 2014
V/s In
The State of Maharashtra & Public Interest Litigation
Ors. (Respondents) No. 27 of 2017

(¢) Order /directions | -.

of the Court, if
any and its
relevance  with
the proposed
project

PIL No. 125 of 2014 disposed of by order dated 16™ December 2014, directing
Nahar Builders Ltd. to stabilize Hill and Develop RG within 2 years of. Application
made for extension of time is pending.

(II) Activity
1. Construction, operation or decommissioning of the Project involving actions, which will cause physical

changes in the locality (topography, land use, changes in water bodies, etc.)

Sr. | Information/Checklist confirmation Yes | Details thereof (with approximate quantities /rates,
No. / | wherever possible) with source of information data
No
1.1 | Permanent or temporary change in land | No | Project site is in residential zone, as per Master Plan of
use, land cover or topography including M.C.G.M.
increase in intensity of land use (with DP remark is attached as Enclosure 2
respect to local land use plan)
1.2 | Clearance of existing land, vegetation | No | --
and building?
1.3 | Creation of new land uses? No | --
1.4 | Pre-construction investigation e.g. bore | Yes | Geotechnical Investigation has been carried out and
houses, soil testing? report is attached herewith as Enclosure 3
1.5 | Construction works? Yes | Residential & Commercial development
1.6 | Demolition works? No | --
1.7 | Temporary sites used for construction | No | --
works or housing of construction
workers?
1.8 | Above ground building, structures or | No | Excavation & basement work is already completed for
earthworks including linear structures, all buildings
cut and fill or excavations Excavated material has been already disposed to the

4
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Sr. | Information/Checklist confirmation Yes | Details thereof (with approximate quantities /rates,
No. / | wherever possible) with source of information data
No
authorized sites with permission from M.C.G.M.
Construction  waste material generated during
construction of Building R12/13 and Temple shall be
partly reused and remaining disposed to the authorized
land fill site.
1.9 | Underground works including mining or | No | As this is a construction project it only involves
Tunneling? construction of basements in some of the sectors
1.10 | Reclamation works? No | --
1.11 | Dredging? No | --
1.12 | Offshore structures? No | --
1.13 | Production and manufacturing | No | --
processes?
1.14 | Facilities for storage of goods or | No
materials? B
1.15 | Facilities for treatment or disposal of | Yes | From all sectors which are under purview of EIA
solid waste or liquid effluents? Notification:
Sectors Disposal of | Disposal of solid
sewage waste
R2, R3, | M.C.G.M. Segregated waste to
R6, R14, | sewer line M.C.G.M.
R18, R19,
R20, R21
R12 Disposal ~ of p Segregation of waste
excess treated p Treatment of
sewage to | biodegradable waste
M.C.G.M. in Organic Waste
Sewer line Converter (OWC)

» Segregation of Non-
biodegradable waste
into recyclable &
non-recyclable
o Recyclable waste:

To recyclers
o Non-Recyclable
waste: To
M.C.G.M.
1.16 | Facilities for long term housing of | No | Cabins for Watchmen/gardener etc.
operational workers?
1.17 | New road, rail, or sea traffic during | No | __
construction or operation?
1.18 | New road, rail, air waterborne or other | No | __
transport infrastructure including new or
altered routes and stations, ports,
airports etc?
1.19 | Closure or diversion of existing | No | __
transport routes or infrastructure leading
to changes in traffic Movements?
1.20 | New or diverted transmission lines or | No | --
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Sr. | Information/Checklist confirmation Yes | Details thereof (with approximate quantities /rates,
No. / | wherever possible) with source of information data
No
pipelines?
1.21 | Impoundment, damming, culverting, | No | --
realignment or other change to the
hydrology of watercourses or aquifers?
1.22 | Stream crossings? No | --
1.23 | Abstraction or transfers of water from | Nq | --
ground or surface waters?
1.24 | Changes in water bodies or the land | N, | By considering the runoff prior to development and
surface affecting drainage or run-off? runoff after development there is some increment in
runoff of storm water
1.25 | Transport of personnel or materials for | Yes | Transport of construction materials
construction, operation or Precautions taken to reduce the impact of the vehicular
decommissioning? movement by trying to avoid the vehicular trips during
peak hours
1.26 | Long-term dismantling or | No | --
decommissioning or restoration works?
1.27 | Ongoing activity during | No | --
decommissioning which could have an
impact on the environment?
1.28 | Influx of people to an area in either | Yes | The total occupancy of the entire project is approx.
temporarily or permanently? 18221
1.29 | Introduction of alien species? No | --
1.30 | Loss of native species or genetic | No | --
diversity?
1.31 | Any other actions? No | --

2. Use of Natural resources for construction or operation of the Project (such as land, water, materials or
energy, especially any resources which are non-renewable or in short supply):

Sr. | Information/checklist Yes/ | Details thereof (with approximate quantities /rates,

No. | confirmation No | wherever possible) with source of information data

2.1 Land especially undeveloped or | No | Land is situated within limits of M.C.G.M. fully developed
agricultural land (ha) area with all basic infrastructure available

2.2 Water (expected source & | Yes | During Construction Phase — (For Building R12/13 and

competing users) unit : KLLD

Temple only)

For Workers : From M.C.G.M.: 5 KLD
For Construction: From Treated sewage from STP of R12:
10 - 20 KLD (Depending upon the activity)

During Operational Phase —

From all sectors which are under purview of EIA
Notification:
Sectors Total water Source
requirement (KLD)
R2, R3, R6, 738 M.C.G.M./Bore
R14, R18, R19, well/ Water
R20, R21 Tankers
R12 1610 M.C.G.M./
Treated sewage
from STP
6
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Sr. | Information/checklist Yes/ | Details thereof (with approximate quantities /rates,

No. | confirmation No | wherever possible) with source of information data

2.3 Minerals (MT) No | --

2.4 Construction material — stone, | Yes | Sources: The material required for construction activities
aggregates, and / soil (expected procured from company’s authorized / approved vendors
source — MT) only. The vendor’s performance will be monitored

periodically. In case of urgency or non-availability of
materials from authorized/approved vendors, procured from
the open market.

2.5 Forests and timber (source — MT) | Yes | Timber required for doors sourced from local suppliers.

2.6 Energy including electricity and | Yes | Source of Electricity: TATA Power & Reliance
fuels (source, competing users) Infrastructure

Unit: fuel (MT), energy (MW) Details shall be submitted in EIA report

2.7 Any other natural resources (use | No | --

appropriate standard units)

3. Use, storage, transport, handling or production of substances or materials, which could be harmful to
human health or the environment or raise concerns about actual or perceived risks to human health.

Sr. | Information/Checklist confirmation Yes/ | Details thereof (with approximate

No. No quantities/rates, wherever possible)

with source of information data

3.1 Use of substances or materials, which are No -

hazardous (as per MSIHC rules) to human health

or the environment (flora, fauna, and water

supplies)

3.2 Changes in occurrence of disease or affect disease No --

vectors (e.g. insect or water borne diseases)

33 Affect the welfare of people e.g. by changing No --

living conditions?

34 Vulnerable groups of people who could be affected No --

by the project e.g. hospital patients, children, the

elderly etc.,

3.5 Any other causes No --

4. Production of solid wastes during construction or operation or decommissioning (MT/month):

Sr. . - . Yes / Details thereof (with approximflte quantities /
No Information/Checklist confirmation No rates, wherever possible) with source of
) information data
4.1 Spoil, overburden or mine wastes No -
4.2 Municipal waste (domestic and or | Yes | During Operation phase:
commercial wastes) : From all sectors which are under purview of EIA
Notification:
The total quantity of solid waste: 7073 Kg /day.
(Biodegradable and Non-biodegradable)
4.3 Hazardous wastes (as per Hazardous waste | Yes | Storage of waste oil generated from D.G. at
Management Rules) separate location duly marked and sold to the
authorized recyclers
4.4 Other industrial process wastes No | --
4.5 Surplus product No | --
4.6 Sewage sludge or other sludge from | Yes | Dried sludge from STP : Use as manure for plants
effluent treatment. within the premises
4.7 Construction or demolition wastes No | Excavation & basement work is already completed
for all buildings
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Sr.

No.

Information/Checklist confirmation

Yes/
No

Details thereof (with approximate quantities /
rates, wherever possible) with source of
information data

Excavated material has been already disposed to
the authorized sites with permission from
M.C.G.M.

Construction waste material generated during
construction of Building R12/13 and Temple shall
be partly reused and remaining disposed to the
authorized land fill site.

4.8

Redundant machinery or equipment

4.9

Contaminated soils or other materials

4.10

Agriculture wastes

4.11

Other solid wastes

Office building is proposed in Sector R20 hence
quantification of E-waste generation is done for
this sector only. Details are as follows:
Sector Quantity (Kg /annum)
R 20 364
Storage of E — Waste in separate space within
project site and subsequently handed over to
authorized recyclers.
There is a dispensary & diagnostic center in Sector
R18 & R21 respectively which generates small
quantity of bio-medical waste. Handling and
disposal as per Bio-Medical Waste Management
Rules, 2016 of bio-medical generated waste

5.

Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr) :

Sr. | Information/Checklist confirmation Yes/ | Details thereof (with approximate
No. No | quantities/rates, wherever possible) with
source of information data
5.1 Emissions from combustion of fossil fuels | Yes | CPCB approved D.G. Sets used during power
from stationary or mobile sources failure.
5.2 Emissions from production processes No --
5.3 Emissions from materials handling Yes | Fugitive dust emission due to handling and
including storage or transport loading-unloading activities is envisaged during
construction. Frequent water sprinkling will be
done to minimise the fugitive emissions.
54 Emissions from construction activities | Yes/ | The project may cause rise in dust levels during
including plant and equipment Marginal construction phase. Precautions would be taken to
reduce dust generation by water sprinkling at
regular intervals.
5.5 Dust or odours from handling of materials Yes | Proper ventilation around STP and solid waste
including construction materials, sewage management facilities for odour control
and waste
5.6 Emissions from incineration of waste No --
5.7 Emissions from burning of waste in open No --
air (e.g. slash materials, construction
debris)
5.8 Emissions from any other sources No --
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6.  Generation of Noise and Vibration, and Emissions of Light and Heat:
Sr. | Information/Checklist confirmation Yes/ | Details thereof (with approximate
No. No quantities/rates, wherever possible) with source of

information data

6.1 | From operation of equipment e.g. | Yes but | For control of noise following measures adopted:

engines, ventilation plant, crushers. negligiblel ®  Acoustic enclosure for DG sets

®  Acoustical enclosures for the blowers of the STP

6.2 | From industrial or similar processes No --

6.3 | From construction or demolition Yes Noise levels may increase due to operation of

machinery as well as transportation vehicles. This

may cause nuisance to the nearby area. Following

precautions taken to control noise pollution:

e High noise generating construction activities
carried out only during day time

e Installation, use and maintenance of mufflers on
equipment

e Workers working near high noise construction
machinery would be supplied with ear muffs/ear
plugs

¢ Provision of barricades along the periphery of the
site

¢ Plantation of trees

e Acoustic enclosure for DG sets

6.4 | From blasting or piling No --

6.5 | From construction or operational Yes During Construction phase: (For Building R12/13

traffic and Temple)

® Proper traffic management for the construction
vehicles

¢ Regular maintenance of vehicles with suitable
enclosures and intake silencers

¢ Planning and ensuring effective implementation of
the waste movement plan for loading and offsite
movement in non-traffic hours

Operation Phase :

e The vehicular parking restricted only in the
adequate parking area provided, which helps in
reducing noise pollution due to traffic congestion

e Plantation of trees as per norms laid down by
M.C.G.M. on site which will help to reduce the
noise level and also enhance air quality

6.6 | From lighting or cooling systems No --
6.7 | From any other sources No --

7. Risks of contamination of land or water from releases of pollutants into the ground or into sewers,
surface waters, groundwater, coastal waters or the sea:

Sr. | Information/Checklist Yes/ | Details thereof (with approximate quantities/rates, wherever

No. | confirmation No | possible) with source of information data

7.1 | From handling, storage, use | No | --

or spillage of hazardous

materials
7.2 | From discharge of sewage or | No | During Operation Phase:
other effluents to water or From all sectors which are under purview of EIA Notification:

9
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the environment :

Sr. | Information/Checklist Yes/ | Details thereof (with approximate quantities/rates, wherever

No. | confirmation No ossible) with source of information data
the land (expected mode and Sectors Disposal of sewage
place of discharge) R2, R3, R6, Rl4, | To M.C.G.M. sewer line

R18, R19, R20, R21
R12 e Reuse of treated sewage for
flushing and gardening
e Disposal of excess treated
sewage to M.C.G.M. Sewer
line
[ ]

7.3 | By deposition of pollutants No | Dust may be generated during construction phase from
emitted to air into the land or earthworks and movement of vehicles. However appropriate
into water fugitive dust control measures, including water sprinkling of

exposed areas and dust covers for trucks, provided to minimize
any impacts.
Stack height of DG set shall be as per CPCB guidelines

7.4 | From any other sources No | --

7.5 | Is there a risk of long term | No | --
build up of pollutants in the
environment from these
sources?

8. Risk of accidents during construction or operation of the Project, which could affect human health or

Sr. | Information/Checklist confirmation Yes | Details thereof (with approximate
No. / No | quantities/rates, wherever possible) with source
of information data
8.1 From explosions, spillages, fires etc. from | No | --
storage, handling, use or production of
hazardous substances
8.2 From any other causes. No | --
8.3 Could the project be affected by natural | -- | Earthquake: The structure of the building is
disasters causing environmental damage designed as per IS codes for zone III.
(e.g. floods, earthquakes, landslides, and Disaster Management Plan shall be submitted in
cloudburst)? EIA report
9. Factors which should be considered (such as consequential development) which could lead to
environmental effects or the potential for cumulative impacts with other existing or planned activities
in the locality:
Sr. | Information/Checklist confirmation Yes | Details thereof (with approximate
No. / No | quantities/rates, wherever possible) with source
of information data
9.1 | Lead to development of supporting facilities,
ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:
*Supporting infrastructure (roads, power | No | Supporting infrastructure is already in existence.
supply, waste or waste water treatment, etc.)
*  housing development Yes | The project is residential & commercial
e extractive industries development
e  supply industries
e other
10
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Sr. | Information/Checklist confirmation Yes | Details thereof (with approximate
No. / No | quantities/rates, wherever possible) with source
of information data
9.2 Lead to after-use of the site, which could | No | --
have an impact on the environment
9.3 Set a precedent for later developments Yes | Has created job opportunities in operation phase
with support staff like security, maintenance,
household workers, shop keepers etc. Also the
commercial development of the area have
improved the economic growth at local and
regional level
9.4 Have cumulative effects due to proximity to | Yes | Impacts on water availability, storm water
other existing or planned projects with drainage, availability of electricity, traffic
similar effects congestion etc.
(IIT) Environmental Sensitivity
Sr. |Areas Name/ Aerial distance (within 15
No. Identity km.) from Proposed project
location boundary
1 Areas protected under international | Sanjay Gandhi National Park Approx. 2.00 Km
conventions,  national or  local Maharashtra Nature Park Approx. 7.00 Km
legislation for their ecological, m,
cultural or other related value
2 | Areas which are important or sensitive Arabian Sea Approx. 8.00 Km
for ecological reasons - Wetlands, Malad Creek Approx. 10.00 Km
watercourses or other water bodies, Mahim Creek Approx. 10.00 Km
coastal zone, biospheres, mountains, Thane Creek Approx. 6.00 Km
forests Mahul Sewri Creek Approx. 11.00 Km
Mithi River Approx. 1.00 Km
Poisar River Approx. 12.00 Km
3 | Areas used by protected, important or| Sanjay Gandhi National Park Approx. 2.00 Km
sensitive  species of flora or fauna for (As per final Notification reg. ESZ
breeding, nesting, foraging, resting, of SGNP published by MoEF &
over wintering, migration CC u/no. 8.0.3645 (E) dated
05/12/2016 our project site is not
affected by the ESZ belt.)
Maharashtra Nature Park Approx. 7.00 Km
4 |Inland, coastal, marine or underground Arabian Sea Approx. 8.00 Km
waters Malad Creek Approx. 10.00 Km
Mahim Creek Approx. 10.00 Km
Thane Creek Approx. 6.00 Km
Mahul Sewri Creek Approx. 11.00 Km
Chandivali Lake Abutting
Powai Lake Approx. 0.25 Km
Vihar Lake Approx. 3.00 Km
Shivaji Talao Approx. 5.00 Km
Sion Talao Approx. 7.00 Km
Bandra Talao Approx. 8.00 Km
Tulsi Lake Approx. 8.00 Km
Raila Devi Talao Approx. 10.00 Km
Hariyali Lake Approx. 11.00 Km
Masunda Lake Approx. 11.00 Km

11

Form I- Residential & Commercial Development, Chandivali, Mumbai




2491

Sr. |Areas Name/ Aerial distance (within 15
No. Identity km.) from Proposed project
location boundary

Kachrali Lake Approx. 11.00 Km

Makhamali Talao Approx. 12.00 Km

Siddheshwar Lake Approx. 12.00 Km

Brahmala Talao Approx. 12.00 Km

Jail Lake Approx. 12.00 Km

Digha Talao Approx. 12.00 Km

Ambe Ghosle Lake Approx. 13.00 Km

Upvan Lake Approx. 13.00 Km

Yeoor Lake Approx. 13.00 Km

Charkop Village Lake Approx. 13.00 Km

Kharodi Lake Approx. 13.00 Km

Mogliche Talao Approx. 14.00 Km

Mithi River Approx. 1.00 Km

Poisar River Approx. 12.00 Km

5 State, National boundaries None --

6 |Routes or facilities used by the public| Western Express Highway Approx. 4.00 Km
for access to recreation or other| Eastern Express Highway Approx. 3.00 Km
tourist, pilgrim areas Eastern Freeway Approx. 5.00 Km

7 | Defence installations No --

8 | Densely populated or built-up area Mumbai Metropolitan City --

9 | Areas occupied by sensitive man-made | Mumbai Metropolitan City --
land uses  (hospitals, schools, places
of worship, community facilities)

10 |Areas containing important, high No --
quality or scarce resources
(Ground water resources, surface
resources, forestry, agriculture,
fisheries, tourism, minerals)

11 | Areas already subjected to pollution or No --
environmental damage. (those where
existing legal environmental standards
are exceeded)

12 | Areas susceptible to natural hazard No --

which could cause the project to present
environmental problems

(Earthquakes, subsidence, landslides,
erosion, flooding or extreme or adverse
climatic conditions)

Form I- Residential & Commercial Development, Chandivali, Mumbai
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(IV) Proposed Terms of Reference for EIA studies:
Along with this Form land 1 A we have applied for the project specific ToR from MoEF & CC.

Draft Terms of Reference (ToR) for conducting EIA Study are submitted separately and also attached as
Enclosure in this Form 1. Please note that considering study area of 10 km radius from the project
site we have already carried out the baseline data generation including ambient air quality, Noise level,
soil, water quality etc. in the month of March 2017 to May 2017. This may please be accepted.

After receipt of project specific TOR from MoEF &CC, EIA Report shall be submitted which will be
based on the project specific ToR as well as the model Terms of References (ToR) given in EIA
Guidance Manual for building construction & Township/area development projects by MoEF & CC.

As mentioned in the Notification S.O. 804(E) dt. 14.03.2017, there will be separate chapter on
Assessment of ecological damage, remediation plan, natural and community resource augmentation plan.

13
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Chandivali Farm Road, Chandivali, Andheri (E),
Mumbai - 400072, Maharashtra

By

M/s. NAHAR BUILDERS LTD.
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APPENDIX 11
(See paragraph 6)
FORME-1 A (only for construction projects listed under item 8 of the Schedule)

CHECK LIST OF ENVIRONMENTAL IMPACTS

[Project proponents are required to provide full information and wherever necessary attach explanatory notes with the
Form and submit along with proposed environmental management plan & monitoring programme]

LAND ENVIRONMENT [Attach panoramic view of the project site and the vicinity]

Will the existing land use get significantly altered from the project that is not consistent with the
surroundings? (Proposed land use must conform to the approved Master Plan / Development Plan of
the area. Change of land use if any and the statutory approval from the competent authority to be
submitted). Attach Maps of (i) site location, (ii) surrounding features of the proposed site (within 500
meters) and (iii) The site (indicating levels & contours) to appropriate scales. If not available attach
only conceptual plans.

Site Location:

o M/s. Nahar Builders Ltd. has a residential and commercial development project at CTS No. 30A/1-
14, 30A/1-16, 30A/2, 36A/8, 36-B,50-B, 52-B,53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3,
50-C, 53-A/1-D, 53-C, 53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt),
52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B , 25/B/1, 26 A,
27 ,28A/1,29 N, 50 A/6, 38 (pt), S0A/T, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43
C/37, 39-A , 14(pt), 36A/4, 50A/11, 52 A/3, 36A/9, S0A(pt), S2/A(pt), S0A/9 , 52A/6,36 A(Pt),
36A/10, 50A(pt), 52/A(pt) and 26-C Chandivali Farm Road, Chandivali, Andheri (E), Mumbai -
400072, Maharashtra. (Comprising of 22 Sectors)

o The land under reference falls in Mumbai Metropolitan Region (MMR) where Municipal Corporation
of Greater Mumbai (M.C.G.M.) is Planning Authority

Land use pattern:

Project site is in residential zone, as per Master Plan of M.C.G.M.
DP remark is attached as Enclosure 2

Site levels:
The 11 Sectors for which present application is made is fairly flat land. The project site has undulating

contours partly in Sector R1. Construction of buildings in flat portion of Sector R1 is not proposed at present
and will be proposed in future.

Form 1A- Residential & Commercial Development, Chandivali, Mumbai 1
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Site History:
Details Sectors Applicability | Total Justification /Remarks
of EIA | construction
Notification built-up area
(Sq. mt.)
Existing Buildings | Some of the | No 67,191.49 e As these buildings have received
not under purview | buildings of plinth commencement
of EIA | Sector  R2, certificates prior to 7" July,2004
Notification, 1994 | R3, R4, RS, those are not in purview of EIA
as amended in | R6 & RI14 Notification
2004 (Plinth e Approved Layout dated
completed before 06.05.1996 and amended
07.07.2004) approved layout dated
31.08.2006 and Copies of further
Commencement Certificates
(CCs) of above mentioned
sectors are attached as an
Enclosure 1.
Buildings under | Some of the | Yes 5,18,523.31 |e Received 10D &
purview of EIA | buildings of Commencement Certificate from
Notification, 1994 | Sector R2, Municipal ~ Corporation  of
as amended in | R3, R6, R14 Greater Mumbai after EIA
2004 and / EIA | and Sectors Notification.
Notification 2006 | R12, RIS, ® Received Occupation certificate
as amended (Plinth | R19,  R20, e Out of these 11 sectors, the
completed  after | R21 constructions of buildings are
7.7.2004) completed in 10 Sectors and
partly completed in 1 sector (i.e.
R-12).

e In R-12 total 11 buildings are
completed; only one building
and Temple is partly completed.

Future Some of the| Yes - Plans for future development
development buildings in are not yet finalized. Hence not

R-6 (pt), and
Sectors R1,
R-7, R-8, R-
9, R-11, R-13,
R-15, R-16,
R-17, R-22
(11 Sectors)

seeking EC by this application

The following details are enclosed:

1. |Site Location Map Enclosure 4
2. |Google image -Surrounding features of the proposed site (within 500 meters) Enclosure 5
3. |Google image -Surrounding features of the proposed site (within 2 km) Enclosure 6
4. [Layout Plan Enclosure 7
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1.2 | List out all the major project requirements in terms of the land area, built up area, water consumption,
power requirement, connectivity, community facilities, parking needs etc.
A. Connectivity and community facilities
The site is located at Chandivali Farm Road, Chandivali, Mumbai. The sectors in site are interconnected via
13.40 mt. wide D.P. Roads and 18.30 mt. wide D. P. Roads which are further connected to 27.45 mt. wide
D.P. Road which connects to 45.75 mt. wide Jogeshwari Vikhroli Link Road. Nearby railway station is
Ghatkopar on Central Railway line of Mumbai and Andheri on Western Railway of Mumbai.
B. Building Details:
Table 1: Project Proposal
Sector | Building Configuration Details Status of
construction on site
Existing Buildings not under purview of EIA Notification, 1994 as amended in 2004
(Plinth completed before 07.07.2004)
R2 Building R-2/1: Stilt + 7 Floors Flats: 79 nos. Completed
Building R-2/2: Stilt + 7 Floors Flats: 78 nos. Completed
Building R-2/3: Stilt + 7 Floors Flats: 79 nos. Completed
Building R-2/4: Stilt + Podium + 14 Floors Flats: 109 nos. Completed
Building R-2/5: Stilt + Podium + 14 Floors Flats: 109 nos. Completed
R3 Building R-3/1: 5 Wings Flats: 216 nos. Completed
Wing A,B,C,D & E: Stilt + 14 Floors
R4 Building R-4/1: Plinth Nil Work at standstill up
to plinth
RS Building R-5/A1: Ground + 3 Floors Flats: 40 nos. Work at standstill at 3
floors
Building R-5/A2: Ground + 3 Floors Flats: 30 nos. Work at standstill at 3
floors
R6 Building R-6/1: Ground Shops: 12 nos. Completed
Building R-6/2: Ground Shops: 12 nos. Completed
Building R-6/3: Ground Shops: 12 nos. Completed
Building R-6/4: Ground Shops: 12 nos. Completed
R14 Building R-14/1: Ground + 1 Floor Shops: 9 nos. Completed
Building R-14/2: Ground + 1 Floor Shops: 9 nos. Completed
Existing Buildings under purview of EIA Notification, 1994, 2006 as amended
(Plinth completed after 7.7.2004)
R2 Building R-2/6: Stilt + Podium + 14 Floors Flats: 109 nos. Completed
Building R-2/7: Stilt + Podium + 14 Floors Flats: 109 nos. Completed
Building R-2/8: Stilt + Podium + 14 Floors Flats: 56 nos. Completed
Building R-2/9: Stilt + Podium + 14 Floors Flats: 109 nos. Completed
Building R-2/10: Stilt + Podium + 14 Floors Flats: 162 nos. Completed
R3 Building R-3/F: Wing F: Flats: 68 nos. Completed
Stilt + 2 Podium + 14 Floors
School: 2 Basements + Ground + 8 Floors Classrooms: 73 nos. | Completed
R6 Building R-6/5: Ground Shops: 7 nos. Completed
R12 Building R-12/1: Stilt + Podium + 22 Floors Flats: 316 nos. Completed
Building R-12/2: Stilt + Podium + 21 Floors Flats: 156 nos. Completed
Building R-12/3: Stilt + Podium + 22 Floors Flats: 164 nos. Completed
Building R-12/4: Stilt + Podium + 22 Floors Flats: 164 nos. Completed
Form 1A- Residential & Commercial Development, Chandivali, Mumbai 3
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Building R-12/5: Stilt + Podium + 21 Floors Flats: 156 nos. Completed
Building R-12/6: Stilt + Podium + 22 Floors Flats: 456 nos. Completed
Building R-12/7: Stilt + Podium + 20 Floors Flats: 84 nos. Completed
Building R-12/8: Basement + Stilt + Podium + | Flats: 75 nos. Completed
18 Floors
Building R-12/9: Stilt + Podium + 20 Floors Flats: 178 nos. Completed
Building R-12/10: Basement + Stilt + Podium + | Flats: 178 nos. Completed
20 Floors
Building R-12/11: Basement + Stilt + Podium + | Flats: 108 nos. Completed
14 Floors
Building R-12/13: Stilt + 2 podium + 20 floors | Flats: 116 nos. Partly Completed
Temple : Ground + 1 Floor --

R14 Building R-14/3: Part Basement + G + 3 | Flats: 93 nos. Completed
Podium+ 4-17 Upper Floors Shops: 6 nos.

R18 Residential: Basement + Podium + 18 Floors Flats: 144 nos. Completed
Municipal Market & Dispensary: Ground + 2 | Shops: 31 nos. Completed
Floors Dispensary: 1 no.

R19 Demart: Basement + Ground + 4 Floors - Completed

R20 Offices: Ground + 10 Floors Shops: 4 nos. Completed

Offices: 32 nos.

R21 Diagnostic Center: Basement + Ground + 5 | -- Completed

Floors
Future Development
(Plans for future development are not yet finalized. Hence not seeking EC by this application)
Sector R1, R-6 (pt), R-7, R-8, R-9, R-11, R-13, R-15, R-16, R-17, R-22 (11 Sectors)

C. Area Statement:

e Plot area:

Total Plot Area: 4, 85,232.67 Sq. mt.(for total layout)

Deductions: 1, 62,039.97 Sq. mt. (for total layout)

Net Plot Area: 3, 23,192.70 Sq. mt. (for total layout)

Plot area of 11 Sectors (The Project before this Hon’ble Authority): 2, 07,290.02 Sq. mt.

e Area details:

Table 2: Area Statement

Existing Buildings not under . seekm.g E.C for
A . . Existing Buildings under
purview of EIA Notification, .
Aty . purview of EIA
No. | Description 1994 as amended in 2004 o .
) Notification, 1994, 2006 as
(Plinth completed before ded (Plinth leted
07.07.2004) amended (Plinth complete
T after 7.7.2004)
1 | Built—up Area as per FSI 48,970.40 2,70,586.51
2 | Built —up Area as per NON FSI 18,221.09 2,47,937.00
3 | Total Construction Built — up Area 67,191.49 5,18,523.31
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D. Parking Statement:
Table 3: Parking Statement
Parking Required as per DCR of Municipal Corporation of Parking Spaces provision
Greater Mumbai (M.C.G.M.) 4 Wheeler (Nos.) 4 Wheeler (Nos.)
3086 4306
E. Occupancy load of the project:
Table 4: Occupancy Load
No. Details SholljsO/.B(;tJ'zl:l?Sttsll. ft.) Criteria for Occupancy Oc(c;gzl)lcy
1 Sector R2
i [Residential | 545 Flats | 5 persons /flat | 2725
2 Sector R3
i |Residential 68 Flats 5 persons /flat 340
ii  |School
Students 8352.79 Sq. mt. 25 students/100 Sq. mt. 2088
Staff 2088 10 % of students 209
3 Sector R6
1 |Shops | 7 Nos. | 3 persons /shop | 21
4 Sector R12
i [Residential | 2151 Flats | 5 persons /flat | 10755
5 Sector R14
i [Residential 93 Flats 5 persons /flat 465
ii |Shops 6 Nos. 3 persons /shop 18
6 Sector R18
i [Residential 144 Flats 5 persons /flat 720
ii [Municipal Market 742.54 Sq. mt. 1 person/ 6 Sqg. mt. 124
iii |Dispensary 74.66 Sq. mt. 1 person/15 sq. mt. 5
7 Sector R19
i Demart Visitors 1522 Sqg. mt. 1 persons/ 6 Sq. mt. 254
ii Mall staff 1522 Sqg. mt. 1 persons/ 50 Sq. mt. 30
8 Sector R20
i |Shops 4 Nos. 3 persons /shop 12
i Offices Staff 3372.06 Sq. mt. 1 person /10 Sq. mt. 337
ii \Visitors 337 Nos. 10 % of staff 34
Sector R21
I |Diagnostic Centre | 1267 Sqg. mt. | 1 persons/15 Sq. mt. 84
Total 18221
Reference: National Building Code (NBC) -2016 — Part 9, Page 11, Occupant Load
Which also approximately matches with the actual occupancy of the project site
F. Water requirement for the project:
1. During Construction Phase — (For Building R12/13 and Temple only)
*  For Workers : From M.C.G.M.: 5 KLD
For Construction: From Treated sewage from STP of R12: 10 - 20 KLD (Depending upon the
activity)
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2. During Operational Phase:

Table 5: Water requirement (Domestic and flushing requirement)

No. | Component Occupancy Domestic & flushing Requirement (KLD)
Domestic Flushing Total
1 | Sector R2 2725 245 123 368
2 | Sector R3 2637 77 72 149
3 | Sector R6 21 0.4 1 1
4 | Sector R12 10755 968 484 1452
5 | Sector R14 483 42 21 63
6 | Sector R18 849 67 34 101
7 | Sector R19 284 2 4 6
8 | Sector R20 383 7 8 15
9 | Sector R21 84 20 8 28
Total 18221 1428 755 2183

Considerations for water requirement:
¢ For Residential: 90 LPCD for Domestic and 45 LPCD for Flushing
¢ For Students, Staff, Shops: 25 LPCD for Domestic and 20 LPCD for Flushing
¢ For Municipal market, Visitors : 5 LPCD for Domestic and 10 LPCD for Flushing

Reference: Criteria for Water Requirement: National Building Code (NBC) -2016 — Part 9, Page 11, Water Requirement

¢ For Dispensary & Diagnostic center: 230 LPCD for Domestic and 110 LPCD for Flushing

The amount of water demand is calculated based on the occupancy of the building and the per capita
consumption as given in MOEF Manual on norms and standards for EC of large construction projects i.e.

Total quantity of water used (LPCD) = Occupancy x Quantity (LPCD)

From all sectors which are under purview of EIA Notification:

Then Total quantity of water used for Domestic and Flushing in KL.D is calculated.
» Total water requirement for the project and source: Operation Phase

Table 6: Total water requirement for the project and source

Sectors Total water requirement (KLD) | Source

R2, R3, R6, R14, R18, R19, R20, 738 M.C.G.M./Bore well/ Tankers
R21

R12 1610 M.C.G.M./ Treated sewage from

STP

*Water requirement for gardening purpose is considered as 3 liters per square meter of gardening area on
ground and 1 liter per square meter of gardening area on podium

Total quantity of water used (LPCD) = Gardening Area (Sq.mt.) x Quantity (Lit /Sq.mt.)
Then Total quantity of water for gardening in KLD is calculated.
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G. Sewage Generation during Operation Phase
Table 7: Sewage Generation

From all sectors which are under purview of EIA Notification:

Sectors | Quantity of Sewage (KLD) | Disposal of sewage

Construction Phase

Building R12/13 & Temple Only 4 Disposal to existing municipal
sewer line

Operation Phase

R2, R3, R6, R14, R18, R19, R20, 637 M.C.G.M. sewer line

R21

R12 1258 Disposal of excess treated sewage

to M.C.G.M. Sewer line

Reference: Manual on norms and standards for EC of large construction projects MoEF
H. Solid Wastes Generation from the project:
1. During Construction Phase:

Table 8: Solid Wastes During Construction Phase
Solid Waste Generation (Kg /day)
Biodegradable Non-Biodegradable Total
100 4 6 10
Considerations for solid waste generation:
e For workers: 40 % wet garbage and 60 % dry garbage out of total 0.1 Kg/person /day

The solid waste generation due to workers dwelling on the site will be segregated and will be handed over to
authorized recyclers

No. of workers

Table 9: Solid Wastes During Operation Phase
From all sectors which are under purview of EIA Notification:

Sectors Quantity of waste (kg/day) Disposal of solid waste
R2, R3, R6, R14, RIS, Non- Biodegradable: 1340 Segregated waste to M.C.G.M.
R19, R20, R21 Biodegradable:893
Total: 2233
R12 Non- Biodegradable: 2904 e Segregation of waste
Biodegradable: 1936 ® Treatment of biodegradable waste in
Total: 4840 Organic Waste Converter (OWC)

® Segregation of Non-biodegradable
waste into recyclable & non-recyclable
o Recyclable waste: To recyclers
o Non-Recyclable waste: To
M.C.G.M.

Considerations for solid waste generation as per NBC 2016 Norms:
¢ For Residential: 40 % biodegradable garbage and 60 % non-biodegradable garbage out of total 0.450
Kg/person /day
e For Students, Staff, Visitors, Shops, Offices, Mall (staff & visitors), Diagnostic center: 40 %
biodegradable garbage and 60 % non-biodegradable garbage out of total 0.100 Kg/person /day
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» E- Waste:
Office building is proposed in Sector R20 hence quantification of E-waste generation is done for this sector
only. Details are as follows:
Sector Quantity (Kg /annum)
R 20 364
Storage of E — Waste in separate space within project site and subsequently handed over to authorized
recyclers.

» Bio — Medical Waste:
There is a dispensary & diagnostic center in Sector R18 & R21 respectively which generates small quantity of
bio-medical waste. Handling and disposal of waste as per Bio-Medical Waste Management Rules, 2016.

I. Power requirement:

Source of Electricity: TATA Power & Reliance Infrastructure
Details shall be submitted in EIA report

1.3

What are the likely impacts of the proposed activity on the existing facilities adjacent to the proposed
site? (Such as open spaces, community facilities, details of the existing land use, disturbance to the local
ecology).

The project is residential and commercial development. The carefully designed Layout allows for smooth
movement of pedestrian and vehicular traffic within the complex and surrounding areas. Fresh air, wide open
spaces, beautifully designed Landscape gardens to encourage healthy living. Also green features such as STP,
Rain water harvesting; OWC etc. are practiced for Sector R12.

1.4

Will there be any significant land disturbance resulting in erosion, subsidence & instability? (Details of
soil type, slope analysis, vulnerability to subsidence, seismicity etc. may be given).

As per the Seismic Zoning Map of India, region falls under Zone- III. Stability Certificate, as per prevalent IS
Code obtained for these buildings from registered Consulting Structural Engineer considering the seismic
forces and wind forces etc.

1.5

Will the proposal involve alteration of natural drainage systems? (Give details on a contour map
showing the natural drainage near the proposed project site)

No

1.6

What are the quantities of earthwork involved in the construction activity-cutting, filling, reclamation
etc. (Give details of the quantities of earthwork involved, transport of fill materials from outside the site
etc)

Excavation & basement work is already completed for all buildings

Excavated material has been already disposed to the authorized sites with permission from M.C.G.M.
Construction waste material generated during construction of Building R12/13 and Temple shall be partly
reused and remaining disposed to the authorized land fill site.

1.7

Give details regarding water supply, waste handling etc during the construction period.

During Construction Phase — (For Building R12/13 and Temple only)

For Workers : From M.C.G.M.: 5 KLD
For Construction: From Treated sewage from STP of R12: 10 - 20 KLD (Depending upon the activity)
The sewage generated approximately 4 KLD will be disposed existing sewer line

1.8

Will the low lying areas & wetlands get altered? (Provide details of how low lying and wetlands are
getting modified from the proposed activity)

No.
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1.9

Whether construction debris & waste during construction cause health hazard? (Give quantities of
various types of wastes generated during construction including the construction labour and the means
of disposal)

Solid Waste Generation during Construction Phase:

Excavation & basement work is already completed for all buildings

Excavated material has been already disposed to the authorized sites with permission from M.C.G.M.
Construction waste material generated during construction of Building R12/13 and Temple shall be partly
reused and remaining disposed to the authorized land fill site

From Construction labour:
Biodegradable garbage = 4 kg/day
Non-biodegradable garbage = 6 kg/day
Total = 10 kg/day

Proper segregation of the wastes and disposal to M.C.G.M.

WATER ENVIRONMENT

2.1

Give the total quantity of water requirement for the proposed project with the breakup of requirements
for various uses. How will the water requirement be met? State the sources & quantities and furnish a
water balance statement.
Water Requirement & Source:
During Operational Phase

Table 9: Total Water Requirement

From all sectors which are under purview of EIA Notification:

Sectors Total water requirement | Source
(KLD)
R2, R3, R6, R14, R18, R19, R20, R21 738 M.C.G.M./Bore well/ Tankers
R12 1610 M.C.G.M./ Treated sewage from
STP
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2.2 | What is the capacity (dependable flow or yield) of the proposed source of Water?
From all sectors which are under purview of EIA Notification:
Sectors Total water requirement (KLD) | Source
R2, R3, R6, R14, R18, R19, R20, 738 M.C.G.M./Bore well/ Water
R21 Tankers
R12 1610 M.C.G.M./ Treated sewage
from STP
2.3 | What is the quality of water required, in case, the supply is not from a municipal source? (Provide
physical, chemical, biological characteristics with class of water quality)
Domestic Water Supply from Municipal Corporation of Greater Mumbai (M.C.G.M.)
2.4 | How much of the water requirement can be met from the recycling of treated wastewater? (Give the
details of quantities, sources and usage)
From all sectors which are under purview of EIA Notification
Sectors Total water Source Disposal
requirement (KLD)
R2, R3, R6, Rl14, 738 M.C.G.M./Bore well/ | To M.C.G.M. sewer line
R18, R19, R20, R21 Tanker
R12 1610 M.C.G.M./ Treated |e Reuse of treated sewage for
sewage from STP flushing and gardening
e Disposal of excess treated
sewage to M.C.G.M. Sewer line
2.5 | Will there be diversion of water from other users? (Please assess the impacts of the project on other
existing uses and quantities of consumption)
From all sectors which are under purview of EIA Notification
Sectors Source
R2, R3, R6, R14, R18, R19, R20, R21 M.C.G.M./Bore well/ Water Tankers
R12 M.C.G.M./ Treated sewage from STP
2.6 | What is the incremental pollution load from wastewater generated from the proposed activity? (Give

details of the quantities and composition of wastewater generated from the proposed activity)

From all sectors which are under purview of EIA Notification:

Sectors Quantity of Sewage (KLD) Disposal of sewage

R2, R3, R6, R14, R18, R19, R20, 637 M.C.G.M. sewer line

R21

R12 1258 Disposal of excess treated
sewage to M.C.G.M. Sewer line

UNTREATED AND TREATED SEWAGE QUALITY:

Table 10: Untreated & Treated Sewage Quality- Sector R12

No. | Details Values Units
Untreated Treated

1. pH 7.0-8.0 6.7 --

2. Total Suspended solids 200 — 450 22 mg/lit

3. Chemical Oxygen Demand 400 — 600 55 mg/lit

4. |BOD, 3 day, 27 °C 250 — 400 11 mg/lit

5. |Oil & Grease 50 BDL[DL=10] mg/lit
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2.7

Give details of the water requirements met from water harvesting? Furnish details of the facilities
created.

Provision of Rain water harvesting system

2.8

What would be the impact of the land use changes occurring due to the proposed project on the runoff
characteristics (quantitative as well as qualitative) of the area in the post construction phase on a long
term basis? Would it aggravate the problems of flooding or water logging in any way?

Computation of the external catchment area contributing the project site and subsequently estimation of the
contributing runoff & capacities of external drain study report shall be submitted in EIA report

Precaution to avoid water logging on site:

¢ Minimizing the incremental runoff from the site with the help of rain water harvesting system

e Proper management of channelization of storm water from site by using proper SWD system and
discharge points of adequate capacity

e Use of screens and silt traps to SWD

e Proper maintenance of storm water drainage to avoid choking of drains and flooding on site

29

What are the impacts of the proposal on the ground water? (Will there be tapping of ground water;
give the details of ground water table, recharging capacity, and approvals obtained from competent
authority, if any)

Provision of RWH system

2.10

What precautions/measures are taken to prevent the run-off from construction activities polluting
land & aquifers? (Give details of quantities and the measures taken to avoid the adverse impacts).

The following measures shall be taken which helps in conserving water and in turn for reducing runoff from
the site during construction phase:
e Use of wet jute cloth covering the walls and soaking the same with minimum quantity of water to
avoid dripping.
e Curing water sprayed on concrete structures, free flow of water will not be allowed for curing

2.11

How is the storm water from within the site managed?(State the provisions made to avoid flooding of
the area, details of the drainage facilities provided along with a site layout indication contour levels).

Storm water drain is designed considering peak runoff after development and in accordance to the
governing authority regulations

2.12

Will the deployment of construction labourers particularly in the peak period lead to unsanitary
conditions around the project site (Justify with proper explanation)

Disposal of sewage to sewer line

Disposal of segregated waste to M.C.G.M.
First aid and medical facilities

Proper housekeeping

Regular pest control

Site sanitation

2.13

What on-site facilities are provided for the collection, treatment & safe disposal of sewage? (Give
details of the quantities of wastewater generation, treatment capacities with technology & facilities for
recycling and disposal).

Design Basis of Treatment plant & safe disposal of sewage along with Untreated & Treated Sewage Quality
details shall be submitted in EIA Report.

2.14

Give details of dual plumbing system if treated waste used is used for flushing of toilets or any other
use.

Recycling of treated sewage for flushing requirement (Sector R12) and gardening.
Color coding for dual plumbing system for Sector R12 as per standard practices.

Form 1A- Residential & Commercial Development, Chandivali, Mumbai 11
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VEGETATION

3.1

Is there any threat of the project to the biodiversity? (Give a description of the local ecosystem with
its unique features, if any)

No. Details shall be submitted in EIA report

32

Will the construction involve extensive clearing or modification of vegetation? (Provide a detailed
account of the trees & vegetation affected by the project).

Detailed account of the trees & vegetation affected by the project shall be submitted

33

What are the measures proposed to be taken to minimize the likely impacts on important site features
(Give details of proposal for tree plantation, landscaping, creation of water bodies etc along with a
layout plan to an appropriate scale)

Tree plantation as per norms laid down by M.C.G.M.

FAUNA

4.1

Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of barriers
for their movement? Provide the details.

No

42

Any direct or indirect impacts on the avifauna of the area? Provide details.

No

43

Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on fauna.

Not applicable.

AIR ENVIRONMENT

5.1

Will the project increase atmospheric concentration of gases & result in heat islands? (Give details of
background air quality levels with predicted values based on dispersion models taking into account the
increased traffic generation as a result of the proposed constructions)

One season baseline data for ambient air parameters namely RSPM, Oxides of Sulphur, Oxides of Nitrogen
and CO at project site and within study area alongwith Air Quality Modelling study report shall be detailed
out in EIA report.

Considering study area of 10 km radius from the project site we have already carried out the baseline data
generation including ambient air quality, Noise level, soil, water quality etc. in the month of March 2017 to
May 2017.

5.2

What are the impacts on generation of dust, smoke, odorous fumes or other hazardous gases? Give
details in relation to all the meteorological parameters.

Sources of Air pollution During Operational phase :
e The gaseous emissions from vehicles
® Emissions from DG sets

Mitigation Measures:

e Adequate parking provision and proper traffic management for smooth traffic flow

e Stack height of DG sets as per norms of Central Pollution Control Board (CPCB) to allow effective
dispersion of pollutants

e Proper maintenance of DG sets shall be done

¢ Plantation of trees of various varieties which will act as noise and dust buffers

Generally for EIA studies of construction projects we use secondary data from nearest base station of Indian
Metrological Department (IMD), Regional Metrological Centre, Mumbai (Being nearest base station). The
parameters for which data have been collected are Wind speed, Wind direction, Temperature, Relative
humidity and same shall be reported in EIA.

Form 1A- Residential & Commercial Development, Chandivali, Mumbai 12
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5.3 | Will the proposal create shortage of parking space for vehicles? Furnish details of the present level
of transport infrastructure and measures proposed for improvement including the traffic
management at the entry & exit to the project site.

The project proponents have planned well organized parking arrangement & traffic management plan.
Present level of transport infrastructure and measures proposed for improvement including the traffic
management at the entry & exit to the project site shall be submitted.

5.4 | Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian pathways,
footpaths etc., with areas under each category.

Traffic movement plan shall be submitted in EIA report
5.5 | Will there be significant increase in traffic noise & vibrations? Give details of the sources and the
measures proposed for mitigation of the above.
Sources of Noise pollution During Operational phase :
e Impact of noise due to vehicular traffic
® Noise generated due to DG sets
Mitigation Measures:
¢ Provision of proper parking arrangement, traffic management plan for smooth flow of a vehicle
helps to abate noise pollution due to vehicular traffic
e Plantation of trees of various varieties on ground that shall act as natural noise buffer
e Maintain acoustic enclosure for DG sets
e Provision of vegetative noise buffer

5.6 | What will be the impact of DG sets & other equipment on noise levels & vibration in & ambient air
quality around the project site? Provide details.

D.G. Set operated only in case of power failures during operational phase. The Pollutants like RSPM, SO,
that may arise from emissions from D.G. Sets will be discharged through vent of proper height.
D.G. sets are with inbuilt acoustic enclosures to reduce the noise of D.G. sets while in operation. Plantation
of trees would act as noise barrier and will reduce the noise level.

6 | AESTHETICS

6.1 | Will the proposed constructions in any way result in the obstruction of a view, scenic amenity or
landscapes? Are these considerations taken into account by the proponents?
No.

6.2 | Will there be any adverse impacts from new constructions on the existing structures? What are the
considerations taken into account?

All precautions will be taken to mitigate the impact due to water, air and noise pollution if any during
construction and operation phase. Environmental Management plan is prepared and shall be implemented
along with Environmental Monitoring Programme.

6.3 | Whether there are any local considerations of urban form & urban design influencing the design
criteria? They may be explicitly spelt out.

No
6.4 | Are there any anthropological or archaeological sites or artifacts nearby? State if any other significant
features in the vicinity of the proposed site have been considered.
No
7 | SOCIO-ECONOMIC ASPECTS:
7.1 | Will the proposal result in any changes to the demographic structure of local population? Provide

the details.

The total occupancy of the entire project is 18221 approx. people

Form 1A- Residential & Commercial Development, Chandivali, Mumbai 13
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7.2

Give details of the existing social infrastructure around the proposed project.

It is a well-developed Mega City of India, having all modern amenities. Civil structures, School, Colleges,
Hospitals, Recreation facilities, Markets, etc. are available in the area to a reasonable degree.

7.3

Will the project cause adverse effects on local communities, disturbance to sacred sites or other
cultural values? What are the safeguards proposed?

No

BUILDING MATERIALS

8.1

May involve the use of building materials with high-embodied energy. Are the construction materials
produced with energy efficient processes? (Give details of energy conservation measures in the
selection of building materials and their energy efficiency)

Cement containing fly ash shall be used. Construction materials from nearest source shall be chose to
minimize fuel consumption for transportation.

8.2

Transport and handling of materials during construction may result in pollution, noise & public
nuisance. What measures are taken to minimize the impacts?

¢ The construction material shall be carried in properly covered vehicles

¢ All the contractors / Vendors shall be instructed to use vehicles having PUC certificates

¢ Loading and unloading of material at site shall be done under supervision of Security staff
¢ Construction material shall be stored at identified site/ temporary godowns at site

8.3

Are recycled materials used in roads and structures? State the extent of savings achieved?

Cement containing fly ash shall be used. Construction materials from nearest source shall be chose to
minimize fuel consumption for transportation.

8.4

Give details of the methods of collection, segregation & disposal of the garbage generated during the
operation phases of the project.

From all sectors which are under purview of EIA Notification:

Sectors Disposal of solid waste
R2, R3, R6, R14, R18, R19, R20, R21 Segregated waste to M.C.G.M.
R12 ® Segregation of waste.
® Treatment of biodegradable waste in Organic Waste
Converter (OWC)

® Segregation of Non-biodegradable waste into recyclable &
non-recyclable
o Recyclable waste: To recyclers
o Non-Recyclable waste: To M.C.G.M.

E- Waste:
Office building is proposed in Sector R20 hence quantification of E-waste generation is done for this sector
only. Details are as follows:
Sector Quantity (Kg /annum)
R 20 364
Storage of E — Waste in separate space within project site and subsequently handed over to authorized
recyclers.

Bio — Medical Waste:

There is a dispensary & diagnostic center in Sector R18 & R21 respectively which generates small quantity
of bio-medical waste. Handling and disposal as per Bio-Medical Waste Management Rules, 2016 of bio-
medical generated waste

Form 1A- Residential & Commercial Development, Chandivali, Mumbai 14
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9 | ENERGY CONSERVATION

9.1 | Give details of the power requirements, source of supply, backup source etc. What is the energy
consumption assumed per square foot of built-up area? How have you tried to minimize energy
consumption?

Details shall be submitted in EIA report

9.2 | What type of, and capacity of, power back-up to you plan to provide?
Provision of D.G. Set for emergency back up during power failure.

9.3 | What are the characteristics of the glass you plan to use? Provide specifications of its characteristics
related to both short wave and long wave radiation?

Glass shall be used only for windows. Details shall be submitted in EIA report

9.4 | What passive solar architectural features are being used in the building? Illustrate the applications
made in the proposed project.

e Maximize the use of natural lighting though design
¢ Insulation of roof to avoid direct heat gain due to sunlight

9.5 | Does the layout of streets & buildings maximize the potential for solar energy devices? Have you
considered the use of street lighting, emergency lighting and solar hot water systems for use in the
building complex? Substantiate with details.

Details shall be submitted.

9.6 | Is shading effectively used to reduce cooling/heating loads? What principles have been used to
maximize the shading of Walls on the East and the West and the Roof? How much energy saving has
been effected?

Insulation of the roofs of these buildings to minimize the heat gain and in turn saving the electricity.

9.7 | Do the structures use energy-efficient space conditioning, lighting and mechanical systems? Provide
technical details. Provide details of the transformers and motor efficiencies, lighting intensity and air-
conditioning load assumptions? Are you using CFC and HCFC free chillers? Provide specifications.
These are not centrally air conditioned buildings, hence not applicable.

9.8 | What are the likely effects of the building activity in altering the micro-climates? Provide a self-

assessment on the likely impacts of the proposed construction on creation of heat island & inversion
effects?
The proposed project will not have space conditioners or glass wall. Alteration of microclimate is not notable
in this case. Systematic design of buildings in order to assure light ventilation, open spaces , green areas ,
tree plantation as per requirement are considered which will help to reduce the effect of creation of heat
island.

9.9 | What are the thermal characteristics of the building envelope? (a) roof; (b) external walls; and (c)
fenestration? Give details of the material used and the U-values or the R values of the individual
components.

It is proposed to insulate the roofs of these buildings to minimize the heat gain and intern save the electricity.
Details shall be submitted in EIA report

9.10 | What precautions & safety measures are proposed against fire hazards? Furnish details of emergency
plans.

Firefighting system has been designed as per No Objection Certificate from Chief Fire Officer.

9.11 | If you are using glass as wall material provides details and specifications including emissivity and
thermal characteristics.

Glass shall be used only for windows. Details shall be submitted in EIA report
9.12 | What is the rate of air infiltration into the building? Provide details of how you are mitigating the

effects of infiltration.

These are not centrally air conditioned buildings, hence not applicable.
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9.13 | To what extent the non-conventional energy technologies are utilized in the overall energy
consumption? Provide details of the renewable energy technologies used.
Details shall be submitted.
10 | Environment Management Plan

ENVIRONMENTAL MANAGEMENT PLAN

Adequate environmental management measures will be incorporated during the entire planning and
operating stages of the project to minimize any adverse environmental impact and assure sustainable
development of the area. Project specific EMP shall include the following elements for operation phase
e Air Pollution Control and Management
Noise Control and Management
Water Conservation
Sewage Treatment and Operation and Maintenance
Storm water management
Solid, Hazardous and E Waste Management
Energy Conservation and use of Non-conventional energy
Traffic Management
Plantation, Landscaping and Land Management
Management of Social Issues Occupational, Safety and Health issues
Environmental Monitoring
Emergency Response Plans for emergency scenarios
Environmental Management System

For the effective and consistent functioning, an Environmental Management System (EMS) will be
established at the site. The following components will be part of the EMS:
¢ Environmental Policy
Objectives & Targets
Structure and Responsibility
Emergency Planning
Environmental Monitoring Program
Operation and Maintenance of Environmental Management Facilities like STP, Rain Water
Harvesting, Solar Systems, Landscape development, Solid Waste Management system
Non-conformance & Corrective and Preventive Action
¢ Short term and long term budgetary provisions for the EMP

Detailed environment management plan including design specific, location specific, & operation phase
attributes shall be submitted in EIA report.

Form 1A- Residential & Commercial Development, Chandivali, Mumbai 16
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LIST OF ENCLOSURE
No. | Enclosures
1. Approved Layout dated 06.05.1996 and amended approved layout dated 31.08.2006
and Copies of further Commencement Certificate (CC)
2. DP Remarks
3. Geotechnical Investigation Report
4. Site Location Map
5. Google image -Surrounding features of the proposed site (within 500 meters)
6. Google image -Surrounding features of the proposed site (within 2 km)
7. Layout Plan
8. Draft Terms of Reference (ToR) for conducting EIA Study
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1.0 INTRODUCTION & PROJECT DESCRIPTION:

M/s. Nahar Builders Ltd. has a residential and commercial development project at CTS No. 30A/1-
14, 30A/1-16, 30A/2, 36A/8, 36-B,50-B, 52-B,53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3,
50-C, 53-A/1-D, 53-C, 53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), 51-A (pt),
52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B , 25/B/1, 26 A,
27 ,28A/1,29 N, 50 A/6, 38 (pt), SOA/T, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43
C/37, 39-A , 14(pt), 36A/4, 50A/11, 52 A/3, 36A/9, S0A(pt), 52/A(pt), SOA/9 , 52A/6,36 A(Pt),
36A/10, 50A(pt), 52/A(pt) and 26-C Chandivali Farm Road, Chandivali, Andheri (E), Mumbai -
400072, Maharashtra. (Comprising of 22 Sectors)

Out of these 22 sectors, the constructions of buildings are completed in 10 Sectors and partly
completed in 1 sector (i.e. R-12). In R-12 total 11 buildings are completed; only one building and
Temple is partly completed. Therefore, the "Project" is presently defined of 11 sectors only.
Remaining 11 sectors, where building construction work is not commenced, will be treated as
separate project, as they are distinctly discernable and separated by roads etc. The EC will be applied
in future, as and when construction is intended in those sectors.

The land under reference falls in Mumbai Metropolitan Region (MMR) where Municipal Corporation
of Greater Mumbai (M.C.G.M.) (fully developed area with all basic infra available) is Planning
Authority. Project site is in residential zone, as per master plan of M.C.G.M.

As per the Environment Impact Assessment (EIA) Notification dated 14" September 2006 as
amended, the proposed project falls under 'Category A' with activity number '8 (b)', which require
preparation of EIA Report. Most of the buildings are developed prior to EIA Notification, 1994 as
amended in 2004: few buildings are developed after EIA Notification, 1994, 2006 as amended.
Breakup of the project details are given in project description Section. As the completed
construction on site is exceeding 20000 Sq. mt. project attracts provisions of the Notification S.O.
804(E) dt. 14.03.2017

The EIA Report shall address the environmental impacts of the project and proposes the mitigation
measures for the same. The EIA Report shall be prepared based on standard ToR notified by MoEF &
CC on dt. 10.04.2015 and as per the guidelines given in Environmental Impact Assessment Guidance
Manual for building construction & Township/area development projects by Ministry of
Environment, Forests and Climate Change (MoEF & CC). As mentioned in the Notification S.O. 804
(E) dt. 14.03.2017, there will be separate chapter on Assessment of ecological damage, remediation
plan, natural and community resource augmentation plan.

2.0 PROJECT DETAILS:

2.1 Area statement is given as follows:
¢ Plot area:
Total Plot Area: 4, 85,232.67 Sq. mt. (for total layout)
Deductions: 1, 62,039.97 Sq. mt. (for total layout)
Net Plot Area: 3, 23,192.70 Sq. mt. (for total layout)
Plot area of 11 Sectors (The Project before this Hon’ble Authority): 2, 07,290.02 Sq.mt.
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e Area details:

Area (Sq. mt.)
Existing Buildings not under . Seekmg E.C for
- cpe . Existing Buildings under
N a4 purview of EIA Notification, .
o. | Description . purview of EIA
1994 as amended in 2004 -
. Notification, 1994, 2006 as
(Plinth completed before .
07.07.2004) amended (Plinth completed
o after 7.7.2004)
1 Built — up Area as per FSI 48,970.40 2,70,586.51
2 Built — up Area as per NON FSI 18,221.09 2,47,937.00
3 Total Construction Built — up 67,191.49 5,18,523.31
Area
2.2 Project Proposal: The project proposal alongwith status of construction on site is given as

follows:

Sector | Building Configuration Details Status of
construction on site
Existing Buildings not under purview of EIA Notification, 1994 as amended in 2004
(Plinth completed before 07.07.2004)
R2 Building R-2/1: Stilt + 7 Floors Flats: 79 nos. Completed
Building R-2/2: Stilt + 7 Floors Flats: 78 nos. Completed
Building R-2/3: Stilt + 7 Floors Flats: 79 nos. Completed
Building R-2/4: Stilt + Podium + 14 Floors | Flats: 109 nos. Completed
Building R-2/5: Stilt + Podium + 14 Floors | Flats: 109 nos. Completed
R3 Building R-3/1: 5 Wings Flats: 216 nos. Completed
Wing A,B,C.D & E: Stilt + 14 Floors
R4 Building R-4/1: Plinth Nil Work at standstill up
to plinth
RS Building R-5/A1: Ground + 3 Floors Flats: 40 nos. Work at standstill at
3 floors
Building R-5/A2: Ground + 3 Floors Flats: 30 nos. Work at standstill at
3 floors
R6 Building R-6/1: Ground Shops: 12 nos. Completed
Building R-6/2: Ground Shops: 12 nos. Completed
Building R-6/3: Ground Shops: 12 nos. Completed
Building R-6/4: Ground Shops: 12 nos. Completed
R14 Building R-14/1: Ground + 1 Floor Shops: 9 nos. Completed
Building R-14/2: Ground + 1 Floor Shops: 9 nos. Completed
Existing Buildings under purview of EIA Notification, 1994, 2006 as amended
(Plinth completed after 7.7.2004)
R2 Building R-2/6: Stilt + Podium + 14 Floors | Flats: 109 nos. Completed
Building R-2/7: Stilt + Podium + 14 Floors | Flats: 109 nos. Completed
Building R-2/8: Stilt + Podium + 14 Floors | Flats: 56 nos. Completed
Building R-2/9: Stilt + Podium + 14 Floors | Flats: 109 nos. Completed
Building R-2/10: Stilt + Podium + 14 Floors | Flats: 162 nos. Completed
R3 Building R-3/F: Wing F: Flats: 68 nos. Completed
Stilt + 2 Podium + 14 Floors
School: 2 Basements + Ground + 8 Floors Classrooms: 73 | Completed
nos.
R6 Building R-6/5: Ground Shops: 7 nos. Completed
R12 Building R-12/1: Stilt + Podium + 22 Floors | Flats: 316 nos. Completed
Building R-12/2: Stilt + Podium + 21 Floors | Flats: 156 nos. Completed
Building R-12/3: Stilt + Podium + 22 Floors | Flats: 164 nos. Completed
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Building R-12/4: Stilt + Podium + 22 Floors | Flats: 164 nos. Completed
Building R-12/5: Stilt + Podium + 21 Floors | Flats: 156 nos. Completed
Building R-12/6: Stilt + Podium + 22 Floors | Flats: 456 nos. Completed
Building R-12/7: Stilt + Podium + 20 Floors | Flats: 84 nos. Completed
Building R-12/8: Basement + Stilt + Podium | Flats: 75 nos. Completed
+ 18 Floors
Building R-12/9: Stilt + Podium + 20 Floors | Flats: 178 nos. Completed
Building R-12/10: Basement + Stilt + | Flats: 178 nos. Completed
Podium + 20 Floors
Building R-12/11: Basement + Stilt + | Flats: 108 nos. Completed
Podium + 14 Floors
Building R-12/13: Stilt + 2 podium + 20 | Flats: 116 nos. Partly Completed
floors
Temple : Ground + 1 Floor --

R14 Building R-14/3: Part Basement + G + 3 | Flats: 93 nos. Completed
Podium+ 4-17 Upper Floors Shops: 6 nos.

R18 Residential: Basement + Podium + 18 | Flats: 144 nos. Completed
Floors
Municipal Market & Dispensary: Ground + | Shops: 31 nos. Completed
2 Floors Dispensary: 1 no.

R19 Demart: Basement + Ground + 4 Floors -- Completed

R20 Offices: Ground + 10 Floors Shops: 4 nos. Completed

Offices: 32 nos.
R21 Diagnostic Center: Basement + Ground + 5 | -- Completed

Floors

Future Development
(Plans for future development are not yet finalized. Hence not seeking EC by this application

Sector R1, R-6 (pt), R-7, R-8, R-9, R-11, R-13, R-15, R-16, R-17, R-22 (11 Sectors)

3.0

The report shall include detailed characterization of existing status of environment in an area of 10 Km

STUDY AREA:

radius around the project site.

As per the Standard Terms of Reference (ToR) notified on dt. 10/04/2015 for building construction &
Township/area development projects by MoEF & CC study area considered for this report is 10 km

radius around the project site.

Map of the study area clearly delineating the location of various monitoring stations (air/ water/ soil
and noise) superimposed with location of habitats shall be shown. Primary data is collected for one

season except rainy season.
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Fig. 1: Study area of Proposed Project 10 Km radius around the plot boundary

Fig. 2: Toposheet map of 10 Km radius around the plot boundary
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Classification of the study area and generation of the baseline data is as per Guidance Manual for
Building, Construction projects approved by MoEF & CC for preparation of EIA report and as per the
Standard Terms of Reference (ToR) notified on dt. 10/04/2015 for building construction &

Township/area development projects by MoEF & CC

Proposed Terms of References (TOR) for conducting EIA Study are as follows:

Sr. | Proposed Terms of References (TOR) for | Remarks
conducting EIA Study as per the standard TOR
notified by MoEF on dt. 10.04.2015
A | Site Analysis and Project Details
1. | Examine details of land use as per Master Plan and | Landuse map & details submitted in the EIA
land use around 10 km radius of the project site.| report
Analysis should be made based on latest satellite [I. Land is situated within limits of M.C.G.M.
imagery for land use with raw images. Check on flood fully developed area with all basic infra
plain of any river. available
2. There is no river in the vicinity. Rather land is
located at approximately 18 m. AMSL &
hence no history of flooding or likelihood of
flooding or sea water rise effects
2. | Submit details of:
2.1 | Environmentally sensitive places Already Identified and shall be submitted in the
EIA report
2.2 | Land acquisition status, rehabilitation of communities | Land acquisition already done.
villages
2.3 | Present status of such activities
3. | Examine baseline environmental quality along with Baseline environmental quality is examined
projected incremental load due to the project during March 2017 to May 2017. All details
shall be submitted in the EIA report.
4. | Environmental data to be considered in relation to the | Shall be submitted in the EIA report.
project development would be (a) land, (b)
groundwater, (c) surface water, (d) air, (e) bio-
diversity, (f) noise and vibrations, (g) socio economic
and health
5. | Details of litigation pending against the project, if any, | | Party Name Name of | Case No.
with direction /order passed by any Court of Law the Court
against the Project should be given Nahar Builders Ltd.
Prakash Agarwal | The Application
(Applicant) v/s Hon’ble no. 104 of
Nahar Builder limited | National 2016
and others | Green
(respondents) Tribunal No stay
(Western order
Zone
Bench) at
Pune
Prakash Agrawal | High Chamber of
(Applicant/Intervener) | Court, Summons (L)
In 0.0.CJ. No. 66 of
the matter between 2017
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Sr. | Proposed Terms of References (TOR) for | Remarks
conducting EIA Study as per the standard TOR
notified by MoEF on dt. 10.04.2015
Nahar Amrit Shakti In
R-2 Sector Residents Notice of
Welfare Association Motion No.
& Ors. (Petitioners) 482 of 2016
Vis In
The State of Public Interest,
Maharashtra & Ors. Litigation No.
(Respondents) 125 of 2014
In
Public Interest
Litigation No.
27 of 2017
PIL No. 125 of 2014 disposed of by order dated
16™ December 2014, directing Nahar Builders
Ltd. to stabilize Hill and Develop RG within 2
years of. Application made for extension of time
is pending.
B Land
6. | Submit a copy of the contour plan with slopes, | Shall be submitted in the EIA report.
drainage pattern of the site and surrounding area. Any
obstruction of the same by the project
7. | Submit the present land use and permission required | Project site is in residential zone, as per master
for any conversion such as forest, agriculture etc. plan of M.C.G.M.
C | Water
8. | Ground water classification as per the Central Ground | Shall be submitted in the EIA report.
Water Authority
9. Examine the details of Source of water, water | Shall be submitted in the EIA report.
requirement, use of treated waste water and prepare a
water balance chart
10. | Rain water harvesting proposals should be made with | Shall be submitted in the EIA report.
due safeguards for ground water quality. Maximize
recycling of water and utilization of rain water.
Examine details
11. | Examine soil characteristics and depth of ground | Details shall be submitted in the EIA Report
water table for rainwater harvesting
D | Solid Waste Management
12. | Examine details of solid waste generation treatment | Shall be submitted in the EIA report.
and its disposal
E | Flora and Fauna
13. | Submit the details of the trees to be felled for the | Shall be submitted in the EIA report
project
F | Energy
14. | Examine and submit details of use of solar energy and | Shall be submitted in the EIA report
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Sr.

Proposed Terms of References (TOR) for
conducting EIA Study as per the standard TOR
notified by MoEF on dt. 10.04.2015

Remarks

alternative source of energy to reduce the fossil
energy consumption. Energy conservation and energy
efficiency

15.

DG sets are likely to be used during construction and
operational phase of the project. Emissions from DG
sets must be taken into consideration while estimating
the impacts on air environment. Examine and submit
details

Shall be submitted in the EIA report

Traffic and Transportation

16.

Examine road/rail connectivity to the project site and
impact on the traffic due to the proposed project.
Present and future traffic and transport facilities for
the region should be analyzed with measures for
preventing traffic congestion and providing faster
trouble free system to reach different destinations in
the city

17.

A detailed traffic and transportation study should be
made for existing and projected passenger and cargo
traffic

18.

Examine the details of transport of materials for
construction which should include source and
availability

Shall be studied and submitted in the EIA report

Disaster Management Plan

19.

Submit details of a comprehensive Disaster
Management Plan including emergency evacuation
during natural and man-made disaster

Shall be studied and submitted in the EIA report

Environmental Management and Monitoring
Plan

20.

Examine separately the details for construction and
operation phases both for Environmental Management
Plan and Environmental Monitoring Plan with cost
and parameters

Shall be examined and submitted in the EIA
report

21.

Submit Roles and responsibility of the developer etc
for compliance of environmental regulations under the
provisions of EP Act.

Shall be submitted in the EIA report

22.

The cost of the Project (capital cost and recurring
cost) as well as the cost towards implementation of
EMP should be clearly spelt out

Shall be examined and submitted in the EIA
report

Separate chapter on :

Assessment of Ecological Damage,

Remediation Plan and Natural and Community
Resource Augmentation Plan (NCRAP)
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Sr. | Proposed Terms of References (TOR) for | Remarks
conducting EIA Study as per the standard TOR
notified by MoEF on dt. 10.04.2015
23. | Assessment of ecological damage, remediation | These studies shall be incorporated as a

plan, natural and

augmentation plan

community  resource

separate chapter as per the Notification S.O.
804(E) dt. 14.03.2017

In this first damage caused due to the project
shall be identified and assessed. Then Damage
Control Plan shall be elaborated.

After deciding the damage control plan the cost
towards its Remediation or Natural and
Community Resource Augmentation shall be
studied and reported .

4.0 METHODOLOGY

Classification of the study area and generation of the baseline data is as per Guidance Manual for
Building, Construction projects approved by MoEF & CC for preparation of EIA report and as per the
Standard Terms of Reference (ToR) notified on dt. 10/04/2015 for building construction &

Township/area development projects by MoEF & CC

Generation of Baseline Data:

Baseline information with respect to air quality, noise level and soil quality in the study area is
collected by conducting primary sampling / field studies during March 2017 to May 2017 (Pre-
monsoon season). Baseline status of Land, Biological and Socio-economic environment shall be

studied by an accredited expert.

Please Note:

Considering study area of 10 km radius from the project site we have already

carried out the baseline data generation including ambient air quality, Noise level, soil, water
quality, etc. in the month of March 2017 to May 2017. This may please be accepted.

5.0 ANTICIPATED ENVIRONMENTAL IMPACTS AND MITIGATION MEASURES:

The anticipated negative and positive impacts on the land, water, air, ecological and socioeconomic
environment during the construction and operation phase shall be predicted. Impact identification for
this project shall be done by using modified Delphi Technique. Mitigation measures shall be
suggested to reduce adverse impacts due to the development.

Best environmental practices for conservation of natural resources, environmental management plan,
environmental monitoring programme including budgeting for the expenditure proposed, corpus
funding for long term maintenance of environmental management facilities in future shall be

suggested.

6.0 ENVIRONMENTAL MONITORING PROGRAM:

Environmental Monitoring Program shall include:

Requirement of monitoring facilities

Frequency, location, parameters of monitoring
Summary matrix of environmental monitoring, during construction and operation stage

Compilation and analysis of data and reporting system
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7.0 ADDITIONAL STUDIES:

Additional studies which are carried out are as follows and same shall be incorporated in EIA report

Disaster Management Plan

Natural Resource Conservation

Air Emission and Dispersion Modeling

Traffic study

Computation of the external catchment area contributing the project site and
subsequently estimation of the contributing runoff & capacities of external drain
Ecological Damage, Remediation Plan And Natural And Community Resource
Augmentation Plan

8.0 PROJECT BENEFITS:

Details about the improvements in physical infrastructure, social infrastructure, employment potential
and other benefits that are accrued shall be incorporated. Employment potential of this project during
construction and operation phases shall be evaluated.

9.0 ENVIRONMENTAL MANAGEMENT PLAN:

Adequate environmental management measures will be incorporated during the entire planning,
construction and operating stages of the project to minimize any adverse environmental impact and
assure sustainable development of the area. Project specific EMP with location and design specific
details shall include the following elements for construction phase and operation phase

Air Pollution Control and Management

Noise Control and Management

Water Conservation

Sewage Treatment and Operation and Maintenance
Storm water management

Solid, Hazardous and E Waste Management

Energy Conservation and use of Non conventional energy
Traffic Management

Plantation, Landscaping and Land Management
Management of Social Issues Occupational, Safety and Health issues
Environmental Monitoring

Emergency Response Plans for emergency scenarios
Environmental Management System

For the effective and consistent functioning, an Environmental Management System (EMS) will be
established at the site. The following components will be part of the EMS:

Environmental Policy

Objectives & Targets

Structure and Responsibility

Emergency Planning

Environmental Monitoring Program

Operation and Maintenance of Environmental Management Facilities like STP, rain water
Harvesting, solar systems, landscape development, solid waste management system
Non-conformance & Corrective and Preventive Action

Short term and long term budgetary provisions for the EMP

10
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10.0 DISCLOSURE OF CONSULTANT ENGAGED:
The consultants engaged and nature of consultancy rendered shall be listed in EIA.

Enclosures:
1. Location Plan
2. Google Image
3. Layout Plan
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Draft Terms of References (ToR)

(Based on the standard ToR notified by MoEF & CC on dt. 10.04.2015 and as per the
guidelines given in Environmental Impact Assessment Guidance Manual for building
construction & Township/area development projects by MoEF & CC)

For

RESIDENTIAL & COMMERCIAL DEVELOPMENT

AT
At Chandivali Farm Road, Chandivali, Andheri (E),
Mumbai — 400 072, Maharashtra

By

M/s. NAHAR BUILDERS LTD.

Submitted to
MINISTRY OF ENVIRONMENT AND FORESTS & CLIMATE
CHANGE, DELHI

Prepared by
M/s. ULTRA-TECH

(An ISO 9001-2015 Company, Accredited by NABET, Lab: Gazetted by MoEF & CC, Gol)
224, Jai Commercial Complex, Eastern Express Highway,
Opp. Cadbury Factory, Thane (W) — 400 601
Email: deepa@ultratech.in, shekhartamhane @ultratech.in
Website: www.ultratech.in
Phone: (022) 25342776 / 25380198
Fax: (022) 25429650
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1.0 INTRODUCTION & PROJECT DESCRIPTION:

M/s. Nahar Builders Ltd. has a residential and commercial development project at CTS No. 30A/1-
14, 30A/1-16, 30A/2, 36A/8, 36-B,50-B, 52-B,53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3,
50-C, 53-A/1-D, 53-C, 53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), 51-A (pt),
52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B , 25/B/1, 26 A,
27 ,28A/1,29 N, 50 A/6, 38 (pt), SOA/T, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43
C/37, 39-A , 14(pt), 36A/4, 50A/11, 52 A/3, 36A/9, S0A(pt), 52/A(pt), SOA/9 , 52A/6,36 A(Pt),
36A/10, 50A(pt), 52/A(pt) and 26-C Chandivali Farm Road, Chandivali, Andheri (E), Mumbai -
400072, Maharashtra. (Comprising of 22 Sectors)

Out of these 22 sectors, the constructions of buildings are completed in 10 Sectors and partly
completed in 1 sector (i.e. R-12). In R-12 total 11 buildings are completed; only one building and
Temple is partly completed. Therefore, the "Project" is presently defined of 11 sectors only.
Remaining 11 sectors, where building construction work is not commenced, will be treated as
separate project, as they are distinctly discernable and separated by roads etc. The EC will be applied
in future, as and when construction is intended in those sectors.

The land under reference falls in Mumbai Metropolitan Region (MMR) where Municipal Corporation
of Greater Mumbai (M.C.G.M.) (fully developed area with all basic infra available) is Planning
Authority. Project site is in residential zone, as per master plan of M.C.G.M.

As per the Environment Impact Assessment (EIA) Notification dated 14" September 2006 as
amended, the proposed project falls under 'Category A' with activity number '8 (b)', which require
preparation of EIA Report. Most of the buildings are developed prior to EIA Notification, 1994 as
amended in 2004: few buildings are developed after EIA Notification, 1994, 2006 as amended.
Breakup of the project details are given in project description Section. As the completed
construction on site is exceeding 20000 Sq. mt. project attracts provisions of the Notification S.O.
804(E) dt. 14.03.2017

The EIA Report shall address the environmental impacts of the project and proposes the mitigation
measures for the same. The EIA Report shall be prepared based on standard ToR notified by MoEF &
CC on dt. 10.04.2015 and as per the guidelines given in Environmental Impact Assessment Guidance
Manual for building construction & Township/area development projects by Ministry of
Environment, Forests and Climate Change (MoEF & CC). As mentioned in the Notification S.O. 804
(E) dt. 14.03.2017, there will be separate chapter on Assessment of ecological damage, remediation
plan, natural and community resource augmentation plan.

2.0 PROJECT DETAILS:

2.1 Area statement is given as follows:
¢ Plot area:
Total Plot Area: 4, 85,232.67 Sq. mt. (for total layout)
Deductions: 1, 62,039.97 Sq. mt. (for total layout)
Net Plot Area: 3, 23,192.70 Sq. mt. (for total layout)
Plot area of 11 Sectors (The Project before this Hon’ble Authority): 2, 07,290.02 Sq.mt.
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e Area details:

Area (Sq. mt.)
Existing Buildings not under . Seekmg E.C for
- cpe . Existing Buildings under
N a4 purview of EIA Notification, .
o. | Description . purview of EIA
1994 as amended in 2004 -
. Notification, 1994, 2006 as
(Plinth completed before .
07.07.2004) amended (Plinth completed
o after 7.7.2004)
1 Built — up Area as per FSI 48,970.40 2,70,586.51
2 Built — up Area as per NON FSI 18,221.09 2,47,937.00
3 Total Construction Built — up 67,191.49 5,18,523.31
Area
2.2 Project Proposal: The project proposal alongwith status of construction on site is given as

follows:

Sector | Building Configuration Details Status of
construction on site
Existing Buildings not under purview of EIA Notification, 1994 as amended in 2004
(Plinth completed before 07.07.2004)
R2 Building R-2/1: Stilt + 7 Floors Flats: 79 nos. Completed
Building R-2/2: Stilt + 7 Floors Flats: 78 nos. Completed
Building R-2/3: Stilt + 7 Floors Flats: 79 nos. Completed
Building R-2/4: Stilt + Podium + 14 Floors | Flats: 109 nos. Completed
Building R-2/5: Stilt + Podium + 14 Floors | Flats: 109 nos. Completed
R3 Building R-3/1: 5 Wings Flats: 216 nos. Completed
Wing A,B,C.D & E: Stilt + 14 Floors
R4 Building R-4/1: Plinth Nil Work at standstill up
to plinth
RS Building R-5/A1: Ground + 3 Floors Flats: 40 nos. Work at standstill at
3 floors
Building R-5/A2: Ground + 3 Floors Flats: 30 nos. Work at standstill at
3 floors
R6 Building R-6/1: Ground Shops: 12 nos. Completed
Building R-6/2: Ground Shops: 12 nos. Completed
Building R-6/3: Ground Shops: 12 nos. Completed
Building R-6/4: Ground Shops: 12 nos. Completed
R14 Building R-14/1: Ground + 1 Floor Shops: 9 nos. Completed
Building R-14/2: Ground + 1 Floor Shops: 9 nos. Completed
Existing Buildings under purview of EIA Notification, 1994, 2006 as amended
(Plinth completed after 7.7.2004)
R2 Building R-2/6: Stilt + Podium + 14 Floors | Flats: 109 nos. Completed
Building R-2/7: Stilt + Podium + 14 Floors | Flats: 109 nos. Completed
Building R-2/8: Stilt + Podium + 14 Floors | Flats: 56 nos. Completed
Building R-2/9: Stilt + Podium + 14 Floors | Flats: 109 nos. Completed
Building R-2/10: Stilt + Podium + 14 Floors | Flats: 162 nos. Completed
R3 Building R-3/F: Wing F: Flats: 68 nos. Completed
Stilt + 2 Podium + 14 Floors
School: 2 Basements + Ground + 8 Floors Classrooms: 73 | Completed
nos.
R6 Building R-6/5: Ground Shops: 7 nos. Completed
R12 Building R-12/1: Stilt + Podium + 22 Floors | Flats: 316 nos. Completed
Building R-12/2: Stilt + Podium + 21 Floors | Flats: 156 nos. Completed
Building R-12/3: Stilt + Podium + 22 Floors | Flats: 164 nos. Completed




2544

Building R-12/4: Stilt + Podium + 22 Floors | Flats: 164 nos. Completed
Building R-12/5: Stilt + Podium + 21 Floors | Flats: 156 nos. Completed
Building R-12/6: Stilt + Podium + 22 Floors | Flats: 456 nos. Completed
Building R-12/7: Stilt + Podium + 20 Floors | Flats: 84 nos. Completed
Building R-12/8: Basement + Stilt + Podium | Flats: 75 nos. Completed
+ 18 Floors
Building R-12/9: Stilt + Podium + 20 Floors | Flats: 178 nos. Completed
Building R-12/10: Basement + Stilt + | Flats: 178 nos. Completed
Podium + 20 Floors
Building R-12/11: Basement + Stilt + | Flats: 108 nos. Completed
Podium + 14 Floors
Building R-12/13: Stilt + 2 podium + 20 | Flats: 116 nos. Partly Completed
floors
Temple : Ground + 1 Floor --

R14 Building R-14/3: Part Basement + G + 3 | Flats: 93 nos. Completed
Podium+ 4-17 Upper Floors Shops: 6 nos.

R18 Residential: Basement + Podium + 18 | Flats: 144 nos. Completed
Floors
Municipal Market & Dispensary: Ground + | Shops: 31 nos. Completed
2 Floors Dispensary: 1 no.

R19 Demart: Basement + Ground + 4 Floors -- Completed

R20 Offices: Ground + 10 Floors Shops: 4 nos. Completed

Offices: 32 nos.
R21 Diagnostic Center: Basement + Ground + 5 | -- Completed

Floors

Future Development
(Plans for future development are not yet finalized. Hence not seeking EC by this application

Sector R1, R-6 (pt), R-7, R-8, R-9, R-11, R-13, R-15, R-16, R-17, R-22 (11 Sectors)

3.0

The report shall include detailed characterization of existing status of environment in an area of 10 Km

STUDY AREA:

radius around the project site.

As per the Standard Terms of Reference (ToR) notified on dt. 10/04/2015 for building construction &
Township/area development projects by MoEF & CC study area considered for this report is 10 km

radius around the project site.

Map of the study area clearly delineating the location of various monitoring stations (air/ water/ soil
and noise) superimposed with location of habitats shall be shown. Primary data is collected for one

season except rainy season.




Fig. 2: Toposheet map of 10 Km radlus around the plot boundary
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Classification of the study area and generation of the baseline data is as per Guidance Manual for
Building, Construction projects approved by MoEF & CC for preparation of EIA report and as per the
Standard Terms of Reference (ToR) notified on dt. 10/04/2015 for building construction &

Township/area development projects by MoEF & CC

Proposed Terms of References (TOR) for conducting EIA Study are as follows:

Sr. | Proposed Terms of References (TOR) for | Remarks
conducting EIA Study as per the standard TOR
notified by MoEF on dt. 10.04.2015
A | Site Analysis and Project Details
1. | Examine details of land use as per Master Plan and | Landuse map & details submitted in the EIA
land use around 10 km radius of the project site.| report
Analysis should be made based on latest satellite [I. Land is situated within limits of M.C.G.M.
imagery for land use with raw images. Check on flood fully developed area with all basic infra
plain of any river. available
2. There is no river in the vicinity. Rather land is
located at approximately 18 m. AMSL &
hence no history of flooding or likelihood of
flooding or sea water rise effects
2. | Submit details of:
2.1 | Environmentally sensitive places Already Identified and shall be submitted in the
EIA report
2.2 | Land acquisition status, rehabilitation of communities | Land acquisition already done.
villages
2.3 | Present status of such activities
3. | Examine baseline environmental quality along with Baseline environmental quality is examined
projected incremental load due to the project during March 2017 to May 2017. All details
shall be submitted in the EIA report.
4. | Environmental data to be considered in relation to the | Shall be submitted in the EIA report.
project development would be (a) land, (b)
groundwater, (c) surface water, (d) air, (e) bio-
diversity, (f) noise and vibrations, (g) socio economic
and health
5. | Details of litigation pending against the project, if any, | | Party Name Name of | Case No.
with direction /order passed by any Court of Law the Court
against the Project should be given Nahar Builders Ltd.
Prakash Agarwal | The Application
(Applicant) v/s Hon’ble no. 104 of
Nahar Builder limited | National 2016
and others | Green
(respondents) Tribunal No stay
(Western order
Zone
Bench) at
Pune
Prakash Agrawal | High Chamber of
(Applicant/Intervener) | Court, Summons (L)
In 0.0.CJ. No. 66 of
the matter between 2017
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Sr. | Proposed Terms of References (TOR) for | Remarks
conducting EIA Study as per the standard TOR
notified by MoEF on dt. 10.04.2015
Nahar Amrit Shakti In
R-2 Sector Residents Notice of
Welfare Association Motion No.
& Ors. (Petitioners) 482 of 2016
Vis In
The State of Public Interest,
Maharashtra & Ors. Litigation No.
(Respondents) 125 of 2014
In
Public Interest
Litigation No.
27 of 2017
PIL No. 125 of 2014 disposed of by order dated
16™ December 2014, directing Nahar Builders
Ltd. to stabilize Hill and Develop RG within 2
years of. Application made for extension of time
is pending.
B Land
6. | Submit a copy of the contour plan with slopes, | Shall be submitted in the EIA report.
drainage pattern of the site and surrounding area. Any
obstruction of the same by the project
7. | Submit the present land use and permission required | Project site is in residential zone, as per master
for any conversion such as forest, agriculture etc. plan of M.C.G.M.
C | Water
8. | Ground water classification as per the Central Ground | Shall be submitted in the EIA report.
Water Authority
9. Examine the details of Source of water, water | Shall be submitted in the EIA report.
requirement, use of treated waste water and prepare a
water balance chart
10. | Rain water harvesting proposals should be made with | Shall be submitted in the EIA report.
due safeguards for ground water quality. Maximize
recycling of water and utilization of rain water.
Examine details
11. | Examine soil characteristics and depth of ground | Details shall be submitted in the EIA Report
water table for rainwater harvesting
D | Solid Waste Management
12. | Examine details of solid waste generation treatment | Shall be submitted in the EIA report.
and its disposal
E | Flora and Fauna
13. | Submit the details of the trees to be felled for the | Shall be submitted in the EIA report
project
F | Energy
14. | Examine and submit details of use of solar energy and | Shall be submitted in the EIA report
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Sr.

Proposed Terms of References (TOR) for
conducting EIA Study as per the standard TOR
notified by MoEF on dt. 10.04.2015

Remarks

alternative source of energy to reduce the fossil
energy consumption. Energy conservation and energy
efficiency

15.

DG sets are likely to be used during construction and
operational phase of the project. Emissions from DG
sets must be taken into consideration while estimating
the impacts on air environment. Examine and submit
details

Shall be submitted in the EIA report

Traffic and Transportation

16.

Examine road/rail connectivity to the project site and
impact on the traffic due to the proposed project.
Present and future traffic and transport facilities for
the region should be analyzed with measures for
preventing traffic congestion and providing faster
trouble free system to reach different destinations in
the city

17.

A detailed traffic and transportation study should be
made for existing and projected passenger and cargo
traffic

18.

Examine the details of transport of materials for
construction which should include source and
availability

Shall be studied and submitted in the EIA report

Disaster Management Plan

19.

Submit details of a comprehensive Disaster
Management Plan including emergency evacuation
during natural and man-made disaster

Shall be studied and submitted in the EIA report

Environmental Management and Monitoring
Plan

20.

Examine separately the details for construction and
operation phases both for Environmental Management
Plan and Environmental Monitoring Plan with cost
and parameters

Shall be examined and submitted in the EIA
report

21.

Submit Roles and responsibility of the developer etc
for compliance of environmental regulations under the
provisions of EP Act.

Shall be submitted in the EIA report

22.

The cost of the Project (capital cost and recurring
cost) as well as the cost towards implementation of
EMP should be clearly spelt out

Shall be examined and submitted in the EIA
report

Separate chapter on :

Assessment of Ecological Damage,

Remediation Plan and Natural and Community
Resource Augmentation Plan (NCRAP)
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Sr. | Proposed Terms of References (TOR) for | Remarks
conducting EIA Study as per the standard TOR
notified by MoEF on dt. 10.04.2015
23. | Assessment of ecological damage, remediation | These studies shall be incorporated as a

plan, natural and

augmentation plan

community  resource

separate chapter as per the Notification S.O.
804(E) dt. 14.03.2017

In this first damage caused due to the project
shall be identified and assessed. Then Damage
Control Plan shall be elaborated.

After deciding the damage control plan the cost
towards its Remediation or Natural and
Community Resource Augmentation shall be
studied and reported .

4.0 METHODOLOGY

Classification of the study area and generation of the baseline data is as per Guidance Manual for
Building, Construction projects approved by MoEF & CC for preparation of EIA report and as per the
Standard Terms of Reference (ToR) notified on dt. 10/04/2015 for building construction &

Township/area development projects by MoEF & CC

Generation of Baseline Data:

Baseline information with respect to air quality, noise level and soil quality in the study area is
collected by conducting primary sampling / field studies during March 2017 to May 2017 (Pre-
monsoon season). Baseline status of Land, Biological and Socio-economic environment shall be

studied by an accredited expert.

Please Note:

Considering study area of 10 km radius from the project site we have already

carried out the baseline data generation including ambient air quality, Noise level, soil, water
quality, etc. in the month of March 2017 to May 2017. This may please be accepted.

5.0 ANTICIPATED ENVIRONMENTAL IMPACTS AND MITIGATION MEASURES:

The anticipated negative and positive impacts on the land, water, air, ecological and socioeconomic
environment during the construction and operation phase shall be predicted. Impact identification for
this project shall be done by using modified Delphi Technique. Mitigation measures shall be
suggested to reduce adverse impacts due to the development.

Best environmental practices for conservation of natural resources, environmental management plan,
environmental monitoring programme including budgeting for the expenditure proposed, corpus
funding for long term maintenance of environmental management facilities in future shall be

suggested.

6.0 ENVIRONMENTAL MONITORING PROGRAM:

Environmental Monitoring Program shall include:

Requirement of monitoring facilities

Frequency, location, parameters of monitoring
Summary matrix of environmental monitoring, during construction and operation stage

Compilation and analysis of data and reporting system
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7.0 ADDITIONAL STUDIES:

Additional studies which are carried out are as follows and same shall be incorporated in EIA report

Disaster Management Plan

Natural Resource Conservation

Air Emission and Dispersion Modeling

Traffic study

Computation of the external catchment area contributing the project site and
subsequently estimation of the contributing runoff & capacities of external drain
Ecological Damage, Remediation Plan And Natural And Community Resource
Augmentation Plan

8.0 PROJECT BENEFITS:

Details about the improvements in physical infrastructure, social infrastructure, employment potential
and other benefits that are accrued shall be incorporated. Employment potential of this project during
construction and operation phases shall be evaluated.

9.0 ENVIRONMENTAL MANAGEMENT PLAN:

Adequate environmental management measures will be incorporated during the entire planning,
construction and operating stages of the project to minimize any adverse environmental impact and
assure sustainable development of the area. Project specific EMP with location and design specific
details shall include the following elements for construction phase and operation phase

Air Pollution Control and Management

Noise Control and Management

Water Conservation

Sewage Treatment and Operation and Maintenance
Storm water management

Solid, Hazardous and E Waste Management

Energy Conservation and use of Non conventional energy
Traffic Management

Plantation, Landscaping and Land Management
Management of Social Issues Occupational, Safety and Health issues
Environmental Monitoring

Emergency Response Plans for emergency scenarios
Environmental Management System

For the effective and consistent functioning, an Environmental Management System (EMS) will be
established at the site. The following components will be part of the EMS:

Environmental Policy

Objectives & Targets

Structure and Responsibility

Emergency Planning

Environmental Monitoring Program

Operation and Maintenance of Environmental Management Facilities like STP, rain water
Harvesting, solar systems, landscape development, solid waste management system
Non-conformance & Corrective and Preventive Action

Short term and long term budgetary provisions for the EMP

10
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10.0 DISCLOSURE OF CONSULTANT ENGAGED:
The consultants engaged and nature of consultancy rendered shall be listed in EIA.

Enclosures:
1. Location Plan
2. Google Image
3. Layout Plan
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NAHAR BUILDERS LIMITED

AUTHORITY LETTER

We hereby authorize Shri. Mahesh Pradhan, a Director of Company since
19t July, 2016 to fill up MOEF and CC online application form that is
including any official / formal communication and correspondence with

MOEF and CC. His personal details area as below :-

Date of birth 25t September, 1961, Gender - Male, Mobile No. 9820768933

and Email ID est legal vp@nahargroup.co.in.

We hereby confirm that above information is correct and valid as per
Company’s record and hereby agree that false information submission

will attract legal action.
Mumbai  dated this __ day of July, 2017

For Nahar Builders Limited Signature verified

Sy A

[Sukhraj B. Nahar] [Mahesh Pradhan |
Chairman and Managing Director Director

Registered Office & Corporate Office :

B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road, Mumbai - 400 026.

Tel : 2353 8425, 2352 2784. Fax : 2351 0470.

Site and Sales Office : _

Nahar’s Amrit Shakti, Powai, Turn From Killick Nixon, Off. Saki Vihar Road, Andheri (E), Mumbai - 400 072.
Tel : 2847 1153, 2847 0201, 2847 0203. Fax : 2847 0091.

E-mail : info@nahargroup.co.in Website : www.nahargroup.co.in
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. No.: L1-447- 20" June 2018
Ref. No.: L1-447-1 ANNEXURE-R-8 Date: 207 June

To,

The Member Secretary

State Environmental Impact Assessment Authority,
Environment Department,

Mantralaya, Mumbai, Maharashtra

Subject . Application for finalization of ToR & Environmental Clearance on
ecmpcb portal for our Project consisting of Sectors R-2, R-3, R-4, R-5, R-
6, R-12, R-14, R-18, R-19, R-20, R-21 situate lying and being at Village
Chandivali, Taluka Kurla, Mumbai- 400072 known as the Nahar
Amritshakti Project under the Ministry of Environment, Forest and
Climate Change (MoEF) Notification dated 14" March, 2017, forming
part of larger layout approved of 22 sectors (balance 11 Sectors being
vacant not considered for appraisal at this stage)

Reference : 1. Our Application dt. 16.08.2017 to Expert Appraisal Committee
(EAC), MoEF & CC (Proposal No. IA/MH/NCP/67446/2017) as per
Notification S.0. 804 (E) dt. 14.03.2017 prevailing then

2. Transfer of project by MoEF & CC to State Portal of Maharashtra as
per Notification dt. 8" March, 2018 & O.M. dt. 15" March 2018

Respected Sir,

With reference to the above mentioned subject we would like to mention here that as per
Notification S.0. 804 (E) dt. 14.03.2017 prevailing then, we had already submitted our
application on 16.08.2017 to EAC, MoEF & CC for finalization of draft ToR. Copy of Letter is
attached as Enclosure-1.

Our project has been already transferred by MoEF & CC to State portal of Maharashtra as per
Notification dt. 8" March, 2018 & OM dt. 15" March, 2018

As per the mandatory guidelines by SEIAA, Maharashtra we are again submitting herewith the
application on ecmpcb portal for Finalization of ToR & Environmental Clearance to SEIAA.
Maharashtra with all necessary documents on the requisite portal.

As the date of our application to MoEF & CC is 16.08.2017. we earnestly request vou to please
consider this date for our application, as mentioned the O.M. dt. 15" March, 2018 and give us
priority in the meeting with SEAC-2, Maharashtra for presentation of our project.

Please do the needful and oblige.

Thanking you,

Yours faithfully,
For NAHAR BUILDERS LIMITED

(MAHESH C, PRADHAN)
AUTHORIZED SIGNATORY

Enclosure: As above ) :
Registered Office & Corporate Office :

B-1. Mahalaxmi Chambers, 22, Bhulabhai Desai Road, Mumbai - 400 026,

Tel : 2353 8425, 2352 2784. Fax : 2351 0470.

Site and Sales Office :

Nahar’s Amrit Shakti, Powai, Turn From Killick Nixon, Off. Saki Vihar Road, Andheri (E), Mumba: - 400 072.
Tel : 2847 1153, 2847 0201, 2847 0203. Fax : 2847 0091,

E-mail : info@nahargroup.co.in Website : www.nahargroup.co.in
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FORM -1 & 1A

Residential & Commercial Development

At

Chandivali Farm Road, Chandivali, Andheri (E),
Mumbai - 400072, Maharashtra

By

M/s. NAHAR BUILDERS LTD.
B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road,
Mahalaxmi, Mumbai-400026
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FORM -1

Residential & Commercial Development

At

Chandivali Farm Road, Chandivali, Andheri (E),
Mumbai - 400072, Maharashtra

By

M/s. NAHAR BUILDERS LTD.
B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road,
Mahalaxmi, Mumbai-400026
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APPENDIX - I
(See paragraph - 6)
FORM 1

(I) Basic Information

el i fan

Item Details
Name of the project/s | Residential & Commercial Development at Chandivali, Andheri (E ) Mumbai
S. No. in the schedule | 8 (b)
Proposed ¢ Plot area:
capacity/area/length/t | Total Plot Area: 4, 85,232.67 Sq. mt.(for total layout)
onnage to be | Deductions: 1, 62,039.97 Sq. mt. (for total layout)
handled/command Net Plot Area : 3, 23,192.70 Sq. mt. (for total layout)
area/lease Plot area of 11 Sectors (The Project before this Hon’ble Authority): 2, 07,290.02
area/number of wells | Sq. mt.
to be drilled
Details Sectors |Applicability Total Justification /Remarks
of EIA construction
Notification | built-up area
(Sq. mt.)
Existing Some No 67,191.49 |o As these buildings have
Buildings of the received plinth
not under | buildin commencement
purview of | gs of certificates prior to 7"
EIA Sector July,2004 those are not in
Notificatio | R2, R3, purview of EIA
n, 1994 as | R4, RS, Notification
amended in [ R6 & e Approved Layout dated
2004 R14 06.05.1996 and amended
(Plinth approved layout dated
completed 31.08.2006 and Copies of
before further Commencement
07.07.2004) Certificates (CCs) of
above mentioned sectors
are attached as an
Enclosure 1.
Buildings Some Yes 5,18,523.31 | Received 10D &
under of the Commencement
purview of | buildin Certificate from
EIA gs of Municipal Corporation of
Notificatio | Sector Greater Mumbai after
n, 1994 as | R2, R3, EIA Notification.
amended in | R6, ® Received Occupation
2004 and /| R14 certificate
EIA and e Out of these 11 sectors,
Notificatio | Sectors the  constructions  of
n 2006 as | RI12, buildings are completed
amended R18, in 10 Sectors and partly
(Plinth R19, completed in 1 sector (i.e.
completed | R20, R-12).
after R21 e In R-12 total 11 buildings
7.7.2004) are completed; only one
building and Temple is
partly completed.

Form I- Residential & Commercial Development, Chandivali, Mumbai
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Sr. | Item Details
¢ Total Constructed built-
up area on site till date:
506007.74 Sq. mt. *
Future Some of Yes -- Plans for future
development | the development are not yet
building finalized. Hence not
s in R-6 seeking EC by this
(pt), and application
Sectors
R1, R-
7, R-8,
R-9, R-
11, R-
13, R-
15, R-
16, R-
17, R-
22
(11
Sectors)
Project Proposal:

Sector

Building Configuration

construction on

Status of Details

site

Existing

Buildings not under purview of EIA Notification, 1994 as amended

in 2004 (Plinth completed before 07.07.2004)

Form I- Residential & Commercial Development, Chandivali, Mumbai

R2 Building R-2/1: Stilt + 7 Floors Completed Flats: 79
nos.
Building R-2/2: Stilt + 7 Floors Completed Flats: 78
nos.
Building R-2/3: Stilt + 7 Floors Completed Flats: 79
nos.
Building R-2/4: Stilt + Podium + 14 Completed Flats: 109
Floors nos.
Building R-2/5: Stilt + Podium + 14 Completed Flats: 109
Floors nos.
R3 Building R-3/1: Wing Ato E Completed Flats: 216
Stilt + + 14 Floors nos.
R4 Building R-4/1: Plinth Work at standstill | --
up to plinth
R5 Building R-5/A1: Ground + 3 Floors | Work at standstill | Flats: 40
at 3 floors nos.
Building R-5/A2: Ground + 3 Floors | Work at standstill | Flats: 30
at 3 floors nos.
R6 Building R-6/1: Ground Completed Shops: 12
nos.
Building R-6/2: Ground Completed Shops: 12
nos.
Building R-6/3: Ground Completed Shops: 12
nos
2
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Sr. | Item Details
Building R-6/4: Ground Completed Shops: 12
nos

R14 Building R-14/1: Ground + 1 Floor Completed Shops: 9

nos
Building R-14/2: Ground + 1 Floor Completed Shops: 9
nos
Existing Buildings under purview of EIA Notification, 1994, 2006 as
amended (Plinth completed after 7.7.2004)

R2 Building R-2/6: Stilt + Podium + 14 Completed Flats: 109
Floors nos.
Building R-2/7: Stilt + Podium + 14 Completed Flats: 109
Floors nos.
Building R-2/8: Stilt + Podium + 14 Completed Flats: 56
Floors nos.
Building R-2/9: Stilt + Podium + 14 Completed Flats: 109
Floors nos.
Building R-2/10: Stilt + Podium + Completed Flats: 162
14 Floors nos.

R3 Building R-3/F: Wing F: Completed Flats: 68
Stilt + 2 Podium + 14 Floors nos.
School: 2 Basements + Ground + 8 Completed Classrooms
Floors : 73 nos.

R6 Building R-6/5: Ground Completed Shops: 7

nos.

R12 Building R-12/1: Stilt + Podium + Completed Flats: 316
22 Floors nos.
Building R-12/2: Stilt + Podium + Completed Flats: 156
21 Floors nos.
Building R-12/3: Stilt + Podium + Completed Flats: 164
22 Floors nos.
Building R-12/4: Stilt + Podium + Completed Flats: 164
22 Floors nos.
Building R-12/5: Stilt + Podium + Completed Flats: 156
21 Floors nos.
Building R-12/6: Stilt + Podium + Completed Flats: 456
22 Floors nos.
Building R-12/7: Stilt + Podium + Completed Flats: 84
20 Floors nos.
Building R-12/8: Basement + Stilt + Completed Flats: 75
Podium + 18 Floors nos.
Building R-12/9: Stilt + Podium + Completed Flats: 178
20 Floors nos.
Building R-12/10: Basement + Stilt Completed Flats: 178
+ Podium + 20 Floors nos.
Building R-12/11: Basement + Stilt Completed Flats: 108
+ Podium + 14 Floors nos.
Building R-12/13: Stilt + 2 podium Partly Flats: 116
+ 20 floors Completed nos.
Temple : Ground + 1 Floor --

3

Form I- Residential & Commercial Development, Chandivali, Mumbai
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Sr. | Item Details
R14 Building R-14/3: Part Basement + G Completed Flats: 93
+ 3 Podium+ 4-17 Upper Floors nos.
Shops: 6
nos.
R18 Residential: Basement + Podium + Completed Flats: 144
18 Floors nos.
Municipal Market & Dispensary: Completed Shops: 31
Ground + 2 Floors nos.
Dispensary
: 1 no.
R19 Demart: Basement + Ground + 4 Completed --
Floors
R20 Offices: Ground + 10 Floors Completed Shops: 4
nos.
Offices: 32
nos.
R21 Diagnostic Center: Basement + Completed --
Ground + 5 Floors
Future Development
(Plans for future development are not yet finalized. Hence not seeking EC by
this application)
Sector R1, R-6 (pt), R-7, R-8, R-9, R-11, R-13, R-15, R-16, R-17, R-22
(11 Sectors)
4. | New/Expansion/ New application for EC for the buildings constructed on site which are in the
Modernization purview of EIA Notification (Plinth completed after 7.7.2004)
5. | Existing Capacity/ As mentioned above in Point no. 3
Area etc.
6. | Category of project | B
ie. ‘A’ or ‘B’
7. | Does it attract the | Not Applicable
general condition? If
yes, please specify.
8. | Does it attract the | Not Applicable
specific condition? If
yes, please specify.
9. | Location Chandivali
Plot/Survey/Khasra CTS No. 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B,50-B, 52-B,53-B & 29V , 28A/3,
No. 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C, 53-A/1-B, 1-C, 44-C, 1-D,
44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S51-A (pt), 52-A (pt), 48-F (pt), 49, 50-A (pt),
40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B , 25/B/1, 26 A, 27 , 28A/1, 29 N, 50 A/6,
38 (pt), SOA/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-
A, 14(pt), 36A/4, S0A/11, 52 A/3, 36A/9, S0A(pt), 52/A(pt), S0A/9 , 52A/6,36
A(Pt), 36A/10, 50A(pt), 52/A(pt) and 26-C (these City survey numbers are for all 22
sectors as per approved layout. The present project is only for 11 sectors wherein
work is commenced/completed)
Village Chandivali
Tehsil Andheri
District Mumbai Suburban
State Mabharashtra
10. |Nearest railway | Ghatkopar Railway Station: Within 4.00 Km (Road Distance)
station Vikhroli Railway Station: Within 6.00 Km (Road Distance)

Nearest airport

Mumbai Chhatrapati Shivaji Terminals: Within 4.00 Km (Road Distance)
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Sr. | Item Details
11. |Nearest Town, city, |Mumbai Metropolitan Region (MMR)
District headquarters
along with distance in
kms.
12. |Village Panchayats, | Municipal Corporation of Greater Mumbai (M.C.G.M.)
Zilla Parishad,
Municipal
Corporation, Local
body (complete postal
address with
telephone nos. to be
given)
13. | Name of the applicant | M/s. Nahar Builders Ltd.
14. | Registered Address B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road, Mahalaxmi, Mumbai-400 026
15. | Address for B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road, Mahalaxmi, Mumbai-400 026
correspondence
Name Mr. Mahesh Pradhan
Designation Director
(Owner/Partner/
CEO)
Address B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road, Mahalaxmi, Mumbai-400 026
Pin Code 400 026
E - mail est legal vp@nahargroup.co.in
Mobile number 9820768933
Telephone No. +91 22 2352 2784 /3390 / 3581
Fax No. --
16. | Details of Alternative | Not applicable
Sites examined, if
any. Location of
these sites should be
shown on a topo-
sheet
17. | Interlinked Projects Not applicable
18. | Whether separate | Not applicable
application of
interlinked  project
has been submitted?
19. | If yes, date of | Notapplicable
submission
20. | If no, reason Not applicable
21. | Whether the proposal involves approval/clearance under: if yes, details of the same and their status to be given
(a) | The Forest | Not Applicable
(Conservation)  Act,
19807
(b) | The Wildlife | NOC from Wild Life Board is Not Applicable as per final Notification reg. ESZ of
(Protection) Act, | SGNP published by MoEF & CC u/no. S.0.3645 (E) dated 05/12/2016 as our project
19727 site is not affected by the ESZ belt.
(c) | The C.R.Z. | Not Applicable
Notification, 19917
22. | Whether there is any | Not Applicable
Government
Order/Policy
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Sr. | Item Details
relevant/ relating to
the site?
23. | Forest land involved | Not Applicable
(hectares)
24. | Whether there is any | Litigation details are as follows:
litigation pending | | Party Name | Name of the Court | Case No.
against the project | | Nahar Builders Ltd.
and/or land in which | | Prakash Agarwal (Applicant) | The Hon’ble National | Application no. 104 of
the project is propose | | v/s Green Tribunal | 2016
to be set up? Nahar Builder limited and | (Western Zone

(a) Name of the
Court

(b) Case No.

(¢c) Order /directions
of the Court, if
any and its
relevance  with
the proposed
project

others (respondents)

Bench) at Pune

No stay order

Prakash Agrawal
(Applicant/Intervener)

In

the matter between

Nahar Amrit Shakti R-2
Sector Residents Welfare
Association & Ors.
(Petitioners)

Vis

The State of Maharashtra &
Ors. (Respondents)

High Court, O.0.C.J.

Chamber of Summons (L)
No. 66 of 2017

In
Notice of Motion No. 482
of 2016

In
Public Interest Litigation
No. 125 of 2014

In
Public Interest Litigation
No. 27 of 2017

The matter is disposed of on 27" September 2017 giving permission to complete
the work (Development of layout RG and stabilization of hill slope works) within
nine months and submit monthly report of work.

Prakash Agarwal (Petitioner)
vls

Nahar Builder Limited and
others (Respondents)

High Court, O.0.C.J.

Public Interest Litigation
Petition (L) No. 22 of 2018

(II) Activity
1. Construction, operation or decommissioning of the Project involving actions, which will cause physical
changes in the locality (topography, land use, changes in water bodies, etc.)

Sr. | Information/Checklist confirmation Yes | Details thereof (with approximate quantities /rates,
No. / | wherever possible) with source of information data
No
1.1 | Permanent or temporary change in land | No | Project site is in residential zone, as per Master Plan of
use, land cover or topography including M.C.G.M.
increase in intensity of land use (with DP remark is attached as Enclosure 2
respect to local land use plan)
1.2 | Clearance of existing land, vegetation | No | --
and building?
1.3 | Creation of new land uses? No | --
1.4 | Pre-construction investigation e.g. bore | Yes | Geotechnical Investigation has been carried out and

6
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Sr. | Information/Checklist confirmation Yes | Details thereof (with approximate quantities /rates,
No. / | wherever possible) with source of information data
No
houses, soil testing? report is attached herewith as Enclosure 3
1.5 | Construction works? Yes | Residential & Commercial development
1.6 | Demolition works? No | --
1.7 | Temporary sites used for construction | No | --
works or housing of construction
workers?
1.8 | Above ground building, structures or | No | Excavation & basement work is already completed for
earthworks including linear structures, all buildings
cut and fill or excavations Excavated material has been already disposed to the
authorized sites with permission from M.C.G.M.
Construction  waste material generated during
construction of Building R12/13 and Temple shall be
partly reused and remaining disposed to the authorized
land fill site.
1.9 | Underground works including mining or | No | As this is a construction project it only involves
Tunneling? construction of basements in some of the sectors
1.10 | Reclamation works? No | --
1.11 | Dredging? No | --
1.12 | Offshore structures? No | --
1.13 | Production and manufacturing | No | --
processes?
1.14 | Facilities for storage of goods or | No
materials? B
1.15 | Facilities for treatment or disposal of | Yes || Details/Sectors | Disposal | Disposal of solid
solid waste or liquid effluents? of sewage | waste
Buildings not under purview of EIA Notification
Some of the | M.C.G.M. | Segregated waste to
buildings of | sewer line | M.C.G.M.
Sector R2, R3,
R4, RS, R6 &
R14
Buildings under purview of EIA Notification
Some of the | M.C.G.M. | Segregated waste to
buildings of | sewer line | M.C.G.M.
Sector R2, R3,
R6, R14, RIS,
R19, R20, R21
R12 Disposal ® Segregation of
of excess | waste
treated | Treatment of
sewage to | biodegradable
M.C.GM. | waste in Organic
Sewer line | Waste  Converter
(OWO)
® Non-biodegradable
waste: To
authorized recyclers
1.16 | Facilities for long term housing of | No

Cabins for Watchmen/gardener etc.
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Sr. | Information/Checklist confirmation Yes | Details thereof (with approximate quantities /rates,
No. / | wherever possible) with source of information data
No

operational workers?

1.17 | New road, rail, or sea traffic during | No
construction or operation?

1.18 | New road, rail, air waterborne or other | No
transport infrastructure including new or
altered routes and stations, ports,
airports etc?

1.19 | Closure or diversion of existing | No
transport routes or infrastructure leading
to changes in traffic Movements?

1.20 | New or diverted transmission lines or | No | --
pipelines?

1.21 | Impoundment, damming, culverting, | No | --
realignment or other change to the
hydrology of watercourses or aquifers?

1.22 | Stream crossings? No | --

1.23 | Abstraction or transfers of water from | No | --
ground or surface waters?

1.24 | Changes in water bodies or the land | Ny | By considering the runoff prior to development and
surface affecting drainage or run-off? runoff after development there is some increment in
runoff of storm water

1.25 | Transport of personnel or materials for | Yes | Transport of construction materials

construction, operation or Precautions taken to reduce the impact of the vehicular
decommissioning? movement by trying to avoid the vehicular trips during
peak hours
1.26 | Long-term dismantling or | No | --
decommissioning or restoration works?
1.27 | Ongoing activity during | No | --

decommissioning which could have an
impact on the environment?

1.28 | Influx of people to an area in either | No | --
temporarily or permanently?

1.29 | Introduction of alien species? No | --

1.30 | Loss of native species or genetic | No | --
diversity?

1.31 | Any other actions? No | --

2. Use of Natural resources for construction or operation of the Project (such as land, water, materials or
energy, especially any resources which are non-renewable or in short supply):

Sr. | Information/checklist Yes/ | Details thereof (with approximate quantities /rates,
No. | confirmation No | wherever possible) with source of information data
2.1 Land especially undeveloped or | No | Land is situated within limits of M.C.G.M. fully developed
agricultural land (ha) area with all basic infrastructure available
2.2 Water  (expected source & | Yes | During Construction Phase — (For Building R12/13 and
competing users) unit : KLD Temple only)

For Workers : From M.C.G.M.: 5 KLD

For Construction: From Treated sewage from STP of R12:
10 - 20 KLD (Depending upon the activity)

During Operational Phase —
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Sr. | Information/checklist Yes/ | Details thereof (with approximate quantities /rates,
No. | confirmation No | wherever possible) with source of information data
Details Total Water | Source
Requirement
(KLD)
Buildings not 512 M.C.G.M./Bore well/
under purview of Water Tankers
EIA Notification
Buildings under 2349 M.C.GM./  Treated
purview of EIA sewage from
Notification STP/Bore well/ Water
Tankers
2.3 Minerals (MT) No | --
24 Construction material — stone, | Yes | Quantity : As per requirement
aggregates, and / soil (expected Sources: The material required for construction activities
source — MT) shall be procured from company’s authorized / approved
vendors/ open market.
2.5 Forests and timber (source — MT) | Yes | Timber required for doors sourced from local suppliers.
2.6 Energy including electricity and | Yes | Source of Electricity: TATA Power & Reliance
fuels (source, competing users) Infrastructure
Unit: fuel (MT), energy (MW) Details shall be submitted in EIA report
2.7 Any other natural resources (use | No | --
appropriate standard units)

3. Use, storage, transport, handling or production of substances or materials, which could be harmful to
human health or the environment or raise concerns about actual or perceived risks to human health.

Sr. | Information/Checklist confirmation Yes/ | Details thereof (with approximate
No. No quantities/rates, wherever possible)
with source of information data
3.1 Use of substances or materials, which are No -
hazardous (as per MSIHC rules) to human health
or the environment (flora, fauna, and water
supplies)
3.2 Changes in occurrence of disease or affect disease No --
vectors (e.g. insect or water borne diseases)
33 Affect the welfare of people e.g. by changing No --
living conditions?
34 Vulnerable groups of people who could be affected No --
by the project e.g. hospital patients, children, the
elderly etc.,
3.5 Any other causes No --

4. Production of solid wastes during construction or operation or decommissioning (MT/month):

Details thereof (with approximate quantities /

132. Information/Checklist confirmation Yl\?f)/ rates, wherever possible) with source of
) information data
4.1 Spoil, overburden or mine wastes No | --
4.2 Municipal waste (domestic and or | Yes | During Operation phase:
commercial wastes) : Type Buildings not Buildings under
inder purviewpurview of EIA
of EIA Notification
Notification
Non- 1011 4244
9
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Sr.

No.

Information/Checklist confirmation

Yes/
No

Details thereof (with approximate quantities /
rates, wherever possible) with source of
information data

Biodegradable
(Kg/day)
Biodegradable
(Kg/day)

674 2829

4.3

Hazardous wastes (as per Hazardous waste
Management Rules)

Yes

Storage of waste oil generated from D.G. at
separate location duly marked and sold to the
authorized recyclers

4.4

Other industrial process wastes

4.5

Surplus product

4.6

Sewage sludge or other sludge from
effluent treatment.

Dried sludge from STP : Use as manure for plants
within the premises

4.7

Construction or demolition wastes

Excavation & basement work is already completed
for all buildings

Excavated material has been already disposed to
the authorized sites with permission from
M.C.G.M.

Construction waste material generated during
construction of Building R12/13 and Temple shall
be partly reused and remaining disposed to the
authorized land fill site.

4.8

Redundant machinery or equipment

4.9

Contaminated soils or other materials

4.10

Agriculture wastes

4.11

Other solid wastes

Office building is proposed in Sector R20 hence

quantification of E-waste generation is done for

this sector only. Details are as follows:

Sector Quantity (Kg /annum)
R 20 364

Storage of E — Waste in separate space within
project site and subsequently handed over to
authorized recyclers.

There is a dispensary & diagnostic center in Sector
R18 & R21 respectively which generates small
quantity of bio-medical waste. Handling and
disposal as per Bio-Medical Waste Management
Rules, 2016 of bio-medical generated waste

S.

Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr) :

Sr. | Information/Checklist confirmation Yes/ | Details thereof (with approximate
No. No | quantities/rates, wherever possible) with
source of information data
5.1 Emissions from combustion of fossil fuels | Yes | CPCB approved D.G. Sets used during power
from stationary or mobile sources failure.
5.2 Emissions from production processes No --
5.3 Emissions from materials handling Yes | Fugitive dust emission due to handling and

including storage or transport

loading-unloading activities is envisaged during
construction. Frequent water sprinkling will be

done to minimise the fugitive emissions.

10
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Sr. | Information/Checklist confirmation Yes/ | Details thereof (with approximate

No. No | quantities/rates, wherever possible) with

source of information data

54 Emissions from construction activities | Yes/ | The project may cause rise in dust levels during

including plant and equipment Marginal construction phase. Precautions would be taken to
reduce dust generation by water sprinkling at
regular intervals.

5.5 Dust or odours from handling of materials Yes | Proper ventilation around STP and solid waste

including construction materials, sewage management facilities for odour control
and waste

5.6 Emissions from incineration of waste No --

5.7 Emissions from burning of waste in open No --

air (e.g. slash materials, construction
debris)
5.8 Emissions from any other sources No --

. Generation of Noise and Vibration, and Emissions of Light and Heat:

Sr. | Information/Checklist confirmation Yes/ | Details thereof (with approximate

No. No quantities/rates, wherever possible) with source of
information data

6.1 | From operation of equipment e.g. | Yesbut | For control of noise following measures adopted:

engines, ventilation plant, crushers. negligiblel ®  Acoustic enclosure for DG sets
® Acoustical enclosures for the blowers of the STP

6.2 | From industrial or similar processes No --

6.3 | From construction or demolition Yes Noise levels may increase due to operation of
machinery as well as transportation vehicles. This
may cause nuisance to the nearby area. Following
precautions taken to control noise pollution:

e High noise generating construction activities
carried out only during day time
e Installation, use and maintenance of mufflers on
equipment
e Workers working near high noise construction
machinery would be supplied with ear muffs/ear
plugs
¢ Provision of barricades along the periphery of the
site
¢ Plantation of trees
¢ Acoustic enclosure for DG sets
6.4 | From blasting or piling No --
6.5 | From construction or operational Yes During Construction phase: (For Building R12/13

traffic

and Temple)

e Proper traffic management for the construction
vehicles

e Regular maintenance of vehicles with suitable
enclosures and intake silencers

¢ Planning and ensuring effective implementation of
the waste movement plan for loading and offsite
movement in non-traffic hours

11
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Sr. | Information/Checklist confirmation Yes/ | Details thereof (with approximate
No. No quantities/rates, wherever possible) with source of
information data

Operation Phase :

e The vehicular parking restricted only in the
adequate parking area provided, which helps in
reducing noise pollution due to traffic congestion

e Plantation of trees as per norms laid down by
M.C.G.M. on site which will help to reduce the
noise level and also enhance air quality

6.6 | From lighting or cooling systems No --
6.7 | From any other sources No --

7. Risks of contamination of land or water from releases of pollutants into the ground or into sewers,
surface waters, groundwater, coastal waters or the sea:

build up of pollutants in the
environment from these
sources?

Sr. | Information/Checklist Yes/ | Details thereof (with approximate quantities/rates, wherever
No. | confirmation No | possible) with source of information data
7.1 | From handling, storage, use | No | --
or spillage of hazardous
materials
7.2 | From discharge of sewage | No | During Operation Phase:
or other effluents to water or Details/Sectors | Disposal of sewage
the land (expected mode and Buildings not under purview of EIA Notification
place of discharge) Some of the buildings of | M.C.G.M. sewer line
Sector R2, R3, R4, RS, R6 &
R14
Buildings under purview of EIA Notification
Some of the buildings of | M.C.G.M. sewer line
Sector R2, R3, R6, R14, R18,
R19, R20, R21
R12 Disposal of excess treated
sewage to M.C.G.M. Sewer
line
7.3 | By deposition of pollutants | No | Dust may be generated during construction phase from earthworks
emitted to air into the land and movement of vehicles. However appropriate fugitive dust
or into water control measures, including water sprinkling of exposed areas and
dust covers for trucks, provided to minimize any impacts.
Stack height of DG set shall be as per CPCB guidelines
7.4 | From any other sources No | --
7.5 | Is there a risk of long term | No | --

8. Risk of accidents during construction or operation of the Project, which could affect human health or
the environment :

Sr. | Information/Checklist confirmation Yes | Details thereof (with approximate
No. / No | quantities/rates, wherever possible) with source
of information data
8.1 From explosions, spillages, fires etc. from | No | --
storage, handling, use or production of
hazardous substances
8.2 From any other causes. No | --

12

Form I- Residential & Commercial Development, Chandivali, Mumbai



2578

8.3 Could the project be affected by natural | -- | Earthquake: The structure of the building is
disasters causing environmental damage designed as per IS codes for zone III.
(e.g. floods, earthquakes, landslides, and Disaster Management Plan shall be submitted in
cloudburst)? EIA report
9. Factors which should be considered (such as consequential development) which could lead to
environmental effects or the potential for cumulative impacts with other existing or planned activities
in the locality:
Sr. | Information/Checklist confirmation Yes | Details thereof (with approximate
No. / No | quantities/rates, wherever possible) with source
of information data
9.1 | Lead to development of supporting facilities,
ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:
*Supporting infrastructure (roads, power | No | Supporting infrastructure is already in existence.
supply, waste or waste water treatment, etc.)
*  housing development Yes | The project is residential & commercial
e extractive industries development
e supply industries
e other
9.2 Lead to after-use of the site, which could | No | --
have an impact on the environment
9.3 Set a precedent for later developments Yes | Has created job opportunities in operation phase
with support staff like security, maintenance,
household workers, shop keepers etc. Also the
commercial development of the area have
improved the economic growth at local and
regional level
9.4 Have cumulative effects due to proximity to | Yes | Impacts on water availability, storm water
other existing or planned projects with drainage, availability of electricity, traffic
similar effects congestion etc.
(IIT)  Environmental Sensitivity
Sr. |Areas Name/ Aerial distance (within 15
No. Identity km.) from Proposed project

location boundary

1 Areas protected under international
conventions, national or local
legislation for their ecological, m,
cultural or other related value

Sanjay Gandhi National Park
Maharashtra Nature Park

Approx. 2.00 Km
Approx. 7.00 Km

sensitive  species of flora or fauna for
breeding, nesting, foraging, resting,
over wintering, migration

2 | Areas which are important or sensitive Arabian Sea Approx. 8.00 Km
for ecological reasons - Wetlands, Malad Creek Approx. 10.00 Km
watercourses or other water bodies, Mahim Creek Approx. 10.00 Km
coastal zone, biospheres, mountains, Thane Creek Approx. 6.00 Km
forests Mahul Sewri Creek Approx. 11.00 Km

Mithi River Approx. 1.00 Km
Poisar River Approx. 12.00 Km
3 | Areas used by protected, important or| Sanjay Gandhi National Park Approx. 2.00 Km

(As per final Notification reg. ESZ
of SGNP published by MoEF &
CC u/no. S.0.3645 (E) dated
05/12/2016 our project site is not
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Sr. |Areas Name/ Aerial distance (within 15
No. Identity km.) from Proposed project
location boundary
affected by the ESZ belt.)
Maharashtra Nature Park Approx. 7.00 Km
4 |Inland, coastal, marine or underground Arabian Sea Approx. 8.00 Km
waters Malad Creek Approx. 10.00 Km
Mahim Creek Approx. 10.00 Km
Thane Creek Approx. 6.00 Km
Mahul Sewri Creek Approx. 11.00 Km
Chandivali Lake Abutting
Powai Lake Approx. 0.25 Km
Vihar Lake Approx. 3.00 Km
Shivaji Talao Approx. 5.00 Km
Sion Talao Approx. 7.00 Km
Bandra Talao Approx. 8.00 Km
Tulsi Lake Approx. 8.00 Km
Raila Devi Talao Approx. 10.00 Km
Hariyali Lake Approx. 11.00 Km
Masunda Lake Approx. 11.00 Km
Kachrali Lake Approx. 11.00 Km
Makhamali Talao Approx. 12.00 Km
Siddheshwar Lake Approx. 12.00 Km
Brahmala Talao Approx. 12.00 Km
Jail Lake Approx. 12.00 Km
Digha Talao Approx. 12.00 Km
Ambe Ghosle Lake Approx. 13.00 Km
Upvan Lake Approx. 13.00 Km
Yeoor Lake Approx. 13.00 Km
Charkop Village Lake Approx. 13.00 Km
Kharodi Lake Approx. 13.00 Km
Mogliche Talao Approx. 14.00 Km
Mithi River Approx. 1.00 Km
Poisar River Approx. 12.00 Km

5 State, National boundaries None --

6 |Routes or facilities used by the public| Western Express Highway Approx. 4.00 Km
for access to recreation or other| Eastern Express Highway Approx. 3.00 Km
tourist, pilgrim areas Eastern Freeway Approx. 5.00 Km

7 | Defence installations No --

8 | Densely populated or built-up area Mumbai Metropolitan City --

9 | Areas occupied by sensitive man-made | Mumbai Metropolitan City --
land uses  (hospitals, schools, places
of worship, community facilities)

10 |Areas containing important, high No --
quality or scarce resources
(Ground water resources, surface
resources, forestry, agriculture,
fisheries, tourism, minerals)

11 | Areas already subjected to pollution or No --

environmental damage. (those where
existing legal environmental standards
are exceeded)
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Sr. |Areas Name/ Aerial distance (within 15

No. Identity km.) from Proposed project
location boundary

12 | Areas susceptible to natural hazard No --

which could cause the project to present
environmental problems

(Earthquakes, subsidence, landslides,
erosion, flooding or extreme or adverse
climatic conditions)

(IV) Proposed Terms of Reference for EIA studies:

Along with this Form land 1 A we have applied for the project specific ToR from MoEF & CC.

Draft Terms of Reference (ToR) for conducting EIA Study are submitted separately and also attached as
Enclosure in this Form 1. Please note that considering study area of 10 km radius from the project site
we have already carried out the baseline data generation including ambient air quality, Noise level, soil,
water quality etc. in the month of March 2017 to May 2017. This may please be accepted.

After receipt of project specific ToR from SEAC 2, Maharashtra EIA Report shall be submitted which
will be based on the project specific ToR as well as the model Terms of References (ToR) given in EIA
Guidance Manual for building construction & Township/area development projects by MoEF & CC.

As mentioned in the Notification S.O. 804(E) dt. 14.03.2017, there will be separate chapter on
Assessment of ecological damage, remediation plan, natural and community resource augmentation plan.
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NAHAR BUILDER LIMITED

UNDERTAKING

I hereby give undertaking that the data and information given in the
application and enclosures are true to the best of my knowledge and belief and
[ am aware that if any part of the data and information submitted is found to
be false or misleading at any stage, the project will be rejected and clearance

given, if any to the project will be revoked at our risk and cost.

Date :

Place : Mumbai For Nahar Builders Limited

Mahesh Chintamani Pradhan

[Director/ Authorised Signatory]
[B-1, Mahalaxmi Chambers,
22, Bhulabhai Desai Road,
Mahalaxmi, Mumbai-400026]

Registered Office & Corporate Office :

B-1, Mahalaxmi Chambers, 22, Bhulabhai Desai Road, Mumbai - 400 026.

Tel : 2353 8425, 2352 2784. Fax : 2351 0470.

Site and Sales Office :

Nahar’s Amrit Shakti, Powai, Turn From Killick Nixon, Off. Saki Vihar Road, Andheri (E), Mumbai - 400 072.
Tel : 2847 1153, 2847 0201, 2847 0203. Fax : 2847 0091.

E-mail : info@nahargroup.co.in Website : www.nahargroup.co.in TRUE COPY

(Eoibis=
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India

KAPADIA consultants

architecture interior design
Enclosure 1 -A

Dt: Jul 10,2019,

Ref.No. 6279/19/RG/S-92(EC)

To,

State Expert Appraisal Committee -2 (SEAC 2),
Environment Department,

Mantralaya, Mumbai, Maharashtra

Dear Sir,
We hereby give undertaking for the total constructed built-up area with Plinth Commencement Certificate (CC) and Occupancy Certificate (OC) for Existing Buildings not under

purview of EIA Notification, 1994 as amended in 2004 (Plinth completed before 07.07.2004)which are completed and occupied on siteand for Existing Buildings under purview of
EIA Notification, 1994 as amended in 2004 and / EIA Notification 2006 as amended (Plinth completed after 7.7.2004)which are completed on siteforResidential & Commercial

Development at Chandivali Farm Road, Chandivali, Andheri (E), Mumbai.

A. Existing Buildings not under purview of EIA Notification, 1994 as amended in 2004

(Plinth completed before 07.07.2004)

Sectors/Building | Building Configuration Area Approved by M.C.G.M. Actual area constructed on site
(Sq. mt.) (Sq. mt.) Date of
FSI NON FSI [TBUA FSI NONFSI | TBUA(F | Plinth CC | Date of Henaits
FSI +H SI + ocC
INON FSI) NON
FSI)
Building R-2/1 Residential (Stilt + 7 floors) 4651.57 465.47 5117.04 | 4651.57 1395.47 6047.04 11/8/1994 3/3/2000 --
Building R-2/2 Residential (Stilt + 7 floors) 4513.73 1354.11 5867.84 4513.73 1354.11 5867.84 16/3/1995 3/3/2000 --
Building R-2/3 Residential (Stilt + 7 floors) 4766.88 1430.06 6196.94 | 4766.88 1430.06 6196.94 16/3/1995 3/3/2000 --
Building R-2/4 Residential ( Stilt + Podium 8610.72 2583.22 1119394 | 8610.72 2583.22 11193.94 9/2/2004 25/4/2005 --
+ 14 floors)
Building R-2/5 Residential ( Stilt + Podium 8610.72 2583.22 11193.94 | 8610.72 2583.22 11193.94 9/2/2004 25/4/2005 --
+ 14 floors)
Building R-3/1 Residential (Wing A,B,C,D 15262.28 4559.39 19821.67 | 15262.28 | 4559.39 19821.67 | 18/10/1989 2/6/2005 The  built
& E) Stilt + 14 floors up area is
inclusive of
Club House
area of
sector R-3.
Building R-4/1 Residential + Commercial 2664.05 394.89 3058.94 485.65 49.51 535.16 26/11/1994 - 0.C.C. Not
(Ground + 5 floors) obtained
Building R-5/A1 Residential (Ground + 4 7932.36 1477.17 9409.53 1374.9 374.98 1749.88 | 26/11/1994 - 0.C.C. Not
floors) obtained
Building R-5/A2 Residential (Ground + 4 - 0.C.C. Not
floors) 120618 22392 [ 143090 | 194618 | 31450 119,68 | 12121994 obtained

TRUE COPY @_.:g-_»;
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Building R-6/1 Ground floor (Shops) 330.53 66.11 396.64 330.53 66.11 396.64 20/3/1999 6/8/2005 --

Building R-6/2 Ground floor (Shops) 330.53 66.11 396.64 330.53 66.11 396.64 20/3/1999 6/8/2005 --

Building R-6/3 Ground floor (Shops) 330.53 66.11 396.64 330.53 66.11 396.64 20/3/1999 6/8/2005 -=

Building R-6/4 Ground floor (Shops) 330.53 66.11 396.64 330.53 66.11 396.64 20/3/1999 6/8/2005 --

Building R-14/1 Ground + 1 upper floor 616.19 123.23 739.42 616.19 123.23 739.42 5/6/2004 17/12/2005 | --
(Commercial)

Building R-14/2 Ground + 1 upper floor 616.19 123.23 739.42 616.19 123.23 739.42 5/6/2004 17/12/2005 | --
(Commercial)

TOTAL 60771.99 15584.15 | 76356.14 | 52036.13 | 15155.36 | 67191.49
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B. Ecxisting Buildings under purview of EIA Notification, 1994 as amended in 2004 and / EIA Notification 2006 as amended (Plinth completed after 7.7.2004)

Sectors/Building Area Approved by M.C.G.M. Actual area constructed on site (Sq.
(Sq. mt.) mt.) Date of Date of
FSI NONFSI [TBUA FSI NON FSI [TBUA Plinth CC ocC Remarks
FSI + NON FSI + NON
IFST) IFSI)
Building R-2/6 Residential ( Stilt + Podium + 14 9642.91 2892.87 12535.78 9642.91 2892.87 12535.78 | 20/04/2005 9/5/2007 | --
floors)
Building R-2/7 Residential ( Stilt + Podium + 14 8610.72 2583.22 11193.94 8610.72 2583.22 11193.94 | 21/09/2004 28/9/2006 | --
floors)
Building R-2/8 Residential ( Stilt + Podium + 14 3659.33 1097.8 4757.13 3659.33 1097.8 4757.13 22/09/2004 30/9/2006 | --
floors)
Building R-2/9 Residential ( Stilt + Podium + 14 8610.72 2583.22 11193.94 8610.72 2583.22 11193.94 | 22/09/2004 28/9/2006 | --
floors)
Building R-2/10 Residential ( Stilt + Podium + 14 10288.3 3086.49 13374.79 10288.3 3086.49 13374.79 | 20/04/2005 9/512007 | --
floors)
Building R-3/F Residential (Wing F) Stilt + 2 5283.41 2738.59 8022.00 5283.41 2738.59 8022.00 02/02/2006 23/1/2015 | --
podium + 14 floors
School 2 Level Basement + Gr. + 8 8352.79 9307.21 17660.00 8352.79 9307.21 17660.00 | 09/01/2007 | 29/10/2015 | --
floors
Building R-6/5 Ground floor (Shops) 245.99 49.19 295.18 245.99 49.19 295.18 02/07/2007 12/8/2009 | --
Building R-12/1 Residential ( Stilt + Podium + 22 27410.77 192626.70 | 374762.44 | 27410.77 | 25239.23 | 52650.00 15/07/2005 3/2/2009 | The built
floors) up area
Building R-12/2 Residential ( Stilt + Podium + 21 12619.44 12619.44 | 14133.68 | 26753.12 15/07/2005 5/3/2011 includes
floors) area of all
Building R-12/3 | Residential ( Stilt + Podium + 22 13250.80 13250.80 | 14840.89 | 28091.69 | 15/07/2005 | 5/3/2011 | Podiums,
floors) basement,
Building R-12/4 Residential ( Stilt + Podium + 22 13250.80 13250.80 | 14840.89 | 28091.69 15/07/2005 5/3/2011 g]fusbect}cl)(;ulie
floors) :
Building R-12/5 Residential ( Stilt + 2 level 12919.58 12919.58 | 14591.92 | 27511.50 15/07/2005 5/3/2011 12, e,
Podium + 21 floors)
Building R-12/6 Residential ( Stilt + Podium + 22 43171.12 43171.12 | 36739.88 | 79911.00 15/07/2005 | 30/10/2009
floors)
Building R-12/7 Residential ( Stilt + Podium + 20 5700.34 5700.34 6935.66 12636.00 15/07/2005 12/8/2015
floors)
Building R-12/8 Residential (Basement + Lower 5117.26 5117.26 7138.49 12255.75 15/07/2005 12/8/2015
Stilt + Upper Stilt + Podium +
18 floors)
Building R-12/9 Residential (Basement Stilt + 2 19072.02 19072.02 | 21480.18 | 40552.20 15/07/2005 28/2/2014
level Podium + 20 floors)
Building R-12/10 | Residential (Basement Stilt + 2 19072.02 19072.02 | 21480.18 | 40552.20 19/08/2005 28/2/2014
level Podium + 20 floors)
Building R-12/11 | Residential (Basement + Stilt + 10551.29 10551.29 | 15205.99 | 25757.28 19/08/2005 12/8/2015
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Podium + 14 floors)
Building R-12/13 | Residential (Stilt + 2 level 8197.79 11832.21 | 20030.00 3829.46 3684.97 7514.43 03/12/2010 - Constructio
Podium + 20 floors) n of 9
floors
completed
and work
of balance
11 floors is
not yet
started.
Temple Ground + 1 upper floor 1251.22 810.9 2062.12 1251.22 810.9 2062.12 26/02/2007 | 11/06/2108 | Part O.C.C.
obtained
Building R-14/3 Wing 'A' Basement(pt)+Stilt(pt) 7211.59 3138.41 10350 7211.59 3138.41 10350.00 | 03/07/2010 15/2/2018 | --
+ Ground (pt) (shop)+ 3
level podium +Service Floor+
4th to 17th upper floor and Wing
‘B’ having Stilt(pt) + Ground
(pt) (shop)+ 3 level podium
+Service Floor+ 4th to 17th
(part) upper floor
Building R-18 Residential (Basement + Podium 9395.35 11804.65 21200 9395.35 11804.65 | 21200.00 | 28/04/2010 7/4/2016 | --
(Residential) + 18 floors)
Municipal Market | Commercial (Ground + 2 upper 817.2 163.44 980.64 817.2 163.44 980.64 24/11/2009 3/10/2013 | --
& Dispensary floor)
R19: ‘D’ Mart Commercial (Basement + 1522.01 812.99 2335 1522.01 812.99 2335.00 26/02/2007 4/12/2010 | --
Ground + 4 upper floor)
R20: Offices Office bldg. (Ground + 10 upper 3704.97 2225.03 5930 3704.97 2225.03 5930.00 07/01/2008 23/1/2015 | --
floor)
R21: Diagnostic Commercial (Basement + 1266.9 573.45 1840.35 1266.9 573.45 1840.35 01/01/2008 2/12/2010 | --
Center Ground + 5 upper floor)
Total 270196.94 248326.37 | 518523.31 | 265828.31 | 240179.42 | 506007.73

For Kapadia Consultants

.

(R.G. Kapadia)
Reg.No.CA/78/4792
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DAMAGE CONTROL PLAN, REMEDIATION PLAN AND

NATURAL AND COMMUNITY RESOURCE AUGMENTATION PLAN

This chapter outlines what ecological damage has been caused by this project due to violation of EIA
Notification, 2006 as amended. It also discusses evaluation and implementation about the various
liabilities to be imposed on a project for causing environmental damages.

Further, an attempt has also been made to provide an indicative cost for assessment of Damage Control
Plan and Remediation Plan and Natural and Community Resource Augmentation Plan (NCRAP) and
controlling further damage to environment. This chapter provides guidelines for evaluating and
implementing financial penalty for violation in the form of bank guarantee as per provisions stipulated
under the Notification vide S.O 804 (E) dated 14.03.2017 by MoEF & CC and as per the guidelines given
by SEIAA dated 30.01.2019

A. Project details:

1. | Name and address of | Residential and Commercial Development atCTS No. 30A/1-14, 30A/1-16,
Project 30A/2, 36A/8, 36-B,50-B, 52-B,53-B & 29V , 28A/3, 28-B,29/L, 30-A/1-
15,30-A/3, 50-C, 53-A/1-D, 53-C,53-A/1-B,1-C, 44-C,1-D, 44-A, 45, 45/1 to
45/29 (pt), 50-A (pt), 51-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt),
40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,25/B/1,26 A, 27 , 28A/1, 29 N, 50
A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to
43 C/37, 39-A, 14(pt), 36A/4, 50A/11, 52 A/3, 36A/9, SO0A(pt),
52/A(pt),50A/9 , 52A/6,36 A(Pt),36A/10, S0A(pt), 52/A(pt) and 26-C
Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072,
Maharashtra
(These City survey numbers are for all 22 sectors as per approved layout. The
present project is only for 11 sectors [Sectors R-2, R-3, R-4, R-5, R-6, R-12,
R-14, R-18, R-19, R-20 & R-21] wherein work is commenced/completed and
survey number for the same are marked in bold)
2. | Name of Directors Mr. Mahesh Pradhan
Project Proponents: M/s. Nahar Builders Limited.

3. | Total construction | Constructed area for the buildings under purview of EIA Notification:
completed (built-up area | 506007.74 Sq. mt.
as per EIA notification) :

(FSI+NON FSI) (Please note in the same layout there are some existing constructed buildings prior to EIA
Notification constructed area 67,191.49 Sq.mt.)

4. | Total construction | Total Construction area for the buildings under purview of EIA
proposed, (built-up area | Notification: 5, 18,523.31 Sq.mt. out of which 506007.74 Sq.mt. has been
as per EC notification) already constructed and proposed area is 12515.57 Sq. mt.

(FSI + NON FSI)
5. | Whether the project has | No

any EC; if yes, give
details including

Residential and Commercial project at Chandivali by M/s. Nahar Builders Ltd. 1
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approved built up area
(FSI + NON FSI)

6. | Total cost of the project | Total cost of project: Rs. 1749.50 Crore
and total cost of the | Total cost of the project constructed without EC: Rs. 1749.50 Crore
project already
executed? Also, give
total cost of the project
constructed without EC.

7. | Date of commencement | Buildings which are under purview of EIA Notification :
of project First Building R-2/7 in Sector R2 received commencement certificate (CC)

from MCGM on date 21.09.2004

(Please note in the same layout there are some existing constructed buildings prior to EIA
Notification and the first Building R 3/1in Sector R3 received commencement certificate from
MCGM on 18.10.1989)

8. | Date of violation of EC | 21.09.2004
regulation (please justify | Copy of CC is attached
with documentary
evidence)

9. | Date of first submission | Applied to EAC, MoEF & CC on date 16.08.2017 for Environmental
of information of such | Clearance under Notification dated 14.03.2017 wherein submitted the
violation to the SEIAA | information of violation.
or SEAC, if self- | However as per mandatory guidelines of SEIAA, Maharashtra we have again
notified, along with | submitted application on ec-mpcb portal on 23.06.2018
stoppage of construction
work Snapshots of submission are attached as Enclosure
1. No. of days of|4745 Days (As the buildings area constructed in sequential manner from

violation (9-8) 21.09.2004, 4745 days are only for the first building and that much built-up
area commenced on 21.09.2004. For rest of the buildings the no. of violation
days will get reduced as per the date of CC. Based on the weighted average of
built-up areas multiplied by violation days divided by total built-up area, the
average violation days works out to = 4248 days and the damage assessment
and costing has been works out accordingly)

10.| Name and address of | ULTRA-TECH (Environmental Consultancy & Laboratory)
Environmental (An ISO 9001-2015 Company, Accredited by NABET, Lab: Accredited
consultant, with date of | by NABL & Gazetted by MoEF, Gol)
engagement of such | Accreditation NO. : QCI/NABET/ENV/ACO/18/0627
consultant Unit No. 206, 224, 225, Jai Commercial Complex, Eastern Express Highway,

Opp. Cadbury Factory, Khopat, Thane (W) — 400601
Date of Appointment: 27.02.2017
11.| Any other case of EC | No

violation is reported or

pending or decided
earlier for  projects
where any of the

directors are involved?
If yes, give details

Residential and Commercial project at Chandivali by M/s. Nahar Builders Ltd. 2
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12.| Any court case related to
EC violation pending or
decided against any of
the directors including
High Court, NGT and
sessions court?

No.

Petitioner/Applicant

Court/Tribunal and
case/application/WP/
PIL/Appeal Number

Status

Any stay/
injunction
granted

Mr. Prakash Agarwal

Application No.
104/2016  filed in
National Green
Tribunal, Pune

Pending

No

Mr. Prakash Agarwal

Civil  Appeal No.
14533/2017 filed in
Hon’ble Supreme
Court of India against
order passed in matter
at serial no. 1

Dismissed

No

Mr. Prakash Agarwal

PIL (L) no. 22/2018
filed Hon’ble Bombay
High Court converted
to Suo Moto PIL No.
1/2019

Pending

No

Nahar Amrit Shakti
— R2 sector
Residents  Welfare
Association and Ors.

PIL No. 125/2014 filed
in Hon’ble Bombay
High Court

Disposed

No

Residential and Commercial project at Chandivali by M/s. Nahar Builders Ltd.
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B. Qualitative and Quantitative Identification of Ecological/Environmental Damage:

This section identifies and describes the qualitative and quantitative ecological/environmental damage
due to the violation done

Attributes

Phase

On site scenario

Damage
Identification

Air
Pollution

Construction
dust

Construction

e Use of water for dust suppression

e Use of covering sheets for trucks
carrying construction material to
prevent air borne dust

o All material storages were adequately
covered to avoid dust / particulate
emissions

e Open burning of solid waste was
prohibited

e Use of the standard personal
protective equipments like masks,
goggles, dust mask etc.

e Provided barricades of 4.5 mt. height
along the periphery of the each sector

No

Noise

Construction

e Provided barricades of 4.5 mt. height
along the periphery of the each sector

e Provision of ear plugs for
construction labour and staff during
high noise

e Use of well maintained & relatively
newer equipments to mitigate noise
generation

e Use of DG sets with acoustic
enclosures as per CPCB guidelines

e No noise polluting work in night
shifts

e Acoustic enclosure for DG set

No

Operation

e Around 4275 parking spaces are
already provided on site

e Use of CPCB approved DG sets

e RG area of 15658.70 Sq. mt. on
ground and 35962.40 Sq. mt. on
podium is already developed on site

e Plantation of 2785 nos. of trees of
various varieties is already done on
site

No

Demolition
dust

Prior to
Construction

Small temporary patra shed (550 Sq.
ft.) was demolished prior to start of
construction in sector 12 and reused in
fencing of the plot

No

Water

Incremental
sewage
increase

Construction

Disposal of sewage into Municipal
sewer line only

No

Residential and Commercial project at Chandivali by M/s. Nahar Builders Ltd.
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Attributes

Phase

On site scenario

Damage
Identification

Operation

Untreated sewage from buildings in all
sectors except R12 is directly being | sewage  generated
disposed to sewer line. No provision of
STPs for other sector except R12

Treatment

Reuse of treated sewage for flushing
(360 KLD) and gardening (151 KLD).
Disposal of excess treated sewage into
sewer line

of sewage (935 KLD)
generated from Sector
existing Sewage Treatment Plant of
capacity 950 KL which will be
augmented by 600 KL
cater the entire load of sewage

into

in future to

Yes but disposal of

to sewer line, which

Treatment Facility
of M.C.G.M.

Extra water
pumped from
foundations

Construction

e The
followed:

O Stable channels used for dewatering
0 Dewatering avoided during heavy

rains

e Provision of dewatering pumps of
adequate
conditions

e Suction points of the pumps equipped
with silt screens
filters to minimize stile discharge

e Collection of Subsoil water/ excess
water during excavation

e Disposal of supernatant to the drain

general

site

and appropriate

safety  precautions No

Soil

Excess
foundation
excavation

Construction

been

The small quantity of excess soil
from footing for
buildings in other sectors, the same has
been spread and used as a base for
development of layout RG

(29214 Cum)

spread of

The excavated soil (1, 20,000 Cum) No
from large basements in sector R12 has
reservation
Municipal park as per condition of
letter of Intent issued by M.C.G.M.
After filling and leveling the said park
has been handed over to M.C.G.M.

Excess ground
foot print

Construction

Provision of open spaces as per DCR

No

Residential and Commercial project at Chandivali by M/s. Nahar Builders Ltd.
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Attributes Phase On site scenario Damage
Identification

Loss  of | Additional Construction | No trees have been cut. No
vegetation | trees cut (type, Tree plantation (2785 nos.) is already

age and done as per NOC received from Tree

number of trees Authority

with its

significance

C. Description of activities contributing to the environmental damage and degradation:

A.

Demolition, site preparation

Details

1.

Whether any demolition work
was carried out prior to EC? If
yes what is date of
commencement of demolition
and also date of completion of
demolition?

Small temporary patra shed (550 Sq. ft.) was demolished prior to start
of construction in sector 12 and reused in fencing of the plot.

Whether such demolition or
site had some asbestos,
industrial waste or
contaminated soil or
hazardous waste etc. and if
yes, how these types of waste
have been segregated and
disposed?

If the project is located on any
industrial site, whether any
due diligence or
environmental status of site
was assessed? If yes, give
details

Sector R16, 20, 21 were situated in industrial zone as per DP plan of
MCGM. However same were converted into residential/commercial
user as per the provisions of DCR 1991.More so no industry existed on
these plots. Other sectors are in residential zone.

State  the  quantity  of
demolition waste disposed
from the site, including
quantity and disposal location
along with location map and

photographs

Not applicable as Small temporary patra shed (550 Sq. ft.) was
demolished prior to start of construction in sector 12 and reused in
fencing of the plot.

Any air quality (including
noise) monitoring done during
demolition work? If yes,
results

Not monitored as only Small temporary patra shed (550 Sq. ft.) was
demolished and reused on site only.

Whether building plan and
layout approved and
permission from local
authorities is  taken to
commence the work prior to
demolition work

No as only small demolition activity was involved as stated above.

Construction Stage

Details

Date of commencement of

| Buildings | Date of CC | Date of completion of |

Residential and Commercial project at Chandivali by M/s. Nahar Builders Ltd. 6
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construction and completion construction/Occupation
of construction, if any Certificate

Building R-2/6 20.04.2005 | 09.05.2007
Building R-2/7 21.09.2004 | 28.09.2006
Building R-2/8 22.09.2004 | 30.09.2006
Building R-2/9 22.09.2004 | 28.09.2006
Building R-2/10 20.04.2005 | 09.05.2007
Building R-3/F 02.02.2006 | 23.01.2015
School 09.01.2007 | 29.10.2015
Building R-6/5 02.07.2007 | 12.08.2009
Building R-12/1 15.07.2005 | 03.02.2009
Building R-12/2 15.07.2005 | 05.03.2011
Building R-12/3 15.07.2005 | 05.03.2011
Building R-12/4 15.07.2005 | 05.03.2011
Building R-12/5 16.07.2005 | 05.03.2011
Building R-12/6 15.07.2005 | 30.10.2009
Building R-12/7 15.07.2005 12.08.2015
Building R-12/8 15.07.2005 12.08.2015
Building R-12/9 15.07.2005 | 28.02.2014
Building R-12/10 19.08.2005 | 28.02.2014
Building R-12/11 19.08.2005 12.08.2015
Building R-12/13 03.12.2010 | Not yet completed
Temple 26.02.2007 | 11.06.2018
Building R-14/3 03.07.2010 | 15.02.2018
Building R-18 | 28.04.2010 | 07.04.2016
(Residential)
Municipal Market & | 24.11.2009 | 03.10.2013
Dispensary
R19: Demart 26.02.2007 | 04.12.2010
R20: Offices 07.01.2008 | 23.01.2015
R21: Diagnostic | 01.01.2008 | 02.12.2010
Center
Please note in the same layout there are some existing constructed buildings prior to
EIA Notification and the first Building R 3/lin Sector R3 received commencement
certificate from MCGM in 18.10.1989
2. | Whether the construction | Yes
carried out is strictly as per the | 0 Approved Layout dated 06.05.1996
sanction plan given by | O Amended approved layout dated 31.08.2006
concerned local authority? If | 0 Individual buildings plans approved since 1989 to 2016
yes, please provide such
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certification
In the additional construction, | The constructed area on site is 506007.74Sq.mt.
how  much  construction | The approximate quantities of construction material are as follows
material  including, sand, Approx. Total
bricks, cement etc was || Item Units | Quantity | Weight of each item
required to be transported? in tons
No. of trucks and its average | | Cement bags | 2213784 110689
haulage? Steel - Metal |\ es | 50727 50727

bars

Metal(Khadi) cuft 8537884 6622645

Sand cuft 6026742 4675

Bricks no. | 126821352 104696
How many labours were | App. 200 workers/day
engaged in  construction,
average per day?
Whether, the additional | Ground Coverage of the buildings which are under purview of EIA

construction work, over and
above wvalid EC, if so
available, has any additional
ground foot print? If yes
please state, ground foot print
in sqm as per EC approved
layout and current proposed
layout?

Notification: 65998.88 Sq. mt.

(Please note in the same layout there are some existing constructed buildings prior to
EIA Notification and Ground Coverage of those buildings is 9070.69 Sq.mt.)

Whether the expansion was

carried out simultaneously

with EC approved work? If

not give details of time frame?

oIf yes, please give
incremental additional time
required for construction of
additional area

Days required for completed construction : 4248 days

Is there any change in
foundation design, i.e. depth
of foundation, basement etc.
that were done due to
additional area?

If yes, what is the additional
soil quantity excavated for
such incremental foundation
depth? Where it is disposed?

The excavated soil (1, 20,000 Cum) from large basements in sector R12
has been spread on reservation of Municipal park as per condition of
letter of Intent issued by M.C.G.M. After filling and leveling the said
park has been handed over to M.C.G.M.

The small quantity of excess soil (29214 Cum) from footing for
buildings in other sectors, the same has been spread and used as a base
for development of layout RG

What is the quantity of top soil
removed and how it is
managed?

The excavated soil (1, 20,000 Cum) from large basements in sector R12
has been spread on reservation of Municipal park as per condition of
letter of Intent issued by M.C.G.M. After filling and leveling the said
park has been handed over to M.C.G.M.

The small quantity of excess soil (29214 Cum) from footing for
buildings in other sectors, the same has been spread and used as a base
for development of layout RG
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No top soil was reused. Also as per physic-chemical analysis of soil
indicates that productivity of the soil is poor.

9. | Also, if water is encountered | Average ground water level was encountered below 6.0 mt. and hence
at such foundation depth, what | no water required to be pumped for foundation or single basement.
is the volume of water pumped | Only in case of school building the double basement reached below 6.0
for such additional depth of | mt. wherein pumping was resorted to. The area of the basement was
excavation? 3000 sq.mt.
App. Quantity of the water pumped out is 5760 cum (2 pumps having
capacity of 6 cum/hr*8hr*60days)
10. | How much additional water | Water required for curing: App. 150-170 KLD
was required for curing and | Water required for construction : 10-20 KLLD
construction purpose? Source | Source: Water tanker (30%)/Bore well (70%)
of water?
11. | Rain Water harvesting details | Provision of 27 nos. of recharge pits
12.| Solar light, water heating | Not provided
details
13. | Use of fly ash bricks ensured? | Fly ash bricks were not used for completed construction
Details thereof
14. | Whether any noise or air | Mitigation Measures For Noise:
pollution control measures |e Noise monitoring to ascertain the noise levels are within limit
taken, if so what are they? e Use of well maintained & relatively newer equipments to mitigate
noise generation
e Provision of ear plugs for construction labor and staff during high
noise construction activity
e No noise polluting work in night shifts
e Provided barricades of 4.5 mt. height along the periphery of sector
wherein construction completed.
e Acoustic enclosure for DG set
e Plantation of 2785 nos. of trees is already done on site
Mitigation Measures for Air Pollution:
e Use of water for dust suppression
e Use of covering sheets for trucks carrying construction material to
prevent air borne dust
e All material storages are being adequately covered to avoid dust /
particulate emissions
e Use of DG sets with acoustic enclosures as per CPCB guidelines
e Adequate parking provision and proper traffic management for
smooth traffic flow
e Open burning of solid waste is prohibited
e Regular health checkup of the workers
e Use of the standard personal protective equipments like masks,
goggles, dust mask etc.
15. | Whether any air quality and | No

noise level monitoring done
during construction stage, if
yes attach results
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GCETRA-TECH

Environmental Consultancy & Laboratory

16. | Whether any third-party rights | Yes
are created on the construction
without EC?
17. | Whether any of  the | Yes
construction without EC has
already been occupied?
If yes, number of families
gave such occupation.
Also give total commercial | Commercial area presently being used:
area being used presently. Sector | Building/Type No. &Total Construction Built-
Also state type of commercial up area (In Sq. mt.)
activity i.e. offices, shops, Existing Buildings under purview of EIA Notification
hotels, restaurants etc. R3 School 73 Classrooms
17660.00 Sq.mt.
R6 Building R-6/5 7 nos.
Shops 295.18 Sq. mt.
R14 Building R-14/3 6 nos.
Shops
R18 Municipal Market & | 980.64 Sq. mt.
Dispensary
R19 De -Mart 2335.00 Sq. mt.
R20 Offices and shops Total area: 5930.00 Sq.mt.
R21 Diagnostic Center 1840.35 Sq.mt.
18. | How many flats sold which | Total cost of the project constructed without EC: Rs. 1749.50 Crore
are in the area of EC violation
and total sale value of such
flats
19. | How much commercial area | Total cost of the project constructed without EC: Rs. 1749.50 Crore
sold which is in area of EC
violation and total sale value
of such commercial area.
C. | Commissioning of project
1. | Date of when the project was | | Buildings Date of completion of
made operational either by construction/Occupation
giving possession of Certificate
residential or  commercial | | Building R-2/6 09.05.2007
areas of the project? Building R-2/7 28.09.2006
Building R-2/8 30.09.2006
Building R-2/9 28.09.2006
Building R-2/10 09.05.2007
Building R-3/F 23.01.2015
School 29.10.2015
Building R-6/5 12.08.2009
Building R-12/1 03.02.2009

Residential and Commercial project at Chandivali by M/s. Nahar Builders Ltd.
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Building R-12/2 05.03.2011
Building R-12/3 05.03.2011
Building R-12/4 05.03.2011
Building R-12/5 05.03.2011
Building R-12/6 30.10.2009
Building R-12/7 12.08.2015
Building R-12/8 12.08.2015
Building R-12/9 28.02.2014
Building R-12/10 28.02.2014
Building R-12/11 12.08.2015
Building R-12/13 --

Temple 11.06.2018
Building R-14/3 15.02.2018
Building R-18 (Residential) 07.04.2016
Municipal Market & | 03.10.2013
Dispensary

R19: Demart 04.12.2010
R20: Offices 23.01.2015
R21: Diagnostic Center 02.12.2010

2. | How many families are | 2194 Nos.
staying in project?

3. | What is total water supply to | 135 LPCD by M.C.G.M. for all sectors except sector R12
project, source and quality
For Sector R12 : Domestic : 90 LPCD by MCGM+ 45 LPCD by STP
treated sewage

4. | Total sewage  generation | 1424 KLD
m’/day

5. | STP details For Sector R12:
Existing STP of capacity of 950 KL which will be augmented by 600
KL in future to cater the entire load of sewage

6. | Treated wastewater disposal Sector Disposal

Some of the buildings of To sewer line which is further
Sector: R2, R3, R6, R14, R18, connected to terminal treatment
R19, R20, R21 facility of M.C.G.M.

Sector R12 Treatment in existing STP of]
capacity of 950 KL which will be
augmented by 600 KL in future to
cater the entire load of sewage

7. | Any DG sets, are they | Use of DG sets with acoustic enclosures as per CPCB guidelines.
complying the norms Details are as follows:

5 D.G. Sets of capacity 62.5 kVA each

2 D.G. Sets of capacity 100 kVA each

1 D.G. Set of capacity 160 kVA

1 D.G. Set of capacity 200 kVA

8 D.G. Sets of capacity 320 kVA each

1 D.G. Set of capacity 380 kVA

1 D.G. Set of capacity 400 kVA

1 D.G. Set of capacity 625 kVA

Residential and Commercial project at Chandivali by M/s. Nahar Builders Ltd. 11
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D. Assessment of Environmental Damages

SITRA-TECH

Environmental Consultancy & Laboratory

Attributes Scope of saving on account of EMP cost
environmental protection measures | Recurring cost, per day Non-recurring cost
(Rs.) (Rs.)
Air Pollution Water requirement for sprinkling | Nil as water sprinkling to --
(KL/day): 30 KL suppress the dust were
Cost of 1 KL water (Rs): Rs. 60 carried out
Water Pollution | A. Cost of water requirement:
a). Construction phase: Nil as tanker water were
used for construction
b). Operation phase: Nil as adequate water
supply from M.C.G.M.
B. Cost of sewage treatment, reuse & disposal:
a). Construction phase: -- Nil as disposal of

sewage to sewer line
only.

b). Operation phase:

Rs. 0.093 Lacs

Rs. 157.92 Lacs

C. Quantity of water pumped out
during excavation and a lumpsum
cost of Rs. 50 per cum for such
unauthorized water extraction and
disposal

Nil

2.88 Lacs

D. cost of construction &
maintenance of recharge well:

Nil as proper maintenance
of recharge well is being
carried out on site.

Nil as provision of 27
nos. of  recharge
pits/well is being done
on site.

Soil environment

In case of demolition has carried out, Nil Nil as only Small
the cost of demolition waste temporary patra shed
management plan needs to be (550 Sq. ft.) was
discussed and finalized as non- demolished and reused
recurring cost. on site

In case there is some hazardous waste Nil Nil

like asbestos or the site is located on

industrial area where hazardous

chemical or waste was handled, the

cost based on due diligence of the

project site, as given by consultants.

(The report must include soil

analysis, water analysis, MPCB

consent copies, manifest of HW if

any). This requires critical

examination from SPCB.

Cost of preservation of top soil & Nil No top soil was
excavated earth to be considered. reused. Also as per
[Area (m2) x depth (m) x sp. Gravity physic- chemical
(kg/m3) x cost per ton (Rs.)] analysis of  soil

Residential and Commercial project at Chandivali by M/s. Nahar Builders Ltd.
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Environmental Consultancy & Laboratory

Attributes Scope of saving on account of EMP cost
environmental protection measures | Recurring cost, per day Non-recurring cost
(Rs.) (Rs.)
indicates that
productivity of the soil
is poor.
Noise and For damage due to noise pollution & Nil Nil as Provision of
Vibration vibration, the cost of Dbarricades barricades of 4.5 mt.
around the project site should be height  along  the
considered. [perimeter (m) x height periphery of the each
of the barricade (m) x cost of the sector is made at the
sheet) time of construction
Green Belt In case of any tree cutting without EC | Nil as no trees have been --
cost of Rs. 10000/- per tree apart | cut
from any statutory action for such
tree cutting if any,
Cost of planting & maintaining trees | Nil as proper maintenance | Nil as we have already
(Number of trees as per the byelaws) | of RG and trees have been | planted trees on site as
done. per the byelaws
Cost of compensatory tree plantation Nil --
(5 trees for each tree cut)
RH/Occupational | Cost of workers benefit to be | Nil as benefits in view of --
Health Safety considered in view of Building and | Laws have been provided.
Other Construction Workers' Welfare
Cess Act, 1996
A. cost of health checkup of workers: | Nil as proper safety --
measures and health check
B. cost of safety measures including| up of workers have been
PPEs: done on site.
Total Rs. 0.093 Lacs Rs. 160.80 Lacs

Detailed breakup of costing which is incurred till date for saving on account of environmental
protection measures for attributes mentioned in above table is attached as Enclosure.

Residential and Commercial project at Chandivali by M/s. Nahar Builders Ltd.
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Environmental Consultancy & Laboratory

E. Calculation of Cost of remediation plan and natural & community resource augmentation plan:

No. | Description | Details | Amount
A. Assessment of Environment Damages
1. Total of recurring cost | Cost arrived from above table per day X | Rs. 0.093 Lacs x 2011 days
number of days in violation* = Rs. 187.023 Lacs
i.e. Rs. 1.87 Crore
2. Non-recurring cost Cost as arrived from above table Rs. 160.80 Lacs
Rs. 1.61 Crore
Sub total (1 + 2 above) | (Subject to minimum Rs. 1 crore) Rs. 3.48 Crore
B. Economic benefits accrued due to violation
1. Economic benefits 1% of total project cost including land, as | 1 % of project cost i.e.
declared by PP before SEAC, subject to | 1 % of Rs. 1749.50 Lacs
maximum Rs. 10 Cr. = Rs. 17.49 Crore
Hence considered Rs. 10 Crore
2. Track Record of Project | Incremental cost of Rs. 10 lakhs for each | Not Applicable
Proponent EC violation by PP observed at any other
projects in last 3 years
3. Cost of remediation | Sum of A and B above or amount |l. Sum of A and B is Rs. 13.48
plan and natural & | equivalent to the CER amount as per the | Crore
community resource | MOEF & CC’s office Memorandum No: 2. CER amount as per MoEF &
augmentation plan F NO 22- 65/2017-IA-II1 dated | CC’s office memorandum dt.
01/05/2018, whichever is higher 1% May 2018 is Rs. 4.37 Crore
3. Higher of 1 and 2 is Rs. 13.48
Crore

* Here we have considered recurring cost per day for sewage treatment, reuse & disposal. Please note as the
buildings are occupied in sequential manner hence building wise violation days are calculated from the date of
occupation of building. Based on weighted average of built-up areas multiplied by no. of violation days divided by
total built-up area. The average violation days works out to = 2011. Accordingly total of recurring cost has been
worked out.

As per MoEF & CC’s office memorandum dt. 1% May 2018 the cost towards CER activities is coming to
Rs. 4.37 Crores. But amount more than 5 Cr. has been spent in the year 2018-19 on municipal garden plot
for development of garden by planting trees, stabilizing the slopes, providing access, construction of
retaining wall, providing SWD network, providing compound wall, providing electricity connections and
water connections for perpetual maintenance

This recurring and non-recurring cost is proposed to be recovered till submission of proposal to
Environmental Clearance. At present these buildings are connected to Municipal sewer which in
turn is connected to common sewage treatment plant leading to almost NIL Environmental impact.
As few buildings where STP is not proposed are already handed over to the respective
societies/Federation, it is not possible at this stage to provide a new STP therein. These buildings
forms 23% of built-up area now proposed for regularization

Residential and Commercial project at Chandivali by M/s. Nahar Builders Ltd. 14
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Environmental Consultancy & Laboratory

F. Environmental restoration programme along with Resource allocation through EMP Cost:
No. | Description of Activity % allocation and Implementing Remarks
Cost (Rs. Lacs) agency
1. | Afforestation 25% M.C.G.M. Preferable within 50 km
(can include plantation, | Rs. 337.00 Lacs from project site subject
garden development) to final decision by
SEIAA and Govt. of
Mabharashtra
2. | Water conservation program | 25 % -- Preferable within 50 km
(Jalyuktshivar etc.) Rs. 337.00 Lacs from project site subject
to final decision by
SEIAA and Govt. of
Maharashtra
3. | Urban environment and | 20 % M.C.G.M. Subject to final decision
sanitation Rs. 269.60 Lacs by SEIAA and Govt. of
(Can  include  swatccha Maharashtra
Bharat, playground
development, urban ground-
water recharge schemes etc.)
4. | Sewerage lines and STP, | 20 % M.C.G.M. Subject to final decision
solid waste management Rs. 269.60 Lacs by SEIAA and Govt. of
Maharashtra
5. | Urban air/noise  pollution | 10 % M.C.G.M. Subject to final decision
control initiatives Rs. 134.80 Lacs by SEIAA and Govt. of
Maharashtra

Implementation strategy:

PP will deposit this cost to Municipal Commissioner (MC), M.C.G.M. who will spend such amount on
identified projects and certify the work completion and /or utilization of amount.

Project Proponents will give a bank guarantee of equivalent amount and such bank guarantee will be
returned on verification of implementation of such Environmental Management Plan by regional office of
Ministry, and further recommended by State Expert Appraisal Committee (SEAC) or as per final decision
of State Environment Impact Assessment Authority (SEIAA)

For ULTRA TECH

Rekha Margam

Accredited by Quality Council of India's- NABET - for
EIA coordinator : Building Construction and Townships & Area Development projects
Expert for Water Pollution Control & Solid Waste Management (Category : A)
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AssesmeB 604 for back up

Attributes Scope of saving on account of Basis of costing EMP cost
environmental protection Recurring cost, Total Recurring Non-recurring cost (Rs.)
measures per day (Rs.) cost
Considering total
violation days
(4248) (Rs.in Lacs)
Air Pollution Water requirement for sprinkling | 3 Nos. of tankers X 1800/day 76.46 --
(KL/day): 30 KL 4248 Nos. of violation
Cost of 1 KL water (Rs): Rs. 60 days X Cost of per
tanker (Rs. 600)
Water Pollution | A. Cost of water requirement:
a). Construction phase: 1 No. of tankers X 600/day 25.49 --
4248 Nos. of violation
days X Cost of per
tanker (Rs.600)
Water supply by
b). Operation phase: -- -- M.C.G.M.
B. Cost of sewage treatment, reuse
& disposal: --
a). Construction phase: Lumpsum Rs. 10 Lacs -- 10.0 Lacs
of costing for site
sanitation is
considered
b). Operation phase: Considered in damage
C. Quantity of water pumped out | Considered in damage -- -- --
during excavation and a lumpsum
cost of Rs. 50 per cum for such
unauthorized water extraction and
disposal
D. cost of construction & | Non -recurring: Rs. 1110/day 47.14 81.00 Lacs
maintenance of recharge well: 300000/pit
Recurring: 5 %
/annum
Assessment Cost for Back up — Nahar Chandivali 1
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Attributes

Scope of saving on account of
environmental protection
measures

Basis of costing

EMP cost
Recurring cost, Total Recurring Non-recurring cost (Rs.)
per day (Rs.) cost

Considering total
violation days
(4248) (Rs.in Lacs)

Soil environment

In case of demolition has carried
out, the cost of demolition waste
management plan needs to be
discussed and finalized as non-
recurring cost.

Nil

Nil as only Small
temporary patra shed
(550 Sq. ft.) was
demolished and reused
on site

In case there is some hazardous
waste like asbestos or the site is
located on industrial area where
hazardous chemical or waste was
handled, the cost based on due
diligence of the project site, as
given by consultants. (The report
must include soil analysis, water
analysis, MPCB consent copies,
manifest of HW if any). This
requires critical examination from
SPCB.

Nil

Nil

Cost of preservation of top soil &
excavated earth to be considered.
[Area (m2) x depth (m) x sp.
Gravity (kg/m3) x cost per ton
(Rs))]

Nil

No top soil was reused.
Also as per physic-
chemical analysis of soil
indicates that productivity
of the soil is very poor.

Noise and
Vibration

For damage due to noise pollution
& vibration, the cost of barricades
around the project site should be
considered. [perimeter (m) x height
of the barricade (m) x cost of the
sheet)

Rs. 4000/ mt. of the
barricade sheet

Rs. 239.06 Lacs

Green Belt

In case of any tree cutting without
EC
cost of Rs. 10000/- per tree apart

Nil as no trees have
been cut

Assessment Cost for Back up — Nahar Chandivali
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Attributes Scope of saving on account of Basis of costing EMP cost
environmental protection Recurring cost, Total Recurring Non-recurring cost (Rs.)
measures per day (Rs.) cost
Considering total
violation days
(4248) (Rs.in Lacs)
from
any statutory action for such tree
cutting if any
Cost of planting & maintaining Rs. 13105.00 Rs.556.70 Lacs Rs. 298.96 Lacs
trees (Number of trees as per the
byelaws)
Cost of compensatory tree Not Applicable as no -- --
plantation trees have been cut
(5 trees for each tree cut)
RH/Occupational | Cost of workers benefit to be -- Nil as benefits in -- --
Health Safety considered in view of Building and view of Laws have

Other Construction Workers'

Welfare Cess Act, 1996

been provided.

A. cost of health checkup of workers

Rs. 150/Worker X No.

Rs. 43.20 Lacs

of Workers X Years of
Violation
B. cost of safety measures including|  Rs. 3000/First aid -- - Rs. 6.00 Lacs
PPEs facility X No. of
workers
Assessment Cost for Back up — Nahar Chandivali 3
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Consolidated Statements

Sr No. Unique Number Submitted Amount (In Rs)  Status Actions
Date

3 SEIAA.STATEMENT- June 23,2018 3000000 SR A

Documents

Payments

Download Consolidated Statement
SEAC Minutes (Date : 18-10-2018)

SEAC Minutes (Date - 01-03-2019)

Mass Tree Plantation

To participate MTP drive,Please click on below links:

To add details tree plantation details commited by Nahar Builders Ltd click on the links below

Proposed Plantation Actual Plantation
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Agenda of 106th Meeting of State Expert Appraisal Committee-2 (SEAC-2)

SEAC Meeting number: 106 Meeting Date July 19, 2019

Subject: Environment Clearance for Residential & Commercial Development at Chandivali, Andheri (E ) Mumbai

Is a Violation Case: Yes

1.Name of Project

Residential & Commercial Development at Chandivali, Andheri (E ) Mumbai

2.Type of institution

Private

3.Name of Project Proponent

M/s. Nahar Builders Ltd.

4.Name of Consultant

M/s. Ultra-Tech

5.Type of project

Residential & Commercial Development

6.New project/expansion in existing
project/modernization/diversification
in existing project

New application for EC for the buildings constructed on site which are in the purview of EIA
Notification (Plinth completed after 7.7.2004)

7.If expansion/diversification,
whether environmental clearance
has been obtained for existing
project

8.Location of the project

Plot bearing CTS No. 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B,50-B, 52-B,53-B & 29V , 28A/3, 28-
B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C, 53-A/1-B;1=C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29
(pt), 50-A (pt), 51-A (pt), 52-A (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E,
20-B, 25/B/1, 26 A, 27 , 28A/1, 29 N, 50 A/6, 38 (pt), 50A/7,.52A/9, 42-D, 43 C/A(pt), 43 C/9 to
43 C/13, 43 C/32 to 43 C/37, 39-A , 14(pt), 36A/4, 50A/11, 52 A/3, 36A/9, 50A(pt), 52/A(pt), 50A/9
, 52A/6,36 A(Pt), 36A/10, 50A(pt), 52/A(pt) and/26-C Chandivali Farm Road, Chandivali, Andheri
(E), Mumbai - 400072, Maharashtra. (These City survey numbers are for all 22 sectors as per
approved layout. The present project is only for .11 sectors wherein work is
commenced/completed)

9.Taluka Andheri (E)

10.Village Chandivali
Correspondence Name: M/s. Nahar Builders Ltd.
Room Number: B-1

Floor:

Building Name:

Mahalaxmi Chambers

Road/Street Name:

22, Bhulabhai-Desai Road

Locality:

Mahalaxmi

City:

Mumbai-400 026

11.Whether in Corporation /
Municipal / other area

Municipal Corporation of Greater Mumbai (M.C.G.M.)

12.10D/I0OA/Concession/Plan
Approval Number

CE/360/BPES/LOL (layout approval number)

IOD/IOA/Concession/Plan Approval Number: CE/360/BPES/LOL (layout approval number)

Approved Built-up Area: 319556.91

13.Note on the initiated work (If
applicable)

Detailed site history is given in Form 1.

14.LOI / NOC / 10D from MHADA/
Other approvals (If applicable)

15.Total Plot Area (sq. m.)

4, 85,232.67 Sq. mt. (for total layout).

16.Deductions

1,62,039.97 Sq. mt. (for total layout)

17.Net Plot area

3, 23,192.70 Sq. mt. (for total layout), Plot area of 11 Sectors (The Project before this Hon’ble
Authority): 2, 07,290.02 Sq. mt.

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

a) FSI area (sq. m.): Existing Buildings not under purview of EIA Notification, 1994 as
amended in 2004 (Plinth completed before 07.07.2004): 48970.40 Sq. mt. And Buildings under
purview of EIA Notification: 2,70,586.51 Sq. mt.

b) Non FSI area (sq. m.): Existing Buildings not under purview of EIA Notification, 1994 as
amended in 2004 (Plinth completed before 07.07.2004): 18221.09 Sq. mt. And Buildings under
purview of EIA Notification: 2,47,937.00 Sq. mt.

c) Total BUA area (sq. m.): 518523.31

Mr. Surykant Nikam
(Secretary SEAC-II)

SEAC Meeting No: 106 Meeting Date: July 19,
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18 (b).Approved Built up area as per
DCR

Approved FSI area (sq. m.): 319556.91

Approved Non FSI area (sq. m.): 266158.09

Date of Approval: 31-08-2016

19.Total ground coverage (m?2)

Existing Buildings not under purview of EIA Notification: 9070.69 Sq.mt. Buildings under
purview of EIA Notification: 23833.52 Sq. mt. Total Ground coverage: 32904.21 Sq. mt. (10 %)

20.Ground-coverage Percentage (%)

(Note: Percentage of plot not open 10 %
to sky)
21.Estimated cost of the project 17495000000

22 .Number of buildings & its configuration

n?l‘:rrlll?(:r Building Name & number Number of floors Height of the building (Mtrs)
Existing Buildings not under
1 purview of EIA Notification, 1994 i :
as amended in 2004 (Plinth
completed before 07.07.2004)
2 Sector R2: Building R-2/1, R-2/2 Stilt + 7 Floors 23.77 mt.
and R-2/3
3 SRR I SIS Stilt + Podium + 14 Floors 48.15 mt.
4 SO S S e Stilt + 14 Floors 44.00 mt.
5 Sector R4: Building R-4/1 Plinth 17.98 mt.
6 Sector R5: Building R-5/A1 and Ground + 3 Floots 15.10 mt.
R-5/A2
7 Sector R5: Building R-5/A1 and Ground.+ 3Floors 15.10 m.
R-5/A2
Sector R6: Building R-6/1, R-6/2,
8 R.6/3 and R-6/4 Ground 5.33 mt.
9 Sector R14: Building R-14/1 and Ground + 1 Floor 950 mt.
R-14/2
Existing Buildings under purview
10 of EIA Notification, 1994, 2006 as i i
amended (Plinth completed after
7.7.2004)
Sector R2: Building R-2/6, R-2/7, . .
11 R-2/8, R-2/9 and R-2/10 Stilt + Podium + 14 Floors 44.95 mt.
12 Sector R3: Building R-3/F: Wing F Stilt + 2 Podium + 14 Floors 44.00 mt.
13 Sector R3: School 2 Basements + Ground + 8 Floors 39.50 mt.
14 Sector R6: Building R-6/5 Ground 5.33 mt.
15 Sector R12: Building R-12/1 Stilt + Podium + 22 Floors 69.75 mt.
16 Sgefor R12: Building R-12/3 And Stilt + Podium + 22 Floors 69.25 mt.
R-12/4
17 Sector R12: Building R-12/6 Stilt + Podium + 22 Floors 69.66 mt.
18 Sector R12: Building R-12/2, Stilt + Podium + 21 Floors 68.80 mt.
R-12/5
19 Sector R12: Building R-12/7 Stilt + podium + 20 floors 69.80 mt.
20 Sector R12: Building R-12/9 Stilt + podium + 20 floors 69.40 mt.
21 Sector R12: Building 12/13 Stilt + 2 podium + 20 floors 67.40 mt.
22 Sector R12: Building R-12/8 et 4 Sialls < Heati 4 1S 67.35 mt.
Floors
S
w (M M- Ad@n D
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23 Sector R12: Building R-12/10 | Dasement + Stilt + Podium + 20 69.40 mt.
Floors
24 Sector R12: Building R-12/11 | Dasement + Stilt + Podium + 14 52.25 mt.
Floors
25 Sector R12: Temple Ground + 1 Floor 15.95 mt.
o Part Basement + G + 3 Podium+
26 Sector R14: Building R-14/3 4-17 Upper Floors 60.60 mt.
27 Sector R18: Residential Basement + Podium + 18 Floors 61.00 mt.
28 Sector R19: Demart Basement + Ground + 4 Floors 22.80 mt.
29 Sector R20: Offices Ground + 10 Floors 39.00 mt.
30 Sector R21: Diagnostic Center Basement + Ground + 5 Floors 22.20 mt.
Existing Buildings not under purview of EIA Notification, 1994 as amended in 2004 (Plinth
completed before 07.07.2004):
23.Number of Flats : 740 Nos, Shops : 66 Nos.

tenants and shops

Buildings under purview of EIA Notification :
Flats : 3001 Nos, Shops: 48 Nos., Classrooms: 73 Nos, Dispensary, Offices ,. Diagnostic Center
and Demart

24.Number of
expected residents /
users

Existing Buildings not under purview of EIA Notification, 1994-as.amended in 2004 (Plinth
completed before 07.07.2004): 3898 Nos. Buildings under purview of EIA Notification: 18221
Nos.

25.Tenant density
per hectare

116/hector(Considering all the buildings of the plot)

26.Height of the
building(s)

27.Right of way
(Width of the road
from the nearest fire
station to the
proposed building(s)

Sectors in site are interconnected via 13.40 mt. wide D.P. Roads and 18.30 mt. wide D. P. Roads
which are further connected to 27.45 mt: wide D.P. Road which connects to 45.75 mt. wide
Jogeshwari Vikhroli Link Road.

28.Turning radius
for easy access of
fire tender
movement from all
around the building
excluding the width
for the plantation

Minimum 9 mt.

29.Existing
structure (s) if any

Details given in Form 1 and 1 A

30.Details of the
demolition with

disposal (If Not Applicable
applicable)
31.Production Details
Nsuei;i];lér Product Existing (MT/M) Proposed (MT/M) Total (MT/M)
1 . - -
32.Total Water Requirement
UG
w LMMAC’L?Y)’)
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Dry season:

Source of water

From M.C.G.M./ Bore well/ Tankers/Treated sewage from STP

Fresh water (CMD):

Buildings not under purview of EIA Notification: 512 (Domestic : 339+
Flushing : 173) and Buildings under purview of EIA Notification : 1700 (
Domestic of all bldgs : 1441 + Flushing of Some of the buildings of
Sector R2, R3, R6, R14, R18, R19, R20, R21: 259)

Recycled water -
Flushing (CMD):

For Sector R12 Only : 484

Recycled water -
Gardening (CMD):

151

Swimming pool
make up (Cum):

Buildings under purview of EIA Notification: 14

Total Water
Requirement (CMD)

Buildings not under purview of EIA Notification: 512 and Buildings
under purview of EIA Notification: 2349

Fire fighting -
Underground water
tank(CMD):

Details shall be submitted

Fire fighting -
Overhead water
tank(CMD):

Details shall be submitted

Excess treated water

Details shall be submitted

Wet season:

Source of water

From M.C.G.M./ Bore well/ Tankers/Treated sewage from STP

Fresh water (CMD):

Buildings not under purview of EIA Notification: 512 (Domestic : 339+
Flushing : 173) and Buildings under purview of EIA Notification : 1700 (
Domestic of all bldgs : 1441 + Flushing of Some of the buildings of
Sector R2, R3, R6, R14,'R18, R19, R20, R21: 259)

Recycled water -
Flushing (CMD):

For Sector R12.0nly : 484

Recycled water -
Gardening (CMD):

Swimming pool
make up (Cum):

Buildings under purview of EIA Notification: 14

Total Water
Requirement (CMD)

Buildings not under purview of EIA Notification: 512 and Buildings
under purview of EIA Notification: 2198

Fire fighting -
Underground water
tank(CMD):

Details shall be submitted

Fire fighting -
Overhead water
tank(CMD):

Details shall be submitted

Excess treated water

Details shall be submitted

Details of Swimming
pool (If any)

Details shall be submitted

33.Details of Total water consumed

Pa”r‘;“la Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Require | Existing | Proposed | Total | Existing | Proposed | Total | Existing | Proposed | Total
ment
Domestic -- = = = = =
SQee
M LMMAC’D’A@;)
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34.Rain Water
Harvesting
(RWH)

Level of the Ground
water table:

1.5 mt. and 3.10 mt. below ground level

Size and no of RWH
tank(s) and
Quantity:

Details shall be submitted

Location of the RWH
tank(s):

Details shall be submitted

Quantity of recharge
pits:

Details shall be submitted

Size of recharge pits

Details shall be submitted

Budgetary allocation
(Capital cost) :

Details shall be submitted

Budgetary allocation
(O & M cost) :

Details shall be submitted

Details of UGT tanks
if any :

Details shall be submitted

35.Storm water
drainage

Natural water
drainage pattern:

The storm water collected through the storm water drains of adequate
capacity will be discharged into the external SWD

Quantity of storm
water:

Details shall be submitted

Size of SWD:

Details shall be submitted

Sewage and
Waste water

Sewage generation
in KLD:

Buildings not under purview of EIA Notification: 444 KLD And Buildings
under purview of ETA Notification: Some of the buildings of Sector: R2,
R3, R6, R14;R18, R19, R20, R21: 637 KLD; Sector R12: 1258 KLD

STP technology:

MBBR (Moving Bed Bio Reactor)

Capacity of STP
(CMD):

Buildings not under purview of EIA Notification: To sewer line;
Buildings under purview of EIA Notification: Some of the buildings of
Sector: R2, R3, R6, R14, R18, R19, R20, R21: To sewer line; Sector R12:
STP of capacity of 1766 KL

Location & area of
the STP:

Basement

Budgetary allocation
(Capital cest):

Details shall be submitted

Budgetary allocation
(0O & M cost):

Details shall be submitted

36.Solid waste Management

Waste generation in
the Pre Construction
and Construction
phase:

Waste generation:

Excavated material has been already disposed to the authorized sites
with permission from M.C.G.M.

Disposal of the
construction waste
debris:

Construction waste material generated during construction of Building
R12/13 and Temple shall be partly reused and remaining disposed to
the authorized land fill site.

Waste generation
in the operation
Phase:

Dry waste:

Buildings not under purview of EIA Notification: 1011 kg/day And
Buildings under purview of EIA Notification: 4244 kg/day

Wet waste:

Buildings not under purview of EIA Notification: 674 kg/day And
Buildings under purview of EIA Notification: 2829 kg/day

Hazardous waste:

Biomedical waste (If
applicable):

There is a dispensary & diagnostic center in Sector R18 & R21
respectively which generates small quantity of bio-medical waste

STP Sludge (Dry
sludge):

From STP of Sector R12 only: 189 kg/day

Others if any:

E - waste: 30 Kg/month (For Offices in Sector R20 Only)

— \ T, :
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Dry waste: To Authorized recyclers

Buildings not under purview of EIA Notification: To MCGM, Buildings
under purview of EIA Notification- Some of the buildings of Sector: R2,
R3, R6, R14, R18, R19, R20, R21 : To MCGM , Bio Waste Converter
(BWC) (For Sector R 12 Only)

Wet waste:

Mode of Disposal Hazardous waste:

of waste: Biomedical waste (If | Handling and disposal of waste as per Bio-Medical Waste Management
applicable): Rules, 2016.
STP Sludge (Dry

sludge): Use as manure

E - waste: Storage of E - Waste in separate space within project site and

e ey subsequently handed over to authorize recyclers

Location(s): Details shall be submitted
Area Area for the storage
. of waste & other Details shall be submitted
requirement: TR
Area for machinery: | Details shall be submitted
Budgetary allocation | Capital cost: Details shall be submitted
(Capital cost and
O&M cost): O & M cost: Details shall be submitted
37.Effluent Charecterestics
Serial Parameters Unit Inlet Effluent Outlet Effluent Effluent discharge
Number Charecterestics Charecterestics standards (MPCB)
. Not . . .
1 Not applicable applicable Not applicable Not applicable Not applicable
Amount of effluent generation .
(CMD): Not applicable
Capacity of the ETP: Not applicable
Amount of treated effluent Notiapplicable

recycled :

Amount of water send to the CETP: | Not applicable

Membership of CETP (if require): | Not applicable

Note on ETP technology to be used | Not applicable

Disposal of the ETP sludge Not applicable

38.Hazardous Waste Details

Serial . _— c
Number Description Cat UOM Existing | Proposed Total Method of Disposal
] Not Not Not Not Not .
. Qplicable applicable | applicable | applicable | applicable | applicable et e ieeible
39.Stacks emission Details
B Internal
Serial . . Fuel Used with from . Temp. of Exhaust
Section & units . Stack No. diameter
Number Quantity ground Gases
(m)
level (m)
1 DG Sets -- -- - --
40.Details of Fuel to be used
Serial Ay
Number Type of Fuel Existing Proposed Total
1 HSD -- --
: Sen—
w (?\4 M Ac’tfh)ﬂD
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41.Source of Fuel

42.Mode of Transportation of fuel to site

RG on the ground (sq. m.): 15,446.68; RG on the podium (sq. m.):

Total RG area : 35,962.35

NO of trees to be cut Details shall be submitted

43.Green Belt |Numberoftreesto |, .1 e submitted

be planted :
Development - P
List of proposed

. Details shall be submitted
native trees :

Timeline for
completion of
plantation :

44 Number and list of trees species to be planted in the:ground

sl Name of the plant Common Name Quantity Charactgrlstlcs Sl
Number importance
Details shall be Details shall be Details shall be . .
1 submitted submitted submitted ezl liell o plimiied
45.Total quantity of plants on ground

46.Number and list of shrubs and bushes species to be planted in the podium RG:

=27l Name C/C Distance Area m2
Number
1 - -
47.Energy
SIUIED O D TATA Power & Reliance Infrastructure
supply :
During Construction
Phase: (Demand Details shall be submitted
Load)
DG set as Power
back-up during Details shall be submitted
construction phase
During Operation
phase (Connected Details shall be submitted
load):
Power Y -
. During Operation

requirement: |phase (Demand Details shall be submitted
load):
Transformer: Details shall be submitted
DG set as Power
back-up during Details shall be submitted
operation phase:
Fuel used: Diesel
Details of high
tension line passing NA
through the plot if
any:

48.Energy saving by non-conventional method:

Details shall be submitted

, LQon:—~
w (M M- ,thfnf()
Mr. Surykant Nikam SEAC Meeting No: 106 Meeting Date: July 19, Page 64 || Shri M.M.Adtani (Chairman
(Secretary SEAC-II) 2019 of 108 || SEAC-II)




2614

49.Detail calculations & % of saving:

Serial ] o ©
Number Energy Conservation Measures Saving %
1 Details shall be submitted Details shall be submitted
50.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed

Budgetary allocation
(Capital cost and
O&M cost):

Capital cost:

Details shall be submitted

0O & M cost:

Details shall be submitted

51.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Serial Attributes Parameter Total Cost per annum (Rs. Tn Lacs)
Number
1 Air Environment Dust suppression 2.88
Air and Noise quality:
2 Air Environment SlEEgE fqr Alr quality 11.00
& Noise level
monitoring
Air and Noise quality:
. . By outside MoEF &
3 Air Environment CC Approved 0.44
Laboratory
4 Water Environment Drinking Water 0.66
analysis
5 Land Environment Site Sanitation 5.00
. Disinfection- Pest
6 Health & Hygiene Control at Site 2.40
7 Health & Hygiene | [Lo@gheqsup of 3.60
workers
b) Operation Phase (with Break-up):
Serial Component Description Capital cost Rs. In Operational and Maintenance
Number p p Lacs cost (Rs. in Lacs/yr)
Details shall be Details shall be Details shall be . .
1 submitted submitted submitted Details shall be submitted

51.Storage of chemicals (inflamable/explosive/hazardous/toxic

substances)
Maximum
Quantity
Storage o Consumption
Description Status Location Capacity LDERE / Month in SO 0 S LTS Of.
q at any Supply |transportation
in MT 5 MT
point of
time in
MT
. Not . Not Not . Not .
Not applicable applicable Not applicable applicable | applicable Not applicable applicable Not applicable
52.Any Other Information
No Information Available
Yl
w (73‘4 M- ,thﬁnf()
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53.Traffic Management

Nos. of the junction
to the main road &
design of
confluence:

Details shall be submitted

Parking details:

Number and area of
basement:

Number of Basement : As mentioned in the proposal

Number and area of
podia:

Number of Podium : As mentioned in the proposal

Total Parking area:

Details shall be submitted

Area per car:

Area per car:

Number of 2-
Wheelers as
approved by
competent
authority:

Number of 4-
Wheelers as
approved by
competent
authority:

Buildings not under purview of EIA Notification: 561 Nos. and Buildings
under purview of EIA Notification: 4306 Nos.

Public Transport:

Nil

Width of all Internal
roads (m):

Details shall be submitted

CRZ/ RRZ clearance
obtain, if any:

Not Applicable

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

Sanjay Gandhi National Park: Approx. 2.00 Km

Category as per
schedule of EIA
Notification sheet

Category 8 (b)

Court cases pending
if any

Details are submitted in Form 1

Other Relevant
Informations

Have you previously
submitted

Application online ves
on MOEF Website.
Date of online 16-08-2017

submission

SEAC DISCUSSION ON ENVIRONMENTAL ASPECTS

Summorised in brief information of Project as below.

Brief information of the project by SEAC

Mr. Surykant Nikam
(Secretary SEAC-II)
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DECISION OF SEAC

After deliberation, Committee decided to recommend the proposal for
Environmental Clearance to SEIAA for further needful subject to conditions that

Specific Conditions by SEAC:

1) As per MoEF & CC notification dated 14/3/2017 & OM dated 15/3/2018 & 16/3/2018 regarding violation, the damage
assessment value is arrived at Rs. 13,48,00,000. PP to comply with SEIAA decision regarding activities to be carried out
for Environmental restoration programme. The PP in consultation with Municipal Corporation of Greater Mumbai
authorities has towards EMP submitted proposal of development of Garden/ Miyawaki Forest and allied public civil works
in Chandivali and nearby areas from remediation cost to which Municipal Corporation has also agreed to. Therefore
taking overall view, the PP may be suggested that the remediation cost may be utilized by him in consultation with
municipal corporation towards (a) social forestry/ miyawaki forest/ garden development in municipal lands/public spaces
to the extent of about 60%; (b) laying of sewer line/mains along municipal roads to the extent of about 20%; (c) laying/
augmentation of storm water drainage network along municipal roads to the extent of about 20%.

2) PP to ensure that wet well of the proposed STP should be higher than inlet level of sewer network.of local body.

3) As agreed, PP to provide STP for waste water treatment for R-2 & R-18 in addition to STP for sector'R-12, PP to
upload undertaking regarding this.

4) PP to submit CER as applicable as per MOEF & CC circular dated 1.5.2018 in consultation with Municipal
Corporation.

FINAL RECOMMENDATION

SEAC-II have decided to recommend the proposal to SEIAA for Prior Environmental clearance subject to above

conditions
TRUE COPY
(Bormbhis=:
. Qe
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2619 ANNEXURE-R-11

174 th Agenda of SEIAA (Day-2)

SEIAA Meeting number: 174 Meeting Date August 29, 2019

Subject: Environment Clearance for Residential & Commercial Development at Chandivali, Andheri (E ) Mumbai

Is a Violation Case: Yes

1.Name of Project

Residential & Commercial Development at Chandivali, Andheri (E ) Mumbai

2.Type of institution

Private

3.Name of Project Proponent

M/s. Nahar Builders Ltd.

4.Name of Consultant

M/s. ULTRA TECH

5.Type of project

Residential & Commercial Development

6.New project/expansion in existing
project/modernization/diversification
in existing project

New application for EC for the buildings constructed on site which are in the purview of EIA
Notification (Plinth completed after 7.7.2004)

7.If expansion/diversification,
whether environmental clearance
has been obtained for existing
project

8.Location of the project

Plot bearing CTS No. 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B,50-B, 52-B,53-B & 29V, 28A/3, 28-
B,29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,53-A/1-B,1<C, 44-C,1-D, 44-A, 45, 45/1 to 45/29
(pt), 50-A (pt), 51-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60,
4/61, 4-E, 20-B ,25/B/1,26 A, 27, 28A/1, 29 N, 50 A/6, 38 (pt),’50A/7, 52A/9, 42-D, 43 C/A(pt), 43
C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4;, 50A/11, 52 A/3, 36A/9, 50A(pt),
52/A(pt),50A/9 , 52A/6,36 A(Pt),36A/10, 50A(pt), 52/A(pt) and 26-C Chandivali Farm Road,
Chandivali, Andheri (E), Mumbai - 400072, Maharashtra (These City survey numbers are for all
22 sectors as per approved layout. The present project is only for 11 sectors [Sectors R-2, R-3,
R-4, R-5, R-6, R-12, R-14, R-18, R-19, R-20 & R-21] wherein work is commenced/completed and
survey number for the same are marked in bold)

9.Taluka Andheri (E)

10.Village Chandivali
Correspondence Name: M/s. Nahar Builders Ltd.
Room Number: B-1

Floor:

Building Name:

Mahalaxmi Chambers

Road/Street Name:

22, Bhulabhai Desai Road

Locality:

Mahalaxmi

City:

Mumbai-400 026

11.Whether in Corporation /
Municipal / other area

Munigcipal Corporation of Greater Mumbai (M.C.G.M.)

12.10D/I0OA/Concession/Plan
Approval Number

CE/360/BPES/LOL (layout approval number)

IOD/IOA/Concession/Plan Approval Number: CE/360/BPES/LOL (layout approval number)

Approved Built-up Area: 319556.91

13.Note on the initiated work (If
applicable)

Detailed site history is given in Form 1.

14.LOI / NOC /10D from MHADA/
Other approvals (If applicable)

15.Total Plot Area (sq. m.)

4, 85,232.67 Sq. mt. (for total layout).

16.Deductions

1,62,039.97 Sq. mt. (for total layout)

17.Net Plot area

3, 23,192.70 Sq. mt. (for total layout), Plot area of 11 Sectors (The Project before this Hon’ble
Authority): 2, 07,290.02 Sq. mt.

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

a) FSI area (sq. m.): Existing Buildings not under purview of EIA Notification: Some of the
buildings of Sector R2, R3, R4, R5, R6 & R14: 52,036.13 Sq. mt. Buildings under purview of EIA
Notification: Some of the buildings of Sector R2, R3, R6, R14 and Sectors R12, R18, R19, R20,
R21: 2, 70,196.94 Sq. mt.

b) Non FSI area (sq. m.): Existing Buildings not under purview of EIA Notification: Some of
the buildings of Sector R2, R3, R4, R5, R6 & R14: 15,155.36 Sq. mt. Buildings under purview of
EIA Notification: Some of the buildings of Sector R2, R3, R6, R14 and Sectors R12, R18, R19,
R20, R21: 2, 48,326.37 Sq. mt.

c) Total BUA area (sq. m.): 518523.31

Shri. Anil Diggikar (Member
Secretary SEIAA)
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18 (b).Approved Built up area as per

DCR

Approved FSI area (sq. m.): 330968.93

Approved Non FSI area (sq. m.): 263910.52

Date of Approval: 31-08-2016

19.Total ground coverage (m?2)

Existing Buildings not under purview of EIA Notification: 9070.69 Sq. mt. Buildings under
purview of EIA Notification: 65998.88 Sq. mt. Total Ground coverage: 75069.57 Sq. mt.

20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open

to sky)

23 % of Net Plot area for total Layout 36 % of Net Plot area of 11 Sectors

21.Estimated cost of the project

17495000000

22 .Number of buildings & its configuration

n?l‘:rrlll?(:r Building Name & number Number of floors Height of the building (Mtrs)
Existing Buildings not under
1 purview of EIA Notification, 1994 i <
as amended in 2004 (Plinth
completed before 07.07.2004)
2 ST i B Gy 1S5, [Eot Stilt + 7 Floors 23.77 mt.
and R-2/3
3 SRR I SIS Stilt + Podium + 14 Floors 48.15 mt.
Sector R3: Building R-3/1: Wing A .
4 to E & CLUB HOUSE Stilt + 14 Floors 44.00 mt.
5 Sector R4: Building R-4/1 Plinth -
6 Sector R5: Building R-5/A1 and Ground +-3Floors 15.10 mt.
R-5/A2
Sector R6: Building R-6/1, R-6/2,
7 R.6/3 and R-6/4 Ground 5.33 mt.
8 Sector R14: Building R-14/1 and Ground + 1 Floor 9,50 mt.
R-14/2
Existing Buildings under purview
9 of EIA Notification, 1994, 2006 as ) )
amended (Plinth completed after
7.7.2004)
Sector R2: Building R-2/6, R-2/7, . .
10 R-2/8, R-2/9 and R2/10 Stilt + Podium + 14 Floors 44.95 mt.
11 Sector R3: Building R-3/F: Wing F Stilt + 2 Podium + 14 Floors 44.00 mt.
12 Sector R3: School 2 Basements + Ground + 8 Floors 39.50 mt.
13 Sector R6: Building R-6/5 Ground 5.33 mt.
14 Sector R12; Building R-12/1 Stilt + Podium + 22 Floors 69.75 mt.
15 SO )7 Building R-12/3 And Stilt + Podium + 22 Floors 69.25 mt.
R-12/4
16 Sector R12: Building R-12/6 Stilt + Podium + 22 Floors 69.66 mt.
T R-12/2: Stilt + Podium + 21 Floors,
17 Sector R12: Building R-12/2, R-12/5: Stilt + 2 Podium + 21 68.80 mt.
R-12/5
Floors
18 Sector R12: Building R-12/7 Stilt + podium + 20 floors 69.80 mt.
19 Sector R12: Building R-12/9 | Dasement + Stlt + Podium + 20 69.40 mt.
Floors
20 Sector R12: Building 12/13 Stilt + 2 podium + 20 floors 67.40 mt.
A Basement + Lower Stilt + Upper
21 Sector R12: Building R-12/8 Stilt + Podium + 18 floors 67.35 mt.
S i -8
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22 Sector R12: Building R-12/10 | Basement + Stilt + 2 Podium + 20 69.40 mt.
Floors
23 Sector R12: Building R-12/11 | Dasement + Stilt + Podium + 14 52.25 mt.
Floors
24 Sector R12: Temple Ground + 1 Floor 15.95 mt.
Wing A: Part Basement + Part Stilt
+ G (pt) + 3 Podium + Service
e floor + 4 to 17 Upper Floors Wing
25 Sector R14: Building R-14/3 B: Part Stilt + G (pt) + 3 Podium-+ 60.60 mt.
Service floor + 4 to 17 Upper
Floors
26 Sector R18: Residential Basement + Podium + 18 Floors 61.00 mt.
27 Sector R19: Demart Basement + Ground + 4 Floors 22.80 mt.
28 Sector R20: Offices Ground + 10 Floors 39.00 mt.
29 Sector R21: Diagnostic Center Basement + Ground + 5 Floors 22.20 mt.
30 BeCtonbLs, Municipal B Ground + 2 Floors 12.48 mt.
Dispensary
31 Sector R12: Club House Part Basement + Ground + 1 Floor -
Existing Buildings not under purview of EIA Notification, 1994 as.amended in 2004 (Plinth
completed before 07.07.2004):
23.Number of Flats : 740 Nos, Shops : 66 Nos.

tenants and shops

Buildings under purview of EIA Notification :
Flats : 3250 Nos, Shops: 48 Nos., Classrooms: 73 Nos, Dispensary, Offices , Diagnostic Center
and Demart

24.Number of
expected residents /
users

Existing Buildings not under purview of EIA Notification: 3898 Nos. ; Buildings under purview of
EIA Notification: 19466 Nos.

25.Tenant density
per hectare

123/hector (Considering all the-buildings of the plot)

26.Height of the
building(s)

27.Right of way
(Width of the road
from the nearest fire
station to the
proposed building(s)

Sectors in site are'interconnected via 13.40 mt. wide D.P. Roads and 18.30 mt. wide D. P. Roads
which are further connected to 27.45 mt. wide D.P. Road which connects to 45.75 mt. wide
Jogeshwari Vikhroli Link Road.

28.Turning radius
for easy access of
fire tender
movement from all
around the building
excluding the width
for the plantation

Minimum 9 mt.

29.Existing
structure (s) ifany

Details given in Form 1 and 1 A

30.Details of the
demolition with
disposal (If

Not Applicable

applicable)
31.Production Details
Nsuflil;l(lar Product Existing (MT/M) Proposed (MT/M) Total (MT/M)
1 — - _—
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32.Total Water Requirement

Source of water

From M.C.G.M./Tanker water of potable quality for swimming pool

Fresh water (CMD):

Buildings not under purview of EIA Notification: 512 KLD (For
Domestic: 339 KLD + For Flushing:173 KLD) For Buildings under
purview of EIA Notification: 1812 KLD (For Domestic:1553 KLD + For
Flushing: 259 KLD)

Recycled water -
Flushing (CMD):

For Sector R12: 541 KLD

Recycled water -
Gardening (CMD):

151

Swimming pool
make up (Cum):

14 KLD

L7EEEY Total Water

Requirement (CMD) Buildings not under purview of EIA Notification: 512 KLD For Buildings

. 1 under purview of EIA Notification: 2518 KLD

Fire fighting -

Underground water (3088 KLD

tank(CMD):

Fire fighting -

Overhead water 1021 KLD

tank(CMD):
Buildings not under purview of EIA Notification: Untreated sewage 444

Excess treated water | KLD For Buildings under purview of EIA Notification: Untreated : 638
Excess treated from Sector R12 : 572 KLD

Source of water From M.C.G.M./Tanker water of potable quality for swimming pool
Buildings not under purview of EIA Notification: 512 KLD (For

Fresh water (CMD): Domestic: 339 KLD + For Flushing:173 KLD) For Buildings under

* | purview.of EIA Notification: 1812 KLD (For Domestic:1553 KLD + For

Flushing: 259°KLD)

Recycled water - )

Flushing (CMD): For Sector R12: 541 KLD

Recycled water - 0

Gardening (CMD):

Swimming pool

make up (Cum): Le

Wet season:

Total Water
Requirement (CMD)

Buildings not under purview of EIA Notification: 512 KLD For Buildings
under purview of EIA Notification: 2367 KLD

Fire fighting -

Underground water |3088 KLD
tank(CMD):

Fire fighting -

Overhead water 1021 KLD

tank(CMD):

Excess treated water

Buildings not under purview of EIA Notification: Untreated sewage 444
KLD For Buildings under purview of EIA Notification: Untreated : 638
Excess treated from Sector R12 : 723 KLD

Details of Swimming
pool (If any)

Swimming pool make up water requirement: 14 KL
Source: Tanker water of potable quality

33.Details of Total water consumed

Particula
I's

Consumption (CMD)

Loss (CMD) Effluent (CMD)
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Water
Require
ment

Existing

Proposed | Total

Existing | Proposed | Total | Existing | Proposed | Total

Domestic -

34.Rain Water
Harvesting
(RWH)

Level of the Ground
water table:

1.5 mt. and 3.10 mt. below ground level

Size and no of RWH

tank(s) and Nil
Quantity:
Location of the RWH NA

tank(s):

Quantity of recharge
pits:

27 nos. of recharge pits

Size of recharge pits

20mX1.5m. X2.0m.

Budgetary allocation
(Capital cost) :

Rs. 81.00 Lacs

Budgetary allocation
(O & M cost) :

Rs. 4.05 Lacs/annum

Details of UGT tanks
if any :

Location of UG tanks: Underground/Basement

35.Storm water
drainage

Natural water
drainage pattern:

The storm water collected through the storm water drains of adequate
capacity will be discharged into the external SWD.

Quantity of storm
water:

8.50 m3/sec

Size of SWD:

28.30 m3/sec

Sewage and
Waste water

Sewage generation
in KLD:

Existing Buildings not under purview of EIA Notification: 444 KLD For
Buildings under purview of EIA Notification: Some of the buildings of
Sector R2, R3, R6, R-14, R18, R19, R20, R21: 638 KLD Sector R12:
1405 KLD

STP technology:

For Buildings under purview of EIA Notification : Some of the buildings
of Sector R2, R3, R6, R-14, R18, R19, R20 and R21: Disposal to sewer
line which is further connected to Terminal Treatment Facility of
M.C.G.M. Sector R12: Existing STP of 950 KL of SAFF technology
(Submerged Aerobic Fixed Film) of which further Augmentation shall be
done by 600 KL with the help of MBBR (Moving Bed Bio Reactor)
technology

Capacity of STP
(CMD):

Sector R12: Existing STP of 950 KL of SAFF technology (Submerged
Aerobic Fixed Film) of which further Augmentation shall be done by 600
KL with the help of MBBR (Moving Bed Bio Reactor) technology

Location & area of
the STP:

Location: Underground And Area: 1288 Sq. mt.

Budgetary allocation
(Capital cost):

Rs. 245.15 Lacs

Budgetary allocation
(O & M cost):

Rs. 33.44 Lacs/annum

36.Solid waste Management
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Waste generation in
the Pre Construction
and Construction
phase:

Waste generation:

The excavated soil from large basements in sector R12 has been spread
on reservation of Municipal park as per condition of letter of Intent
issued by M.C.G.M. After filling and leveling the said park has been
handed over to M.C.G.M. The small quantity of excess soil from footing
for buildings in other sectors, the same has been spread and used as a
base for development of layout RG

Disposal of the
construction waste
debris:

Construction waste material generated during construction of Building
R12/13 and Temple shall be partly reused and remaining shall be
disposed to the authorized land fill site.

Waste generation
in the operation
Phase:

Existing Buildings not under purview of EIA Notification: 1011 kg/day ;
For Buildings under purview of EIA Notification: Some of the buildings

LRSI of Sector R2, R3, R6, R-14, R18, R19, R20, R21: 1340 kg/day Sector
R12: 3242 kg/day
Existing Buildings not under purview of EIA Notification: 674 kg/day;
Wet waste: For Buildings under purview of EIA Notification : Some of the buildings

of Sector R2, R3, R6, R-14, R18, R19, R20, R21: 893 kg/day Sector R12:
2161 kg/day

Hazardous waste:

Biomedical waste (If
applicable):

There is a dispensary & diagnostic center in Sector R18 & R21
respectively which generates small quantity of bio-medical waste

STP Sludge (Dry
sludge):

211 kg/day

Others if any:

E waste generated from Office building in Sector R20: 364 Kg/annum

Mode of Disposal

Dry waste: To Authorized recyclers
Existing Buildings not under purview of EIA Notification: Segregated
waste to M.C.G.M. For Buildings under purview of EIA Notification : ¢
Wet waste: Some of the buildings of Sector R2, R3, R6, R-14, R18, R19, R20, R21:

Segregated waste to M.C.G.M. ¢ Sector R12: Treatment in Organic
Waste Converter (OWC)

Hazardous waste: Not Applicable
of waste: : - , ; :
Biomedical waste (If | Agreement with SMS Envoclean Pvt. Ltd. for disposal as per Bio-
applicable): Medical Waste Management Rules, 2016.
S Sl 2 (0 Use as manure
sludge):
o . Storage of E - Waste in separate space within project site and
Others if agy: subsequently handed over to authorized recyclers
Location(s): Ground floor
Area Area for the storage
q of waste & other 211.00 Sq. mt. (For Sector R12)
requirement: Y
Area for machinery: |36.00 Sq. mt. (For Sector R12)
Budgetary allocation'| Capital cost: Rs. 14.16 Lacs
(Capital cost and
O&M cost): O & M cost: Rs. 17.23 Lacs/annum
37.Effluent Charecterestics
Serial Parameters Unit Inlet Effluent Outlet Effluent Effluent discharge
Number Charecterestics Charecterestics standards (MPCB)
. Not . . .
1 Not applicable applicable Not applicable Not applicable Not applicable
Amount of effluent generation .
(CMD): Not applicable
Capacity of the ETP: Not applicable
S i -8
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Amount of treated effluent
recycled :

Not applicable

Amount of water send to the CETP:

Not applicable

Membership of CETP (if require):

Not applicable

Note on ETP technology to be used

Not applicable

Disposal of the ETP sludge

Not applicable

38.Hazardous Waste Details

Serial - A .
Number Description Cat UOM Existing | Proposed Total Method of Disposal
. Not Not Not Not Not .
: R applicable | applicable | applicable | applicable | applicable St e tesible
39.Stacks emission Details
EE I Internal
Serial . . Fuel Used with from ; Temp. of Exhaust
Section & units . Stack No. diameter
Number Quantity ground Gases
(m)
level (m)
1 DG Sets - -- -
40.Details of Fuel to be used
Serial parr
Number Type of Fuel Existing Proposed Total
1 HSD --

41.Source of Fuel

42.Mode of Transportation of fuel to site

43.Green Belt
Development

Total RG area :

RG on'the ground (sq. m.): 15,658.70; RG on the podium (sq. m.):
35,962.40; PG Area for the School (sq. m.): 2947.23

No of trees to be cut

Number of trees:to
be planted :

2785 Nos.(Already planted)

List of propesed
native trees :

2785 nos. of trees is already planted on site and details for the same are
given in EIA report.

Timeline for

completion of
plantation :

Plantation completed at site

44 Number and list of trees species to be planted in the ground

215 Name of the plant Common Name Quantity Charact(?rlstlcs S el
Number importance
1 - ,

45.Total quantity of plants on ground

46.Number and list of shrubs and bushes species to be planted in the podium RG:

NSerial Name C/C Distance Area m2
umber
1 -
47.Energy
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Source of power
supply :

TATA Power & Reliance Infrastructure

During Construction
Phase: (Demand
Load)

DG set as Power
back-up during
construction phase

During Operation
phase (Connected
load):

For Buildings under purview of EIA Notification: 32147 KW

Power During Operation
requirement: phase (Demand For Buildings under purview of EIA Notification: 20761 KW
load):
Transformer:

DG set as Power
back-up during
operation phase:

* 5 D.G. Sets of capacity 62.5 kVA each ¢ 2 D.G. Sets of capacity 100
kVA each ¢ 1 D.G. Set of capacity 160 kVA ¢ 1 D.G. Set of capacity 200
kVA « 8 D.G. Sets of capacity 320 kVA each ¢ .1 D.G. Set of capacity 380
kVA ¢ 1 D.G. Set of capacity 400 kVA ¢ 1 D.G. Set of capacity 625 kVA

Fuel used: Diesel

Details of high
tension line passing
through the plot if
any:

48.Energy saving by non-conventional method:

* Use of LED Lights
 Use of VFD Fans
* Energy efficient appliances

49.Detail calculations & % of saving:

Serial . Y v @
Number Energy Conservation Measures Saving %
1 Residential building 1.21 %
2 Commercial building 2.74 %
3 Hospital building 3.4 %
4 School building 8.78 %
50.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed
S 950 KL, Sewage Treatment Plant (STP) for Sector R12 | Augmentation of STP by 600 KL MBBR (Moving Bed
ewage .
only Bio Reactor) for Sector R12 only
Sl OWC for Sector R12 only
waste

Budgetary allocation
(Capital cost and
O&M cost):

Capital cost:

O & M cost:

51.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Serial Attributes Parameter Total Cost per annum (Rs. In Lacs)
Number
1 Air Environment Dust suppression 1.08
s JFohny Joseph
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Air and Noise quality:
Sensors for Air quality

10.50 0.5 (for O & M of sensors), set up cost for Sensor : 10

2 £ [ T & Noise level lacs
monitoring
Air and Noise quality:
. . By outside MoEF &
3 Air Environment CC Approved 0.22
Laboratory
4 Water Environment iAo Water 0.03
analysis
5 Land Environment Site Sanitation 5.00
. Disinfection- Pest
6 Health & Hygiene Control at site 1.20
7 Health & Hygiene el lieliechon of 1.50
workers
8 Cost towards disaster 938.09
management
b) Operation Phase (with Break-up):
Serial Component Descrintion Capital cost Rs. In Operational and Maintenance
Number p p Lacs cost (Rs. in Lacs/yr)
GALEE 5 IOl No set up cost is
ENLISOLLIENIT = involved ai alread
1 Cost for Ambient Air On site sensors . y 0.50
. X considered
quality & Noise :
. Construction Phase
Monitoring:
AIR & NOISE
ENVIRONMENT - By outside MoEF & *No set up cost is
2 Cost for Ambient Air CC Approved involSe a 1.10
quality & Noise Laboratory
Monitoring:
AIR & NOISE
ENVIRONMENT - Cost *No set up cost is
9 for DG Stack Exhaust AU i oif e involved B9
Monitoring
AUIRL S, IO} Plantation on green
4 ENVIRONMENT - Cost g 298.96 47.83
. cover area
for Plantation
WATER Cost for existing
ENVIRONMENT - cost’| Sewage Treatment
9 for waste water Plant of capacity 950 AU A
treatment KL
WATER .
Cost for Augmentation
6 EN¥IR0NMENT - COSt | ¢ existing STP by 600 27.00 2.14
or waste water
KL
treatment
WATER
7 |ENVIRONMENT-Cost] o) oo sensor 18.00 1.00
for water & waste
water Monitoring
WATER .
ENVIRONMENT - Cost By @0l MES *No set up cost is
8 CC Approved . 0.03
for water & waste involved
o Laboratory
water Monitoring
S i -8
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WATER
ENVIRONMENT -
9 Water Conservation Coiégﬁgfln(j); of 81.00 4.05
(Rain Water gep
Harvesting System)
LAND
Cost for Treatment of
10 |ENVIRONMENT -Cost | =5 50 rradable 14.16 16.99
for Solid Waste .
M garbage in OWC
anagement
LAND
1 ENVIRONMENT -Cost | Cost for monitoring of *No set up cost is 0.24
for Solid Waste OWC manure involved '
Management
DISASTER
12 | MANAGEMENT - Cost % 2500.20 25,00

towards Disaster
Management

*No set up cost is
involved as monitoring
shall be carried out by

Private MoEF
Approved Laboratory ;
** Cost of Rs. 2375.19
13 Crore is already

incurred towards
Disaster Management.
Please note capital

cost of Rs. 594.27

Crores is already

incurred

51.Storage of chemicals (inflamable/explosive/hazardous/toxic

substances)
Maximum
Quantity
Storage i Consumption
Description Status Location Capacity SIDEG/D / Month in DL 0] 3 RS Of.
o at any Supply |transportation
in MT . MT
point of
time in
MT
. Not . Not Not . Not .
Not applicable applicaNé Not applicable applicable | applicable Not applicable applicable Not applicable
52.Any Other Information
No Information Available
53.Traffic Management
Nos. of the junction
to t.he TR s 18 Nos. of entry and exists
design of
confluence:
S
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Parking details:

Number and area of
basement:

Details as mentioned in Project proposal

Number and area of
podia:

Details as mentioned in Project proposal

Total Parking area:

1,19,477.00 Sq. mt.

Area per car:

Area per car:

Number of 2-
Wheelers as
approved by
competent
authority:

Number of 4-
Wheelers as
approved by
competent
authority:

Buildings not under purview of EIA Notification: 4-Wheeler - 528 Nos.
Buildings under purview of EIA Notification : 4 Wheelers -4269 Nos. &
Buses - 6 Nos.

Public Transport:

Width of all Internal
roads (m):

Min 6.0 mt.

CRZ/ RRZ clearance
obtain, if any:

Not Applicable

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

Sanjay Gandhi National Park:Approx. 2.00 Km * NOC from Wild Life
Board is Not Applicable as per final Notification reg. ESZ of SGNP
published by MOEF & CC u/no. S.0.3645 (E) dated 05/12/2016 as our
project site is not affected by the ESZ belt.

Category as per
schedule of EIA
Notification sheet

8 b.(B1)

Court cases pending
if any

Yes Details are given in Form 1 and 1A

Other Relevant
Informations

Have you previously
submitted

Application online HES
on MOEF Website.
Date of online 16-08-2017

submission

SEAC DISCUSSION ON ENVIRONMENTAL ASPECTS

Summorised in brief information of Project as below.

Brief information of the project by SEAC
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DECISION OF SEAC

After deliberation, Committee decided to recommend the proposal for
Environmental Clearance to SEIAA for further needful subject to conditions that

Specific Conditions by SEAC:

1) PP to submit a bank guarantee of Rs. 13.48 Cr to Maharashtra Pollution Control Board towards effective
implementation of the EMP comprising remediation plan and Natural and Community Resource augmentation Plan.
2) PP to ensure that wet well of the proposed STP should be higher than inlet level of sewer network of local body.
3) As agreed, PP to provide STP for waste water treatment for R-2 & R-18 in addition to STP for sector R-12, PP

to upload undertaking regarding this.

4) PP to submit CER as applicable as per MOEF & CC circular dated 1.5.2018 in consultation with Municipal
Corporation.

5) PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by MoEF & CC vide
F.No.22-34/2018-IA.I1I dt.04.01.2019.

SEIAA DECISION

'///f Johny Joseph
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Proposal was considered in 106" meeting of SEA2 and recommended to SEIAA.

SEAC-2 pointed out that, “as per MoEF & CC notification dated 14/3/2017 & OM dated 15/3/2018 &
16/3/2018 regarding violation, the damage assessment value is arrived at Rs. 13,48,00,000. PP to
comply with SEIAA decision regarding activities to be carried out for Environmental restoration
programme. The PP in consultation with Municipal Corporation of Greater Mumbai authorities has
towards EMP submitted proposal of development of Garden/ Miyawaki Forest and allied public civil
works in Chandivali and nearby areas from remediation cost to which Municipal Corporation has also
agreed to. Therefore, taking overall view, the PP may be suggested that the remediation cost may be
utilized by him in consultation with municipal corporation towards (a) social forestry/ miyawaki forest/
garden development in municipal lands/public spaces to the extent of about 60%; (b) laying of sewer
line/mains along municipal roads to the extent of about 20%; (c) laying/augmentation of storm water
drainage network along municipal roads to the extent of about 20%.”

SEIAA noted that the project area comprises of FSI: 270196.94 m* Non-FSI: 248326.37 m” and Total
BUA: 518523.31 m”. No EC was ever taken .The authority noted the ecological damage assessed and

the economic benefits accrued as a result as well as the Environment Management Plan, appraised by
the SEAC.

The authority noted the ecological damage assessment and the economic benefits accruing as a result
of the violation, as appraised by SEAC The authority also noted the corresponding Environment
Management Plan stipulated by the SEAC costing Rs. 13.48 cr. taking into consideration the
remediation plan and Natural and Community Resource augmentation Plan. The Authority accepted
the recommendations of the SEAC and decided to grant EC for subject to following conditions.

1. PP to submit a bank guarantee of Rs. 13.48 Cr to Maharashtra Pollution Control Board towards
effective implementation of the EMP comprising remediation plan and Natural and Community
Resource augmentation Plan.

2. PP to ensure that wet well of the proposed STP should be higher than inlet level of sewer network
of local body.

3. As agreed, PP to provide STP for waste water treatment for R-2 & R-18 in addition to STP for sector
R-12, PP to upload undertaking regarding this.

4. PP to submit CER as applicable as per MOEF & CC circular dated 1.5.2018 in consultation with
Municipal Corporation.

5.PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by MoEF
& CC vide F.No0.22-34/2018-IA.1IT dt.04.01.2019.

Specific Conditions by SEIAA:

1) PP to submit a bank guarantee of Rs. 13.48 Cr to Maharashtra Pollution Control Board towards effective implementation of the EMP
comprising remediation plan and Natural and Community Resource augmentation Plan.

2) PP to ensure that wet well of the proposed STP should be higher than inlet level of sewer network of local body.

3) As agreed, PP to provide STP for waste water treatment for R-2 & R-18 in addition to STP for sector R-12, PP to upload undertaking
regarding this.

4) PP to submit CER as applicable as per MOEF & CC circular dated 1.5.2018 in consultation with Municipal Corporation.

5) PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by MoEF & CC vide F.No.22-34/2018-
IA.IIT dt.04.01.2019.

FINAL RECOMMENDATION

s JFohny Joseph
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SEIAA have decided to grant the proposal for Prior Environmental Clearance subject to above conditions
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Environment department,
Room No. 217, 2nd floor,
Mantralaya, Annexe,
Mumbai- 400 032.
Date:September 25, 2019

To,

M/s. Nahar Builders Ltd.

at Plot bearing CTS No. 30A/1-14, 30A/1-16, 30A/2,36A/8, 36-B,50-B, 52-B;53-B. & 29V , 28A/3, 28-B,29/L, 30-A/1-15,30-
A/3, 50-C, 53-A/1-D, 53-C,53-A/1-B,1-C, 44-C,1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), 51-A (pt), 52-A (pt), 48-F (pt), 48-
F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,25/B/1,26 A, 27, 28A/1, 29 N, 50 A/6, 38 (pt), 50A/7, 52A/9,
42-D, 43 C/A(pt), 43 C/9 to 43-C/13, 43.C/32 to 43 C/37, 39-A; 14(pt), 36A/4, 50A/11, 52 .A/3, 36A/9, 50A(pt),
52/A(pt),50A/9 , 52A/6,36 A(Pt),36A/10,50A(pt), 52/A(pt) and 26-C Chandivali Farm Road, Chandivali, Andheri (E),
Mumbai - 400072, Maharashtra-(These-City survey numbers are for all 22 sectors as per approved layout. The present
project is only for 11 sectors [Sectors R-2, R-3, R-4, R-5, R-6,.R-12, R-14, R-18, R-19, R-20-& R-21] wherein work is
commenced/completed and survey number for the same are marked in bold)

Subject: Environment Clearance for Residential & Commercial Development at Chandivali, Andheri (E ) Mumbai

Sir,

This has reference to your communication on the above mentioned subject. The proposal was considered as per the EIA
Notification - 2006, by the State Level Expert Appraisal Committee-IT, Maharashtra inits 106th meeting and recommend

the project for prior environmental clearance to SEIAA. Information submitted by you has-been considered by State Level
Environment Impact Assessment Authority in-its 174th meetings.

2. It is noted that the proposal is considered by SEAC-II. under screening category8 b (B1) as per EIA Notification 2006.
Brief Information of the project submitted by you is as below :-

1.Name of Project Residential & Commercial'Development at Chandivali, Andheri (E ) Mumbai
2.Type of institution Private

3.Name of Project Proponent M/s. Nahar Builders Ltd.

4.Name of Consultant M/s. ULTRA TECH

5.Type of project Residential & Commercial Development

6.New project/expansion in existing
project/modernization/diversification
in existing project

New application for EC for the buildings constructed on site which are in the purview of EIA
Notification (Plinth completed after 7.7.2004)

7.1f expansion/diversification,
whether environmental clearance
has been obtained for existing
project

Plot bearing CTS No. 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B,50-B, 52-B,53-B & 29V , 28A/3, 28-
B,29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,53-A/1-B,1-C, 44-C,1-D, 44-A, 45, 45/1 to 45/29
(pt), 50-A (pt), 51-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60,
4/61, 4-E, 20-B ,25/B/1,26 A, 27, 28A/1, 29 N, 50 A/6, 38 (pt), 50A/7, 52A/9, 42-D, 43 C/A(pt), 43
C/9to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 50A/11, 52 A/3, 36A/9, 50A(pt),
52/A(pt),50A/9 , 52A/6,36 A(Pt),36A/10, 50A(pt), 52/A(pt) and 26-C Chandivali Farm Road,
Chandivali, Andheri (E), Mumbai - 400072, Maharashtra (These City survey numbers are for all
22 sectors as per approved layout. The present project is only for 11 sectors [Sectors R-2, R-3,
R-4, R-5, R-6, R-12, R-14, R-18, R-19, R-20 & R-21] wherein work is commenced/completed and
survey number for the same are marked in bold)

8.Location of the project

9.Taluka Andheri (E)
10.Village Chandivali
Correspondence Name: M/s. Nahar Builders Ltd.
Room Number: B-1
SEIAA Meeting No: 174 Meeting Date: August 29, 2019 ( SEIAA- »//(f a
STATEMENT-0000001500 )
SEIAA-MINUTES-0000002470 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000002023 Page 1 of 15 || SEIAA)
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Floor:

Building Name:

Mahalaxmi Chambers

Road/Street Name:

22, Bhulabhai Desai Road

Locality:

Mahalaxmi

City:

Mumbai-400 026

11.Whether in Corporation /
Municipal / other area

Municipal Corporation of Greater Mumbai (M.C.G.M.)

12.10D/I0A/Concession/Plan
Approval Number

CE/360/BPES/LOL (layout approval number)

IOD/IOA/Concession/Plan Approval Number: CE/360/BPES/LOL (layout approval number)

Approved Built-up Area: 319556.91

13.Note on the initiated work (If
applicable)

Detailed site history is given in Form 1.

14.LOI / NOC / I0D from MHADA/
Other approvals (If applicable)

15.Total Plot Area (sq. m.)

4, 85,232.67 Sqg. mt. (for totallayout).

16.Deductions

1,62,039.97 Sqg. mt. (for total layout)

17.Net Plot area

3, 23,192.70 Sq. mt. (for total layout), Plot area of 11 Sectors (The Project before this Hon’ble
Authority): 2, 07,290.02 Sq. mt.

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

FSI area (sq. m.): Existing Buildings not under purview of EIA Notification: Some of the
buildings of Sector R2,'R3, R4, R5, R6 & R14: 52,036.13 Sqg.-mt.-Buildings under purview of EIA
Notification: Some of the buildings of Sector R2, R3, R6, R14 and Sectors R12, R18, R19, R20,
R21: 2, 70,196.94 Sq. mt.

Non FSI area (sq. m.): Existing Buildings not under purview of EIA Notification: Some of the
buildings of Sector R2, R3, R4, R5, R6+& R14: 15,155.36 Sq. mt. Buildings under purview of EIA
Notification: Some of the buildings of Sector R2, R3, R6, R14 and Sectors R12, R18, R19, R20,
R21: 2, 48,326.37'Sq. mt.

Total BUA area (sq. m.): 518523.31

18 (b).Approved Built up areaas per
DCR

Approved FSI-area (sq. m.): 330968.93

Approved Non FSI area(sq- m.): 263910.52

Date of Approval:31-08-2016

19.Total ground coverage (m?2)

Existing Buildings not under purview of EIA Notification:-9070.69 Sq. mt. Buildings under
purview of ETA Notification: 65998.88 Sq. mt. Total Ground coverage: 75069.57 Sq. mt.

20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open
to sky)

23 % of Net Plot areafor total Layout 36 % of Net Plot area of 11 Sectors

21.Estimated cost of the project

17495000000
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22.Production Details

Serial oy
Number Product Existing (MT/M) Proposed (MT/M) Total (MT/M)
1 - -
23.Total Water Requirement
Source of water From M.C.G.M./Tanker water of potable quality for swimming pool
Buildings not under purview of EIA Notification: 512 KLD (For
Fresh water (CMD): Domestic: 339 KLD + For Flushing:173 KLD) For Buildings under
* | purview of EIA Notification: 1812 KLD (For Domestic:1553 KLLD + For
Flushing: 259 KLD)
Recycled water - "
Flushing (CMD): For Sector R12; 541 KLD
Recycled water - 151
Gardening (CMD):
Swimming pool
make up (Cum): 15 LALID
Dry season:
};‘étﬂix:g;t (CMD) Buildings not under purview of EIA Notification: 512 KLD For Buildings
. q under purview of EIA Notification: 2518 KLD
Fire fighting -
Underground water |3088 KLD
tank(CMD):
Fire fighting -
Overhead water 1021 KLD
tank(CMD):
Buildings-not under purview of EIA Netification: Untreated sewage 444
Excess treated water | KLD For Buildings under purview of EIA Notification: Untreated : 638
Excess treated from Sector R12: 572 KLD
Source of water From M.C.G.M./Tanker water of potable quality for swimming pool
Buildings not under purview of EIA Notification: 512 KLD (For
Fresh water (CMD): Domestic: 339 KLD + For Flushing:173 KLD) For Buildings under
* | purview of EIA Notification: 1812 KLD (For Domestic:1553 KLLD + For
Flushing: 259 KLD)
Recycled water - ]
Flushing (CMD): For Sector R12: 541 KLD
Recycled water - 0
Gardening (CMD):
Swimming pool
make up (Cum): Lie: ILD
Wet season:

Total Water
Requirement (CMD)

Buildings not under purview of EIA Notification: 512 KLD For Buildings
under purview of EIA Notification: 2367 KL.D

Fire fighting -

Underground water |3088 KLD
tank(CMD):

Fire fighting -

Overhead water 1021 KLD

tank(CMD):

Excess treated water

Buildings not under purview of EIA Notification: Untreated sewage 444
KLD For Buildings under purview of EIA Notification: Untreated : 638
Excess treated from Sector R12 : 723 KLD

Details of Swimming
pool (If any)

Swimming pool make up water requirement: 14 KL
Source: Tanker water of potable quality
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24.Details of Total water consumed

Particula
IS

Consumption (CMD)

Loss (CMD) Effluent (CMD)

Water
Require
ment

Existing

Proposed | Total

Existing | Proposed | Total | Existing | Proposed | Total

Domestic -

25.Rain Water
Harvesting
(RWH)

Level of the Ground
water table:

1.5 mt. and 3.10 mt. below ground level

Size and no of RWH

tank(s) and Nil
Quantity:
Location of the RWH NA

tank(s):

Quantity of recharge
pits:

27 nos. of recharge pits

Size-of recharge pits

20mX1.5m. X2.0m.

Budgetary allocation
(Capital cost) :

Rs. 81.00 Lacs

Budgetary allocation
(0O-&M cost) :

Rs. 4.05 Lacs/annum

Details of UGT tanks
if any :

Location of UG tanks: Underground/Basement

26.Storm water
drainage

Natural water
drainage pattern:

The storm water collected through the storm water drains of adequate
capacity will be discharged into the external SWD.

Quantity of storm
water:

8.50 m3/sec

Size of SWD:

28.30 m3/sec

27.Sewage and
Waste water

Sewage generation
in KLD:

Existing Buildings not under purview of EIA Notification: 444 KLD For
Buildings under purview of EIA Notification: Some of the buildings of
Sector R2, R3, R6, R-14, R18, R19, R20, R21: 638 KLD Sector R12:
1405 KLD

STP technology:

For Buildings under purview of EIA Notification : Some of the buildings
of Sector R2, R3, R6, R-14, R18, R19, R20 and R21: Disposal to sewer
line which is further connected to Terminal Treatment Facility of
M.C.G.M. Sector R12: Existing STP of 950 KL of SAFF technology
(Submerged Aerobic Fixed Film) of which further Augmentation shall be
done by 600 KL with the help of MBBR (Moving Bed Bio Reactor)
technology

Capacity of STP
(CMD):

Sector R12: Existing STP of 950 KL of SAFF technology (Submerged
Aerobic Fixed Film) of which further Augmentation shall be done by 600
KL with the help of MBBR (Moving Bed Bio Reactor) technology

Location & area of
the STP:

Location: Underground And Area: 1288 Sq. mt.

Budgetary allocation
(Capital cost):

Rs. 245.15 Lacs

Budgetary allocation
(O & M cost):

Rs. 33.44 Lacs/annum
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28.Solid waste Management

Waste generation in
the Pre Construction
and Construction
phase:

Waste generation:

The excavated soil from large basements in sector R12 has been spread
on reservation of Municipal park as per condition of letter of Intent
issued by M.C.G.M. After filling and leveling the said park has been
handed over to M.C.G.M. The small quantity of excess soil from footing
for buildings in other sectors, the same has been spread and used as a
base for development of layout RG

Disposal of the
construction waste
debris:

Construction waste material generated during construction of Building
R12/13 and Temple shall be partly reused and remaining shall be
disposed to the authorized land fill site.

Waste generation
in the operation
Phase:

Existing Buildings not under purview of EIA Notification: 1011 kg/day ;
For Buildings under purview of EIA Notification: Some of the buildings

LI of SectoriR2, R3,R6, R-14, R18, R19, R20, R21: 1340 kg/day Sector
R12: 3242 kg/day
Existing Buildings not under purview of EIA Notification: 674 kg/day;
Wet waste: For Buildings under purview of EIA Notification : Some of the buildings

of Sector R2, R3, R6, R-14, R18, R19, R20, R21: 893 kg/day Sector R12:
2161 kg/day

Hazardous waste:

Biomedical waste (If
applicable):

There is a dispensary & diagnostic center in'Sector R18 & R21
respectively which generates small quantity of bio-medical waste

STP Sludge (Dry
sludge):

211 kg/day

Others if any:

E waste generated from Office building in Sector R20: 364 Kg/annum

Mode of Disposal

Drywaste: To Authorized recyclers
Existing Buildings not under purview of EIA Notification: Segregated
waste-to M.C.G.M. For Buildings under purview of EIA Notification : ¢
Wet waste: Some of the buildings of Sector R2, R3, R6, R-14, R18, R19, R20, R21:

Segregated waste to M.C.G.M. ¢ Sector R12: Treatment in Organic
Waste Converter (OWC)

Hazardous waste: Not Applicable

of waste: : : : ; :
Biomedical waste (If | Agreement with-SMS Envoclean Pvt. Ltd. for disposal as per Bio-
applicable): Medical Waste Management Rules, 2016.
LSV (0 Use as manure
sludge):

' . Storage of E - Waste in separate space within project site and

Otheil ag: subsequently handed over to authorized recyclers
Location(s): Ground floor

Area Area for the storage

q of waste & other 211.00 Sq. mt. (For Sector R12)

requirement: mdbRidl
Area for machinery: |36.00 Sq. mt. (For Sector R12)

Budgetary allocation | Capital cost: Rs. 14.16 Lacs

(Capital cost and

O&M cost): O & M cost: Rs. 17.23 Lacs/annum
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29.Effluent Charecterestics

Serial Parameters Unit Inlet Effluent Outlet Effluent Effluent discharge
Number Charecterestics Charecterestics standards (MPCB)
. Not . . .
1 Not applicable applicable Not applicable Not applicable Not applicable

Amount of effluent generation .
(CMD): Not applicable
Capacity of the ETP: Not applicable
Amount of treated effluent N ETT
recycled :
Amount of water send to the CETP: | Not applicable
Membership of CETP (if require): | Not applicable
Note on ETP technology to be used | Not applicable
Disposal of the ETP sludge Not applicable
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30.Hazardous Waste Details

Serial N — c
Number Description Cat UOM Existing | Proposed Total Method of Disposal
. Not Not Not Not Not .
! LCHanplicable applicable | applicable | applicable | applicable | applicable Peliappleat
31.Stacks emission Details
Height Internal
Serial . . Fuel Used with from . Temp. of Exhaust
Section & units 5 Stack No. diameter
Number Quantity ground Gases
(m)
level (m)
1 DG Sets -- - -
32.Details of Fuel to be used
Serial TAE
Number Type of Fuel Existing Proposed Total
1 HSD -- -
33.Source of Fuel
34.Mode of Transportation of fuel to site
35.Energy

Power
requirement:

Source of power
supply :

TATA Power & Reliance Infrastructure

During Construction
Phase: (Demand
Load)

DG set as Power
back-up during
construction phase

During Operation
phase (Connected
load):

For Buildings under purview of EIA Notification: 32147 KW

During Operation
phase (Demand
load):

For Buildings under purview of EIA Notification: 20761 KW

Transformer:

DG set as Power
back-up during
operation phase:

* 5 D.G. Sets of capacity 62.5 kVA 'each ¢ 2 D.G. Sets of capacity 100
kVA each ¢ 1 D.G. Set of capacity 160 kVA ¢ 1 D.G. Set of capacity 200
kVA « 8 D.G. Sets of capacity 320 kVA each ¢ 1 D.G. Set of capacity 380
kVA ¢ 1 D.G. Set of capacity 400 kVA ¢ 1 D.G. Set of capacity 625 kVA

Fuel used:

Diesel

Details of high
tension line passing
through the plot if
any:

Energy saving by non-conventional method:

* Use of LED Lights
» Use of VFD Fans

* Energy efficient appliances

36.Detail calculations & % of saving:

Serial
Number

Energy Conservation Measures

Saving %
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1 Residential building 1.21 %
2 Commercial building 2.74 %
3 Hospital building 3.4 %
4 School building 8.78 %
37.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed
S 950 KL Sewage Treatment Plant (STP) for Sector R12 | Augmentation of STP by 600 KL MBBR (Moving Bed
ewage .
only Bio Reactor) for Sector R12 only
Sl OWC for Sector R12 only
waste

Budgetary allocation | Capital cost:

(Capital cost and
O&M cost): O & M cost: Ly

38.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Seral Attributes Parameter Total Cost per-annum (Rs. In Lacs)
Number
1 Air Environment Dust suppression 1.08
Air and Noise quality:
. . Sensors for Air quality [ 10.50.0.5 (for O & M of sensors), set up cost for Sensor : 10
2 Air Environment "
& Noise level lacs
monitoring
Air and Noise quality:
. . By outside MoEF &
3 Air Environment @& Aphroved 0.22
Laboratory
4 Water Environment Pnking Water 0.03
analysis
5 Land Environment Site Sanitation 5.00
. Disinfection- Pest
6 Health & Hygiene Control at site 1.20
7 Health & Hygiene Health-checleup of 1.50
workers
8 Cost towards disaster 1 938.09
management
b) Operation Phase (with Break-up):
Serial Component Descrintion Capital cost Rs. In Operational and Maintenance
Number p p Lacs cost (Rs. in Lacs/yr)
LU S5 IO, & No set up cost is
OISO TENIL - involved az alread
1 Cost for Ambient Air On site sensors . y 0.50
uality & Noise SonEHilEE]
q . Construction Phase
Monitoring:
AIR & NOISE
ENVIRONMENT - By outside MoEF & *No set up cost is
2 Cost for Ambient Air CC Approved involge a 1.10
quality & Noise Laboratory
Monitoring:
SEIAA Meeting No: 174 Meeting Date: August 29, 2019 ( SEIAA- »/,[f
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AIR & NOISE
ENVIRONMENT - Cost
for DG Stack Exhaust
Monitoring

20 nos. of stacks

*No set up cost is
involved

0.96

AIR & NOISE
ENVIRONMENT - Cost
for Plantation

Plantation on green
cover area

298.96

47.83

WATER
ENVIRONMENT - cost
for waste water
treatment

Cost for existing
Sewage Treatment
Plant of capacity 950
KL

200.15

30.27

WATER
ENVIRONMENT - cost
for waste water
treatment

Cost for Augmentation
of existing STP by 600
KL

27.00

2.14

WATER
ENVIRONMENT - Cost
for water & waste
water Monitoring

On site sensor

18.00

1.00

WATER
ENVIRONMENT - Cost
for water & waste
water Monitoring

By outside MoEF &
CC Approved
Laboratory

*No set up cost is
involved

0.03

WATER
ENVIRONMENT -
Water Conservation
(Rain Water
Harvesting System)

Cost for 27 nos. of
recharge pits

81.00

4.05

10

LAND
ENVIRONMENT -Cost
for Solid Waste
Management

Cost for Treatment of
biodegradable
garbage in OWC

14.16

16.99

11

LAND
ENVIRONMENT -Cost
for Solid Waste
Management

Cost for monitoring of
OWC manure

*No set up costis
involved

0.24

12

DISASTER
MANAGEMENT - Cost
towards Disaster
Management

**2500.20

25.00

13

*No set up cost is
involved as monitoring
shall be carried out by

Private MoEF
Approved Laboratory ;
** Cost of Rs. 2375.19

Crore is already
incurred towards
Disaster Management.

Please note capital

cost of Rs. 594.27

Crores is already

incurred

39.Storage of chemicals (inflamable/explosive/hazardous/toxic
substances)
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Maximum
Quantity
of .
Storage Consumption
Description Status Location Capacity SloLIuE / Month in EOIED 03 3 EETD Of.
o at any Supply |transportation
in MT . MT
point of
time in
MT
. Not . Not Not . Not .
Not applicable applicable Not applicable applicable | applicable Not applicable applicable Not applicable
40.Any Other Information

No Information Available
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CRZ/ RRZ clearance

obtain, if any: Do npleabe

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

Sanjay Gandhi National Park: Approx. 2.00 Km * NOC from Wild Life
Board is Not Applicable as per final Notification reg. ESZ of SGNP
published by MOEF & CC u/no. S.0.3645 (E) dated 05/12/2016 as our
project site is not affected by the ESZ belt.

Category as per
schedule of EIA
Notification sheet

8 b (B1)

Court cases pending

» Yes Details are given in Form 1 and 1A
if any

Other Relevant
Informations

Have you previously
submitted

Application online oo
on MOEF Website.
Date of online 16-08-2017

submission

3. The proposal has been considered by SEIAA in its 174th meeting & decided to accord environmental
clearance to the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to implementation of the following terms and conditions:

Specific Conditions:

As per MoEF & CC notification dated 14/3/2017 & OM dated 15/3/2018 & 16/3/2018 regarding violation, the
damage assessment value is arrived at Rs.'13,48,00,000. PP to comply with-SEIAA decision regarding
activities to be carried out for Environmental restoration programme. The PP'in consultation with Municipal
Corporation of Greater Mumbai authorities-has towards EMP submitted proposal of development of Garden/
Miyawaki Forest and allied public civil works in-Chandivali and nearby areas from remediation cost to which
Municipal Corporation has also agreed to. Therefore taking overall view, the PP may be suggested that the
remediation cost may be utilized by him-in consultation with municipal corporation towards (a) social
forestry/ miyawaki forest/.garden development in municipal lands/public spaces to the extent of about 60%;
(b) laying of sewer line/mains along municipal roads to the extent of about 20%; (c) laying/ augmentation of
storm water drainage network along municipal roads to.the extent of about 20%.

II

PP to ensure that wet well of the proposed STP should be higher than inlet level of sewer network of local
body.

I

As agreed, PP to provide STP for waste water treatment for R-2 & R-18 in addition to STP for sector R-12, PP
to upload undertaking regarding this.

Iv

PP to submit CER as applicable as per MOEF & CC circular dated 1.5.2018 in consultation with Municipal
Corporation.

PP to submit a bank guarantee of Rs. 13.48 Cr to Maharashtra Pollution Control Board towards effective
implementation of the EMP comprising remediation plan and Natural and Community Resource
augmentation Plan.

VI

PP to ensure that wet well of the proposed STP should be higher than inlet level of sewer network of local
body.

VII

As agreed, PP to provide STP for waste water treatment for R-2 & R-18 in addition to STP for sector R-12, PP
to upload undertaking regarding this.

VIII

PP to submit CER as applicable as per MOEF & CC circular dated 1.5.2018 in consultation with Municipal
Corporation.

IX

PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by MoEF & CC
vide F.No0.22-34/2018-IA.IIT dt.04.01.2019.

General Conditions:

E-waste shall bedisposed through Authorized vendor as per E-waste (Management and Handling) Rules,

I 2016.
The Occupancy Certificate shall be issued by the Local Planning Authority to the project only after ensuring
I1 sustained availability of drinking water, connectivity of sewer line to the project site and proper disposal of

treated water as per environmental norms.
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III

This environmental clearance is issued subject to obtaining NOC from Forestry & Wild life angle including
clearance from the standing committee of the National Board for Wild life as if applicable & this environment
clearance does not necessarily implies that Forestry & Wild life clearance granted to the project which will
be considered separately on merit.

v

PP has to abide by the conditions stipulated by SEAC& SEIAA.

The height, Construction built up area of proposed construction shall be in accordance with the existing
FSI/FAR norms of the urban local body & it should ensure the same along with survey number before
approving layout plan & before according commencement certificate to proposed work. Plan approving
authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

VI

If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution Control Board under
Air and Water Act and a copy shall be submitted to the Environment department before start of any
construction work at the site.

VII

All required sanitary and hygienic measures should be in place before starting construction activities and to
be maintained throughout the construction phase.

VIII

Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Provision should be made for mobile toilets, The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.

IX

The solid waste generated should be properly collected and segregated. dry/inert solid waste should be
disposed off to the approved sites for land filling after recovering recyclable material.

Disposal of muck during construction phase should not create any.adverse effect on the neighboring
communities and be disposed taking the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority.

XI

Arrangement shall be made that waste water and storm water do not get-mixed.

XII

All the topsoil excavated during constructionactivities should be stored for use in horticulture / landscape
development within the project site.

XIII

Additional soil for leveling of the proposed site shall be generated within the sites (to the extent possible) so
that natural drainage system of the area is protected and improved.

XI1v

Green Belt Development shall be carried out considering CPCB guidelines including selection of plant
species and-in consultation with.the local DFO/ Agriculture Dept.

XV

Soil and ground water samples will be‘tested to ascertain that there is. nothreat to ground water quality by
leaching of heavy metals and other toxic contaminants.

XVI

Construction spoils, including bituminous material-and other hazardous materials must not be allowed to
contaminate watercourses and the dumpsites for such material must be secured so that they should not
leach into the ground water.

XVII

Any hazardous waste generated during construction phase should be disposed off as per applicable rules and
norms with necessary approvals of the Maharashtra Pollution Control Board.

XVIII

The diesel generator sets to be used during construction phase should be low sulphur diesel type and should
conform to Environments (Protection) Rules prescribed for air and noise emission standards.

XIX

The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance
from concern authority shall be taken.

XX

Vehicles hired for bringing construction material to the site should be in good condition and should have a
pollution check certificate and should conform to‘applicable air and noise emission standards and should be
operated only during non-peak hours.

XXI

Ambient noise levels should conform to residential standards both during day and night. Incremental
pollution loads on the ambient air and noise quality should be closely monitored during construction phase.
Adequate measures should be made to reduce ambient air and noise level during construction phase, so as to
conform to the stipulated standards by CPCB/MPCB.

XXII

Fly ash should be used as building material in the construction as per the provisions of Fly Ash Notification
of September 1999 and amended as on 27th August, 2003. (The above condition is applicable only if the
project site is located within the 100Km of Thermal Power Stations).

XXIII

Ready mixed concrete must be used in building construction.

XXIV

Storm water control and its re-use as per CGWB and BIS standards for various applications.

XXV

Water demand during construction should be reduced by use of pre-mixed concrete, curing agents and other
best practices referred.

XXVI

The ground water level and its quality should be monitored regularly in consultation with Ground Water
Authority.
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XXVII

The installation of the Sewage Treatment Plant (STP) should be certified by an independent expert and a
report in this regard should be submitted to the MPCB and Environment department before the project is
commissioned for operation. Discharge of this unused treated affluent, if any should be discharge in the
sewer line.Treated effluent emanating from STP shall be recycled/refused to the maximum extent possible.
Discharge of this unused treated affluent, if any should be discharge in the sewer line.Treatment of 100%
gray water by decentralized treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

XXVIII

Permission to draw ground water and construction of basement if any shall be obtained from the competent
Authority prior to construction/operation of the project.

XXIX

Separation of gray and black water should be done by the use of dual plumbing line for separation of gray
and black water.

XXX

Fixtures for showers, toilet flushing and drinking should be of low flow either by use of aerators or pressure
reducing devices or sensor based control.

XXXI

Use of glass may be reduced up to 40% to reduce. the electricity consumption and load on air conditioning. If
necessary, use high quality double glass with special reflective coating in windows.

XXXII

Roof should meet prescriptive requirement as per Energy Conservation Building Code by using appropriate
thermal insulation material to fulfill requirement.

XXXIII

Energy conservation measures like installation of CFLs /TFLs for thelighting the areas outside the building
should be integral part of the project design and should be in place before project commissioning. Use CFLs
and TFLs should be properly collected and disposed-off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to avoid mercury contamination. Use of solar panels may be done
to the extentpossible like installing solar street lights, common solar water heaters system. Project
proponent should install, after checking feasibility, solar plus hybrid non-conventional energy source as
source of energy.

XXXIV

Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during operation phase should be.of enclosed type and conform to rules made under the
Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height needed for
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

XXXV

Noise.should be controlled to ensure that-it-does not exceed the prescribed standards. During nighttime the
noise levels measured at the boundary of the building-shall be restricted to-the permissible levels to comply
with the prevalent regulations.

XXXVI

Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be
avoided. Parking should be fully internalized and no public space should be utilized.

XXXVII

Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code, which is
proposed to be mandatory for all air-conditioned spaces while it is aspiration for non-air-conditioned spaces
by use of appropriate thermal insulation material to fulfill requirement.

XXXVIII

The building should have adequate distance between them'to allow movement of fresh air and passage of
natural light, air and ventilation:

XXXIX

Regular supervision of the above and other measures for monitoring should be in place all through the
construction phase, so as to avoid disturbance to the surroundings.

XL

Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the project
proponent if it was found that construction of the project has been started without obtaining environmental
clearance.

XLI

Six monthly monitoring reports should be submitted to the Regional office MoEF, Bhopal with copy to this
department and MPCB.

XLII

Project proponent shall ensure completion of STP, MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the SEIAA meeting, PP to explore possibility of utilizing excess
treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation
or allotment will be given unless all above said environmental infrastructure is installed and made functional
including water requirement in Para 2. Prior certification from appropriate authority shall be obtained.

XLIII

Wet garbage should be treated by Organic Waste Converter and treated waste (manure) should be utilized in
the existing premises for gardening. And, no wet garbage will be disposed outside the premises. Local
authority should ensure this.

XLIV

Local body should ensure that no occupation certification is issued prior to operation of STP/MSW site etc.
with due permission of MPCB.

XLV

A complete set of all the documents submitted to Department should be forwarded to the Local authority and
MPCB.

XLVI

In the case of any change(s) in the scope of the project, the project would require a fresh appraisal by this
Department.

XLVII

A separate environment management cell with qualified staff shall be set up for implementation of the
stipulated environmental safeguards.
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XLVIII

Separate funds shall be allocated for implementation of environmental protection measures/EMP along with
item-wise breaks-up. These cost shall be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other purposes and year-wise expenditure should
reported to the MPCB & this department.

XLIX

The project management shall advertise at least in two local newspapers widely circulated in the region
around the project, one of which shall be in the Marathi language of the local concerned within seven days of
issue of this letter, informing that the project has been accorded environmental clearance and copies of
clearance letter are available with the Maharashtra Pollution Control Board and may also be seen at Website
at http://ec.maharashtra.gov.in.

Project management should submit half yearly compliance reports in respect of the stipulated prior
environment clearance terms and conditions in hard & soft copies to the MPCB & this department, on 1st
June & 1st December of each calendar year.

LI

A copy of the clearance letter shall be sent by proponent to the concerned Municipal Corporation and the
local NGO, if any, from whom suggestions/representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the website of the Company by the proponent.

LII

The proponent shall upload the status of compliance of the stipulated EC conditions, including results of
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM,-RSPM. SO2, NOx(ambient levels as well as stack emissions) or critical sector parameters,
indicated for the project shall be monitored and displayed at.a convenient location near the main gate of the
company in the public domain.

LIII

The project proponent shall also submit six monthly reports on-the status-of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

LIV

The environmental statement for each financial year ending 31st March in-Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as'amended subsequently, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.

LV

This EC is-issued subject to the condition that the implementation of EMP,-remediation plan and Natural and
Community Resource Plan will be completed during the period for which the Bank Guarantee is
given,otherwise the BG should be suitably extended up to implementation of EMP.
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s)
imposed and to incorporate additional environmental protection measures required, if any.

9. The above stipulations would-be enforced among others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act; 1981, the Environment (Protection)
Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its
amendments, the public Liability Insurance Act, 1991 and its amendments.

10. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western Zone
Bench, Pune),New Administrative Building, 1stFloor, D-, Wing, Opposite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act; 2010.

Shri. Anil Diggikar (Member Secretary SEIAA)
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ANNEXURE-R-13

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 L 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in Sion (E), Mumbai-400022

Infrastructure/RED/L.S.I
No:- Formatl.0/CAC-CELL/UAN No0.0000138927/CE/2209001203

To,

Nahar Builders Ltd., Building No. R12/13 in Qf
Sector R12 of Plot bearing CTS No. 25B/1,

26A, 27, 28A/1 29N & 50A/6, Chandivali
Farm Road, Chandivali, Andheri (E),
Mumbai-400 072.

Date: 19/09/2022

el ga BRI
Right to Public Service Ac

i iceAct
Your Service is Our Duty

Sub: Consent to Establish for Residential & Commercial development project
under Red/LSI category.

Ref: 1. Environment Clearance for Residential & Commercial development
project accorded by Env. Dept, GoM vide letter SEIAA-EC-0000002023
dtd. 25/09/2019.

2. Minutes of Consent Appraisal Committee meeting held on 24/05/2022.

Your application NO. MPCB-CONSENT-0000138927

For: Grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal of Authorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule 111,111 & IV annexed to this order:

1. The Consent to Establish is granted for a period upto commissioning of
project or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.1749.50 Cr. (As per undertaking
submitted by pp).

3. The Consent to Establish is valid for Residential & Commercial development
project named as Nahar Builders Ltd., Building No. R12/13 in Sector R12 of
Plot bearing CTS No. 25B/1, 26A, 27, 28A/1 29N & 50A/6, Chandivali Farm
Road, Chandivali, Andheri (E), Mumbai-400 072 on Total Plot Area of
4,85,232.67 SqMtrs for Total Construction BUA of 5,18,523.31 SqMtrs as per
EC granted dated 25/09/2019 including utilities and services

Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)
1  |EC- dtd. 25/09/2019 485232.67 518523.31

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr No Description Permitted (in CMD) Standards to Disposal
1. |[Trade effluent Nil Nil Nil

M/s. NAHAR BUILDERS LTD ,Residential & Commercial Development at CTS No. 30A/1-14, 30A/1-16, 30A/2,
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z; Description Permitted Standards to Disposal
2. |Domestic 1550 |As per Schedule -1 |[The treated sewage shall be
effluent 60% recycled for secondary

purposes and remaining shall
be utilized on land for
gardening and/ or connected to
local body sewer line with water
metering system.

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Description of stack / Number of Standards to be
Stack No. p
source Stack achieved
S1-to S-5 |DG Sets of 62.5 kVA x 5 05 As per Schedule -lI
S-6 to S-7 |DG Sets of 100 kVA x 2 02 As per Schedule -II
S-8 DG Set of 160 kVA 01 As per Schedule -l
S-9 DG Set of 200 kVA 01 As per Schedule -II
S-10 to S-17|DG Sets of 320 kVA x 8 08 As per Schedule -II
S-18 DG Set of 380 kVA 01 As per Schedule -l
S-19 DG Set of 400 kVA 01 As per Schedule -II
S-20 DG Set of 625 kVA 01 As per Schedule -l
6. Conditions under Solid Waste Rules, 2016:
Sr Quantity &

Type Of Waste Treatment Disposal

No UoM
1 |Bio-degradable Waste 2161 Kg/Day OWC followed by

) 7, Used as Manure.
composting facility.

Handed over to
Auth. Vendor.

3 |STP Sludge 211 Kg/Day |Drying Used as Manure.

2 |Non-biodegradable Waste| 3242 Kg/Day |(Segregation

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr No Category No. Quantity UoM Treatment Disposal
1 5.1 Used or spent oil 500 |Ltr/A[Recycle By Sale to Auth.
reprocessor

8. This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

10. PP shall provide STP of adequate capacity to achieve the treated domestic effluent
standard for the parameter BOD-10 mg/lit including disinfection facility.

11. The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening and/ or connected to local body sewer line with water
metering system.

12. PP shall provide organic waste digester along with composting facility/bio-digester
(biogas) for the treatment of wet garbage.

" NlAi.A PP shall make provisilogcof chargligg plorts for %I_It_'-zsc;clrice‘(\)/Ae/?ilc“leaso’;iilt1 Ilesaggﬁsg)% of total
s. i j ommercial Development at o. -14, -16, ,
36A/8, 36-%,@%,?%@9?@&/3, 28-B,29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,53-A/1-B,1-C, 44-
C,1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), 51-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt),
4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,25/B/1,26 A, 27 , 28A/1, 29 N, 50 A/6, 38 (pt), 50A/7, 52A/9, 42-D, 43 C/A(pt),  Page 2 of 8
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14. PP shall submit BG of Rs. 25 Lakh towards compliance of EC and Consent conditions.

3428859a Signed by: Ashok Shingaré
ebbalflé Memmber S )
db7ccd45E ember Secretary
be3d5f22| Forand on behalf of,

O0cb6a394| Maharashtra Pollution Control Board
471af85f .
da0a939c| ms@mpchgovid

b57fa42é 2022-09-1995:47:58 IST

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 |10497000.00 |MPCB-DR-12026 20/05/2022|RTGS
Copy to:

1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai Il
- They are directed to ensure the compliance of the consent conditions.

They are directed to forfeit the bank guarantee of Rs. 5,24,85,000, towards start &
complete of construction work without obtaining Consent to Establish.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

M/s. NAHAR BUILDERS LTD ,Residential & Commercial Development at CTS No. 30A/1-14, 30A/1-16, 30A/2,
36A/8, 36-B,50-B, 52-B,53-B & 29V, 28A/3, 28-B,29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,53-A/1-B,1-C, 44-
C,1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), 51-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt),
4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,25/B/1,26 A, 27 , 28A/1, 29 N, 50 A/6, 38 (pt), 50A/7, 52A/9, 42-D, 43 C/A(pt), Page 3 0of 8
43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 50A/11, 52 A/3, 36A/9, 50A(pt), 52/A(pt), 50A/9,
'52A76, 36 A(Pt), 36A/10, 50A(pt), 52/A(pt) and 26-C/CE/UAN No.MPCB-CONSENT-0000138927 (19-09-2022
03:47:33 pm) /QMS.PO6_F01/00
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have provided Sewage Treatment Plant of designed
capacity 1550 CMD with MBBR technology for the treatment of 1550 CMD of
sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and remaining
shall be utilized on land for gardening and/ or connected to local body sewer line
with water metering system.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Sl Purpose for water consumed NS T
No. P quantity (CMD)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 2518.00
Processing whereby water gets polluted & pollutants
3. 0T 0.00
are easily biodegradable
Processing whereby water gets polluted & pollutants
4, oo . 0.00
are not easily biodegradable and are toxic

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

M/s. NAHAR BUILDERS LTD ,Residential & Commercial Development at CTS No. 30A/1-14, 30A/1-16, 30A/2,
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have proposed to provide the Air pollution control
(APC)system and also proposed to erect following stack (s) and to observe the
following fuel pattern-

APC System  Stack Type

SIS Source provided/prop Height(in of B h‘.'ro Pollutant Standard
No. Content(in %)
osed 11149) Fuel
DG HSD
S1-to | Sets of Acoustic /LDO 43.20
S-5 | 62.5 Enclosure 1.58 90 1 502 Kg/Day
kVA x 5 Ltr/Hr
DG HSD
S-6 to| Sets of Acoustic /DIESEL 38.40
S-7 100 Enclosure 2.00 80 1 502 Kg/Day
kVA x 2 Ltr/Hr
DG Set . DIESEL
5-8 | of 160 E’t\‘:c‘l’gsa'rce 253 | 45 1 502 KZI/DGaO
KVA Ltr/Hr 9/bay
DG Set . DIESEL
59 | of 200 E’?fccl’gsﬁ'rce 283 | 55 1 502 Ifb}[;‘:
KVA Ltr/Hr 9/bay
DG
5-10 Sets of Acoustic DIESEL 249.60
to 3.58 520 1 S02
5-17 320 Enclosure Ltr/Hr Kg/Day
kVA x 8
DG Set . DIESEL
5-18 | of 380 EAnCC‘I’(‘)fE'rCe 390 | 70 1 502 g;scot
kVA Ltr/Hr
DG Set . DIESEL
5-19 | of 400 EAnCCCI’g;tJ'rCe 400 | 80 1 502 3%‘2
KVA Ltr/Hr 9/bay
DG Set . DIESEL
5-20 | of 625 E’ﬁg;ﬁfe 5.00 | 90 1 502 |<43/b2a0
KVA Ltr/Hr 9/bay

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter |  Nottoexceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

M/s. NAHAR BUILDERS LTD ,Residential & Commercial Development at CTS No. 30A/1-14, 30A/1-16, 30A/2,
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b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68 dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher than
the nearest tallest building through ducting and shall discharge into open air in such a
way that no nuisance is caused to neighbors.

SCHEDULE-III
Details of Bank Guarantees:

Sr. Consent(C2E/C2 Submission Purpose Compliance . ..
No. O/C2R) f Period of BG Period LI LB
mposed
Towards . L
. Commissioning of | Commissioning of
Consent to Compliance the project or 5 | the project or 5
1 . 25 Lakh | 15 days of EC&C . .
Establish to E years whichever | years whichever
" is earlier. is earlier.
conditions.

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Amount of
BG
Forfeiture

Amount of
BG
imposed

Reason of BG
Forfeiture

Consent
(C2E/C20/C2R)

Submission Purpose of
Period BG

Srno.

Towards start
& complete of
construction

Towards start
& complete of
construction

Consent to

1 . 5,24,85,000| 15 days work without |5,24,85,000| work without
Establish o -
obtaining obtaining
Consent to Consent to
Establish. Establish.

BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

M/s. NAHAR BUILDERS LTD ,Residential & Commercial Development at CTS No. 30A/1-14, 30A/1-16, 30A/2,
36A/8, 36-B,50-B, 52-B,53-B & 29V, 28A/3, 28-B,29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,53-A/1-B,1-C, 44-
C,1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), 51-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt),
4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,25/B/1,26 A, 27 , 28A/1, 29 N, 50 A/6, 38 (pt), 50A/7, 52A/9, 42-D, 43 C/A(pt),
43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 50A/11, 52 A/3, 36A/9, 50A(pt), 52/A(pt), 50A/9,
'52A76, 36 A(Pt), 36A/10, 50A(pt), 52/A(pt) and 26-C/CE/UAN No.MPCB-CONSENT-0000138927 (19-09-2022
03:47:33 pm) /QMS.PO6_F01/00

Page 6 of 8




2656

SCHEDULE-IV
Conditions during construction phase

During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.
During construction phase, the ambient air and noise quality shall be
B |maintained and should be closely monitored through MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

A

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2  The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
mendments regarding noise limit for generator sets run with diesel.
M/s. NAHAR BUILDERS LTD ,Residéential & Commercial Development at CTS No. 30A/1-14, 30A/1 16, 30A/2,
36A/8, 36-B,50-B, 52-B,53-B & 29V , 28A/3, 28-B,29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,53-A/1-B,1-C, 44-
C,1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), 51-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt),
4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,25/B/1,26 A, 27 , 28A/1, 29 N, 50 A/6, 38 (pt), 50A/7, 52A/9, 42-D, 43 C/A(pt),  Page 7 of 8
43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 50A/11, 52 A/3, 36A/9, 50A(pt), 52/A(pt), 50A/9,
‘52A76, 36 A(Pt), 36A710, 50A(pt), 52/A(pt) and 26-C/CE/UAN No.MPCB-CONSENT-0000138927 (19-09-2022
03:47:33 pm) /QMS.PO6_F01/00
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Solid Waste - The applicant shall provide onsite municipal solid waste processing
system & shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H)
Rule 2011.

Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official
web site of the MPCB.

Applicant shall submit official e-mail address and any change will be duly informed to
the MPCB.

The treated sewage shall be disinfected using suitable disinfection method.

The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992.

The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before commissioning of the project.

This certificate is digitally & electronically signed.

4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,25/B/1,26 A, 27 , 28A/1, 29 N, 50 A/6, 38 (pt), 50A/7, 52A/9, 42-D, 43 C/A(pt),  Page 8 of 8
43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 50A/11, 52 A/3, 36A/9, 50A(pt), 52/A(pt), 50A/9,
t pt), pt) and 26- 0-FIFLE- ; e TRUE COPY

:33 pm) /QMS.PO6_F01/00

M/s. NAHAR BUILDERS LTD ,Residential & Commercial Development at CTS No. 30A/1-14, 30A/1-16, 30A/2,
36A/8, 36-B,50-B, 52-B,53-B & 29V, 28A/3, 28-B,29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,53-A/1-B,1-C, 44-
C,1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), 51-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt),

Bt
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 L 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in Sion (E), Mumbai-400022

Infrastructure/RED/L.S.I
No:- Formatl.0/CAC-CELL/UAN No0.0000113951/C0/2209001639

To,

Nahar Builders Ltd., Building No. R12/13 in Qf
Sector R12 of Plot bearing CTS No. 25B/1,
26A, 27, 28A/1 29N & 50A/6, Chandivali ANl
Farm Road, Chandivali, Andheri (E), YourSe‘;“\‘/‘;::;‘Tg"ghrDuty
Mumbai-400 072.

Date: 27/09/2022

Sub: 1st Consent to Operate (Part-1) for Residential and Commercial
Development Project under Red/LSI Category.

Ref: 1. Environment Clearance for Residential and Commercial Development
project accorded by Env. Dept, GoM vide SEIAA-EC-0000002023 dtd.
25/09/2019.

2. Minutes of Consent Appraisal Committee meeting held on 25/01/2022.

Your application NO. MPCB-CONSENT-0000113951

For: Grant of 1st Consent to Operate (Part-I) under Section 26 of the Water (Prevention &
Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule 6 of the
Hazardous & Other Wastes (Management & Transboundry Movement) Rules 2016 is
considered and the consent is hereby granted subject to the following terms and conditions
and as detailed in the schedule LI1,1Il & IV annexed to this order:

1. The 1st Consent to Operate is granted for a period up to 31.01.2023
2. The capital investment of the project is Rs.37.53 Cr. (As per undertaking
submitted by pp).

3. The 1st Consent to Operate (Part-l) is valid for Residential and Commercial
Development project named as Nahar Builders Ltd., Building No. R12/13 in
Sector R12 of Plot bearing CTS No. 25B/1, 26A, 27, 28A/1 29N & 50A/6,
Chandivali Farm Road, Chandivali, Andheri (E), Mumbai-400 072 on Total Plot
Area of 1,02,423.70 SqMtrs for Construction BUA of 11,950 SqMtrs out of
Total Construction BUA of 5,18,523.31 SqMtrs as per EC granted dated
25/09/2019 including utilities and services

Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)
1  |EC- dtd. 25/09/2019 102423.70 11950.00

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr No Description Permitted (in CMD) Standards to Disposal
1. |[Trade effluent Nil Nil Nil

M/s. Nahar Builders Ltd , Building No. R12/13 in Sector R12 of Plot bearing CTS No. 25B/1, 26A, 27, 28A/1,
andivali Farm Road, Chandivali, Andheri (E), Mumbai - , Maharashtra agelo
No.MPCB-CONSENT-0000113951 (27-09-2022 12:07:37 pm) /QMS.PO6_F02/00 TRUE COPY

(Bolbins
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z; Description Permitted Standards to Disposal
2. |Domestic 44 As per Schedule -1 [The treated sewage shall be
effluent 60% recycled for secondary

purposes and remaining shall
be utilized on land for
gardening and/ or connected to
local body sewer line with water
metering system.

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Description of stack / Number of Standards to be
Stack No. .
source Stack achieved
S-1 DG Set of 200 kVA 01 As per Schedule -l
S-2 DG Set of 300 kVA 01 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:

Sr Quantity & .

No Type Of Waste UoM Treatment Disposal

1 |Bio-degradable Waste 59 Kg/Day OWC followed by Used as Manure.

composting facility.

Handed over to
Auth. Vendor.

3 |STP Sludge 4 Kg/Day |Drying Used as Manure.

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr
No

2 |Non-biodegradable Waste| 89 Kg/Day |[Segregation

Category No. Quantity UoM Treatment Disposal

Handed over to Auth.
reprocessor.

5.1 Used or spent oil Ltr/A[Recycle

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. PP shall properly operate STP to achieve the treated domestic effluent standard for the
parameter BOD-10 mg/lit including disinfection facility to the treated sewage.

11. The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening and/ or connected to local body sewer line with water
metering system.

12. PP shall properly operate organic waste digester along with composting facility/bio-
digester (biogas) for the treatment of wet garbage.

13. PP shall make provision of charging ports for electric vehicles at least 40% of total
available parking slots.

M/s. Nahar Builders Ltd , Building No. R12/13 in Sector R12 of Plot bearing CTS No. 25B/1, 26A, 27, 28A/1,
andivali Farm Road, Chandivali, Andheri (E), Mumbai - , Maharashtra age2o0
No.MPCB-CONSENT-0000113951 (27-09-2022 12:07:37 pm) /QMS.PO6_F02/00
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14. PP shall submit BG of Rs. 25 Lakh towards O & M of Pollution Control Systems and
compliance of Consent conditions.

15. PP shall submit BG of Rs. 5,24,85,000/- within One month period from the date of
issuance of this Consent, as mentioned in Consent to Establish.

6947c203|  signed by: Ashok Shingaré
8542376¢C Member S i
fc73854e ember Secretary

9190cel8| Forand on behalf of,

4e4459a8| Maharashtra Pollation Control Board
c9586406 )
d5ce7gcy| ms@mpcbgovi

63b3ba07| 2022-09-2792:07:53 IST

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 75000.00 (TXN2105000843 12/05/2021|Online Payment
2 75000.00 [TXN2106000704 08/06/2021|Online Payment

Copy to:

1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai Il
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

M/s. Nahar Builders Ltd , Building No. R12/13 in Sector R12 of Plot bearing CTS No. 25B/1, 26A, 27, 28A/1,
andivali Farm Road, Chandivali, Andheri (E), Mumbai - , Maharashtra age 30
No.MPCB-CONSENT-0000113951 (27-09-2022 12:07:37 pm) /QMS.PO6_F02/00
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have provided Sewage Treatment Plant of designed
capacity 950 CMD with SAAF technology for the treatment of 44 CMD of sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and remaining
shall be utilized on land for gardening and/ or connected to local body sewer line
with water metering system.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

ol Purpose for water consumed X
No. P quantity (CMD)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 50.00
Processing whereby water gets polluted & pollutants
3. 0D 0.00
are easily biodegradable
Processing whereby water gets polluted & pollutants
4, N . 0.00
are not easily biodegradable and are toxic

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

M/s. Nahar Builders Ltd , Building No. R12/13 in Sector R12 of Plot bearing CTS No. 25B/1, 26A, 27, 28A/1,
andivali Farm Road, Chandivali, Andheri (E), Mumbai - , Maharashtra agedo
No.MPCB-CONSENT-0000113951 (27-09-2022 12:07:37 pm) /QMS.PO6_F02/00
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:
As per your application, you have provided the Air pollution control

(APC)system and erected following stack (s) and to observe the following
fuel pattern-

Stack Type Sulphur

APC System

rce provided/proposed Height(in of Content(in Pollutant Standard
mtr)  Fuel %)
DG Set HSD 15.36
S-1 | of 200 | Acoustic Enclosure 6.00 32 1 S02 K /ba
KVA Ltr/Hr g/bay
S-2 | of 300 | Acoustic Enclosure 6.00 52 1 S02 K /ba
KVA Ltr/Hr g/bay

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

150 mg/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Conditions for utilities like Kitchen, Eating Places, Canteens:-

| Total Particular matter |  Nottoexceed |

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

M/s. Nahar Builders Ltd , Building No. R12/13 in Sector R12 of Plot bearing CTS No. 25B/1, 26A, 27, 28A/1,

anaivall Farm Roaad, anaivall, Ananeri » Mumbal - , Maharashtra

No.MPCB-CONSENT-0000113951 (27-09-2022 12:07:37 pm) /QMS.PO6_F02/00
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SCHEDULE-IN
Details of Bank Guarantees:

Sr. Consent(C2E/C sl Submission  Purpose Compliance Validity

BG

Period of BG Period Date
Imposed

No. 20/C2R)

Towards O
&M of
Pollution
Control
15 days Systems Monthly 31/07/2023
and
Compliance
of Consent
conditions.

1st Consentto | Rs. 25
Operate (Part-1) | Lakh

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Amount . . Amount of Reason of
Consent Submission Purpose
Srno. of BG

. BG :{c}
(C2E/C20/C2R) imposed Perlod of BG Forfeiture Forfeiture

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG ~ Amount of BG

NA
SCHEDULE-IV

Returned

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2  The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4  Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should be operated
only during non-peak hours.

5 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

M/s. Nahar Builders Ltd , Building No. R12/13 in Sector R12 of Plot bearing CTS No. 25B/1, 26A, 27, 28A/1,
andivali Farm Road, Chandivali, Andheri (E), Mumbai - , Maharashtra age 6o
No.MPCB-CONSENT-0000113951 (27-09-2022 12:07:37 pm) /QMS.PO6_F02/00
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b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

The treated sewage shall be disinfected using suitable disinfection method.

The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

The applicant shall make an application for renewal of the consent at least 60 days before
date of the expiry of the consent.

This certificate is digitally & electronically signed.

M/s. Nahar Builders Ltd , Building No. R12/13 in Sector R12 of Plot bearing CTS No. 25B/1, 26A, 27, 28A/1,

29N & 50A/6 Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra/CO/UAN
No.MPCB-CONSENT-0000113951 (27-09-2022 12:07:37 pm) /QMS.PO6_F02/00
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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2675

ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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2677
ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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2680
ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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2681
ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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2682
ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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2683
ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,
Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,

53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 5S0-A (pt), 5S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, S0-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B,
25/B/1, 26 A, 27 , 28A/1, 29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 50A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
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Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

ANNEXURE-R-15

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra

= Google Earth Pro.
File Edit View Tools Add Help
¥ Search 7‘ E ﬁ‘f ; g:'fj R Jq'f ; - E X = B B Sign in

Get Directions History

9 Nahar Amrit Shakti

2 N
&al Vayu Vlhar ‘Qr

®
"
DS X :
¥ Places 2 Nahar/Amrit Shakti .\Nahar*Amrnt;Shaktnt
v VS My Places = N o & 3 P : 4 B\ .
b v/ Sightseeing Tour ol B ¢ f o W &
: - . % ' ) 5
. ™ . -
. LOK Milan Colony\ T '
Y o» Swar-Ganga & Ganga Skies » ‘ & ‘
v :,‘0 Swar Ganga to Pavana River ... | " e > .' 2 -.\_:‘ t 58 Nahar - Chandlva“ ‘Nahar - Chandlvall
Y| &% Nyati Ethos, Undri Sr. No. 19... | 8 & e . - ¢ & R
:\0 Nvattl Esplande Bavdhan Pune v B . AN : e 3 - e i Y
, - 3 .
ma T A
¥ Lavers }
v @& Primary Database e
» ¥ ¥ Borders and Labels R
v Places : ‘ e oL e lq iy
» B = Pphotos . \, 99 - B Py 'R i S - b W~ ot
. - Y AT N TN - -
Rosds S e ~ . O = Google Earth
» '@ &} 30 Buildings . A - . > 2 Y Y =
b @€ Ocean : Rambauq : - - A - .
B S Tour Guide ol Imagery. Date: 12/25/2017° +"19°206'36.27" N, 72°53'59.34* E elev. «38 m ' eye alt: 1.70°km

6 a ) o ENEST TSI - . O

Page 31 of 39



2696
ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,
Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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ANNEXURE-R-15

Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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Project Proponent: M/s. Nahar Builders Limited, Project: Nahar Amrit Shakti,

Project Land Bearing CTS No.: 30A/1-14, 30A/1-16, 30A/2, 36A/8, 36-B, 50-B, 52-B, 53-B & 29V , 28A/3, 28-B, 29/L, 30-A/1-15,30-A/3, 50-C, 53-A/1-D, 53-C,
53-A/1-B, 1-C, 44-C, 1-D, 44-A, 45, 45/1 to 45/29 (pt), 50-A (pt), S1-A (pt), 52-A (pt), 48-F (pt), 48-F (pt), 49, 50-A (pt), 40 (pt), 4/2 to 4/59, 4/60, 4/61, 4-E, 20-B ,
25/B/1, 26 A, 27 , 28A/1,29 N, 50 A/6, 38 (pt), S0A/7, 52A/9, 42-D, 43 C/A(pt), 43 C/9 to 43 C/13, 43 C/32 to 43 C/37, 39-A, 14(pt), 36A/4, 5S0A/11, 52 A/3,
36A/9, S0A(pt), 52/A(pt), SOA/9, 52A/6,36 A(Pt), 36A/10, SOA(pt), 52/A(pt) and 26-C, Chandivali Farm Road, Chandivali, Andheri (E), Mumbai - 400072, Maharashtra
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NAHAR'S AMRIT SHAKTI PROJECTS VERTICALS A NRI CAREERS CONTACT

NAHAR

GROUP

REINVENTING A
LIFESTYLES

" We are committed to the
MS. MANJU YAGNIK development of young
VICE CHAIRPERSON minds into knowledgeable,
confident, successful and

responsible dtlum

CMD & VCPA

MR. SUKHRAJ NAHAR

Founder, Chairman & Managing Director

“Actualization is the distinguishing factor between one who has a vision and a visionary.”

As Chairman & Managing Director, Mr. Sukhraj Nahar is at the helm of Nahar Group. Spanning over four decades, it's his
vision that has translated wishes of millions into reality. A true entrepreneur in his own right, Mr. Nahar has embarked
on a journey with a clear vision of working with imagination and an insight to create a team of people by bringing them
together with a shared sense of purpose. At the tender age of 16, he came to Mumbai to pursue his ambition of creating

landmark structures. It is this vision that has enabled him to take a stance that is beyond bricks and mortar, which is to

| ' “ build homes as well as to contribute to the welfare of the society with passion. v

= o e  E———
a8 | E ® e A- i _ b FE e NG i

oA a2
TRUECOPY  (Bgnmbbvis= Page 39 of 39



ANNEXURE-R-16

o BEFORE THE NATIONAL GREEN TRIBUNAL AT PUNE

MEMORANDUM OF APPLICATION
UNDER SECTIONS 14 & 15 OF NGT ACT, 2010

APPLICATION NO. ......... l 84]‘ ........ /2015

IN THE MATTER OF

1. MR. TANAJI BALASAHEB GAMBHIRE
AGE: ADULT OCCUPATION: SERVICE
R/O - FLAT NO-16, CTS-296, LAXMI APARTMENT,
NEAR SHIVAJI MARATHA HIGH SCHOOL, WHITE HOUSE LANE,

SHUKRAWAR PETH, PUNE-411002,
... APPLICANT

VERSUS

1. UNION OF INDIA
THROUGH SECRETARY,
MINISTRY OF ENVIRONMENT AND FOREST

PARYAVARAN BHAWAN, CGO COMPLEX, LODHI ROAD,

% ., NEW DELHI - 110001,

©m o =
S 5

o Qf

2

.« i _ 3 THE PRINCIPAL SECRETARY, ENVIRONMENT DEPARTMENT
& L i 73

¢ 7 — i3] GOVERNMENT OF MAHARASHTRA,

8 - i =

© M &l 15™ FLOOR, NEW ADMINISTRATIVE BUILDING,

= Z

. : >

: : —

MANTRALAYA, MUMBAI-400 032.

gl.fcl-/-

3. STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT

AUTHORITY

THROUGH MEMBER SECRETARY

TRUE COPY
15TH FLOOR, NEW ADMINISTRATIVE BUILDING,

1 Cae



2 paeps o el

G

RN

N, 1. 1) Y-S

- T J

MANTRALAYA, MUMBAI-400 032.

. MAHARASHTRA POLLUTION CONTROL BOARD

THROUGH ITS MEMBER SECRETARY,
KALPTARU POINT, 3RD FLOOR, NEAR SION CIRCLE,

OPP. CINE PLANET, CINEMA, SION (E), MUMBAL.

. MAHARASHTRA POLLUTION CONTROL BOARD

THROUGH ITS REGIONAL OFFICER, SRO-1
JOG CENTRE, 3RD FLOOR, MUMBAI-PUNE ROAD,

WAKADEWADI, PUNE-411003

. PUNE MUNICIPAL COMMISSIONER

PMC BUILDING, SHIVAJINAGAR,

PUNE - 411 005

. CITY ENGINEER

PUNE MUNICIPAL CORPORATION
PMC BUILDING, SHIVAJINAGAR,

PUNE - 411 005

. DISTRICT COLLECTOR - PUNE

PRESIDENT-DISTRICT ENVIRONMENT COMMITTEE, PUNE

. M/S GOEL GANGA DEVELOPERS INDIA PVT. LTD.

3RD FLOOR, SAN MAHU COMPLEX,
OPP. POONA CLUB, 5, BUND GARDEN,

PUNE-411 001

....RESPONDENTS
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AND IN THE MATTER OF
GROSS [INTENTIONAL VIOLATION OF
RULES AND REGULATIONS IN VARIOUS
ENVIRONMENTAL LAWS AND TERMS &
CONDITIONS OF ENVIRONMENTAL
CLEARANCE BY RESPONDENT NO.9
WITH THE HELP OF OTHER

RESPONDENTS.

. The address of the applicant is as given above for the service of

notices of this application.

. The addresses of the respondents are as given above for service of

notices of this application.

. The applicant above named beg to submit this memorandum of

application against violation of terms and condition comprised in
environmental clearance data 04.04.2008 and the order dated
IstOctober 2015 passed by the respondent no. 4 along with other
orders related to said project, interalia on the grounds setout

hereunder.

Brief Facts:

. Violation to its brim, of the terms and conditions of the

environmental clearance by a developer need to be dealt with
sternly so that a clear and unambiguous message is passed on to
the entire community and the issue of one such gross violation by
the developer and turning deaf ears to such violations. despite
bringing it to the notice of authorities responsible for upholding the

law is the reason and basis of this application.

. That the applicant along with his wife has purchased a flat in

residential project scheme " Amrut Ganga " of M/s Goel Ganga

3
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Developer India Pvt. Ltd. at Survey No. 35 to 40 at village
Vadagaon Budruk, Taluka- Haveli, District- Pune vide registered
agreement dated 05/08/2010 bearing no.7145 Haveli-10

hereinafter referred to as the said project.

. That during inspection of the construction of the said project and

later on by scrutiny of documents received under the Right to
Information Act, the applicant found many irregularities, illegal
activities, cheating, fraud, forgery, unfair trade practices,
intentional violations & breaches of law and many more violations
which causes huge financial loss to the government machinery in

various ways as well as the very serious violations of

Environment Protection Act and Pollution Control Laws.

. That the applicant brought the entire scam and environmental

violations to the notice of various respondents amongst nos. 1 to 8
for investigation and further strongest action against developer
with a hope that the further illegalities would be prevented by the
said authorities. However to the utter shock and surprise to the
applicant, the applicant realised that the government machinery in
various offices is trying its best to help and facilitate developer to
violate laws left right and center for reasons best known to such

authorities.

. BRIEF INFORMATION OF PROJECT PROPONENT BUILDER

RESPONDENT NO. 9 :-

M/s. Goel Ganga Developers India Pvt. Ltd. is a company
registered under the Companies Act having its registered office at
31 Floor, San Mahu Commercial Complex, 5 Bund Garden Road,
Pune-411001, carrying the business of builder, promoter and

developer through its directors 1. Atul Jaiprakash Goel and 2.
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. Amit Jaiprakash Goel 3. Jaiprakash Sitaram Goel as its
responsible persons for every activity of M/s Goel Ganga

Developers India Pvt. Ltd.

9. PARTICULARS OF PROJECT UNDER CHALLENGE:-
That M/s Goel Ganga Developers India Pvt. Ltd. is developing the
property Survey No. 35 to 40 at village Vadagaon Budruk, Taluka-
Haveli, District- Pune and present site falls within the extended
limit of Pune Municipal corporation. The project site being
subject matter of this application is situated at Survey No.
35/1, 36, 37/2A, 38/1, 39/1B, 40/1B, Sinhgad Road, Taluka-
Haveli, Dist-Pune and admeasuring total area of 79100 Sq.

Mtrs.

10. Being aggrieved by and dissatisfied with the inaction on the
part of various environment protection authorities, this applicant

prefers this application inter-alia on the following grounds.

a. BLATANT VIOLATION OF THE ENVIRONMENTAL LAWS AND

N
TERMS AND CONDITIONS OF ENVIRONMENTAL

CLEARANCE.

Table No.1 :- Comparison of EC Permission and Actual

Construction at site.

EC Actunal Work In
Description
Permission | Construction Progress
No of Flats 552 738 69
Shops/ Offices 84 115 0
Built-Up Area 57657.42 95641.63
(Sg. Mtrs)
Not applied for consent to establish for additional G +3 but
during visit civil work found in progress.
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(" Made a false statement that size of flat reduced and hence no. of

flat increased from 552 to 738 and shops from 84 to 111.

Made further false statement that their construction is below
environmental clearance and undertake to submit architects

certificate within 7 days.

Direction to stop construction activity voluntarily, failing which
regional office to disconnect the electricity and water supply and
PP to apply for revalidation and expansjon and of consent to

establish within 7 days.

The applicant humbly submits that it is a classic case of violation
of environmental laws, rules, regulations, terms and conditions,
undertakings right in the eyes of the unscrupulous authorities. It
is evident from the above chart that the respondent no. 9 has not
bothered to care whileconstructing almost 133 percent over and
above its sanctioned limit. This fact is evident from the minutes of
personal hearing dated 31.08.2015 extended to respondent no. 9
by the respondent no. 4 in this behalf. Annexed and marked
herewith is the copy of the minutes of personal hearing dated
31.08.2015 extended to respondent no. 9 by the respondent no. 4

as ANNEXURE -1.

b. NO HEED TO THE DIRECTIONS TO SUSPEND THE

CONSTRUCTION ACTIVITY.

The violations are further evident from the letter (Proposed
Directions) dated 20.08.2015 issued by respondent no. 5 to the
respondent no. 9.

Table No.2 :- Observations by the visiting officers, directions issued

and action taken by Developer.

6
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C Developer
Observations Directions
Action
1. Show cause
1. Construction activity without No Action
issued.
obtaining EC. o {Did not bother
) 2, Direction to
2. Discharging water in sewer line . to suspend the
o remain present for
without permission from PMC. construction
) personal hearing. .
3. Installed RMC without knowledge activities,
3. Direction to
to Board. instead speeds
) suspend the
4. Discharging Slurry and waste up the
) . construction
from RMC in nearby PMC sewer line. construction.)
activity.

A copy of the said letter (Proposed Directions) dated 20.08.2015
issued by respondent no. 5 to the respondent no. 9 is annexed and

) marked herewith as Annexure -II.

c. PROVIDED FALSE AND MISLEADING INFORMATION TO THE
SEIAA.
It is clear from yet another conclusive document of minutes of 87t
SEIAA meeting that the respondent no. 9 is taking environmental
issues lightly like anything and is making false statements within,
without and beyond. The committee admitted misleading
o information being submittedby the respondent no. 9 and referred
the matter to the Environment Department for further necessary

action under Environment Protection Act, 1986.

Without any approval being accorded, the respondent no. 9 is
going ahead with construction even today and on disconnection of
electricity, unauthorized DG sets have been installed at site and
water from a well is being used but no work has stopped. The
authorities are working as if they are the paper tigers and slaves of
the projects proponent that any actual and stringent action against

the developer has remained a myth so far. A copy of the minutes of
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. 87th SEIAA meeting is annexed herewith and marked as Annexure

- III.

d. EXTRA CONSTRUCTION WITHOUT ANY APPROVAL AND
SUPPRESSION OF FACTS ABOUT THE TOTAL BUILT UP AREA
OF THE PROJECT WHILE OBTAINING ENVIRONMENTAL
CLEARANCE :-

It is to be noted that the Builder (Project Proponent) has obtained
environment clearance by order no-EC-21-673/2007-1A.11I dated 4
April 2008 after going through the Expert Appraisal Committee
(EAC) meetings no 23 held on 25-27 October 2007 and meeting

no 26t held on 30-31 January 2008.

As per the above order the builder has permission for plot no-1 for
construction of only " 12 (Twelve} number of building with
Basement, Stilt plus 11 floors for 552 flats, 50 shops and 34
offices. The total plot area is 79100 Sq. Mtrs, Total built-up
area is 57658.42 Sq. Mtrs, Total water requirement was to be
745 KLD and 450 KLD water will be generation from waste
water treatment plant and this waste water will be used for
landscaping, DG set cooling, Horticulture purpose. The solid
waste generated will be 1500 Kg/day. The parking space is

proposed for parking of 1072 cars".

It is amply clear from actual site condition of plot no-1 that
the total number of buildings constructed are 15 (fifteen) with
height more than 39 mtrs while EC permission is only for 12
buildings. Total flats constructed are 738 number while EC
permission is only for 552 flat. Total commercial units constructed
are 115 number while EC permission is only for 84 ( Shops-50 &

Offices-34).



-

9,

Therefore it is very clear that there is purposeful violation of
Environmental Clearance (EC). As per the conditions listed out in
EC certificate dated 4/4/2008, "In case of any change(s) in the
scope of the project, the project would require a fresh
appraisal by this ministry'. [t was necessary to obtain the fresh
permission for the changes, but there is no such prior permission

has been obtained by this builder/ Promoter.

A copy of the environment clearance by order no-EC-21-673/2007-
IA.IIl dated 4 April 2008 along with theminutes of the meeting of
the Expert Appraisal Committee (EAC) meeting no. 26% held on 30-
31 January 2008 is annexed herewith as collectively ANNEXURE -

IV.

DEVELOPER AMASSED NEAR ABOUT 300 CRORES RUPEES BY
VIOLATING THE ENVIRONMENTAL NORMS, PROVIDING

FALSE/ MISLEADING INFORMATION.

As per the SEAC-III 18% meeting dated 22rd-24th Sept. 2014 MOM,
the builder has applied for expansion in earlier EC for development
of remaining plot no-2. Builder was not ready with adequate
information for this presentation EC moved for next hearing /

meeting no 23 dated 6-9th January 2015.

As per the SEAC-III 231 meeting dated 6-9t January 2015
MOM, builder application says that total plot area is 92022.01 Sq.
Mtrs, Built-up Area of 148356.91 Sq. Mtrs, FSI Area of
47557.958q, Mtrs, with 2 (TWO) number of residential building,
one commercial building and one club house havingmaximum
height of 99.90 Mtrs. Copies of the minutes of the 18t% and the

9
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23rd meetings are collectively annexed herewith and marked as

ANNEXURE - V (Colly.)

It is to be noted that the throughout the project total plot
area is supposed to be 79100 Sqg. Mtrs and now builder says that
he has total plot area of 92022.01 Sq. Mtrs. It is very surprising
that there is not a single Sq. Mtr. area available for this builder at
sr. no 35 t0 40 over and above the fully exhausted 79100 Sq. Mtrs

or any adjacent plot that he couldhave purchased.

At the time of obtaining previous EC the built-up area was
57658.42 Sq. Mtrs and in present proposal built-up is 148356.91
Sq. Mtrs. Proposed FSI for plot no-2 is 47557.95 Sq. Mtrs, but as
per last revised plan for plot no-1 with CC/3603/13 dated
29/01/2014 builder already has used FSI of 45313.35 Sq. Mtrs.
out of available FSI 45416.52 Sq. Mtrs for plot no-1, in fact builder
has used more FSI by making malafied revisions of plans after sale
of units from plot no-1. Total FSI that the builder is going to use is
47557.95 + 45313.35 = 92871.3 Sq. Mtrs. It is very sure that the
calculations of using 92871.3 Sq. Mtrs of FSI for plot having total
area 79100 Sqg. Mtrs does not match as per DC Rule provision at
all in any circumstances. A copy of the said revised plan is

annexed herewith and marked as ANNEXURE - VI.

Builder has proposed the building height of 99.90 mtrs, but in fact
as per DC rule, in PMC area the building height limitation is up to

36 Mtrs only.

As per the plan revision for plot no-2, with CC 3993/13 dated
6/3/2014 and revision made exclusively for environment

clearance with CC/2296/14 dated 01/11/2014 have no such

10
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data disclosed with Environment Dept. for clearance of this
plot no-2. The condition put on the last plan dated 01/11/2014 is
that this plan is approved for only environmental clearance
purpose and builder is restricted for any construction activity
and sale of units or any third party interest prior to obtain
Environmental Clearance. But builder has already started
construction and sale of wunits without Environmental
Clearance. Copies of the said revised plans are collectively

annexed herewith and marked as ANNEXURE - VII (Colly.)

In meeting for EC held on 6-9th January 2015, builder was directed
"to reduce the basement and submit revised parking plan". The
poor environmental clearance committee was acting under the
assumption that the developer has not started any activity at the
site however the builder had finished the digging and excavation
for basement deeper than what was directed to be reduced. A copy
of the minutes of the meeting for EC held on 10-13%"March2015, is

annexed and marked herewith as ANNNEXURE-VIII.

DEVELOPER PROVIDED FALSE / MISLEADING INFORMATION.

Moreover it is to be noted that the plot no-2 buildings have
commercial shops on ground floors and also there is primary
school reservation on adjacent plot separated by 18 Mtrs. wide
road towards south direction in the same survey number 35 on
same layout of this PP. These commercial units have direct access
to this 18 Mtrs road and it seems to be very complicated in the

view of safety point of view of school.

But intentionally the PP has given wrong information of that
there is no school in nearby vicinity but in fact there is Primary

School reservation PS-47 from the PMC in the same layout and

11
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this information is intentionally not-disclosed by PP(Project

Proponent) in its proposal.

As well as there are water bodies at the back side of this
project on the boundary of South-East side of the same lay-out
and this information is intentionally non-disclosed by PP in

proposal.

"Primary School reservation and presence of Water
bodies in the same layout are environmental sensitive issues

and both are intentionally not disclosed by PP".

It is important to note that the, As this issue of intentional
violation of environment act and pollution act are very serious
issues, the appellants informed the Urban development
department of State Government of Maharashtra, PMC,
Environment Dept.,, Maharashtra Pollution Control Board, and

other IT, IGR, VAT, ST Dept.

That the intentional violation of environment act and
pollution act was taken up by the assembly of the state for
discussion and on dated 07 April 2015 the same was fixed for
discussion in the Legislative Council at Serial no-4 of the schedule
of council on the 07 April 2015. A copy of the daily cause list of the

assembly for that day is annexed and marked herewith as

ANNEXURE-IX.

The answer presented by the Minister of Urban development
Dept.{UDD in short) in the session was shocking and surprising,
that the UDD agrees that Project Proponent (PP) M/s Goel Ganga

Developer Obtained the EC dated 04/04/2008 from SEAC-The

12
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ministry of Environment and Forest and as per EC, PP having
permission for construction of 12 (Twelvel] number of building
with Basement, Stilt plus 11 floors for 552 flats, 50 shops
and 34 offices. The total plot area is 79100 Sq. Mtrs, Total
built-up area is 57658.42 Sq. Mtrs, Total water requirement
will be 745 KLD and 450 KLD water will be generation from
waste water treatment plant and this waste water will be
used for landscaping, DG set cooling, Horticulture purpose.
The solid waste generated will be 1500 Kg/day. The parking

space is proposed for parking of 1072 cars".

Further agrees for that the PP has obtained the permission
for 17 Buildings, 738 flats and 111 shops with Carpet Area
45313.35 Sq. Mtrs. and obtained the Completion for 687 flats and
77 shops. Further stated that the there is no change in the Built-
Up Area of 57657.42 Sq. Mtrs as approved by EC.

The condition of the monitoring agencies is so appalling
that none of the authorities have gone into the details of the
complaint against the project propoment and the tall false
claims made by PP and there is no actual true and correct site
inspection.

Applicant would like to bring it to the notice that the actual
built-up area used in the plot no-1 i1s more the 57657.42 Sq. Mtrs

as shown below ;

Total Built-Up Area :-

At the cost of repetition, going through the table below as prepared
from authentic records of PMC and Environment Dept., it can be
observed that the PP has viclated the Environment Act as well as

Pollution control act.

13
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Table No-1 :-

Comparison of EC Permission and Actual

Construction On Plot No-1

EC Actual Work In
Description

Permission | Construction Progress

No of Flats 552 738 69

Shops/ Offices 84 115 0

Built-Up Area (Sq.
S57657.42 95641.63
Mtrs)

It can be observed that the PP has constructed the buildings

as per the table laid down below as per the Plan sanctioned by the

PMC & actual construction at site and the data submitted by PP to

the Environment Dept. SEAC for revised EC.

Table No-2 (Plot No-1 Details of FSI Consumed ) :-

Nos HT.
TYPE OF BLDG | Nos OF TOTAL | TOTAL Illegal
OF OF
PLOT-1 FLS TENT. | (S. MT) FSI
BLDG | BLDG
AlB1C1 P+P+11 3 40 128 0332.04 422.33
5,51 B+G+3 2 16 1948.71 264 .94
G1HI1I1J1K1 P+P+11 5 40 215 13118.45| 268.42
L1 P+P+11 1 40 86 3546.10 55.06
M1 P+P+11 1 40 86 4164.90 161.58
N1 P+P+11 1 40 86 3466.09 57.66
01 P+P+11 1 40 86 3546.10 55.06
D1 P+P+11 1 40 40 5197.95 96.61
El* P+P+11 1 40 40 2774 .7
F1* P+P+11 1 40 40 4292 01
TOTAL *807 | 51389.05| 1381.66

14
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* Construction of Building No. E1 and F1 on plot no-1 is completed
by 8 flats and 4 flats respectively and further construction is
proceeded for remaining flats no 69 at high priority without
obtaining Revised Environment Clearance and PMC Approval.
* Commercial Bldg S&S1 have 26 & S Shops, D1 to F1 have 28
Shops, G1 to K1 have 30 shops, L1 have Restaurants ( 7 shops
Merged ) and M1 to N1 have 19 shops.

Hence Plot no-1 have total no of Flats...... 807 and Total

no of Shops 115.

Table No-3 (Plot No-2 FSI Details) :- ( Proposed for Revised EC)

Nos HT.
TOTAL | TOTAL Illegal
Nos OF FLS OF OF
TENT. | (S. MT) FSI
Towers BLDG | BLDG
A 2B+P+30 1| 99.99 235 18503.34
B 2B+P+30 21 99,99 235 | 18503.34
Comim. G 1 65 3539.38 | Shops
TOTAL 40546.06

It is to be noted that the construction on Plot No-2 for Ganga
Bhagyoday Towers has already started before applying for EC
forget prior Environmental Clearance. Attached herewith are the

Photographsas ANNEXURE-X,

Table No-4 {Plot No-1 and Plot No-2 Non-FSI Details) :-

Non-FSI Built-Up Plot-1Non-FSI | Plot-2 Non-FSI
BALCONY 7713.99 5865.4
STAIRECASE 3143.07 1036.8
LOBBY 3356.6 1679.4
PASSAGE 835.78 4248

15
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TERRACE 9515.01 3764.86
LEFT 186.68 42 .84
LIFT M. ROOM. 382.25 100.96
PARKING CAR 8112.5 12754
PARKING SCOOTER 4128
PARKING CYCLE 1381.5
REFUGE AREA 1214.7 463.37
TRANSFORMER 342.5 257.5
CLUB HOUSE 400 187
BASEMENT 1258
LOFT 900
TOTAL 42870.58 30400.13

Table No-5 {Total Built-Up Area of the Project) :-

Plot Number FSI Non-FSI Total Remark

Plot-1 51389.05| 42870.58 Previous EC

Plot-1 (Illegal FSI 95641.63 Violation
_ 1382.00 0

Reduction)

Plot-2 37006.68 | 30400.13 Area

Plot-2 Commercial 3539.28 2720.28 3539.28 not

disclosed in
97558.05
Cultural & revised EC
10551.27 | 13340.41 o
Civic Cntre-3 Application
by PP
TOTAL 103868.4 | 89331.4 | 193199.7

* Area in Sq. Mtrs.

So it can be seen that the total built-up area for plot no-1 is

95641.63 Sq. Mtrs. and the PP has crossed his limit of Built-up

area 57657.42 Sq. Mtrs as approved in previous EC. Moreover PP

is not willing to disclose this material fact as it leads to violation.

But it is very important to note that Built-up Area already

consumed by PP for plot no-1 is 95641.63 Sq. Mtrs and Built-up
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area proposed for the plot no-2 including the Cultural centre Plot
is 97558.15 Sq. Mtrs. So the total Built-up area for this project is
1,93,199.78 Sq. Mtrs. which exceeds the area limitation of 150000
Sq. Mtrs for which the PP has given undertaking that "They will

not cross the limit of BUA of 150000 Sq. Mtrs at any point of

time for the same project " attending to Member Secretary SEAC-

III dated 21/12/2014. This is the conduct of PP to submit the

forge document to the EC Dept by suppressing the actual fact.

Hence non-disclosure of facts regarding the actual BUA
proposed to be used 1,93,199.78 Sq. Mtrs which is more than
150000 Sq. Mtrs and this fraudulent conduct of the PP & his
Consultant demands criminal action too however the authorities /
respondent nos. 1 to & are inactive for reasons best known to

them.

It is to be noted that, if the BUA is more than 150000 Sq. Mtrs

then the proposal shall be appraised as category 8 {(b) Bl. That

the proceeding for this 8(b)B1 category is too long and time

consuming because this project requires EIA i.e.

Environmental Impact Assessment, Determination of Terms of

Reference Etc. Therefore the PP has used an easy way to mend

the authorities to his benefit as if they all are pawns dancing to the
tunes of the PP.

Instead of following mandatory provisions of law to obtain the EC,
the present PP and his consultant used illegal shortcut.

It is amply clear that the builder / respondent no. 9 has
intentionally violated the provisions of Environmental

clearance.

VIOLATION OF RULES AND GUIDELINES BY PUNE MUNICIPAL

CORPORATION :-
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The condition of the Municipal Corporation is like a blind woman
grinds and dog eats. [t is noteworthy that the Notification released
by Ministry of Environment & Forest regarding the Building
construction projects and township or Area Development hasbeen
circulated and received in PMC for the further actions. The
condition in the notification is very clear that the "For project
under category 8 (a) or (b) shall obtain the EC before
proceeding for any construction at site". 1t is also clear from
the MOEF notification 2006 acknowledged by PMC that the project
having BUA more than 150000 Sq. Mtrs. falls under category 8(b)

B1 which requires Environment Impact Assessment (EIA).

Here PMC is collecting the premium and PP is paying for Non-FSI
Built-up, but while disclosing the actual Non-FSI BUA with SEAC
and SEIAA both the PMC and PP are quiet by suppressing the
martial facts. Actual BUA is more than 150000 Sq. Mtrs for Plot-1

and Plot-2.

PMC has issued the Area statement to PP for expansion to earlier
EC, but not talking about Plot-1 development that the PP has
completed 738 + 69 f{lats instead of 552 flat, 115 shops instead of
S50shops & 34 Offices, 15 buildings instead of 12 building and BUA
95641.63 Sq. Mtrs instead of 57658.42 Sq. Mtrs.

It 1s the duty of every local authority to insist the PP to obtain the
revised EC if the PP is about to cross the previous EC limit, but the
PMC neither insisted PP to obtain the Revised EC nor they Stopped
PP for further construction of Plot no-1 even the PP violated the
EC. Moreover it is surprising to note that, PMC did not find any

importance to inform the Environment dept. about this violation of

such serious issue.

18
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Construction activities on plot no-2 have started before applying

RN
-
w

for EC and are already in progress without EC by PP, this was
brought to notice to the PMC and Urban development Ministry of
State Government. Even though the Construction activity is in

progress for both plot no-1 and plot-2, nothing is being done.

So not only PP but also the City Engineer of PMC, Executive
Engineer, Deputy Engineer, Building Inspector of Building
Development Dept. of Zone-2 for Wadgaon Bk. are liable to be
prosecuted for the above violations. The working of the local
authorities from respondent nos. 1 to 8 is giving an impression to
the common man that the PMC or Pollution department cannot
stop illegal construction activities but the developer can stop the

working of these departments at his whims.

g. GROSS VIOLATIONS OF CONDITION TO SUBMIT SIX MONTHLY

REPORTS STIPULATED IN EC:-

As per Part B General Conditions of the previous EC, PP had to
submit the monitoring report or compliance report to the ministry

or Regional Office at every six month from April 2008.

The respondent no. 9 has not submitted the six monthly reports at
the end of every six month till end of Jan-2015 and was not willing
to do so for reasons best known to the said respondent, But during
the hearing for revised EC for Plot -2 on 23"9meeting dated 6-9 Jan
2015 SEAC asked to submit the copies of Six monthly report to
cross check the compliance of previous EC (i.e. Point no-2 of 23

meeting).

The misleading and false answer of PP i.e. respondent no. 9 was

that it has already submitted the six monthly report to the

19



B Te art el | 1 Pttt o

Regional Office of MOEF at Bhopal but in fact it revels from the
record that all the reports have been submitted in the month of
Feb-2015 on later stage and also these reports are not accepted or

certified by MOEF.

Hence the condition of six monthly monitoring report

submissions is violated.

VIOLATIONS OF CONDITIONS STIPULATED IN MINUTES OF

MEETING FOR EXPANSION OF EC :-

18th Meeting dated 22-24 Sept 2014 Item No.32 :-

It was proposed to inspect the project to verify the construction of
the earlier phase to ensure compliance with the condition

incorporated in the EC.

It seems that the three members namely Mr. P. G. Chavan, Mr.
Sudhir Y. Ghate, Mr. Rajesh Biniwale of SEAC-3 supposedly visited
the project site dated 29/09/2014.

However,

1. No site visit is made by any of the above member is found in the
visitor record book kept at the present site.

2. There is no specific discussion in the sham report about, what
are the conditions stipulated or imposed on PP in previous EC?
And what is actual site condition is not specifically discussed in
the site visit report. i.e. How many buildings are permitted in
previous EC? &How many buildings are constructed on site? How
many flats, shops & offices are permitted in previous EC? &How
many flats, shops & offices are constructed on site? What is built-

up area permitted in previous EC? and what is actual constructed

built-up area?
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C. 3. What was the capacity of composting pit committed or
undertaken by PP during the Previous EC? and what is the actual
capacity of Constructed Pits on sited? Nothing is discussed in the
said sham site visit report.

4. What was the committed percentage of renewable energy
generation out of the total energy requirement while obtaining the
previous EC? And What is the actual percentage of rencwable
energy generation from the present installation Not a single solar
panel or anything is installed at site for generation of renewable
energy.

5. What was the committed water requirement & waste water
generated, committed STP Capacity? But Site visited committee
intentionally did not brought anything on record about this water
requirement and waste water generation. The committee is only
talking about turbidity of treated water. It is to be note that if the
STP treated water is turbid, then why the water sample are not
sentfor examination in Pollution control board laboratory or did
not inform the MPCB, regional office Pune to collect the sample of
turbid water. As the water pollution and air pollution control issue

comes under the Pollution control board.

It seems that from the entire episode of Site Visiting committee
that they have not made actual site visit and have prepared a

report sitting somewhere else.

23rd Meeting Dated 6-9 Jan 2015 Item No 12 :-

Point no-1 :- SEAC-III asked to submit the document approved by
local authority on account of Area Statement and following data

comes forward from document submitted by PP.

As Per PP | As per PMC | Not Disclosed
Permissible FS1 | 96379.81 80037.73

21
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Plot -1 FSI 51389.05 | Not Disclosed

Plot-2 FSI 37006.68 37006.68 3539.28

Contradiction in the above point is that PP says that he has
available FSI of 9637.81 Sq. Mtrs but Pune Municipal Corporation
Says PP has only 80037.73 Sq. Mtrs of FSI. No undertaking or any

document to prove that PP can avail the FSI of 96379.81 Sq. Mtrs.

PP says he has used FSI of 51389.05 Sq. Mtrs of FSI for plot-1
while PMC is silent by not disclosing anything what about the Non-
FSI BUA used for Plot -1. 1t is very clear that PMC and PP are not
disclosing the actual FSI and Non-FSI i.e. Total Built-up used by
PP for Plot no-1 because the PP has already used excess Built-up
area for plot no-1 than the permitted Built-up area of 57658.42 Sq.

Mtrs. of previous EC which leads to the violation of EC.

PP and PMC are defending or protecting each other to escape from

the legal action of violation of Environment Act.

FSI proposed for plot no-2 is 37006.68 Sq. Mtrs only for 470
residential unit of twin towers. But in fact at the ground floor of
these proposed towers there are 65 no of shops having an FSI of
3539.28 Sq. Mtrs. and Non-FSI of 2720.28 Sq. Mtrs (Total 6259.56
Sq. Mtrs not considered by SEAC-IIl) which are shown on the plans
approved by the PMC dated 01/11/2014 exclusively for EC
purposes. [t was very easy to point out that the area of 6259.56 Sq.
Mtrs should be included in the total BUA of 148356.91 Sq. Mtrs
proposed by PP for expansion of EC and total BUA comes to

154616.47 Sq. Mtrs and project falls under the category of 8(b) B1.

Point No-4 :- PP was directed to reduce the basements
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N PP replies that he has submitted the revised plan by reducing one
basement but possibility of reduction of another basement is not
possible for their expansion phase planning and take support of

PMC approval for TWO basement.

The PP had started the excavation of the plot no-2 before applying
for revised EC and PP had completed the excavation for three
basements that they were planning and it is reveled from the
photographs attached by PP in the file submitted for obtaining
revised EC and at present the PP has constructed all three
basements in blatant violation of the directions.

In fact there is no reduction in any basement at site, the reduction
is only on paper / plan not at site and more over PP has completed

the RCC structure for three basements.

27th Meeting Dated 10-13 Mar 2015 Item No 09 :-

Point no-10 :- There is no attachment for disclosure of BUA of

57658.42 Sq. Mtrs as per previous EC,

Point no-14 :- There is undervalued BUA of 148356.91 Sq. Mtrs.

and actual total Built-up Area ( FSI + Non-FSI ) is 1,93,199.78 Sq.

Mitrs and applies category of 8(b} B1.

Point no-16 :- Estimated cost of project is wrong because the

actual built-up area is undervalued and 65 nos. of shops at ground

floor of building A & B are not considered for costing.
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Point no-17 :- There is no disclosure for 65 no of shops at ground

floor of building A & B Twin Tower.

Point no-22 :- There is no Fire station directly connected having

width of 30Mtrs. throughout and within the travelling distance of

less than 15 minute and 3.5 Km.

Point no-24 :- Actual existing structure at site for plot no-1 i1s 738

flats completed + 69 flats under construction for Building E1 & F1,
Shops 115 completed, 15 Building completed, and is excessive

than the previous EC of 552 flats, 50 shops, 34 offices.

Sham Site Visit report has been prepared by the SEAC-III
committee members Mr. P. G. Chavan, Mr. Sudhir Y. Ghate, Mr.
Rajesh Biniwale reasons best known to them, but they have
neglected to perform their duties by suppressing the actual

material facts and all the members are liable for legal action.

NO CONSENT TO OPERATE OBTAINED AND ACTUAL USE

STARTED.

PP haS obtained the Consent to Establish vide no. BO/RO
(P&P)/EIC No. PN-3524-09/E/CC-177 dated 20/09/2009 as per
the terms and condition stipulated in the EC, MoEF, GOI vide No.
21-673/2007-1IA.1I1 dated 04/04/2008 along with Terms and

Condition Stipulated in Pollution NOC.

The Consent to Establish was valid up to commissioning of the
project or five years which expired and the Local authority Pune

Municipal Corporation has already disclosed that the Plot no-1 is
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already commissioned except the construction of Building only E1

and F1 for 69 no. flats.

The PP has violated the conditions under Pollution Control Act that
the PP has made excessive construction which leads to increase in
occupancy load which increases the water requirement, Waste

Water, Solid Waste, Sewage Effluent etc.

The PP ought to have obtained the Consent to Operate from MPCB
before commissioning of project or handing over the possession,
but PP has not obtained the Consent to Operate yet even when he
has given the possession of almost all the flats discussed above. PP
has started the construction of plot no-2 without obtaining the

Consent to Establish.

VIOLATION OF NA PERMISSION :-

PP has obtained NA permission for only 22643.65 Sq. Mtrs, but
Plot no-1 net area is 28233.23 Sq. Mtrs on which PP has already
made excessive construction and PP has proposed the construction
on plot no-2 having an area of 12621.98 Sq. mtrs.which exceeds

the area 22643.65 Sq. Mtrs of NA permission Granted.

In such circumstances it will not be legal to grant any Clearance by

Environment Dept. or Pollution Control Dept. for further expansion

without NA order as the same is not permitted by LAW.

NET PLOT AREA OF PLOT NO-2 :-

As per Plan dated 21/04/2009 the plot no-2 has net plot area of
9916.83 Sq. Mtrs and it is illegally increased to 12621.98 Sq. Mtrs.
for which the PP has applied for revised or expansion EC

Permission.
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There is D.P. Reservation for Cultural & Civic Centre (CC-3) for an
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area 15253 Sq. Mtrs that is to be handed over to PMC by present
PP, But the Present PP has made an illegal change of reduction of
area in CC-3 on account of alteration/ shifting/ deletion or
modification as the case may be best known to him (PP) and case
of this modification is under enquiry & hearing by Urban
Development Department (UDD) and such type of changes in D. P.
Reservation without obtaining State Government permission are
strictly prohibited by Honorable Supreme Court and declared as

illegal activity.

In these circumstances the PP cannot accommodate the sufficient
net plot area for proposed construction of TWO Towers A & B on
Plot no-2 and the present proposal of EC shall be rejected straight

away by Environment Department.

So it is important and necessary to stop the development and
construction activities on the above said property and not to issue
the Environment Clearance to the PP to proceed further for any
construction till the disposal of this matter in the interest of

justice.

1. Because the environment clearance granted by the State Level

Impact Assessment Authority is illegal and has no legal sanctity.

m. Because the EIA Notification, 2006 no were provided the grant of

post facto clearance after the completion of the project.

n. Because there is complete non-application of mind by the Expert
Appraisal Committee of SEIAA in granting environment clearance

after the completion of the project.
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0. Because the SEIAA and its Expert Appraisal Committee has
imposed several conditions to be complied during the construction
phase of the project which become immaterial in the light of fact

that construction was already completed by the project proponent.

p. Because the SEIAA failed to take any action for the violation of the
provision of EIA notification, 2006 and Environment (Protection)

Act, 1986.

q. Because the SEIAA and its Expert Committee is equally liable for
allowing the illegal structures of expansion and also they are
equally liable for granting environment clearance to the project in
gross violation of EIA Notification, 2006 and other procedure

established under law.

r. Because ifthe procedure of post facto Environment Clearance is
allowed to be followed, any project proponent would complete his
project by causing irreversible damage to the environment and
then seek post-facto environmental clearance making the
provisions of EIA Notification infructous. The grant of post-facto
clearance defeats the very purpose of environment protection law
and the mandate of obtaining environmental clearance as per the

provisions of EIA Notification 2006.

S. Because the project proponent has been threatening this applicant

of his life and also some false police complaint.

t. Because the respondent no. 9 has been put to notice by concerned

authorities about the violations and likely action.

u. Because the applicant has suffered huge loss due to mental agony

and loss of job in pursuit of this environmental protection.



V. Because in M.I Builders vs RadheyShyamSahu, [1999 (6) SCC
464], the Hon’ble Supreme Court upheld the decision of the
Allahabad High Court in directing the demolition of an
underground shopping complex which has come up in a Public

Park in violation of the laws. The Hon’ble Court held:

“This Court in numerous decisions has held that no
consideration should be shown to the builder or any other
person where construction is unauthorised. This dicta is now
almost bordering rule of law. Stress was laid by the appellant
and the prospective allottees of the shops to exercise judicial
o discretion in moulding the relief. Such discretion cannot be
exercised which encourages illegality or perpetuates an
illegality. Unauthorised construction, if it is illegal and cannot
be compounded, has to be demolished. There is no way out.
Judicial discretion cannot be guided by expediency. Courts
are not free from statutory fetters. Justice is to be rendered in

accordance with law.”

W. Because in Indian Council for Environ Legal Action versus
Union of India and Ors, (1996) 5 SCC 281 the Hon’ble Supreme
Court has observed:

“Enactment of a law, but tolerating its infringement, is worse
than not enacting a law at all. The continued infringement of
law, over a period of time, is made possible by adoption of
such means which are best known to the violators of law.
Continued tolerance of such violations of law not only renders
legal provisions nugatory but such tolerance by the
enforcement authorities encourages lawlessness and adoption
of means which cannot, or ought not to, be tolerated in any

civilized society. Law should not only be meant for the law-
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abiding but is meant to be obeyed by all for whom it has been
enacted. A law is usually enacted because the legislature
feels that it is necessary. It is with a view to protect and
preserve the environment and save it for the future
generations and to ensure good quality of life that Parliament
enacted the anti-pollution laws, namely, the Water Act, Air Act
and the Environment (Protection) Act, 1986. These Acts and
Rules framed and notification issued thereunder contain
prouisions which prohibit and/or regulate certain activities
with a view to protect and preserve the environment. When a
law is enacted containing some prouvisions which prohibit
certain types of activities, then, it is of utmost importance that
such legal provisions are effectively enforced. If a law is
enacted but is not being voluntarily obeyed, then, it has to be
enforced. Otherwise, infringement of law, which is actively or
passively condoned for personal gain, will be encouraged
which will in turn lead to a lawless society. Violation of
antipollution laws not only adversely affects the existing
quality of life but the non-enforcement of the legal provisions
often resulits in ecological imbalance and degradation of
environment, the adverse effect of which will have to be borne

by the future generations.”

LIMITATION

The present Application is filed within the prescribed period as
provided under the National Green Tribunal Act, 2010. The cause of
action to file this Application first arose on 19 June 2015 when the
applicant got the entire information and knowledge about gross
violation of various environmental laws and thereafter the applicant

sent legal notice dated 25 June 2015 to the respondents for stoppage
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G of said violations and strict action thereon the violations continues till
today.
12. JURISDICTION

The applicant resides, the respondents have their area of
operations within and the project under challenge is located within
the jurisdiction of this Hon'ble Tribunal and therefore this Hon'ble

tribunal has jurisdiction to try and entertain present application.

13. PRAYER FOR INTERIM RELIEF

In the present facts and circumstances it is most respectfully
prayed that this Hon’ble Tribunal may be pleased to pass an
interim order thereby:

A. Appoint as court commissioner, a group of a surveyor, a
regulatory architect, an independentadvocateand a
representative of applicant and the respondent nos. 2, 5, 6, 7
and 9 to submit a detailed actual site visit report in context of
all the plans and EC along with video shooting of the entire
proceedings of the said commission.

B. Direct the project proponent to stop all the activities at the site
forthwith, during the pendency of this application.

C. Direct the local police authorities to provide protection to this
applicant as there is eminent danger to the life of this applicant
and his family members from the respondent no.9.

14. PRAYER

In the present facts and circumstances it is most respectfully

prayed that this Hon’ble Tribunal may be pleased to pass an order

thereby:
A. Direct the Respondents to demolish the illegal structures at the

site in question and restore the area to its original position.
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B. Direct the State Level Impact Assessment Authority and the
Maharashtra State Pollution Control Board to initiate appropriate
action against the project proponent for violation of the provisions

of EIA notification, 2006 and other applicable laws.

C. Direct respondent no. 2 to take appropriate action against the
State Level Impact Assessment Authority for granting environment

clearance in violation of the provision of EIA notification, 2006.

D. Direct the State Level Impact Assessment Authority and the
Maharashtra State Pollution Control Board to disclose all such
projects which have been granted post facto clearance or have been

constructed without taking prior environment clearance.

E. Having regard to the damage to the public health, property and
environment, principles of sustainable development and polluter
pays principles, Direct the respondent no. 9 to deposit a heavy

amount of compensation to the environment relief fund.
F. Award compensation to this applicant from the respondent no. 9.

G. Pass any other just and equitable orders in the interest of justice.

Dt: MWFLQ’

N Pune Applicant

Drawn and filed by

Advocate’on Record,
Supreme Court of India I know the applicant

(Advocate applicant)
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VERIFICATION

Verified at Pune on this 01stday of December, 2015 that the contents
of the aforesaid application are true and correct to the best of my

knowledge and belief. No part of it is false and nothing material has been

(el
PONENT

concealed therefrom.
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BEFORE THE NATIONAL GREEN TRIBUNAL AT PUNE

APPLICATION NO. /2015
IN THE MATTER OF
MR. TANAJI BALASAHEB GAMBHIRE ... APPLICANT
VERSUS
UNION OF INDIA AND OTHERS ... RESPONDENTS
AFFIDAVIT

I, Tanaji s/o Balasaheb Gambhire Aged Adult, Occ: Service, Flat
No-16, CTS-296, Laxmi Apartment, Near Shivaji Maratha High School,

) White House Lane, Shukrawar Peth, Pune-411002, do hereby solemnly

affirm and state on oath as follows:
1. [ state that [ am Applicant in the aforesaid matter and [ am well
aware with the facts and circumstances of the case and in such

capacity competent to depose by way of this affidavit.

2. I state that the accompanying Memo of application in para nos. 1 to
10 and the Interlocutory Applications have been drafted under my
instructions and that the facts stated therein are true to the best of

my knowledge and belief.

3. [ say that the annexures to the said petition are true copies of their

@*}
DEPONENT

BEFORE ME

respective originals.

J. 8. KARANDE
B.A.fHens JLLB
ADVOCATE & MOTARY
SOVT. OF INDIA, PUNE

&7 DEC 2016

NOTARIAL  NOTARIAL  NOTARIAL AOTEL AND REGISTERED

NOTARIAL NO AT ST N
i TRUE COPY ° [ 7‘9 ~Zo } 5
Brbbisc ’i /
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Bhandari & Patekar Law Assaciates

Nitesh Kishor Bhandari . Mohanish Mahendra Patekar
B.A., LL.B @ LL.M.,D.IL.LER.

+91 9372622127, 9850332170 +91 9822847123

Advocates
Dake:- 257615
Notice
(RP.AD)
To,
1. The Secretary
Environment Department
Government of Maharashtra,
o 15" Floor, New Administrative Building,

Mantralaya, Mumbai-400 032.

2. The Secretary

Environment Department

Government of India,

Paryavaran Bhavan,

CGO Complex, Lodhi Road, New Delhi-110510.

3. Additional Director-1A.I1I
Environment Departrrient
Government of India,
Paryavaran Bhavan,
i CGO Complex, Lodhi Road, New Delhi-110510.

4. Director or Member Secretary -SEAC-3 (NoN-MMR)
Environment Department

Government of Maharashtra,

15th Floor, New Administrative Building,

Mantralaya, Mumbai-400 032.

5. Director or Member Secretary -SEIAA

Environment Department

Page 10f 37
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Government of Maharashtra,
15th Floor, New Administrative Building,
Maniralaya, Mumbai-400 032,

6. Under Secretary

Environment Department

Government of Maharashtra, .
15th Floor, New Administrative Building, '
Mantralaya, Mumbai-400 032.

7. The Member Secretary

Pollution Control Board-Maharashtra State,
Kalptaru Point, 3Rd Floor, Near Sion Circle,
Opp- Cine Planet, Cinema, Sion (E), Mumbai.

8. Regional Officer- SR.O.-1,
Pollution Control Board-Maharashtra State,
Jog Centre, 3Rd Floor, Mumbai-Pune Road, Wakadewadi, Pune-411003

9. Municipal Commissioner, '
Pune Municipal Corporation,

PMC Building,

Near Mangala Theatre, Shivajinagar, Pune=411 005 . g

10.  City Engineer,

Pune Municipal Corporation,

PMC Main Building,

Near Mangala Theatre, Shivajinagar, Pune-41 1005

Page 2 of 37
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Bhandari & Patekar Law Assaciates

Nilesh Kishor Bhandari Mohanish Mahendra Patekar
B.A., LL.B @ LL.M.,D.1.R.R.

+91 9372622127, 9850332170 +91 9822847123
Advocates

11. District Collector - Pune

President-District Environment Commuttee, Pune

SUBJECT .- INTENTIONAL VIOLATION OF ENVIRONMENT
PROTECTION ACT AND POLLUTION CONTROL ACT BY M/S
GOEL GANGA DEVELOPER INDIA PVT. LTD. IN THE BUILDING
CONSTRUCTION PROJECT SITUATED AT SR. NO. 35 TO 40,
, VILLAGE VADGAON {BUDRUK), TAL-HAVELI, DISTRICT-PUNE IN

THE EXTENDED LIMIT OF PUNE MUNICIPAL CORPORATION.
Sir,

Under the instruction of my client Mr. Tanaji Balasaheb Gambhire
presently R/O - Flat No-16, CTS-296, Laxmi Apartment, Near Shivaji Maratha
High School, White House Lane, Shukrawar Peth, Pune-411002, Cell No.-

09420181896, I have to address you by this notice as under;

That the my client have purchased the flat in residential project scheme

Amrut Ganga " of M/s Goel Ganga Developer India Pvt. Ltd. at Survey No. 35 to

Page 3 of 37 W
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40 at village Vadagaon Budruk, Taluka- Haveli, District- Pune vide registered
agreement dated 05/08/2010 bearing no.7145 Haveli-10. That during
inspection of the construction of this project my client found many
irr.egularities, illegal activity, cheating, fraud, forgery, unfair trade practices,
intentional violations & breaches of law and many more violations which
causes huge financial loss to the government machinery by various way as well

as the very serious violations like Environment Protection Act and Pollution

" Control Act And my client would like to bring entire scam to your notice for

investigation and further strongest action against builder then such practices
by other builder will be automatically getting stop.

Due to this act, every innocent unit purchaser and government as well as
Pune Municipal Corporation is unde-r the huge financial loss and it is done by
the present builder to make huge illegal profit by illegal ways by evasion of
various taxes and Govémment dues.

In Pune city day to day such kind of malpractices are increased and
Promoters & Developers trying to violate the legal provisions with the help of
some Municipal Corporation officers/ with hand-in-glow with corrupt

Municipal Officers and very easily deceived the General Public/ innocent
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purchasers that because of this kind of mal-practices the life of innocent
purchasers will be in danger if we had focus on history then there were various
incidents shows that building collapse because of illegal excessive construction
and because of inferiors quality/ sub-standard quality work and this 1s also one

kind from them.

Now it is very important to také very serious action against such builder
by law to stop this kind of activities and for the purpose of recovery of
government loss recovery as well as against those government employees who
involved directly and indirectly by neglecting their responsibilities and duties

to promote this kind of malpractices.

1.  BRIEF INFORMATION OF BUILDER -

M/s. Goel Ganga Developer India Pvt. Ltd. is the builder having his
registered office at 3™ Floor, San Mahu Commercial Complex, 5 Bund Garden
Road, Pune-411001, carrying the business of builder, promoter and developer
through its directors 1. Atul Jaiprakash Goel and 2. Amit Jaiprakash Goel as
the responsible persons for every activity of M/s Goel Ganga Developer India

Pvt. Ltd.
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2. DETAIL ADDRESS OF PROPERTY UNDER SCAM -

That the M/s Goel Ganga Developer India Pvt. Ltd. is developing the
property Survey No. 35 to 40 at village vadagaon Budruk , Taluka- Haveli,
District- Pune and present site falls within the extended limit of Pune
Municipal corporation.

The project site dis;:ussed in this complaint is situated at Survey No. 35/1,
36, 37/2A, 38/1, 39/1B, 40/1B, Sinhgad Road, Taluka-Haveli, Dist-Pune and

having total area of 79100 Sq. Mtrs.

3. NON-AGRICULTURAL PERMISSION .~

Builder submitted the proposal for obtaining the Non-Agriculture
permission to Collector of Pune with applicafion No0.940/2007 Dated.
26/09/2007 and after the hearing the Hon'ble collector has pleased to passed

the order of NA bearing No. PRH/NA/SR/616/2007 on dated.18/2/2008.
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Pl Tanate=" ~etreur— (o ra I A BT




2743

Bhandari & Patekar Law Assaciates

Nilesh Kishor Bhandari Mohanish Mahendra Patekar
B.A., LL.B LL.M.,D.LPR.

+91 9372622127, 9850332170 +91 9822847123

Advocates

But while passing the NA order it is no where discussed in the order that
various dues of agricultural taxes are paid by applicant or Which are necessary
to discuss before passing order 7 As per the order it is very clear that the NA
permission 1s only for area 22643.65 Sq. Mtr. out of 72100 5q. Mtr., while the

N remaining area of 6000 Sq. Mtr. for owners plot and remaining area of

50456.35 is under various reservation as per the New development plan of

PMC1ie.
a. Primary School Reservation(FS-47).. ... .. 6670.00 Sq. Mir.
b. Civic & Cultural Centre (CC-3).............. 14489.20 8q. Mtr.
c. Industrial Zone Reservation ................ . 16303.75 Sq. Mtr.
d. DP Road Reservation .........cccomeiiviicunnoe. 12993.40 Sq. Mtr.
Total Reservation Area........oocorecvecrccceee 50456.35 Sq. Mir.
y Plot no-1 net area is 2823323 Sq. Mtrs and plot no-2 is

12621.98 Sq. mirs which exceeds the area 22643.65 Sq. Mus of NA
permission Granted.
" Hence it Is very clear that the NA permission is only for

22643.65 Sq. Mtrs out of 79100 Sq. Mitrs "
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4.  VIOLATION OF SAFETY NORMS WHILE OBTAINING FIRE

NOC AND IN PROVISIONS OF EXITS REQUIREMENTS .-

While issuing the fire NOC Chief Fire Officer, Pune, Fire Brigade have
not followed the safety standard as per part IV of fire protection of National
Building code of India. It seems that there is no audit report for fire safety have
prepared while issuing the NOC or while issuing the occupancy certificate. As
the height of building is deliberately mentioned as 35.86 Mtrs but actual height
is more than 39 Mtrs. It should come to know that the building height is more
than 39 Mitrs if the concern fire officer have visited the site before giving
clearance to building enjoyment.

As per sec 6.2.6.1, if the building is multistoried having height more than
15 m should be provided- with two staircase and refuge area at every 15 M
height along with fire lift. There is only one-staircase for buildings A1 B1 C1
G1 H1 11 J1 K1 L1 M1 Nl-and O1 with two left of non fire standards even
every building have height more than 39 Mtrs in actual even though there is
only one staircase. The refuge area of any building is not accessible to fire

vehicles as there are parking Ramp at G1 to Klalong with parking spaces sold
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i1

P

to unit holder at bottom, There is parking complex of height more than 6 Mtrs
have been constructed between the buildings L1 to O1, Due to that refuge area
of buildings M1 & N1 is not accessible to fire vehicle in any circumstances.
There are covered parking podiums at the bottom of A1B1C1 building on the
access of fire vehicles. Also there is parking complex have been constructed
behind the D1E1F1 building and refuge area is not accessible by the fire
vehicles.

"Hence there is only one staircase and no fire staircase has been provided "

It is to be note that the" Access to fire appliances / vehicles with details of
vehicular turning circle and clear motorable access way around the building
up to 6m width", shall be provided, but in fact- the refuge areas of every
buildings are at rare side of building. The all marginal spaces required to reach
these refuge area are sold to the individual unit purchasers as parking space .
The marginal parking space provided is 7.5 Mtrs and parking space sold is 2.5
Mtrs X 5 Mtrs = 12 Sq. Mtrs. Then the turning radius left at every corner of

building is 7.5-2.5- 5 Mtrs.

"Hence in any circumstances the refuge Area is not accessible to Fire Fighter”
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5.  VIOLATION OF SAFETY NORMS WHILE PROVIDING REFUGE

-

AREAS .-~

Refuge Area for Building M1 & NI is not accessible for firefighting
ladder to evacuate people as the parking complex of height 6 Mir have been
constructed on the side of refuge area between the building L1 M1 N1 & Ol
and there is no provision of ramp to reach fire fighter ladder at that point. And
also the refuge area of buildings G1 to K1 cannot be accessed by fire fighter as
there is ramp at the ground level for access to stilt and between the ramp and
garden there is the parking everywhere. It seems to be impossible to reach the
fire fighter vehicles and fire ladders to the refuge point in any manner. It seems
that it is not due fo the oversight of ‘A_rchitect or Builder but for the purpose of
making illegal economical gain to increase the more number of parking by
constructing the parking complex for illegal sale of parking's to the flat holder
by putting the innocent unit purchasers’ life in danger.

*Hence there Is intentional violation of safety norms and DC Rule while

providing Refuge Area*
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6. VIOLATION OF NORMS WHILE OBTAINING

ENVIRONMENTAL CLEARANCE .-
It is to be note that the Builder (Project Proponent) have obtained
environment clearance by order no-EC-21-673/2007-1A III dated 4 April
-~ 2008 after going through the Expert Appraisal Committee (EAC) meetings no
23" held on 25-27 October 2007 and meeting no 26"™ held on 30-31 January

2008.

As per the above order the builder have permission for plot no-1 for
construction of only " 12 (Twelve) number of building with Basement, Stilt plus
11 floors for 552 flats, 50 shops and 34 offices. The fotal plof area is 79100 8g.
Mirs, Total built-up area Is 5765842 5q. Mfrs, Total water requirernent will be
o 745 KLD and 450 KLD water will be generation from waste water freatment
plant and this waste water will be used for landscaping, DG set cooling,
Horficulture purpose. The solid waste generated will be 1500 Kg/day. The
parking space is proposed for parking of 1072 cars".
It is observed from actual site condition for plot no-1 that the total

number of building constructed are 15 (fifteen) with height more than 39 mtrs
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while EC permission is only for 12 building. Total flats constructed are 738
number while EC permission is only for 552 flat. Total commercial units
constructed are 115 number while EC permission is only for 84 ( Shops-50 &
Offices-34).

So it is very clear that there is purposeful violation of Environmental
Clearance (EC). As per the conditions shorted out in EC certificate dated
4{4/2008, " In case of any change(s) in the scope of the project, the project
would required a fresh appraisal by this ministry". It was necessary to obtain
the fresh permission for this changes, but there is not such prior permission
have been obtained by this builder/ Promoters.

| As per the SEAC-III 18™ meeting dated 22"-24™ Sept. 2014 MOM, the
builder have applied for expansion in earlier EC for development of remaining
plot no-2. Builder was not ready with adequate information for this
presentation EC moved for next hearing / meeting no 23™ dated 6-9" january
2015.

As per the SEAC-III 23™ meeting dated 6-9" january 2015 MOM,
builder application says that total plot area is 92022.01 Sg. Mtrs, Built-up Area
of 148356.91 5q. Mtrs, TSI Area of 47557.958q, Mirs, with 2 (TWO) number
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of residential building, one commercial building and one club house having
maximum height of 399.90 Mtrs.

It is to be observed that the throughout the project total plot area is
79100 Sqg. Mtrs and now builder says that he have total plot area of 52022.01
Sq. Mtrs. It makes very surprising that there is not a single sq. mitrs area
available for this builder at sr. no 35 t0 40 more than 79100 Sq. Mirs or any
adjacent plot that he can purchase. Now at previous EC that the built-up was
57658.42 Sq. Mtrs and in present proposal built-up 1s 148356.91 Sq. Mirs.
Proposed FS1 for plot no-2 is 47557.95 Sq. Mitrs, but as per last revised plan for
plot no-1 with CC/3603/13 dated 29/01/2014 builder already have used FSI of
45313.35 Sq. Mtrs. out of avatlable FS[ 45416.52 Sq. Mtrs for plot no-1, in fact
builder ‘have used more FSI by making malafied revisions of plans after sale of
units from plot no-1. Total FSI that the builder is going to use is 47557.95 +
45313.35 - 92871.3 5q. Mirs. It is very sure that the calculations of using
92871.3 Sq. Mirs of FSI for plot having total area 79100 Sq. Mirs does not

match as per DC Rule provision at all in any circumstances.

Builder have proposed the building of height 99.90 mirs, but in fact as

per DC rule, m PMC area the building height limitation is up to 36 Mtrs only.
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As per the plan revision for plot no-2, with CC 3993/13 dated 6/3/2014
and revision made exclusively for environment clearance with CC/2296/14
dated 01/ 11/2014. have no such data disclosed with Environment Dept. for
clearance of this plot no-2. The condition put on the last plan dated
01/11/2014 is that this plan is approved for only environmental clearance
purpose and builder is restricted for any construction acfivity and sale of units
or any third party interest prior to obtain Environmental Clearance. But
builder have already started construction and sale of units as well without

Environmental Clearance.

In meeting of EC held on 6-9" January 2015, builder was directed " to
reduce the basement and submit revised parking plan". It is doubtful that the
builder will fallow this direction of reduction of basement because he have
finished the digging and excavation for basement and it is to dipper.

Moreover it is to be not that the plot no-2 building have commercial
shops on ground floors and also there is primary school reservation on
adjacent plot separated by 18 Mirs wide road towards south direction in the

same survey number 35 on same layout of this PP. These commercial units have
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direct access to this 18 Mtrs road and it seems to be very complicated in the

view of safety point of view of school.

But intentionally the PP have given wrong information of that there is no
school in nearby vicinity but in fact there is Primary School reservation PS-47

from the PMC in the same layout and this information is intentionally non-

disclosed by PP( Project Proponent ) in his proposal.

As well a;s there are water bodies at the back side of this project on the
bétmdary of South-East side of the same lay-out and this information is
intentionally non-disclosed by PP in proposal.

*Presence of both the items Primary School reservation and Water bodies
in the same layout is environmental sensitive issues and bc;th are intentionally

o undisclosed by PP ~.

It is important to note that the, Aé this 1ssue of intentional violation of
environment act and pollution act are very serious issues, my client informed
the Urban development department of State Government of Maharashira, PMC,
Environment Dept., Maharashtra Pollution Control Board, and other IT, IGR,

VAT, ST Dept. through the Member of Legislative Council Mr. Vinayakraoji
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Mete on dated 02 March 2015 to d%scuss this issue in the Budget Session of
State Assembly held in March-April-2015 and send this case to Principal
secretary of Maharashira State Assembly.

That the intentional violation of environment act and pollution act was
the one of main issue for discussion and on dated 07 April 2015 the same case
was fixed for discussion in the legislative Council at Serial no-4 of the

schedule of council on the 07 April 2015.

The answer presented by the Minister of Urban development Dept (UDD
in short) in the session was shocking and surprising, that the UDD agrees that
Project Proponent (FF) M/s Goel Ganga Developer Obtained the EC dated
04/04/2008 from SEAC-The ministry of Environment and Forest and as per EC,
PP having permission for construction of 12 (Twelve) nmnbez-' of building with
Basement, Stilf plus 11 floors for 552 flats, 50 shops and 34 offices. The total
plot area is 79100 Sq. Mirs, Total built-up area is 576'{.5'&42 Sq. Mirs, Total
water requirement will be 745 KLD and 450 KLD water will be generation

from waste waler freatment plant and this waste water will be used for

landscaping, DG set cooling, Horticulture purpose. The solid waste generated
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will be 1500 Kg/day. The parking space is proposed for parking of 1072 cars".

Further agrees for that the PP have obtained the permission for 17

Buildings, 738 flats and 111 shops with Carpet Area 45313.35 §q. Mirs. and

obtained the Completion for 687 flats and 77 shops. Further stated thaﬁ the

e there is no change in the Built-Up Area of 57657 42 Sq. Mtrs as approved by

EC , So my client would like to bring your notice that the actual built-up area

used you the plot no-1 is more the 57657.42 Sq. Mtrs as shown below ;

Total Built-Up Area .-

If we go through the below table as prepared from authentic records of
PMC and Environment Dept, it can be observed that the PP have violated the
Environment Act as well as Pollution control act.

Table No-1 .- Comparison of EC Permission and Actual Construction On Plot

No-1
o EC Actual Work In
Description o , Remark
Permission Construction Progress
No of Flats 552 738 69
Shops/ Offices 84 115 0
Built-Up Area F
P 5765742 | 95641.63 (FS1 + Non
(5q. Mlrs) FSTy

Page 17 of 37 W

Office No. 6, Sundar Apts., Ground Floor, 391, Narayan Peth, Pune 411 030. Ph.: 020-24430647
nileshbhandari1985@yahco.co.in | mohanishpatekar@gmail.com




2754

It can be observed that the PP have constructed the buildings as per the table
laid down below and the data is prepared from the authentic records of the
Plan sanctioned by the PMC & actual construction at site and the data
submitted by PP to the Environment Dept. SEAC for revisea EC

Table No-2 (Plot No-1 Details of FSI Consumed ) .-

TYPE OF BLDG | Nos OF Nos | AT TOTAL | TOTAL | lllegal
PLOT- 1 s | O OF‘ TENT. | (S.MT) FS1
BLDG | BLDG
| AIBICI P+P+11| 3 40 | 128 | 9332.04 | 422.33
$S1 B+Ge3| 2 | 16 | 1948.71 | 264.94
| GIHUIIKL |P+P+11| 5 40 | 215 | 1311845 26842
B L1 P+P+11| 1 40 86 | 3546.10 | 55.06
MI P+P+11| 1 | 40 | 88 | 416490 | 161.58
NI PoP+11| 1 40 | 86 | 346609 | 57.66
01 PsP+11| 1 40 86 | 3546.10 | 55.06 %
D1 P+P+11| 1 40 40 | 519795 | 96.61
El* P+P+11| 1 40 40 2774.7
F1* P+P+11| 1 40 40 | 429201
%OTAL ~807 | 51389.05 | 1381.66
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* Construction of Building No. E1 and F1 on plot no-1 in completed by 8 flats
and 4 flats respectively and further construction is proceed for remaining flats
no 69 at high priority without obtaining Revised Environment Clearance and
PMC Approval.

* Commercial Bldg S&S1 have 26 & 5 Shops, D1 to F1 have 28 Shops. G1 to K1
have 30 shops, L1 have Restaurants ( 7 shops Merged ) and M1 to N1 have 19

shops.

"Hence Plot no-1 have total no of Flats.....807 and Total no of
Shops....... 115 ".

Table No-3 (Plot No-2 FSI Details) .- ( Proposed for Revised EC)

Nos HT.
TOTAL TOTAL legal
Nos OF FLS OF QF
TENT. (S MT) FSI1
. Towers BLDG | BLDG
N A ZB+P+30 1]199.99 2351 18503.34
B 2B+P+30 219999 2351 18503.34
Comm. G 1 65 5539.58 | Shops
TOTAL . 40546.06

iy
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Clearance. Refer Attached Photographs

It is to be note that the construction on Plot No-2 for Ganga Bhagyoday

Towers is already started before applying for EC without prior Environmental

Table No-4 (Plot No-1 and Plot No-2 Non-FSI Details) .~

Non-FSI Built-Up W Plot-1Non-FSI Plot-Z Non-FSI

BALCONY 7713.99 5865.4

STAIRECASE 3143.07 1036.8

LOBBY 3356.6 1679.4

PASSAGE 835.78 4248
 TERRACE 951501 3764.86

LEFT 186.68 42.84

LIFT M. ROOM. 38225 100.96

PARKING CAR 8112.5 12754

PARKING SCOOTER 4128

PARKING CYCLE 1381.5

REFUGE AREA 1214.7 463.37

TRANSFORMER 3425 257.5

CLUB HOUSE 400 187
| BASEMENT 1258

LOFT 900

TOTAL 42870.58 30400.13
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Table No-5 (Total Built-Up Area of the Project) -

Plot Number FSI | Non-FSI Total Remark
Plot-1 51389.05 | 42870.58 Previous EC
95641.63 ) )
Plot-1 (Illegal FSI Reduction) 1382.00 o Violation
Plot-2 37006.68 | 30400.13 Area 3539.28
Plot-2 Commercial 3539.28 2720.28 not disclosed
97558.05 | in revised EC
Cultural & Civic Cnire-3 10551.27 | 1334041 Application by
PP
TOTAL 103868.4 89331.4| 193199.7

* Area in Sqg. Mtrs.

So it can be observed that the total built-up area for plot no-1 is

95641.63 Sq. Mtrs. and the PP have crossed his limit of Built-up area 57657.42

Sq. Mtrs as approved in previous EC. Moreover PP is not willing to disclose this

material fact as it leads to violation.

But it is very important to note that Built-up Area already consumed by

PP for plot no-1 is 95641.63 Sq. Mtrs and Built-up area proposed for the plot

no-2 including the Cultural centre Plot is 97558.15 Sq. Mirs. So the total Built-

up area for this project is 1,93,199.78 Sq. Mtrs. which exceeds the area
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limitation of 150000 Sq. Mtrs for which the PP have given undertaking that "

They will not cross the limit of BUA of 150000 $q. Mtrs at any point of time for -

the same project " attending to Member Secretary SEAC-III dated 21/12/2014.

This is the conduct of PP to submit the forge document to the EC Dept by
suppressing the actual fact.

Hence non disclosure of correct fact regarding the actual BUA proposed
to be use 1,93,199.78 Sq. Mtrs which is more than 150000 Sq. Mirs and This is
the fraudulent conduct of the PP & his Consultant and leads to criminal action
too and shall prosecute accordingly immediately .

It is 1o be note that, if the BUA is more than 150000 Sq. Mtrs then the

proposal shall appraised as category 8 (b) B1l. That the proceeding for this

8(b)B1 category is too long and time consuming because this project requires

EIA ie. Environmental Impact Assessment, Determination of Terms of Reference

Etc.
It is to be note that the, instead of following mandatory provisions of law

to obtain the EC, the present PP and his consultant is used illegal shortcut and

have followed weak try to get escape from facing criminal action.
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" Hence the total Built-up Area ( FSI + Non-FSI ) is 1,93,199.78

Sq. Mtrs and Its Violation of Environment Act

"Hence the builder have infentionally violated the provisions of

. Environmenfal clearance ”
b

7. VIOLATION OF RULE AND GQGUIDELINES BY PUNE

MUNICIPAL CORPORATION -

If is to be note that the Notification released by Ministry of Environment
& Forest regarding the Building construction projects and township or Area
Development have received and circulated in PMC for the further actions. The
condition in the notification is very clear that the " For project under category 8
WL (a) or (b) shall obtain the EC before proceed for any construction at site”. It is
also clear from the MOEF notification 2006 acknowledged by PMC -that the
project having BUA more than 150000 §q. Mtrs. falls under category 8(b) B1
which requires Environment Impact Assessment (E1A).
Here PMC is collecting the premium and PP is paying for Non-FS1 Built-

up, but while disclosing the actual Non-FSl BUA with SEAC and SEIAA both the

-
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PMC and PP are quite by suppressing the martial facts. Actual BUA is more
than 150000 Sq. Mtrs for Plot-1 and Plot-2.

~PMC have issued the Area statement to PP for expansion to earlier EC,
but not talking about Plot-1 development that the PP have completed 738 + 69

flats instead of 552 flat, 115 shops instead of 50shops & 34 Offices, 15

. buildings instead of 12 building and BUA 95641.63 Sq. Mtrs instead of

57658.42 Sq. Mtrs.

It is the duty of every local authority to insist the PP to obtain the revised
EC if the PP is about to cross the previous EC limit, but the PMC neither insisted
PP to obtain the Revised EC nor they Stopped PP for further construction of Plot
no-1 even the PP violated the EC. Moreover it is surprise to note that, PMC did
not find any importance to inform the Environment dept. about this violation of
such serious issue.

Construction activity on plot no-2 have started before applying for EC
and already in progress without EC by PP, this was brought to notice to the
PMC and Urban development Ministry of State Government. Even though the

Construction activity is in progress for both plot no-1 and plot-2. It is nothing
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So not only PP but also the City Engineer of PMC, Executive Engineer,
Deputy Engineer, Building Inspector of Building Development Dept. of Zone-2

for Wadgaon Bk. are liable to prosecute the legal action for the above violation.

8. VIOLATIONS OF CONDITIONS STIPULATED IN PREVIOUS EC .-

i)

As per Part B. General Condition of the previous EC, PP have to submit
the monitoring report or compliance report to the ministry or Regional Office

at every six month from April 2008.

It can be observed that the PP did not submit the six month report at the
end of every six month till end of Jan-2015 and was not willing to do so
reasons best known to him. But unfortunately or by bad luck of PP during the
hearing for revised EC for Plot -2 on 23 rd meeting dated 6-9 Jan 2015 SEAC
asked to submit the copies of Six monthly report for cross chieck the compliance
of previous EC (i.e. Point no-Z2 of 23 meeting).

Answer of PP was he have already submitted the six monthly report to
the Regional Office of MOEF at Bhopal but in fact it revels from the record that -
all the reports have submitted in the month of Feb-2015 on later stage and also
these reports are not accepted or certified by MOEF

‘Hence the condition of six monthly monjtoring report submission is violated *

£
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9. VIOLATIONS OF CONDITIONS STIPULATED IN MINUTES OF MEETING

FOR EXPANSION OF EC .-

18™ Meeting dated 22-24 Sept 2014 Item No0.32 .-

Point - It was proposed to inspect the project for verify the construction
of the earlier phase to insure compliance with the condition incorporated in
the EC.

It seems that from record of site visit report, that the three members
namely Mr. P. G. Chavan, Mr. Sudhir Y. Ghate, Mr. Rajesh Biniwale of SEAC-3
visited the project site dated 29/09/2014 and following this comes forward ...

1. No site visit is made by any of the above member is found in the visitor
record book kept at the present site.

Z. There 1s no specific discussion in the report about, What are the
conditions stipulated or imposed on PP in previous EC 7 and what is actua_tl site
condition is not specifically discussed iﬁ the site visit report. ie. How many
buildings are permitted in previous EC 7 & How many buildings are
constructed on site 7 How many flats, shops & offices are permitted in previous

EC 7?7 & How many flats, shops & offices are constructed on site 7 What is built-
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up area permitted in previous EC 7 and what is actual constructed built-up
area ?

3. What was the capacity of composting pit committed or undertaken by
PP during the Previous EC 7 and what is the actual capacity of Constructed Pits
on sited 7 As we cannot tolerate the problem of disposal of solid waste as we
have noticed that, now a day's PMC is facing the biggest problem of disposal of
solid waste. Nothing is discussed in the site visit report.

4. What was the committed percentage of renewable energy generation
out of the total energy requirement while obtaining the previous EC ? and
What is the actual percentage of renewable energy generation from the present
installation Not a single solar panel is installed at site for generation of
renewable energy.

5. What was the committed water requirement & waste water generated,
corﬁr-l‘:litted STP Capacity ? But Site visited committee intentionally did not
brought anything on record about this water requirement and waste water
generation. The committee is only talking about only turbidity of treated water.
It is to be note that if the STP treated water is turbid, then why the water sample

are not send to examine in Pollution control board laboratory or did not inform
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the MPCB, regional office Pune to collect the sample of turbid water. As the
water pollution and air pollution control issue ‘comes under the Pollution
control board.
It seems that from the entire episode of Site Visiting committee that they I
have not made actual site visit because this conduct is not acceptable from the
EXPERT of Environment field and it can be observed that the present report is
prepared by sitting in office.

23rd Meeting Dated 6-9 Jan 2015 Item No 12 .-

Point no-1 .- SEAC-1II asked to submit the document approved by local
authority on account of Area Statement and following data comes forward

from document submitted by PP.

AsPerPP | Asper PMC | Not Disclosed N
Permissible FSI 96379.81 | 80037.73 |
Plot -1 FSI 51889.05 |-  Not
Plot-2 FSI Proposed | 37006.68 | 37006.68 353928

Contradiction in the above point is that PP says that he have available FS!

of 9637.81 Sq. Mirs but Pune Municipal Corporation Says PP have only
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80037.73 Sq. Mtrs of FSI. No undertaking or any document for prove that PP
can avail the FSI of 96379.81 Sq. Mtrs.
PP says he have used FSI of 51389.05 Sq. Mirs of FSI for plot-1 while
PMC is silent by not disclosing anything what about the Non-FSI BUA used for
o Plot -1. It is very clear that PMC and PP are not disclosing the actual FSI and
Non-FS!I i.e. Total Built-up used by PP for Plot no-1 because the PP have already
used excess Built-up area for plot no-1 than the permitted Built-up area of
57658.42 Sq. Mtrs of previous EC which leads to the viclation of EC.
So it can be observed that the PP and PMC are defending or protecting to
each other to get escape from the legal action of viclation of Environment Act.
FSI proposed for plot no-2 is 37006.68 Sq. Mitrs only for 470 residential
unit of twin towers. But in fact at the ground floor of these proposed towers
\; there are 65 no of shops having an FSI of 3539.28 Sq. Mtrs. and Non-FSI of
2720.28 Sq. Mtrs (Total 6259.56 Sq. Mtrs not considered by SEAC-III) which
are shown on the plans approved by the PMC dated 01/11/2014 exclusively for
EC purposes. It was very easy to point out that the area of 6259.56 Sq. Mtrs

should include in the total BUA of 148356.91 Sq. Mtrs proposed by PP for
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expansion of EC and total BUA comes fo 154616.47 Sq. Mirs and project

fallows under the category of 8(b) B1.

Point No-4 .- PP was directed to reduce the basements

PP reply that he have submitted the revised plan by reducing one basement but
possibility of reduction of another basement is not possible for their expanston
phase planning and take support of PMC approval for TWO basement.

But it is to be note that PMC is not the authority to analyze environmental
factors. Actual fact was that the PP was started the excavation of the plot no-2
befor'e applying for revised EC and PP was completed the excavation for three
basement that they were planning and it can be reveled from the photographs
attached by PP in the file submitted for obtaining revised EC.

It is to be note that the important and mandatory condition of
environment act is that no work shall started on site before obtaining EC and PP
have committed intentional violation.

In fact there is no reduction in any basement at site, the reduction is only
on paper / plan not at site and more over PP ha\_re about to complete the RCC

structure for one basement.
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27" Meeting Dated 10-13 Mar 2015 Item No 09 .-

Point no-10 .~ There is no attachment for disclosure of BUA of
5765842 Sq. Mtrs as per previous EC.

Point no-14 .- There is undervalued BUA of 148356.91 Sq. Mtrs. and
actual total Built-up Area ( FS1 + Non-FSt ) is 1,93.199.78 Sq. Mtirs and applies
category of &(b) B1.

Point no-16 .- Estimated coast of project is wrong because the actual
built-up area is undervalued and 65 no of shops at ground floor of building A
& B are not considered.

Point no-17 .- There is no disclosure for 65 no of shops at ground floor

of building A & B Twin Tower.

Point no-22 .- There is no Fire station directly counected by the way
having width of 30Mtrs. throughout. and within the travelling distance of less
than 15 minute and 3.5 Km.

Point no-24 - Actual existing structure at site for plot no-1 is 738 flats

completed + 69 flats under construction for Building E1 & F1, Shops 115

1
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completed, 15 Building completed, and is excessive than the previous EC of
552 flats, 50 shops, 34 offices.

Fraud and forge Site Visit report have been prepared by the SEAC-III
committee members Mr. P. G. Chavan, Mr. Sudhir Y. Ghate, Mr. Rajesh
Biniwale reasons best known to them. but they have neglected to perform their

duties that they are bound by suppressing the actual material facts and all of

three members are liable to proceed for legal action.

" Herice PP have violafed the environmental mandatory provisions by doing
excessive consfruction & suppressing the maferial facts of actual
construction and is liable to proceed for the action under Envz’mnmen;
Protection Act. and also under IPC for producing fraud & forge documents
and Also if conclude that the present project fallows under the cafegory of
8(b) BI"

10. INTENTIONAL VIOLATION OF POLLUTION CONTROL ACT

It is to be note that the PP have obtained the Consent to Establish vide
no. BO/RO (P&P)/EIC No. PN-3524-09/E/CC-177 dated 20/09/2009 as per
the terms and condition stipulated in the EC, MoEF, GOI vide No. 21-
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673/2007-1A111 dated 04/04/2008 along with Terms and Condition

Stipulated in Pollution NOC.

The Consent to Establish was valid up to commissioning of the project
or five years which is expired and the Local authority Pune Municipal
Corporation have already disclosed that the Plot no-1 is already
commissioned except the construction of Building only E1 and F1 for flats

no 69.

As discussed above that the PP have violated the provisions under EC
then he have automatically violated the conditions under Pollution Control
Act that the PP have made excessive construction which leads to increase in
occupancy load aﬁd Occupancy load increases the water requirement,
Waste Water, Solid Waste, Sewage Effluent efc.

It is to be note that the PP should obtain the Consent to Operate from
MPCB before commissioning of project or handing over the possession, but
PP have not obtained the single Consent to Operate yet even he have given

the possession of all the flats discussed above.
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PP have started the construction of plot no-2 without obtaining the
Consent to Establish for the new phase and made excessive construction on

plot no-1 by no revising the previous Consent.

" Hence the PP have violated the provision of Pollution Control Act Too ™.

11. VIOLATION OF NA PERMISSION .-

PP have obtained NA permission for only 22643.65 Sq. Mtrs, but Plot
no-1 net area is 28233.23 Sq. Mirs on which PP have already made excessive
construction and PP have proposed the construction on plot ho-2 having an
area of 12621.98 Sq. mtrs which exceeds the area 22643.65 Sq. Mirs of NA
permission Granted.

So in such circumstances that the it will not legal to grant any Clearance
by Environment Dept. or Pollution Control Dept. for further expansion without

NA order as such act is not permitted by LAW.

12. NET PLOT AREA OF PLOT NO-2 .-

If is to be note that, As per Plan dated 21/04/2009 the plot no-2 have
net plot area of 9916.83 Sq. Mtrs and it is illegally increased to 12621.98 Sa.

Mtrs. for which the PP have applied for revised or expansion EC Permission.

B
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RV

It is to be note that there is D.P. Reservation for Cultural & Civic
Centre (CC-3) for an area 15253 Sq. Mtrs that is to be handover to PMC by
present PP, But the Present PP have made an illegal changes of reduction of
area in CC-3 on account of alteration/ shifting/ deletion or modification as
the case may be best known to him (PP} and case of this modification is
under enquiry & hearing by Urban Development Department (UDD) and

such type of changes in D. P. Reservation without obtaining State

Government permission are strictly prohibited by Honorable Supreme Court

and declared as illegal activity.

In these circumstances the PP cannot accommodate the sufficient net
plot area for proposed construction of TWO Towers A & B on Plot no-2 and
the present proposal of EC shall be rejected straight away by Environment

Department.

So it is important and necessary to stop the development and

consfruction activities on the above said property and not to issue the
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Environment Clearance to the PP for proceed further for any construction

till the disposal of this matter in the social interest.

It is to be note that the notifier request to be keep him informed for
every legal proceeding carried by Environment Department and Pollution

Control Board against this PP and be informed accordingly.

It is also prayed that it is important and necessary to stop the
development and construction activities on the above said property and not
to issue the Environment Clearance to the PP for proceed further for any

construction till the disposal of this matter in the social interest immediately

and necessary civil and criminal action against the PP, Consultant of PP,

Pune Municipal Corporation Officials, SEAC-IIT Members visited site shall be
initiated without any delay within short period from the receipt of this
notice otherwise my client/ Notifier will proceed for further action without

any further notice.
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Sundar Apartment, Grountctlﬁl%osré
. Enclosure/Phofographs & copy of Orders - 391, Narayan Peth, Pune- :
" . o p-V Ph.No. 020-24430647

1. Site Scene View No.G Dated - 18/May/2015

2. PMC Stop Work Order Dated -20/May/2015

3. Site Scene View No.6 Dated - 20/june/2015

4. Compact Disk for Site Scene Details Dated - 18/May/2015 (17 Nos. Photo, 1
No Video ) & 20/June/2015 ( 34 Nos. Photo & 1 No Video).
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occurred it does not ipso facto vitiate the proceedings and prejudice
occasioned by such defect must be established by the accused. In the
event of evidentiary material not being put to the accused, the court must
ordinarily eschew such material from consideration. It is also open to the
appellate court to call upon the counsel for the accused to show what
explanation the accused has as regards the circumstances established
against him but not put to him and if the accused is unable to offer the
appellate court any plausible or reasonable explanation of such
circumstances, the court may assume that no acceptable answer exists
and that even if the accused had been questioned at the proper time in the
trial court he would not have been able to furnish any good ground to get
out of the circumstances on which the trial court had relied for its
conviction.”

15. In the instant case, the accused was not in any way prejudiced by not
giving him an opportunity to answer specifically regarding the evidence of
PW 1 and PW 4. If at all, the evidence of PW 1 and PW 4 was recorded in his
presence, he had the opportunity to cross-examine the witesses but he did
not specifically cross-examine these two witnesses in respect of the facts
deposed by them. The learned Single Judge seriously erred in holding that
the evidence of PW 1 and PW 4 could not have been used against the
accused. The acquittal of the accused was improper as the evidence in this
case clearly established that the accused was in possession of 5 kg of opium
and thereby committed the offence under Section 18 of the NDPS Act.

16. In the result, we set aside the judgment of the learned Single Judge of
the High Court of Punjab and Haryana and restore the judgment of the
Additional Sessions Judge, Amritsar in Sessions Case No. 28 of 1993. The
Sessions Judge is directed to take appropriate action to apprehend the
respondent to serve out the remaining period of sentence. Fine, if deposited,
shall be refunded to the appellant.

(2005) 6 Supreme Court Cases 106
(BEFORE ARUIT PASAYAT AND H.K. SEMA, J].)
UNION OF INDIA AND OTHERS .. Appellants;

Versus
NARENDER SINGH .. Respondent.

Civil Appeal No. 1813 of 20037, decided on July 29, 2005
A. Constitation of India — Art. 226 — Maintainability of writ petition
— Infructuous/Futile writ petition — Held, a writ petition questioning the
Tribunal’s order on merits does not become infructuous by giving effect to
the Tribunal’s order — By implementing an order, the challenge to the

+ From the Judgment and Order dated 5-12-2001 of the Delhi High Court in CWP No. 5869 of
2001
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UNION OF INDIA v. NARENDER SINGH ( Pasayat, J.) 107

validity of the order is not wiped out and is not rendered redundant —
Hence, merely because the Tribunal’s order of reinstatement, which had
been challenged in writ petition before High Court, had been implemented,
that did not render the writ petition infructuous — High Court’s order set
aside — Matter remitted to it for fresh disposal on merits (Paras Sto 7)
Union of India v. G.R. Prabhavalkar, (1973) 4 SCC 183 : 1973 SCC (L.&S) 374, followed

B. Words and Phrases — Word *“‘infructuous” — Meaning of — Held,
said expression is derived from the Latin word *“fructus’ (fruit) — It means
ineffective, unproductive and unfruitful (Para 6)

Appeal allowed W-M/32659/CL

Advocates who appeared in this case :
A. Sharan, Additional Solicitor General (S. Wasim A. Qadri, Amit Anand Tiwari, Ms
Anil Katiyar and D.S. Mahra, Advocates, with him) for the Appellants;
Rajiv Dutta, Senior Advocate (Dr. Kailash Chand, Advocate, with him) for the

Respondent.
Chronological list of cases cited on page(s)
1. (1973)4 SCC 183 : 1973 SCC (L.&S) 374, Union of India v. G.R.
Prabhavalkar 108d

The Judgment of the Court was delivered by

ARINIT PASAYAT, J.— The Union of India and the Additional
Commissioner of Police (Operation), New Delhi have questioned correctness
of the order passed by a Division Bench of the Delhi High Court dismissing
writ petition filed by the present appellants as infructuous.

2. The controversy lies within a very narrow compass and is as under:

The respondent (herein referred to as “‘the employee’™) was proceeded
against departmentally on the charge that on 27-2-1996/28-2-1996 while
posted in the vigilance cell at the Indira Gandhi International Airport he
accepted illegal gratification for getting two Afghan nationals cleared through
Customs without paying the customs duty payable. He was ultimately
dismissed by the disciplinary authority by order dated 7-8-1997. The appeal
preferred by him was also rejected by the Appellate Authority by order dated
20-11-1997. Challenging these orders the respondent employee filed original
application before the Central Administrative Tribunal, Principal Bench, New
Delhi (in short “the Tribunal™). By order dated 21-11-2000, the Tribunal
quashed and set aside the order of dismissal dated 7-8-1997 passed by the
disciplinary authority as also the order dated 20-11-1997 passed by the
Appellate Authority. The respondent employee was directed to be reinstated
forthwith. The order passed by the Tribunal was questioned by the present
appellant by filing writ petition under Article 226 of the Constitution. The
Division Bench of the Delhi High Court by its order dated 5-12-2001
dismissed the writ petition as infructuous by observing as follows:

“We are informed that the respondent stands already reinstated in
service pursuant to the Tribunal’s order dated 21-11-2000 passed in OA
No. 95 of 1998 rendering this petition as good as infructuous. But
learned counsel for the petitioners still tried to justify the departmental
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action. We are not impressed as the petitioners had already implemented
the Tribunal’s order.

The writ petition is, accordingly, dismissed as infructuous.”

3. Stand of the appellants in the present appeal is that the view taken by
the High Court is clearly untenable. Merely because the respondent employee
had been reinstated in service pursuant to the impugned orders that did not
render the petition infructuous.

4. In response, learned counsel for the respondent employee submitted
that the Tribunal’s order is without blemish and even on merits there is no
scope for interference with the said order. Even otherwise as has been rightly
held by the High Court after the order of reinstatement the writ petition had
really become infructuous.

5. The High Court’s order is clearly indefensible. A writ petition
questioning the Tribunal’s order on merits does not become infructuous by
giving effect to the Tribunal’s order. Merely because the order of
reinstatement had been implemented by the appellant, that did not render the
writ petition infructuous as has been observed by the High Court. This
position was clearly stated in Union of India v. G.R. Prabhavalkar!. In para
23 of the decision it was observed as follows: (SCC p. 193)

“23. Mr Singhvi, learned counsel, then referred us to the fact that
after the judgment of the High Court the State Government has passed an
order on 19-3-1971, the effect of which is to equate the Sales Tax
Officers of the erstwhile Madhya Pradesh State with the Sales Tax
Officers, Grade III, of Bombay. This order, in our opinion, has been
passed by the State Government only to comply with the directions given
by the High Court. It was made during a period when the appeal against
the judgment was pending in this Court. The fact that the State
Government took steps to comply with the directions of the High Court
cannot lead to the inference that the appeal by the Union of India has
become infructuous.”

6. The expression infructuous means ineffective, unproductive and
unfruitful. It is derived from the Latin word “fructus” (fruit). By
implementing an order, the challenge to the validity of the order is not wiped
out and is not rendered redundant.

7. The inevitable result is that the appeal deserves to be allowed which
we direct. The order of the High Court is set aside and the matter is remitted
to it for fresh disposal on merits. We make it clear that we have not expressed
any opinion on the merits of the case.

8. Appeal is allowed with no order as to costs.

1 (1973) 4 SCC 183 : 1973 SCC (L&S) 374
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